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LOK SABHA

Monday, February 19, 1968/Magha 30,
1889 (Saka)

The Lok Sabha met at Eleven of the
Clock.

[Mg. SpeAKER in the Chair]
Obituary Referemce

MR. SPEAKER: I have to inform
the House of the sad demise of Dr.
Kailas Nath Katju who passed away at
Allahabad on the 17th February, 1968
at the age of Bl.

Dr. Katju was a Member of the
Constituent Assembly of India and
First Lok Sabha during the years
1946-47 and 1952-1957. He was a greal
patriot and an eminent lawyer, He
served the country in various capa-
cities. He was Union Minister hold-
ing the portfolios of Home  Affairs
and States, Law and Defence during
the years 1951 tp 1957. Earlier he
had served as Governor of Orissa and
West Bengal. He was later the Chief
Minister of Madhya Pradesh.

We deeply mourn the loss of this
friend and 1 am sure the House will
join me in conveying our condolences
to the bereaved family.

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI): Sir, we associate
with you in the grief expressed at the
death of an eminent person, who was
an eminent lawyer, a patriot, a free-
dom fighter and also g prominent
worker in the post-independence-era
for the reconstruction of this country.
We were all associated with him to0
very closely in many fields of work.
Even before freedom he was associated
with Government in Uttar Pradesh.
After that he was associated as the

3173—1.

head of a State, as Governor, then
as a Minister and the last post that he
occupied was the Chief Minister of
Madhya Pradesh.

He was a person who was respected
and liked by most people, even by
those who disagreeq with him, because
he had a very pleasant temperament,
a temperament which tried to find out
solutions and hot tempers were
cooled by his handling of those mat-
ters on many occasions.

He passed away at the ripe old
age of 81 and passed away  after
living a full life not only in the ordi-
nary sense of wordly success but in
the sense of service to the country
which was eminent in almost ajl
the fields in which he worked We
associate, gir, with you in the grief
expressed by you and request you
to convey pur condolences to the
family of the deceassed.

SHRI LOBO PRABHU (Udipi): Sir.
I am grateful that this opportunity
has come to me to associate myself
with this motion of condolence, It
is on a personal note. I welcome this
opportunity because I knew the late
Dr. Katju as a lawyer who appeared
before me and as a Minister of Co-
operation under whom I served. I
can only say that he was 3 rare per-
sonality who was always willing to
meet anyone at any level. He was a
rare personality who was willing to
give hig best to the country. He was
a rare personality because he used his
gifts for the country. In these cir-
cumstances T would like to recall a
single line from the great poet Donn
“Death be not proud” because he who
is dead is greater than death, he lives
for ever.

ot wrr o v (feeet )
sremer wEY St Wy A ¥ of Ay §
e frdr & oot oy oA wifes
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FWIE | STo Freq & frua & Tm A
St W4T @l AT E, 39 & g0 fean
arr wfewer & 1 IR {0 F EqaEar
Ffar e afiaR g FaR W &
A4 9 AT agd a3 & R &
Tawar g i 7% fag saw 7St wgi=ia
agt gt i o sqavaar & far oA
werg a9 A s aAA 9 EiA
FTH! FTH fFur ga A AT H FIAL
9 A AT IH 9 KT EqqAdr #1 AT
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9 w=RI § A9 § HoA[ 7L "9
I W "Il I9% A9 @I FT@
g A1 WA & s Far g fF e
AT F1 Wit € WK 39 § qf@w
Ealil s

SHRI ANBAZHAGAN: On pehalf
of my group I wish to express our
deep sense of sorrow at the demise ot
one of our great )eaders, Dr. Katju.
He has been one of the senior mem-
bers of the Congress and also a great
statesman. He belongs to the leaders
of the last generation who stood for
the integrity of the country as well
as the unity recognised not only in
their own state but the country as a
whole. As guch, in his passing away
from us we have lost one of our great
leaders who would have been more
useful to us at the present juncture.
On behalf of the DMK 1 once again
second the motion, brought by you, Sir,
as well as the leader of the House.

SHRI H. N. MUKERJEE: gir, I rise
to associate my party and myself with
the feeling of sorrow and condolence
that has already been expressed at the
passing away of Dr. Katju. Dr. Katju
as a Finance Minister of a State had
a full life and he has died full of years
of honour. Even go, his death creates
a void in the public life of our roun-
try. He had versatile ability and even
as a lawyer he was drawn towards the
country’s services and at one time he
did appear in the courts as Jefence
counse] to help the cause of the pri-
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soners in the Meerut Conspiracy case.
In independenct India he was the Gov-
eronor of West Bengal, holding an
office which has many complexities,
But I do not know if any other person
has been as popular i that State zs
Govermor as Dr. Katju has been. I
had the advantage of coming to know
him fairly well when he was a mem-
ber of this House, and while as Minis-
ter he had many critics he had never
an enemy. There was something of
the gld world about him—his cour-
tesy, his dignity, his wide humanity
and his flair for friendship. He has
passed away and there is a void in
the public life of our country which
will not be easily filled. I wish you,
Sir, to convey our condolences to the
bereaved family.

st¥FAdq: §F g Amwmfae
qrEf FT FEE A, A AIF FEATT §F 797
wEA F AHA A gAT R IR F A
qoEt wifaE w7 § 1 s FEa
for wwm e F AT 9, 9w T
A § TFT YA T | WO HH
g fF gure gzt g Qo g 2,
wF feq 7 |1 &t 2l =1 A/ 9
9T gAY 2, & T AT FT ATA F9 q
f& 3a% & gfew 7 »fos § mfn=
g HF | THI FWT ZH AN I F
Ffoa, sz A3 ¥ fo7 aon o -
i=gfras F 217 § #vi) et gome &7
¥ fAfadt 9@ G Ey ¥ &
OqAT W17 ¥ F4T GOAT qEF FA AT
¥ ¥ gfr wgfa g%z @ )
SHRI E. K. NAYANAR: Sir, on be-
half of my party, I associate with you
in the deep sense of sorrow expressed

by you on the passing away of Dr.
Katju.

SHRI HEM BARUA: On behalf of
my party, I associate myself whole-
heartedly with the message of condo-
lence that you have expressed 4and
other speakers before me have ex-
pressed. It is sad to know that one
by one our great leaders of the free-
dom era are leaving us and Dr. Katju
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has joined that grand line of men. As
has been stated, he has been an emi-
nent lawyer and eminent statesman,
but what impressed me most about him
was his humanity and his sense of fair
play. He was gentle in demeanour and
he was an a'most outstanding persona-
lity whose image of integrated India
we lack today and we very much like
to imbibe. I, on behalf of my Party,
associate myself with the message of
condolences.

MR. SPEAKER: The House may
now stand in silence for a short
while.

{The Members then stood in silence
for a short while)

ORAL ANSWERS TO QUESTIONS
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11. W

12. =it

13. faEa@w

14. SHIEETFRT

15. qi¥vE

16. Hifaaa awreE@TEy FAT= A9
17. garEATtaar
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19. Femtar
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q7% O 97 3 & fay dave g &
W sfiaff e fegramaizy
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I WY gAY WY TAT WHHEE ST
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g4l ¥ 24 &)
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¥ gt 787 "war, 6T § 98 ST
reat §—3ar f /A N qaman fr
M ae F g ox 7 § 7gf 37 ¥
® TFC A IT AT AmAA HqAMET
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2

oft sroret denf G AET SR
a1 7 ¢ feT ot 3w 7 ge A W
gt wwdt &0 g7 far O A &tz
at fag mwa A ?
SHRI SRADHAKAR SUPAKAR:

So far as the purchase of goods is
concerned, it ijs the rule that globar
tenders should be called. May I
lgnow whether in such cases of loans,
this process is, usually, dispensed
with and, arising out of this. may I

it Froel Fard : T SO w9
7 wewa fawdr @ 2 aifs g7

t1961-62 ¥ Gg¥, FyFT ToW wAfEr S ®or AT 4v, A AR
@ fom 2o @ A "l T wwfa o

tt1966~-67 ®, @A T A @lE F77 1 a2 ¥ foT 66. 4 TR
AT F1 3w faor
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know, when incurring such loans for
the purchase of goods, the Govern-
ment takes the precaution that the
price thereof is comparatively not
very high as compared with the pn_ct
of goods obtaining in other countries
from where the loans may not be
available?

SHRI MORARJI DESAI: In all
cases where the aid is tied, it is not
possible to have global tenders be-
cause it is meaningless, and we can-
not buy from other places even if
we call for global tenders. There-
fore, it will not be honest to ask for
global tenders where we have to buy
from a particular country on account
of tied aid, but we do ascer-
tain. . . .

SHRI JYOTIRMOY BASU: And pay
three times the value by over-invoic-
ing ete. That is Jone by the private
sector and also the public sector.

SHRI MORARJI DESAI: This is
an uninformed criticism. I can only
say that this comes out of not hav-
ing full information about the whole
matter.

SHRI JYOTIRMOY BASU: 1 have
much more information.

SHRI MORARJI DESAI. As re-
gards the question of comparing with
prices elsewhere, we are careful to
get the prices from all places and
we try to see that we get at those
prices even from tied countries, but
it is not alwavs possible to have
comparable prices for all things be-
cause some items of production are
peculiar to some countries. There-
fore, that has also a limited scope.

SHRI INDRAJIT GUPTA: While it
is true that we are in this unfortu-
nate position that beggars cannot be

choosers, is it not a fact
that many of these countries
which are listed in the state-

ment have from time to time also
agreed o give us untied loans, but
at the same time is it not a fact that
we have earned a bad name by vir-
tue of the fact that we have not
utilised even those untied loans fully
and they :re lving unutilised or un-
der-utilised with the result that thes-
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donor cowliries are becoming more
«nd more insistent that only tied
loans can be given to us?

SHRI MORARJI DESAI:
the statement of the hon. Member
that we are beggars. There is no

question of being beggars in  this
matter.

MR. SPEAKER: It is a loan.

SHRI MORARJI DESAI: When-
ever we go to bankers or persons
who loan to us, it is a question of
mutual consideration.  Therefore,
there is no question of beggars not
being choosers. That has no mean-
ing. But if the hon. Member consi-
ders he is a beggar, I have no quar-
rel with it. But I refuse to be in
that condition. I have never gone

on asking for these things in that
manner.

I reiute

SHRI INDRAJIT GUPTA: I have
said that we are in the position of
beggars being choosers. I did not
say that he was a beggar.

SHRI MORARJI DESAI: We are
not in that position. Ultimately if
the country is a beggar then I am a
beggar. What else does it mean?
Therefore, it is no use saying that
kind of thing. The untied loans are
only from the World Bank and some
from the USA in the past, otherwise,
they are all tied except perhaps in
the case of small amounts from one
or two other countries. Therefore,
there is no scope. In the case of
East European countries where we
have mutual trade and we buy their
goods. there is no question of getting
from anvwhere else and things have
to be obtained only from there and
at the prices which are suggested by
them though we try to negotiate in
the same way as in the case of other
countries where there are tied loans;
so, there also we have to do the same
thing. But this is a matter of our
own choice. If we do not want to
do it we need not do it and we will
not do it. But you may say that
circumstances are such that we have
pot to make some decisions and in
thiz case we 'make some decisions.
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SHR] INDRAJIT GUPTA: The last
part of my question has not been
answered. I had asked about the
non-utilisation of untied aid.

SHRI MORARJI DESAI: There is
no question of non-utilisation. There
is a misunderstanding about this non-
utilisation also. There are aids given
for projects and these are used only
as the projects go on getting cons-
tructed, and, therefore, if they are
for four or five years they are wused
over four or five years. That does not
mean that it can be said that it is
not utilised every year.

SHRI INDRAJIT GUPTA: Govern-
ment have admitted it themselves in
their own report.

SHR]I MORARJI DESAIl: What
has been admitted has been explain-
ed like this. But if the hon, Member
wants to read it otherwise he is free
to do so.

SHRI S. R. DAMANI: What are the
main items which are purchased
under such loans? What steps are
being taken to see that the items
which are produced in the country
are pot included among such items?

SHRI MORARJI DESAI: All the
itemg which we purchase from
within are not included in the |ist
of itemg purchased from outside.
Where is the question of listing such
items? The hon, Member is a busi-
nessman and he ought to know this.
If there are items which are produced
here we do get them from here and
we do not get them from outside.

SHRI PASHABHA] PATEL: Is the
hon, Minister aware that sometimes
because of this foreign money pur-
chases are made against the Indian
industries? That is to say, if a thing
is available in India from Indian in-
dustries, still we purchase the thing
from outside because loan money is
available and foreign exchange is
available. This is being done in a
very serious manner.

SHRT MORARJI DESAI: Some-
time= * ha: happened because of

sname cirsymstances, or sometimes
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v‘vhen a ture-key project is made,
that alsv nappins. But now we are
trying to reduce that completely and
see that il does not happen.

SHR]I PASHABHAI PATEL:
is not so.

SHRI KRISHNA KUMAR CHAT-
TERJI: Loan-taking is not begging
from anj* point of view. But when
loans are tied to this kind of goods
being sold, may I ask the Finance
Minister to give a categorical answer
to two questions? First, have all the
avenues been explored with such
countries advancing loans to us that
they ean sel] to us at international
prices for these commeodities? Secon-
dly, have we ulso explored the possi-
bility of coming to an agreement on
a mutual basis with them that when
we sell them our goods we also
charge them prices on the same basis,
that is, we also charge them high
prices as they charge us high prices?

SHRI MORARJI DESAI: Even if
we charge high prices, we cannot say
that we are charging high prices,
Nobody would say that at any time.
But there is no question of our
charging high prices in this matter
because they buy in the open mar-
ket. Here it is not a question of
government selling to them. In some
countries, Government sell them; in
some countries, when aid is tied,
then we have to buy from them
only. Since we do not give aid to
such countries, there is no question,
therefore, of selling in that manner.
If aid is given, it is also for the ad-
vantage of selling to us goods. That
is why aid is given.

Therefore, I was refuting the state-
ment made by the hon. Member
about our being beggars. It is »ll
They want to profit. There-

That

Wwrong.
fore they also give us aid. 'That is
how it is done.

SHRI HEM BARUA: Has the

attention of Government been drawn

"to the speech made by Mr. Woods at

the UNCTAD II in which there is
a veiled criticism of funds being mis-
used in countries that have received
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funds from the World Bank and from
other sources? If so, was India in
his mind when this criticism  was
levelled? Secondly, Mr, Dulles used
to say that in giving loans to India,
America has imposed not only strings
tut also ropes. They are ropes, not

strings—this is what he has said.
How far are there ropes in the
money that we get from  abroad,
particularly from America?

SHRI MORARJI DESAI: There
are neither ropes nor strings nor

threads. There is no such thing tied
to these things.

AN HON. MEMBER. Threats are
there.

SHRI MORARJI DESAI: There-
fore, it is wrong to make any such
inference from this that Mr. Woods
had India in his mind.

SHRI S. KANDAPPAN: How does
he know his mind?

SHRI HEM BARUA: He says that
India was not in his mind when he
said this. How does he know Wood's
mind?

SHRI MORARJI DESAI: He told
me. Therefore, I know his mind. The
hon. Member does not know.

SHRI JYOTIRMOY BASU: He is a
close of friend of yours. We know.

SHRI MORARJI DESAI: He is a
friend of mine.

SHRI D. C. SHARMA: Now he
should try to be my friend. May I
know what is the per capita inci-
dence of loan in this country and in
other developing countries? Is it not
a fact that the incidence of loan in
this country is higher than in any
other developing country? If so,
what are the Government doing to
reduce this incidence of per capita
loan?

SHRI MORARJI DESAI:
rate question may be tabled.

A sepa-
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*123. SHRIMATI SUSEELA

GOPALAN:

SHRI K. RAMANI:

SHRI K. M. ABRAHAM:

SHRI GANESH GHOSH:

SHRI P. P, ESTHOSE:

SHRI NAMBIAR:

SHRI VISWANATHA
MENON:

SHRI J. MOHAMED IMAM:

SHRI R. S. VIDYARTHI:

SHRI KANWAR LAL
GUPTA:

SHRI RAM GOPAL SHAL-
WALE:

SHRI LOBO PRABHU:
—

Will the Minister of FINANCE be
pleased to state:

(a) whether the attention of Gow-
ernment has been drawn to the
news-item appearing in the “Patriot”
of the 13th January, 1968 that an
employee of 2 bank in India was
connected with the smuggling of
fake U.S. dollar notes in India,

(b) if so, whether the name of the
employee and the bank involved has
been identified; and

(c) the action taken in the matter?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI K. C. PANT): (a) Yes, Sir.

(b) Neither the bank nor the em-
ployee has been identified in  the
press Report. The Government have
no further information.

(c) Does not arise.

SHRIMATI SUSEELA GOPALAN:
May I know whether the Govern-
ment have made any effort to find out
the U.S. businessmen who were
using the bank employees to smuggle
the fake notes; if so, what action is
being taken?

SHRI K. C, PANT: Government
has made no enquiries, because on
the face of it there is no credibility
in the report because Rs. 75 crores
were said to be invelved, and the
enquiries that have been made o
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far do not suggest this can be very
credible.

SHRI M. L. SONDHI: Either the
enquiry has been made or it has not
been made.

SHRI KANWAR LAL GUPTA:
Once he sayvs it has becn made, then

he says no.

MR. SPEAKER: No, please, I
have to call the other Members. Mra.
Gopalan may herself ask that ques-
tiou. If no one else asks, then you
may ask.

SHRIMAT]I SUSEELA GOPALAN:
May I know whether Government is
aware that US. bankd operating in
“ndia are also indulging in this rac-
ket resulting in foreign exchange
difficulty, if so, will the Government
investigate into the matter and take
drastic steps to prevent it?

SHRI K. C. PANT: That is not
correct. May 1 explain? We make
informal enquiries within our de-
partment, we do not make formal
enquiries.

SHRI VISWANATHA MENON:
May I know whether it js a fact that
blaciemarketing in these Dollars is
taking place in India on a large
scale, and whether Government s
taking any action so as to prevent
such blackmarketing?

SHRI K. C. PANT: There ijs no
large-scale smuggling. The amounts
of foreipgn exchange that have been
seized in the year 1967 are $2,104 and
£3,180.

SHRI MOHAMED IMAM: The fake
notes must have been manufactured
either in India or Ameriea. Has the
Government made any attempt to
find out where they have been manu-
factured, and to what extent have
these fake notes been recovered in
this country?

SHRI K. C. PANT: 1In 1987 the
Delhi Police recovered in Delhi a
block useq for forging U.S. Dnllars.
That is the information.

SHRI MOHAMED IMAM:
were they 'manufactured?

Where
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SHRI K. C. PANT: If 1 know, I
would tell him.
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SHRI K. C. PANT. Again, a gene-
ral_ question,

SHRI LOBO PRABHU: The .im-
portance of this question is pot that
of dollars being in this country; it
is quite all right. 1t looks like an
unspecified American loan. The im-
portance of this question is this. Had
the Governrment traced how these dol-
lars are being used for smuggling?
These dollars have not come just for
being kept in a bank. These are
used for smuggling. I should like to
know whether this point has occur-
red to the Government.

SHRI K. C. PANT: These arc fgeone-
ral questions which are asked about
theze dollars. As I said there would
seem to be no substance in this
particular report. Even if one were
to go by the revort, this particular
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racket had been smashed according
to Lt 1cpurt itself. Where is the
question of dollars coning to the
euuntry?

Smuggling by Diplomatic Missivns
Through Mail
0
€124, SHRIMATI SUSEELA
GOPALAN:
SHRI SATYA NARAIN
SINGH: )
SHRI P. RAMAMURTI:
SHRI VISWANATHA
MENON:

Will the Minister of FINANCE be
pleased to state:

(a) whether his attention has been
drawn 1o the news-item published
in the Hindustan Times of the Tth

January, 1968 that the Customs
Authorities at Safdarjang Sorting
Office, New Delhi detected a regis-

seal of a
large

tered envelop bearing
foreign wnission containing
amount of foreign currency;

{b) if so, the name of the foreign
mission whose seal is on the envelope
and the total amount jnvolved there-
ing

(c) whether Government have
taken up the matter with the foreign
Mission concerned; and

(d) the steps taken to check
smuggling by the foreign missions?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI K. C. PANT): (a) and (b).
Yes, Sir. On 29-11-1967 the Officers
of the Delhi Central Excise Collecto-
rate intercepted at the Safdarjang
Air Sorting Office, New Delhj a re-
gistered envelope containing two
bank drafts for the total amount of
£4.715-4sh.—10d. It did not bear the
seal of any Embassy but bore in
print the insignia of the Royal
Afghan Embassy.

(c) The matter has not been taken
up with the foreign Mission as in-
vestigations so far have not revealed
that the Mission was connected with
it.
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(d) No specific measures as such
have been devised to check smug-
gling, if any, by the foreign mussions,
The general preventive measures in
force are considered adequate to
deal with all kinds of smuggling.

SHRIMATI SUSEELA GOPALAN:
Is the Government aware of the fact
that many foreign embassies are in-
volved in bringing smuggled goods
to the country and passing them on
by using the CD cars and if so what
precautions are being taken by the
Government to check them?

SHRI K. C. PANT: We are not
aware of the fact that the Embassies

are officially smuggling anything...
(Interruptions.)

SHRIMATI SUSEELA GOPALAN:
Do the Government know that many
CD cars are being used to sell-
smuggled goods by the foreign em-
bassies?

SHRI K. C, PANT: Wherever any
particular thing comes to our notice,
we investigate them; but there is no-
general complaint of this nature.

SHRI VISWANATHA MENON:
Are the Government aware that
there is a shop in the American Em-
bassy where it sells duty free goods
to the Embassy staff and through
the Embassy officials these things are

sold outside at higher prices? Do
Government consider it smuggling
and if so what action is taken.

against them?

SHRI K. C. PANT: As far as I
know this practice of giving duty
free goods to its own staff js a
practice that is prevalent in other
parts of the world and it is there
in all the Embassies. So far as any
specific case is concerned. if it s
brought to our notice, we shall en-
quire into it.

SHRI M. L. SONDHI. This point
merits more serious consideration
from the Minister. T hope he s
aware of the general motion that in
India anybody dressed up in the
garb of a western diplomat or a
white-locking diplomat with a CDr
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car can get away with anything.
This is the general impression in the
city of Delhi. More specifically, I
should like to know from the Minis-
ter whether any watch is kept on
the remittances received by diploma-
tic officials from their home coun-
tries? In case there is a sudden drop
in these remittances the obvious in-
ference is that the fellow has been
making money locally and so he has
stopped remittances from his home
country.

SHRI K. C. PANT: I shall require
notice for that.

Grants to Bharat Sewak Samaj

*125. SHRI JYOTIRMOY BASU:
Will the Minister of SOCIAL WEL-
FARE be pleased to state:

(a) the total amount given to the
Bharat Sewak Samaj since its incep-
tion; and

(b) the value of Government land
and property given to the Samaj in
Delhi and other places?

THE MINISTER OF STATE IN
THE DEPARTMENT OF SOCIAL
WELFARE (SHRIMATI PHULRENU
GUHA): (a) and (b). The information
is peing collected and will be placed
.on the Table of the House.
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SHRI S. KANDAPPAN: Sir, on a

point of order. The question has been
_admitit=d »nd ont on the Order Paper.
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MR. SPEAKER: I agree with you,
but there is no point of order.

SEVERAL HON. MEMBERS rose—-

MR. SPEAKER: May I request all
of you to sit down now? This ques-
tion has been engaging the attention
of Parliament not only during this
session but during the previous ses-
sion also. Yet, it is said that the in-
formation is being collected. I do not
know what I pan do. I will pass on
to one next question. (Interruption)
They say that information is being
collected. We will have to think of
it.

SEVERAL HON. MEMBERS rose—

MR. SPEAKER: Will you all kindly
sit down now? Mr. Jyotirmoy Basu
is the questioner. 1 myself have said
that the answer ought to have been
collected by now. Mr. Jyotirmoy may
put this supplementary question now.

SEVERAL HON. MEMBERS rose—

SHRI KANWAR LAL GUPTA: Why
don't you ask the Minister? (Inter-
ruption).

MR. SPEAKER: 1 myself have said
that. What is the use of pursuing the
matter? 1 myself said that it ought
to have been ready.

SHRI JYOTIRMOY BASU: You
please explain to me what useful pur-
pose my notice for this question has
served. Will you please explain it
to me?

MR. SPEAKER: The Minister may
collect the answer.

SHRI JYOTIRMOY Basu: We can-

not allow the Minister to get away
like this. (Interruption).

MR. SPEAKER: First, let the Minis-
ter te]] us about it.

SHRIMATI PHULRENU GUHA:
Part (b) of the question says:

“the walue of Government land
and property given to the Samaj
in Delhi and other places”
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It may be quite easy to get informa-
tion relating to Delhi, but about other
places, we have to collect the infor-
mation.

SHRI KANWAR LAL GUPTA: Then
tell us about Delhi at least.

SHRIMAT] PHULRENU GUHA: We
have asked for the information about
value of Government land and pro-
perty in other places. We have not
get the information yet.

MR. SPEAKER: What about the
answer to part (a) of the question?

SHRIMATI PHULRENU GUHA:
For that also, we do not have the full
information.

SHRI 5. KANDAPPAN: Why did
they not collect the information up
till now? We seek your protection,
Sir.

SHRI HANUMANTHAIYA: Sir,
this is not an crdinary matter for the
House to pass over. We, as Members
of this House, ought to be very vigi-
lant over the expenditure of Govern-
ment. I request you to give them
here and now some time within which
they must produce the answer, or, the
House should censure the concerned
Minister for not giving the informa-
tion to the House.

MR. SPEAKFER: I will postopone
the question now.

SHRI KANWAR LAL GUPTA: You
may please specify some time-limit
for the Minister to supply the answer.
(Interruption).

MR. SPEAKER: I am not going to
allow any more interruptions. I will
fix up some time. T will postpone the
question. The question i= mot com-
Pletely answered. For the same
question, I will give some other time

an_d I request the Minister also. I
will fix up time.
s gw o wowm ;  wHr Sr
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MR. SPEAKER: May I request the
hon. Member to leave it to me It
is not a question of any one party
alone, The Congress party is also
unhappy about it. Therefore, leave it
10 me.
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MR, SPEAKER: The hon. Member

may please sit down. [ am passing
on to the next question.

Parliamentary Committee for Schedal-
ed Castes and Scheduled Tribes

*128. SHRI SIDDAYYA: Will the
Minister of SOCIAL WELFARE be
pleased to state:

(a) whether the assurances given
in Parliament in August, 1967 regard-
ing the constitution of a Parliamen-
tary Committee has been fulfilled; and

(b) if not, the reasons therefor?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF SOCIAL WEL-
FARE AND IN THE MINISTRY OF
PETROLEUM AND CHEMICALS
(SHRI MUTHYAL RAO): (a) and
(b). The matter is under considera-
tion.

SHRI SIDDAYYA: The hon. Minis-
ter gave a categorial assurance to this
House and the other House that a
parliamentary committee would be
constituted in consultation with the
Speaker of the Lok Sabha and the
Chairman of the Rajya Sabha. May
I know whether he has so far consul-
ted the Speakez of the Lok Sabha
and the Chairman of the Rajya Sabha
with regard to the setting up of this
committee?
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TIHE MINISTER OF PETROLEUM
AND CHEMICALS AND SOCIAL
WELFARE (SHRI ASOKA MEHTA):
The hon. member knows that my col-
leagues and I are  discussing this
matter with him and other members
of this House and the other House.
He was present at the meeling only
the other day and a number of mem-
bers suggested that we should have
further discussion. We are having
another meeting. He knows that.

SHRI SIDDAYYA: In order to get
the recommendations of the Commis-
sioner for Scheduled Castes and
Scheduled Tribes implemented. is
there any proposal to invest the Com-
missioner with more powers or is
there a proposal to appoint a high-
powered committee, so that that com-
mittee can get the reconrmendations
implemented?

SHRI ASOKA MEHTA:@ The hon
member knows that many of his col-
leagues from this House pointed put
that this is a matter which bristles
with difficulties and has to be handled
very carefully. I do not think I can

enlighten him any more than the
enlightenment that we got at the
‘meeting last Friday.
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Payment for Food Imports from U.S.A.

*128. SHR] S. K, TAPURIAH:
SHRI YASHPAL SINGH:

Will the Minister of FINANCE be
pleased to state:

(a) whether the U.S. Government
have decided to recover the part of
the price of food to be exported to
India in dollars;

(b) if so, the details thereof; and

(c) the additiona] burden on the
balance of payments position specially
during the current financial year?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI): (a) and (b).
Under the PL 480 Agreements signed
since June 1967 India pays for about
80 per cent of the food imports in
rupees and receives the remaining 20
per cent aggainst a long-term credit
repayable in convertible currency.
This Credit is repayable in 31 annual
instalments beginning ten years after
the imports are made.

(e) There will not be any additional
burden on the balance of payments
position during the current financial
vear as neither interest payments nor
principal repayments are due in the
current year.

SHRI S. K. TAPURIAH: So, it ap-
pears that there is no new change in
what has been going on up till now.
He says that 80 per cent is payable
in rupees and 20 per cent in converti-
ble currency. 1 want to know what
is the tota]l amount expected to be
imported during the current year and
what would be the amount of current
vear's imports to be paid in dollars?

SHRI MORARJI DESAI: What will
be imported in current year will have

to be paid next year and not this
year.

SHRI S. K. TAPURIAH:
would be the value of it?

SHRI MORARJI DESAI: The value
of imports authorised on 20-2-67 as

What
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amended on 24-6-67 will be 24.2 mil-
lion dollars, for convertible
local currency credit. The value of

imports authorised against payment
by India in rupees would pe 878
million dollars. The total would be
112 million. Under the PL 480 agree-
ment dated 20-2-67, the value is 135
million dollars. As amended on
12-9-67, the total value is
86.5 'million dollars worth, 19 million
dollars for convertible local currency
credit and 67.5 million in rupees. As
amended on 30-12-67 the total value
is 2%0 million dollars worth, 46.9 mil-
lion gollars worth for convertible locol
currency credit and 168.6 million in
rupees.

SHRI S. M. BANERJEE: Sir, it
appears form the statement of the
hon. Minister that we have practically
mortgaged our country to the United
States of America for imported wheat,
I would like to know, since accord-
ing to the Food Minister and also ac-
cording to the statistics available in
our country we have a nice crop this
year, whether we are going to reduce
the imports and, if so, to what extent?

SHRI MORARJI DESAI: There is
no question of mortgaging this coun-

try at all. I do not know how it has
entered the imagination of the hon.
Mempber.

SHRI S. M. BANERJEE: 1 said
“mortgaged’, not ‘sold".

SHRI MORARJI DESAI: It is

‘neither mortgaged nor sold.

SHRI S. M. BANERJEE: Thank you.

SHRI JYOTIRMOY BASU: We are
more sensitive than he is perhaps.

SHRI MORARJI DESAI: I am cer-
tainly more sensitive than the hon.
Member is and ....

SHRI RANGA: The hon. Minister

$ may come to the point now.

SHRI MORARJI DESAI: It is very
essential because all these abuses are
hurled at the country, not at me; it
derrades the country and not me.
The hon. Member does not bother
about that but we have to bother. In
this House I cannot allow these re-
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‘marks to pass unnoticed because they
are against the dignity of the country.

That is why 1 have to maintain it.

SHRI S. M. BANERJEE: Sir, his
anger shows that there is no dignity
left because a dignified man is never
angry.

SHRI MORARJI DESAI: I have
absolutely no anger against hon. Mem-
bers. Why should I have any anger
in this?

MR. SPEAKER: The hon. Mem-
ber’s question was by how much the
import this year will be less.

SHRI MORARJI DESAI: It has
been stated last year that it will be
less than the last year, much less.
It is not yet decided We do not
know how much we will get. I do
not think it will exceed seven million
tonnes.

SHRI S. R. DAMANI: May I know
whether in the agreement signed with
USA for imports under PL. 480 cotton
is also included? If it is included.
may I konw whether Government will

ider the question of stopping the
import of cotton for the time being
because of fall in the price of cotton
in the local market?

SHRI MORARJI DESAI: These in-
clude all the agricultural commodities
which we import under those agree-
ments. Whether cotton is actually
imported or not depends upon our
requirements.

SHRI JYOTIRMOY BASU: May I
know if the hon. Deputy Prime Minis-
ter will enlighten the House stating
the exact amount that remains in this
country in rupees belonging to the
USA aid? Secondly, if they want us
to pay that on demand, may I know
whether we shall be able to pay that
amount outright? I  pather the
Finance Minister once confessed to a
person that we cannot pay if they
demaded the money at once.

SHRI MORARJI DESAI: There is
no question of paying at once. As I
said. it has to be paid over 40 years
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and more and they are in
instalments.

SHRI JYOTIMOY BASU: Coulg he
tell us what is the total amount?

SHRI MORARJI DESAI: If all
those details are wanted I shall cer-
tainly give him but not today.

annoual
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SHRI MORARJI DESAI: There
wag a seminar held here in which
many people came to the conclusion
that it does not mean deficit financ-
ing. But there will always be some
people who will hold a contrary view.
I have no quarrel with them, but it
is not certainly any deficit financing.
A part of it, under the agreement,
the paymet made in rupees, goes to
the American Embassy for its expendi-
ture here. This is what we have
agreed to. They spend it for their
bona fide purposes. I have absolute-
ly no reason to believe that any of
it is spent in any wrong manner.

SHR1 INDRAJIT GUPTA: Sir, on
a point of order. On several previous
wccasions it has been stated in this
House.....

MR. SPEAKER:
question lafer on.

SHRI INDRAJIT GUPTA: Sir, it
is a point of order. How can he make
a statement like this? An inquiry is
being held. Before the results of the
inquiry ar¢: available, how does he
make that statement?

MR. SIPEAKER:
opportunity later.

SHRI BEDABRATA BARUA: Ts it
a fact that we are importing tobacco
under PL 4807

He can ask that

I will give him an
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SHRI MORARJI DESAI: Not that
I know of.

SHRI INDRAJIT GUPTA: The hon.
Minister's colleagues, the Home Minis-
ter and others, have repeatedly as-
sured us in this House that an inquiry
is being held into this question of
whether these funds which are at the
disposal of the US Embassy are at
all being used for politica] purposes,
like elections and so on. We are still
awaiting the results of that inquiry.
Before that, how does the hon. De-
puty Prime Minister make this cate-
gorical statement that he has no
ground to think that they are being
used for any such purposes?

SHRI MORARJI DESAI: Because I
had replied to a question about this
very matter as a result of that inquiry
some tim= ago, and there I have said
that this particular inquiry has been
made that PL 480 funds have not been
used at all for any other purpose.

SHRI INDRAJIT GUPTA: Are we
not entitled to know the results of
that inquiry? Where is that inquiry
report?

MR. SPEAKER: That is a separate
question.

SHRI D. N. PATODIA: May I
know how the price of imported
wheat under PL 480 compare with
the other international prices jike that
of Australia and other countries?
Secondly, for whatever we ymport un-
der PL 480 freight charges are being
paid in dollars which, we understand,
are more compared to the freight
charges of ships chartered by other
shipping lines. What is the percen-
tage of freight charges that we incur
on the total cost of imports and whe-
ther these freight charges are more
compared to that of other shipping
lines in the world.

SHRI MORARJI DESAI: If a sepa-

rate question is asked, 1 will supply
full information.

SHRI E. K NAYANAR: It is re-
ported that there is a bumper crop
here this year of 95 million tons. If
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so, may 1 know why our Deputy
Prime Minister, during his visit to
the United States, has come to an
agreement with the Johnson Govern-
ment for the import of 6 million tons
of foodgrains? Though our Food
Minister has stated that we expect to
import 7 million tons of foodgrains
this year, there i» a report in the
press that due to the Vietnam war
and other reasons, America is not in
a position to export 7 million tons of
wheat to India this year. If we have
a bumper crop of 95 million tons,
what is the necessity for importing
wheat under PL 4807 Could we not
stop it?

SHRI MORARJI DESAI: Since we
have to build a buffer stock we have
to import some food this year.

DR. RANEN SEN: Sometime back
Shri T. T. Krishnamachari, who was
the Finance Minister, made a stxte-
ment in this House that the informa-
tion about the disbursement of the
rupee currency held by the American
Embassy on account of PL 480 funds
could not be known to the Govern-
'‘ment of India. even though the
Finance Minister tried his best to get
the information. If that is so, how
does the statement made by the pre-
sent Finance Minister reconcile with
the statement made by Shri T. T.
Krishnamachari, the old Finance
Minister?

SHRI MORARJI DESAI: When that
statement is not before me, how am
1 going to speak about it?
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Rehabilitation of EKoyna Earthquake
Yictims

*131. SHRI DEORAO PATIL:
SHRI RANDHIR SINGH:
SHRI SHIVA CHANDRA

JHA:
SHRI N. K. P, SALVE;

Will the Minister of FINANCE be
pleased to state:

(a) the nature of help rendered by
the Centra] Government towards the
permanent rehabilitation of the wie-
tims of Koyna earthquake; and

(b) the details of the demand made
by the Maharashtra Government and
the amount given by the Central
Government?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
K. C. PANT): (a) The rehabilitation
of people affected by natural calami-
ties ts primarily the responsibility of
the Mate Government themselves.
The Gwvernment of India are assist-
ing the Government of Maharashtra
towards permanent rehabilitation of
the people =affected by the Koyna
earthquake by way of supply ana
allocation of certain building materials
and financhl assistance.

(b) The %tate Government have
estimated the likely expenditure oun
permanent rehahilitation measures
at about Rs. 20 crores against which
they have asked for a loan of Rs. 10
crores from the Centre. The expendi-
ture likely to be incurred during the
curtent financial year is about Rs. 3
crores. A loan of Rs. 1 crore has
been sanctioned and further assistance
will be ennzidered takine into account
th~ progress of actua! expenditure-
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and the financial position of the State
‘Government.
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SHRI K. C. PANT: About per
family, 1 do not know.

SHRIMATI SHARDA MUKERJEE.
May 1 know from the hon. Minister
during what period this amount of
Rs. 10 crores which is. required by
the Maharashtra State as loan is go-
ing to be given? If it is going to be
given at the rate of Rs. 1 crore per
year, does it mean that the Central
Government is going to take 10 ycars
to rehabilitate the distressed people
there? If the loan is not given in
time, it will not be of any use to the
people whose homes have been des-
troyed and who have been completely
finished because of the earthquake.
It is no use having a prolonged and
protracted loan scheme.

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI): I hope the hon.
Member knows that there is only a
month and a half left this year, and
more than that cannot be utilised. It
will be more, when it is utilised, and
it will be given in time, not spread
over ten years,

SHRI HEM BARUA: From the re-
ply of the hon. Minister it is evident
that the Central Government are
offering financial assistance to  the
State Government for rehabilitation,
which is a very welcome thing. May
I know why it is that the hon. Finance
Minister has said ‘No' to the State
Government of Assam who wanted
some financial assistance from the
Central Government for the rehabili-
tation of the victims of the Republic
Day disturbances at Gauhati?

SHRI MORARJI DESAI: That Is
quite a different question altogether.
It has no relation to floods. These
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things happened because of what the
Assam Government did not do, and
it is they who have got to pay for it.

RE. UNSTARRED QUESTION
SHRI RAM CHARAN: On a point
of order. # 7 ®wARRE F_EA
o 931 98 af faw & fF g7 79w
CigE 1 S
MR. SPEAKER: How can I answer

now whether the hon. Member's un-
starred question has been answered

or not? yz {F FT IB1 T FWT KA
27 g@Er A1 ArAA AE 2 A A
FwIA qr ¥ @ Y

it T =T TETH OEEA,
7 ga Afag, ag JAeT safm
LT qU AT A TE Z

MR. SPEAKER: Whatever he wants
‘to say he may say. But I do not
know which question has been asked
.and which has not been answered.
How can I remember all the thousands
wof questions which come?

Mow e : 37§ oF "y
F ¢ ¥ forwraa w1 w ot A g
F I F I E T 12 Y
A9 F=TAT AT =;0fEw 3w F Am A

MR. SPEAKER: May I request him
1o sit down now? Nobody will be
able to answer it now.

WRITTEN ANSWERS TO QUES-
TIONS

Public Undertakings

*122. SHRI YAIJNA DATT
'SHARMA: Will the Minister of
FINANCE be pleased to state:

(a) whether it is a fact that the
Ppublic sector undertakings have not
<«arned profits commensurate with the
dinvestments made in them;
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(b) if so, whether Government are
considering any scheme of deterrents
for performance below a specific level
in public undertakings; and

(c) the other steps taken by Gov-
errrment to improve the working of
these undertakings?

THE MINISTER OF STATE 1IN
THE MINISTRY OF FINANCE
(SHRI K. C. PANT): (a) to (ec). It
is not possible to generalise on this
guestion; the performance of some
undertakings has been  satisfactory
while that of others has not been so.

The performance of the manage-
ment of each enterprise is constantly
under review by Government, and a
number of measures have been taken
for providing suitable management
personnel; for better preparation of
project reports and their scrutiny, and
for periodical reviews of the perfor-
mance of public sector undertakings.
The Administrative Reforms Com-
mission has also made a number of
suggestions in this regard which are
now under consideration by Govern-
ment.

A I THOE ® &

*127. Wo w4 W T ;¥
wrw, qf@ foem an
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w1 far
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Displaced Families from New Delhi
Railway Station Yard

*130. SHRI YASHPAL SINGH:
Will the Minister of WORKS, HOUS-
ING AND SUPPLY be pleased to
state:

(a) whether it is a fact that
thousands of families were shifted
from New Delhi Railway Station yard
to Nangloi in the month of January,
1968;

(b) if so, whether it is a fact that
homeless persons were not provided
there with any tents and medical faci-
lities;

(c} if so, the number of persons who
died at Nangloi as a result of cold and
rains during shifting; and

(d) the action taken by Govern-
ment in the matter?

THE MINISTER OF WORKS,
HOUSING AND SUPPLY (SHRI
JAGANATH RAO): (a) to (d). About
4,000 unauthorised jhuggis, occupied
by about 18,000 persons in the Kela
Godown area near the New  Delhi
Railway Station were demolished on
the 26th and 27th November 1967,
under the Jhuggis and Jhopris Re-
mova]l Scheme. Eligible squatter
families comprising of about 1500
persons i.e, those who had squatted
on Government and public land prior
to July 1960, were provided alterna-
tive accommodation in a regular
Jhuggis and Jhopris colony at Najaf-
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garh Road. The remaining ineligible
families who were not entitled to any
facility under the Scheme, were shift-
ed to two sites at Nangloi and Hast-
sal. Adequate civic amenities likoe
water, community block latrines ete.
were provided at these sites. An
ambulance van was detailed for pro-
viding medical relief. At Nangloi
there is also a regular dispensary.
Adequate number of shamianas and
tents were also put up at the two sites
to provide shelter against rain and
cold. No person is reported to have
died at Nangloi as a result of col&
and rains during shifting.

fefgad d afcraw

*132. ot qEEAA :
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Petro-Chemical Complexes

*133. SHRI B. K. DASCHOW-
DHURY: Will the Mimister of
PETROLEUM AND CHEMICALS be.
pleased to state: :

(a) whether Government have-
chalked out any programme for the.
establishment of a petro-chemical
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complex each at Haldia, Barauni,
Gauhati, Baroda and Cochin;

(b) if s0, the type of industries pro-
posed to be established at these places;
and

(c) the type of industries already
established at these places?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS AND OF SOCIAL
WELFARE (SHRI RAGHURAMA-
IAH): (a) Yes Sir; except at Gau-
hati and Cochin,

(b) At Baroda a naphtha cracker
and an aromatics project consisting of
extraction of xylenes and manufacture
of DMT will be set up in the public
sector. There will be downsteam
units based on the naphtha cracker
for the production of PVC, PVA,
Acrylonitrile,  Synthetic Rubber,
Polyethylene etc. These will be in
the private sector. There will also
be a caprolactam unit in the private
sector. L -

At Barauni an aromatics project
consisting of extraction of Benzene,
Toluene and Xylenes will be set up.
The plan recommended by the Work-
ing Group on Petrochemicals for the
Haldia Complex consists of a napatha
craker and downstearm units more
or less on the same lines as at Baroda.

fr) None of the above industries
have yet been established.

Charter of Demands of Willingdon
¥ Hospitals Workers' Union

*134, SHRI BALGOVIND VERMA:

SHRI ATAL BIHARI VAJ-
PAYEE:

SHRI RAM SEWAK YADAV:
SHRI P. N. SOLANKI:
SHRI R. K. AMIN:
SHRI K. M. ABRAHAM:
SHRI KAMESHWAR SINGH:
SHRI S. M. BANERJEE:
SHRI MOHAN SWARUP:
SHRI D. R. PARMAR:

Will the Minister of HEALTH,
FAMILY PLANNING AND URBAN
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DEVELOPMENT be pleased to state:

(a) whether Govermrment have re-
ceived any Charter of Demands from
the Willingdon Hospital Workers’
Union in connection with the demands
of the workers of the Willingdon
Hospital;

(by if so, the details thereof; and

(c) the action taken by Govern-
ment thereon.

THE MINISTER OF HEALTH,
FAMILY PLANNING AND URBAN
DEVELOPMENT (SHRI SATYA
NARAYAN SINHA): (a) Yes, Sir.

(b) and (¢) A statement is placed
on the Table of the Sabha. [Placed
in Library. See No. LT-115/68].

W.H.O. Report on Menace of Water
Pollution

*135. SHRI MAYAVAN:
SHRI DEIVEEKAN:
SHRI CHENGALRAYA
NAIDU:
SHRI T. D. RAMABADRAN:
SHRI NITIRAJ SINGH
CHAUDHARY:

Wil the Minister of HEALTH,
FAMILY PLANNING AND URBAN
DEVELOPMENT be pleased to state:

(a) whether Government’s attention
has been drawn to W. H. O. report on
the menace of water pollution;

(b) if so, the galient features there-
of; and ..

(¢) the action taken thereon?

THE MINISTER OF HEALTH,
FAMILY PLANNING AND URB:&Y
DEVELOPMENT (SHRI SATY A
NARAYAN SINHA): (a) and (b).
The Government of India have ne in-
formation regarding any W.H.O. re-
port on the meance of water pollu-
tion. However, a publication entitled
«Water Pollution Control”. which is
the report of a W. H. O Expert
Committee, was published in 1966 as
No. 318 of the Technical Report Series
of the W. H. O. This report deals
with the effect of water pollution, the
methods of treating polluting liquids
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before discharge into rivers, assess-
ment of quality of rivers anq efluents
and Jaws relating to pollution control.

(c) The Government of India have
already under consideration a propo-
sal to enact a Central Legislation for
preventing ‘Water Pollution’.

Family Planning Campaign through
the Railways

*136. SHRI HEM BARUA: Will the
Minister of HEALTH, FAMILY PLAN-
NING AND URBAN DEVELOPMENT
be pleased to state:

(a) whether it is a fact that his
Ministry had requested the Railways
to display the red triangle for birth
contro] at Railway Stations and in
Railway bogies to popularise the
family planniny campaign;

Written Answers

(b) whether it is also a fact that
the Railways have refused o com-
ply with this request; and

(¢Y if so, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP.
MENT (DR. S. CHANDRASEKHAR):
fa) Yes, Sir.

(b) No. Sir. To begin with, the
Ministry of Railways have agreed to
cooperate in the display of the Family
Planning message on the tenders of
steam locomotives, in the third class
compartments, on Railway Stations
and on the walls of G. M. T's at the
railway crossings.

(¢y Daes not arise.

Medical Treatment of the Late Dr.
Ram Manchar Lohia

*137. SHRI RABI RAY:
SHRI RAMAVTAR SHASTRI:

DWIVEDY:
SHRI RAMAVTAR SHASTRI:
Will the Minister o+ HEALTH.

FAMTILV PLANNING AND URBAN
NEVELOPMENT be pleased to state:

f=) whether Government's atten-
tinn has heen Arawn to a news report
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in the Times of India of the 24th
January, 1968, that one of the findings
of the team of experts that inquired
into the conditions of Central Gov-
ernment hospitals is that Dr. Ram
Manohar Lohia's operation was un-
usually done and the instruments were
not duly sterilized; and

(b) if so, the reaction of Govern-
ment thereto?

THE MINISTER OF HEALTH,
FAMILY PLANNING AND URBAN
DEVELOPMENT (SHRI STAYA NA-
RAWAN SINHA): (a) and (b). The
terms of reference of the Committee
did not include an enquiry about the
medical treatment given to the late
Dr. Ram Manohar Lohia. Besides the
Committee has not yet finalised its
report.

Increase in Rates of Daily Allowancé
of Central Government Employees

*135. SHRI E. K. NAYANAR:
SHRI P. P, ESTHOSE:
SHRI K. RAMANI:

SHRI GANESH GOSH:

Will the Minister of FINANCE te
pleased to refer to the reply given to
Starred Question No. 831 on the 2Ist
December, 1967 and state:

(a) whether the Committee of the
National Council of the Joint Consul-
tation Machinery has since submitted
its report on the question of increas-
ing rates of daily allowance of the
Centra] Government employees draw-
ing salary upto Rs. 400!- per month of
about 25 per cent;

{b) if so, the details thereof;

(¢) the decision taken by Govern-
ment in the matter; and

(d) if not, the reason for the delay
and when the rteport is likely to be
submitted?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JAGANNATH PAHADIA): (a) No.
Sir.
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(b) and (c¢). Do not arise.

(d) Some discussions have taken
place in the Committee but fina]l con-
clusions have not yet been reached.
There is no target date for the sub-
mission of the report.

Debt Relief

*139. SHRI D. N. PATODIA:
SHRI s. R. DAMANI:
SHRI RAGHUVIR SINGH

SHASTRI:
SHRI R. BARUA:
SHRI M. N. REDDY:

Wil] the Minister of FINANCE be
pleased to refer to the reply given to
Starred Question No. 382 on the 30th
November, 1967 and state:

(a) whether the World Bank and the
Aid India Consortium have further
considered the question of giving debt
relief to India; and

(b) if so, the decision taken there-
on?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJT DESAI): (a) No, Sir. The
question is expected to be further
considered in the next few months.

(b) Does not arise,

Revolving Tower and Restaurant on
Asoka Hotel, New Delhi

*140. SHRI K. N. PANDEY:
SHRI B. K. DASCHOW-
DHURY:

Will the Minister of WORKS, HOUS-
ING AND SUPPLY be pleased to
state:

(a) whether the rewvolving tower
and the Restaurant in Ashoka Hotel,
New Delhi have been completed; and

(b) if so, the main features thereof
and how much amount has been spent
on them?
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THE MINISTER OF WORKS,
HOUSING AND SUPPLY (SHR1 JA-
GANATH RAO): (a) and (b). The
Tower js still under construction and
will consist of 15 floors starting from
the basement level. The first two floors
(bssement and ground) will be used
for storage; the next ten floors will
have ten special residential guites for
guests; the thirteenth floor will house
the kitchen ang pantry, the fourteenith
floor will be ysed as a lounge, while
on the fifteenth floor will be the r=s-
taurant. The restaurant will pe 80
feet in diameter and only its outer
periphery 12 feet wide having seating
capacity for about 250 persons will be
revolving. In the stationery portion,
there will be a service cum—cashier
counter, telephone booths and other
service facilities. Above the sta-
tionery portion of the restaurant will
be a Machine Room for the lifts and
around that a promenede from which
alsc the clients will be able to view
the city al] round.

About Rs. 6 lakhs have been spent
on the construction so far. The cost
on account of the revolving mecha-
nism is of the order of Rs. 4 lakhs.

Study Team Report Re. Organizational
changes in Fertilizer Units in Public
Sector

*141. SHRI P. P. ESTHOSE:
SHRI K. RAMANT:
SHRI BHAGABAN DAS:
SHRI MOHAMMAD ISMAIL:

Will the Minister of PETROLEUM
AND CHEMICALS be opleased to
state:

(a) whether the Study Team ap-
pointed to examine the possibility of
organisational changes in the public
sector fertilizer units has submitted
its report; and

(b) if so, the main details thereot
and the decisions taken thereon?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND SOCIAL
WELFARE (SHRI ASOKA MEHTA):
(a) Yes, Sir.
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(b} The summary of conclusions
and recommendations is laid on the
Table of the Sabha. They are under
the consideration of the Government.

Summary

1. There should be a single Public
Sector Fertilizer Corporation.

2. The Corporation should be di-
rected by a Board of six or seven
Members, made up of full-time funec-
tional Directors and two Government
representatives.

3. The Corporation Head Quarters
should be made up of the heads of
{functioning divisions who service and
control unit and Regional activities
under a policy of wide decentraliza-
tion.

4 Complete administrative zepara-
tion should be maintained between
rescarch, design and engineering
groups on the one hand and produc-
tion units on the other,

5. P, & D. and FEDO should be
continued as entities under a techni-
csl Director, who will be responsible
for research, design and engineering
tunctions.

6. Separate engineering of sub-
plants at some projects by P. & D.
2nd FEDO is feasible.

7. A post of Director of new pro-
jects should be established to be
responsible for construction of all
new projects and major expansions.

8. Indigenous design, engineering,
and construction should be further
developed by engaging Indian Orga-
nisations outside the Corporation to
design and build structures and
works not directly involved in chemi-
cal processes,

8. Separate groups should be esta-
blished in the technical divisions to
inspect and expedite the manufac-
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ture, fabrication, and transport of
equipment made in Indla or abroad.

10. A single marketing division
should be established to market the
products of all the manufacturing
urits of the Corporation and such
fertilizers as may be produced by
Flants in other public sector corpora-
tions as incidental to their major
functions,

11, The marketing divisions should
be organised by regions and areas to
cover the country and these should
function under the direction of the
Central Headquarters.

Foreign Debt

*142. SHRI SITARAM KESRI: Will
the Minister of FINANCE be pleased
to state:

(a) the total foreign debt India
owes to the different countries as on
the 31st December, 1967 and how
much of it is repayable in Indian
rupee;

(b) the interest accruing every
vear on the amount repayable in
rupee and the steps taken to ensure
the utilisation of this moneyv by the
countries concerned in accordance
with the rules and regulations of the
country;

(c) whether Government have
looked into the allegations of use of
this money by the countries concern-
ed for political purposes in India; and

(d) whether Governmeni propose
to bring in measures to make it
obligatory on the part of those coun-
tries to invest the surplus money in
such public agencies as the Unit
Trust of India.

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE
(SHRI MORARJI R. DESAI): (a) to
(d), A statement is laid on the Table
of the House. (Placed in Library. See
No. LT-116/68].
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Fluctuation in Prices of Commodities

"IH: SHRI S. 8. KOTHARI: Will
the Minister of FINANCE be pleased
to state:

ga) whether it is a fact that the
prices of commodities which enter
into the composition of wholesale
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pricz index have come down in the
last three months;

(b) if so, what are the principal
commodities, what is the weightage
in the index and what are the pre-
sent prices thereof and the corres-
ponding prices three months ago;

(¢) whether Government keep a
watch on such prices; and

(d) what is the expected trend of
such prices in the coming months?

THE MINISTER OF STATE N
THE MINISTRY OF FINANCE,
(SHRI K. C. PANT): (a) Yes, Sir,

(b) The fall in prices has been
epread over a wide range of commo-
dities, and was particularly marked
in the case of cereals, gram and other
pulses, groundnut oil, gur and indus-
trial raw materials. The combined
weight of all such commodities as
have recorded a decline in the whole-
szle price index works out to 57.13
per cent. A statement is being laid
on tne Table of the House which gives
the weights of all such commodities
in the whole-sale price index and
also shows their price levels as on
27th January, 1968—the latest week
for which price data are available—
as compared to those prevailing three
month earlier. [Placed in Library.
See No. LT-117/68].

(c) Yes, Sir.

(d) Government expects some fur-
ther softening of prices in the com-
ing months.

Tax on Agricultural income
*155. SHRI YOGENDRA SHARMA:

SHRI B. K DASCHOW-
DHURY:

SHRI  NITIRAJ SINGH
CHAUDHARY:

SHRI DEORAO PATIL:

will the Minister of FINANCE be
pleased to state:

(a) whether it is a fact that the
incidence of tax on agricultural in-
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come continues to be very insigni-
ficant in the country;

(b) if so, the reasons thereior;

(c) whether Government have
suggested to the States the levy of
an Agricultural Income-tax and its

merger with the General Income-
tax and;
(d) if so, the reaction of State

Governments thereto?

THE MINISTER OF STATE 1IN
THE MINISTRY OF FINANCE
(SHRI K. C. PANT): (a) Yes, Sir.

(by The principal reasons for the
low yield from agricultural income
tax are inadequate geographical co-
verage, high exemption limits and
the low incidence of rates jn most of
the States in which this tax opera-
tes.

(c) and (d) The matter was dis-
cussed at the last meeting of the Na-
tional Development Council held on
1-2 December, 1967 and the merger
of agricultural income-tax with the
peneral income-tax was also consi-
dered among the various sugges-
tions for raising resources from the
rural sector. There was however,
not much support from the State
Sovernments.
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New Finance Commission

*147. SHRI SURENDRA NATH
DWIVEDY:
SHRI RABI RAY:
SHRI YAJNA
SHARMA:;
SHRI G. VISWANATHAN:
SHRI BEDABRATA BARUA:
SHRI R. S. VIDYARTHI:
SHRI R. BARUA:

Will the Minister of
be pleased to state:

DATT

FINANCE

(a) whether Government have de-
cided to appoint a new Finance Co-
mmission;

(b) if so, its terms of reference
and personnel;

(¢) whether the terms of reference
were discussed with the wvarious
States;

(d) whether it is a fact that some
States have requested for reapprai-
sal of the existing financial relation-
ship of the States with the Centre;
and

(e) whether any indication has been
given to the proposed Commission
to go into this question and if so, in
what manner and about Wwhich as-
pects?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI K. C. PANT): (a) Yes, Sir.

(b) The terms of Teference and
the names of the Members of the
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Commission have not yet been fina-
\ised.

(c) No, Sir,

(d) Yes, Sir.

(e) As stated ip reply to part (b),
the terms of reference are yet to be
finalised.

Rate of Interest on World Bamks

Loans

*148. SHRI K. ANIRUDHAN:
SHRI P. GOPALAN:
SHRI K. M. ABRAHAM:
SHRI GANFSH GHOSH:

Will the Minister of FINANCE be
pleased to state:

(a) whether Government have as-
sessed the implications of the World
Bank's decision to increase the rate
of interest from 6 per cent to 6.25
per cent on the country's economy.

(b) if so, the findings thereof;

(c) whether Government have ta-
ken up the matter with the World
Bank authorities; and

(d) if not, the reasons therefor?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE
(SHRI MORARJI DESAI): (a) and
(b). The recent decision of the World
Bank to raise the rate of interest on
loans from 6 per cent to 6-14 per
cent applies only to new loans tobe
given by the Bank and drawals out
of the recent loan of $25 million
given to the Industrial Credit and
Investment Corporation of India. The
major part of the Bank Group's as-
sistance to India comes from the In-
ternational Development  Associa-
tion which does not charge interest
but only a service charge of 3|4th of
one percent of its loans. The effect
of the recent increase in the World
Bank’s lending rate is, therefore,
not expected to be significant.

(c) The wview that the increase in
the rate of interest will add to the
repayment obligations of developing
countries includng Indla, was expre-
ssed by India’s Executive Director
during discussions on this subject.

(d) Does not arise.
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Man-Made Fibre

*149. SHRI A. SREEDHARAN:
SHRI K. LAKKAPPA:
SHRI KAMESHWAR SINGH:

Will the Minister of PETROLEUM
AND CHEMICALS be pleuased to
state:

160C.

(a) the steps which Government
have taken to ensure the utilisation of
various indigenous raw materials re-
quired for the manufacture of man-
made fibre that may be available in-
the country; and

(b) whether any production is con-
templated during this year?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM &
CHEMICALS AND OF SOCIAL WEL-
FARE (SHRI K. RAGHURAMAIAH):
(a) ang (b). The raw materials re-
quired for the production of non-
cellulosic synthetic fibres are not in-
digenously available. But steps have
been taken to ensure their indigenous
production in the next few years. Du-
ring this year one of tne raw mate-
rials required for the production of
Polyester (Terene) fibre wviz. Ethy-
lene Glycol will be entirely indige-
nously available from the Bombay
Petro-Chemical Complex (NOCIL).

Regarding Cellulosic Synthetic or
regenerated fibres, the indigenous pro-
duction of Rayon Grade Wood Pulp
is being fully utilised, but since it is
inadequate to meet the demand of
all the Rayon Units, pulp has to be
and is being imported to meet the-
full requirements.

Cut in U.S. Aid

*150. SHRI CHENGALRAYA

NAIDU:

SHRI JYOTIRMOY BASU:

SHRI UMANATH:

SHRI C K BHATTA-
CHARYYA:

SHRI P. GOPALAN:

SHRI C. K. CHAKRAPANI:

SHRI RAGHUVIR SINGH
SHASTRI:

Will the Minister of FINANCE be-
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pleased to state:

(a) whether it is a fact that the
U. S. Government have made a size-

FEBRUARY 19, 1968 séo

is that of Tribal Development Blo-
cks; the following amounts were al-
locateq for this scheme:—

Written Answers

wble cut in aid to India; 1966-67 Rs. 83.00 lakhs.

(b) if so, to what extent and the 1807-85 Rs. 43.80 lakhs.

reasons therefor, (_b) Tribal Development Blocks
(c) the reaction of Government ©Xist in the following Districts—

to:

«pereto; Chanda, West Khandesh, Thana,

(d.) the alt tive steps which Naslk. Dhldﬂ-, Amravnti.

have been taken by Govefnment in Ahmednagar, Y ol and

Poona.

view of this cut; and

(c) Development of agriculture,

(e) how far this aid cut will affect
co-operation and communications.

India’'s development Plans?

THE DEPUTY PRIME MINISTER

AND MINISTER OF FINANCE TR JewET & wwarieat W
(SHRI MORARJI DESAI): (a) to -
(e). Although aid appropriations

made by the U. S. Congress are lo-
wer than the amount recommended
by the U. S. Administration, the ex-
tent to which aid to India will be
affected is not yet clear. It is how-
ever hoped that the aid which would
‘be mtade available to India will not
be materially short of our inescapa-
ble requirements,

903 = weiwa swrw ¢ w1 faw
q&T a7 AT &7 FOT w4 R

(%) 71 2z 79 & f§ wordd
ot & far 2z waww @ fF §
o FHeift & wal,  FIAeAal,
wal  agr  gfaarsi,  faaarfasrd
armfa & Jify giv g9 F&T w5
Al g3t fromt & are & FEm
ATFETT FT FEFT IOT Y|

(@) afzet, 37 a0 -
w0 F a ;1 § G oo ¥
g g9z 5q faar 2; =

(W) 39 FETQ ITAT F AW
T & fagl & oww sqarfai & fa
which the said funds were allocated; w1 frgm 7@ a9y E AT R
and g5 A & a1 & @1 faw wmy

(c) what are the substantial sche- g‘ﬁ.( o TURAET T e P
ar

meg for which the said amounts = = -
ha:ebeenutilised? # fam a7 AT fe A §
THE MINISTER OF STATE IN # 7§ T3 27
THE DEPARTMENT OF SOCIAL

Development of Tribal Areas in
Maharashira

902. SHRI K. M. KOUSHIK: Will
the Minister of SOCIAL WELFARE
be pleased to state:

(a) the amount allocated for the
development of the tribal areas in
Maharashtra during the years 1966-
67 and 1967-68;

(b) the district or districts to

WELFARE (SHRIMATI PHULRENU
GUHA): (a) There are no “tribal

areas” as such in Maharashtra, For

the development of Scheduled areas
the main scheme so far undertaker

Juaw AN aw faw s (oft
Aot 3|r): (F) w5, daam,
A1 HAT-AFHT Ay vl & are
ATEIC &1 FGIFIT AT FEAT FIT

-
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T ol % fau wmws & faaet
yafranmaet [ afafe & ™ =@
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#1 & 2 wfgwar awrd sfaem
w fraifea & &1 997 &7

|rg &1 gz ) qrar w7 fr afz sfism
® W H WA gU AT g, AT A8
g gzt 9 ar 560 §1 frgET
& fafaiz gl g = fafiEs
& WA § qg /AT 2500 897 FFArT
a® @ & W §F wA ghreA
& greg § Awle &7 § AT
far mar & 5 g9 937 9v fagfeTdl
T FT AAA F T g1 1 a7 THAT
S1g 99 931 FT Ia997 §5 W10 |

Y 9 g

(=) =¥ (7). g7 TFEE A
a1 @ 2 AR aqrEVT Wl § Iy
IUT T TS 97 T I AT )

aoeTd Iow o fafica o &
fog Fa=t W wfewes @

904. =t WUTW wWWy : T
farey H&it a7 a9 F1 FO FGT
Deaths due to Gold in Delhi

905. SHRI M. L. SONDHI:
SHRI RAMJI RAM:

Will the Minister of HEALTH,
FAMILY PLANNING AND UR-
BAN DEVELOPMENT be pleased to
state:

(%) 7ar fafqm awerdr osqt
¥ fafam 731 ¥ fa7 §77 57 wfaww
dmr fagifer 5= 91w & Wi F
o AfyFaw FAT ¥ mfa¥ 339 v
731 97 frafe syar oxmfy & wred
& = IrsAl & for F=T aeFTT A
w1 AT wfrE 2 Ak

-

(a) the number of persons Wwho
died of exposure this winter in the
(=) afz & #r fafrw gverd capital: . ]

AT T & 7

(b) whethier any mew shelters for
the poor have been constructed this
year; and P

(c) the steps proposed to
these deaths in future?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH . ¥ AMILY
AAEF Ft Fafeai & wemn, @ Lopngrc (QHN;:I ﬁ“ﬁ“ﬁm’%ﬁ?};
AETTEIT 1 9 ¥ gy (a) No such death has been repor—
sfyemr & frws avet o fraif o
d91 & g2t gz A o 3w (b) No new shelter has been con™
¥ wifirgre, weErdr afresrt 1 gfafyai | Stucted this year.
/faafergi d afrm @A & 1 1961
qag Frowy frar mar ar fr frdosy 3
ISt #2250 wor FPAE  Aw
& q99 T 927 AT AR IF W
1 gfaFre 2 g8 gmeT w1 G
FT 9T a8 AT 1600 w7F 3T 2 000
91 FfAR™ T um FHT 9 W

seRem W qur faw o (s
Araeh o) (7) Wk (@) Tew
T4 {730 a1 mErvamT) q) i

ehatk

Fertilizer Factories in the Public
Secter
906. SHRI BABURAO PAirL:
Will the Minister of PETROLEUM
AND CHEMICALS be pleased to
state:

(a) the number, names and places
and date of inceptiom of fertilizer
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factories in the public sector, capital
investment in each unif, quantity
and value of products produced by
each unit annually, number of Ila-
bour and annual wage bill and the

last annual net profit of each unit;
and

(b) the particu'ars of imported
foreign chemicals, their quantity and
value required for each unit »nnua-
Ly? J

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS AND OF sO-
CIAL WELFARE (SHRI RAGHU-
RAMAIH) (a) and (b) Information
is being collected and will be laid
on the Table of the Sabha,

Foreign Tours by Officials of Fertili-
zer Factories

907. SHRI BABURAO PATEL:
Will the Minister of PETROLEUM

AND CHEMICALS be pleased to
state:

{a) the names, designations, ann-
ual salaries and perquisites of 20 top
officials of each Fertilizer Factory in
the public sector;

(b) the mameg and designations of
officials of public sector factories,
unit-wise, wno went overseas dur-
ing the last 3 years ending the 31st
March, 1987 with dates of such trips,
countrieg visited, travelling expenses
and foreign exchange used in each
case; and

(c) the names of officials, accom-
panied by their wives or relatives on
such trips and the reasons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS AND OF sOCI-
AT, WELFARE (SHRI RAGHURA-
MAIAH): (a) to (c). Information is
being collected and will be laid on
the Table of the Sabha.

Construction of Bhavans

908. SHRI BABURAD PATEL: Will
the Minister of WORKS, HOUSING

FEBRUARY 19, 1968
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AND SUPPLY be pleased to state:

(a) the number and names of
Bhavans like Nirman Bhavan, Udyog,
Vayu, Rail, Krishi, Vigyan ete, built
in India since the 15th August, 1947;

(b) the date of
each with
thereof;

inauguration of
the cost of construction

(c) the cost of furnishing and air-

conditioning, separately, of each Bha-
van; and

(d) the annual cost of maintaining
each Bhavan?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS, HOUSING
AND SUPPLY (SHRI IQBAL
SINGH): (a) to (d). The informa-
tion is being collected and will be
laid on the Table of the Sabha.

Production of Fertilizers

909. SHRI BABURAO PATEL:
Will the Minister of PETROLEUM
AND CHEMICALS be pleased to
state:

(a) the tota] annual amount of
various fertilizers in tonnes and value
that would be needed ultimately to
grow food, the quantity and value
of fertilizers annually manufactured
by units in the public and private
sectors and the amount of annual
shortfall in each variety; and

(b) the number of new factories
proposed in the near future in both
the sectors with salient particulars of
collaborations, investments, annual
capacity and names of private spon-
sors and foreign collaborators in each
case?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS AND OF SOCIAL
WELFARE (SHRI RAGHURAM-
ATAH): (a) and (b). A statement
is laid on the Table of the House,
[Placed in Library. See No. LT-
118/681.
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Conference of State Ministers for
Welfare of Scheduled Castes and
Schelnled Tribes

910. SHRI SIDDAYYA: Wil the
Minister of SOCIAL WELFARE be
pleased to state:

(a) whether a Conference of State
Ministers in charge of the Welfare
of the Scheduled Castes and Sche-
duled Tribes was convened a: Delhi
ir. November, 1967;

(b) if so, the decisions arrived ut
in the conference; ang

(c) whether any of them have
been implemented so far?
THE MINISTER OF STATE IN

THE DEPARTMENT OF SOCIAL
WELARE (SHRIMATI PHUL-
RENU GUHA): (a) Yes.

(b) and (c).
of a
nature.
taken.

The Conference was
consultative and exploratory
No specific decisions were

List of Scheduled Castes/Tribes in
Goa, Din and Daman

911. SHRI SIDDAYYA: Wiil the
Minister of SOCIAL WELFARE be
pleased to state:

(a) whether the list of Scheduled
Castes hag been finalised in respect
of the Union Territory of Goa, Diu
and Daman; and

(b) if not, the reasons therefor?

THE MINISTER OF STATE IN
THE DEPARTMENT OF SOCIAL
WELFARE (SHRIMATI PHUL-
RENU GUHA): (a) The Scheduled
Castes and Scheduled Tribes in Goa.
Diu and Daman have been sperified
by a Presidential order issued on
the 12th January,K 1968.

(-bl Does not arise.
Surface Streams

912, SHRI M. N. REDDY: Will the
‘Minister of TRRIGATION AND PO-
WER be pleased to state:

(a) the total length of surface
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streams in the country and at how
many sites their flow is recorded;

(b) the estimated volume of water
in the interstices of the goil and ro-

cks of the country at depths less
than 2,500 feet; and

(c) the annual recharge of groun
water in the country during the last
five years?

THE MINISTER OF IRRIGATIOM
AND POWER (DR. K. L. RAO): (a)
the total length of rivers including
distributaries in Indian territory is
of the order of 1.9 lakh miles. The
total number of sites where the flows
are recorded are about 1,000. Besides
these, there are about 900 sites Where
only gauges are recorded.

(b) the estimated volume of water
in the inter-stices of the soil and
rocks of the country at depths less
than 2,500 feet is 30,000 million acre-
feet. a

(c) the estimated annual recharge
of ground water in the country dur-
ing the last five years is 300 million
acre-feet per annum.

Income-Tax Assessees of Nizamabad
District

913. SHRI M. N. REDDY: Will the
Minister of FINANCE be pleased to
state:

(a) the names and addresses of the
persons who are assessed to Wealth
Tax during the last 3 years in the
District of Nizamabad (Andhra Pra-
desh);

(b) the total value of their assets
declared for this purpose and the am-
ount of Wealth Tax levied on them:

(¢) the names and addresses of the
Income-tax assessees of Nizamabad
District who are in arrears of more
than Rs. 5,000 towards income-tax or
other central taxes ending the 3lst
March. 1967 and

(d) the amount of total arrears
and the period during which it is due
in case of those assessees who owe



more than Rs. 1 lakh as Income-tax
arrears and the steps taken for the
recovery of these arrears?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI): (a) to (d). The
information is being collected and
will be placed on the Table of the
House as early as possible.

Clearance to Irrigation Projects in
Maharashtra

914, SHRI ANANTRAQ PATIL:
Wil] the Minister of IRRIGATION
AND POWER be pleased to state:

(a) the number of irrigation pro-
jects from Maharashtra given clear-
ance during 1966-67 and 1967-68;

(b) whether Kukdi project has
been given clearance and the funds
sanctioned for the preliminary work
in 1968; and N

(¢) whether the priority of the
project is decided by the Central or
State Government?

THE MINISTER OF IRRIGATION
AND POWER (DR, K. L, RAO):
(a) Eleven irrigation projects were
approved in 1866 and three projects
in 1967, . (5

(b) The Kukdi Project is in the
final stage of examination by the
Central Water and Power Commis-
sion. ' -

-

(c) By both, after discussions.

Electronic Computers

915. DR. RANEN SEN: Will the
Minister of FINANCE be pleased to
state:

(a) the number of Electronic com-
puters ordered and installed in India
in Government offices, Public Under-
takings and in private sectors so far;

fb) the amount of foreign currency
involved?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHR1
MORARJI DESAI): (a) and (b). The

information is being collected and
will be placed on the Table of the
House as soon as it ig available.

Scheduled Castes and Scheduled
Tribes Order (Amendment) Bill

916. SHRI DEORAO PATIL: Will
the Minister of SOCIAL WELFARE.
be pleased to state:

-

(a) whether a memorandum signed
by 70 Members of Parliament seek-
ing the passage of the Scheduled
Castes and Scheduled Tribes Order
(Amendment) Bill in the last Session
was submitted to the Prime Minister;

(b) if so, the action taken there-
on; and

(c) when Government propose to-
bring the Bill for consideration before
Parliament?

THE MINISTER OF STATE IN
THE DEPARTMENT OF SOCIAL
WELFARE (SHRIMATI PHULRENU
GUHA): (a) Yes. «.

(b) and (c). The Business Advisory
Committee of the Lok Sabha recom-
mended in its thirteenth report the
allocation of one hour for referring
the bill to a Select Committee, .,

TRAA < & W14 w1 ewhn
fem s
917. =t FEN WX wEW :

w1 Tewrk o frge Wt @@ g
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fraf aar fagq st (¥0 wo
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Recruitment in Government of India
Presses

918. SHRI RAMESH CHANDRA
VYAS: Will the Minister of
WORKS, HOUSING AND SUPPLY
be pleased to state:

(a) whether any minimum educa-
tional qualifications have been pres-
cribed for recrutiment of trainees in
Bindery Section and Warehousemen
the wvarious Government of India
Presses;

(b) if so, the minimum educational
qualifications thereof;

(c) whether it is a fact that no
minimum educational qualification has
been prescribed for Section-holders
and Bindery Foremen in the above
presses;

MAGHA 30, 1£39 (SAKA)
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Bindery Foremen are more senior and
more responsible than those of trai-
nee-binders and Warehousemen; and

(e) if so, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS, HOUSING
AND SUPPLY (SHRI IQBAL‘
SINGH): (a) and (b). Yes, Sir. The”
minimum qualification required is”
‘studied upto 2 classes below Matri-
culation or 3 classes below  Higher
Secondary.’

(e) and (d).

(e) The posts of Section-holders
(Bindery) and Foreman (Bindery)
are purely promotional posts to be
filled by promotion from Binders®
Grade 1 and Section-holders (Bin-
dery) respectively. It is therefore
not necessary to prescribe any mini--
mum qualifications for these nosis-
The minimum qualifications for the
grades from which promotions are
made will automtically apply.

Family Planning Centres in Madhya
Pradesh 5

919. SHRI G. C. DIXIT: Will the
MINISTER OF HEALTH, FAMILY
PLANNING AND URBAN DEVE-
LOPMENT be pleased to state:

(a) the number of Family Planning
Centres functioning in the rural and
urban areas of Madhya Pradesh at.
present; and

(b) the number of centres proposed’
to be opened in that State during
1967-687

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH, FA-
MILY PLANNING AND URBAN
DEVELOPMENT (DR. S. CHANDRA-

Yes Sir.

(d) whether it is also a fact that SEKHAR): (a) and (b). The re-
the posts of Section-holders and quired information is as under:—
Number of Number of
such such centres
S. No, Type of Family Planning Centres Centres proposed (@
functioning  be opened
during
1967-68
1 Urban Family Welfare Planning Centres 190
2 Rural Family Welfare Planning Centres (Main) 414 3
3 Rural Family Welfare Planning Sub-Centres 1220 136
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Small Pox Fatalities
923, SHRI C. K. BHATTA-

CHARYYA:
SHRI R. R. SINGH DEO:
SHRI BEDABRATA BARUA:

Will the MINISTER OF HEALTH,
FAMILY PLANNING AND URBAN
DEVELOPMENT be pleased to state:

(a) whether it is a fact that 12,000
persons died of small box in the first
ten months of 1967; and

(b) if so, the causes therefor and
the steps taken to check it?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (SHRI B. S. MURTHY): (a)
Yes.

(b) The rise is probably due to the
periodic cyclicity of the disease
every 5-7 years, the expected cycle
being 1967-68.

Concerted efforts are being made
to protect the wvulnerable sections of
the population, namely children un-
der 4-5 years of age and unprotected
migratory labour population by mass
vaccination campaigns. Flying squads
are increasingly being employed by
the municipal authorities for this
purpose,

Public Undertakings

924. SHRI YAJNA DATT
SHARMA: Will the Minister of FIN-
ANCE be pleased to state whether
Government propose to give the pub-
lic sector undertakings a statutory
set up which would help define the
precise relationship between Parlia-
ment, Government and the undertak-
ing concerned?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI): One of the re-
commendations of the Administrative
Reforms Commission in their Report
on “Public Sector Undertakings” was
the grouping of certain Public En-
terprises into statutory and Sector
Corporations, the various recommen-
tions of the Commission, including
this, are under examination by Gov-
ernment.
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Loss due to Underinvaicing of Exp-u

928. SHRI JYOTIRMOY BASU: Will
the Minister of FINANCE be pleased
to state the amount lost to the coumt-
try ag a result of under-involving of
exports done by (i) M|s. Bird & Co.
Calcutta, (ii) M|s. Serajuddin & Cae.,
Calcutta, (iii) Mis. Jardine Hender-
son Co. Ltd., Calcutta, (iv) M's. Ma-
therson & Co, Ltd., Calcutta, (v) Mijs
Louis Draffin & Co., Calcutta, ()
M s. Bunge & Co., Calcutta, and (wii)
M's, Sahu Jain & Co.,, Calcutta during
the period from 1M7 to 1966 7
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THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI): The information
is being collected and will be placed
on the Table of the Sabha.

Exports of Non-traditional Items

929. SHRI K. P. SINGH DEO:
SHRI P. K. DEO:

Will the Minister of FINANCE be
pleased 14 state

(a) whether it is a fact that Gov-
ernment propose to revive the tax
credit scheme to boost the export of
non-traditional items;

(b) if so, the details thereof; and

(c) the benefits likely to be deriv-
ed therefrom?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI): (a) to (c). The
trends in exports are kept under
continuing review and  appropriate
policy measures are adopted when
necessary. It would not be in the pub-
lic interest to disclose in advance the
policy measures that may be adopt-
ed.
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Prime Minister's visit to Cyclone
Affected Areas in Orissa

933. SHRI S. KUNDU: Will the
Minister of FINANCE be pleased to
state:

(a) whether the Prime Minister vi-
sited the cyclone-affected areas of
Orissa and Paradeep Port in January,
1968,

(b) whether Government have de-
cided to give additional grant to cy-
clone-affected 'areas, for the construc-
tion of large berth and improvement
of Paradeep Port and for the flood
affected areas of Orissa;

(e) if so, the amounts of grant to
be given; and

(d) if not, the reasons therefor?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI): (a) Yes, Sir.

(b to (d). The Government of
India have agreed to a ceiling of ex-
penditure of Rs. 215 lakhs for flood-
relief and Rs. 240 lakhs for Cyclone
relief measures for purposes of Cen-
tral assistance. The ceilings have
been fixed after detailed assessment
of the requirements. In the circums-
tances the question of uadditional

FEBRUARY 19, 1968
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grants does not arise. Similarly it is
not considered necessary to enhance
the provision for the Paradeep Port
in the Centra] budget which was made
after detailed examination of the re-
quirements.

Import of Alchohol for Industrial
Consumers

934 SHRI M. N. REDDY: Will
the Minister of PETROLEUM AND
CHEMICALS be pleased to state:

(a) whether it is a fact that Gov-
ernment have issued import licences
to the tune of 10 milliBbn gallons of
aleoho] to the main industrial consu-
mers during 1967;

(b) if so, the reasons therefor;

(c) the amount of foreign exchange
involved in its import and the names
of countries from which it was im-
ported; '

(d) the comperative cost of impor-
ted and indigenous alcohol per gal-
lon; and

(e) whether the country is likely
to be self-sufficient during the cur-
rent year?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS AND OF SOCIAL
WELFARE (SHRI RAGHU RA-
MAIAH): (a) Licences for the im-
port of about 11.3 million gallons of
ethy] alcohol (industrial grade) were
issued during the year 1967 to the
main industria] consumers.

(b) In view of the acute shortage
of alcohol in the country, the level
of production of the major alcohol-
based industries such as synthetic
rubber, polyethylene and shellac was
adversely affected. In order to re-
medy the situation., imports of alcohol
were allowed tb6 avoid the necessity
of importing rubber and polyethylene,
Shellac is exported and is a good ex-
change earner.

(¢) The amount of foreign exchange
involved was of the order of Rs. 386
lakhs. The imports ware allowed
from the general currency area and
under the scheme of assistance from
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international Development Associa-
tion. The imports were mostly from
Brazil.

(d)

(1) Average price = About Rs, 3.50
of imported per gallon (c.i.f.)
alcohol
(2) Price of indi- = Re. 0.96 per gallon
genous alcohol  ex.distillery.
(e) No; the shortage during the
current year is estimated to be of the
order of about 20-25 million gallons.

Bharat Sevak Samaj

935. SHRI GADILINGANA GOWD:
Will the Minister of SOCIAL WEL~
FARE be pleased to state:

(a) whether the President of the
Bharat Sewak Samaj is elected or no-
minated;

(b) the reasons for giving large
sums to such an institution in case
it is not an elected post; and

(c) the reasons for not patronising
other Registered societies doing simi-
lar relief work?

THE MINISTER OF STATE IN
THE DEPARTMENT OF SOCIAL
WELFARE (SHRIMATI PHULRENU
GUHA): (a) to (c). The information
is being collected and will be placed
on the Table of the Lok Sabha.

Agencies for Distribution of Fertilizers
Produced at Nangal

936. SHRI MOLAHU PRASAD:
SHRI LAKHAN LAL KA-

POOR:

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to
state:

(a) whether it is a fact that a po-
licy was adopted in June, 1967 to
give the agencies for fertilizers pro-
duced in the Nangal Fertilizer Fac-
tory to private parties;

{b) if so, the number of such pri-
vate parties, State-wise, to whom
quotas have been allotted; ana

(¢) the policy adopted by Govern-
ment for the distribution of the above
fertilizers in different States?

MAGHA 30, 1889 (SAKA)
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THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS AND OF SOCIAL
WELFARE (SHRI RAGHURA-
MAIAH): (a) No Sir.

(b) Does not arise.

(c) Till the 30th September, 1966
the Central Fertiliser Pool used to
take over the entire production of
nitrogenous fertilizers in the country.
From 1st October, 1966, the Gowvern=
ment of India released 30 per cent of
production for direct sales by the fac-
tories. This was raised to 50 per
cent from 1st October, 1967 and will
be further increased to 100 per cent
with effect from 1st October. @448
subject to the condition that Govern-
ment will have the option to purchase
30 per cent of the production at a ne-
gotiated price. The bulk of the guan-
tity released for free sale from Nan-
ga] is being distributed through the
Cooperative Supply and  Marketing
Federations of the States of Punjab
and Haryana, A small gquantity of
14,000 tonnes has been kept aside for
distribution in Uttar Pradesh and
other States. The fertilizer from
Nangal thus gets distributed as indi-
cated above but any quantity not
lifted by these organisations is dis-
tributed to other cofsumers.

Imepris under P.L. 480

937. SHRI HIMATSINGKA: will
the Minister of FINANCE be pleased
to state tne cost of foodgrains already
assured and how much of the freight
charges will be met by Government
in the shape of foreign exchange (i)
immediately, and (1) under long
term arrangements?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE
(SHRI MORARJI DESAI): The PL
480 Agreement signed in December.
1967 will enable us to import 3.5 mil-
lion tonnes of foodgrains in the
amount of $210.7 million (f.a.s.); The
total freight charges on this import
will be about Rs. 40 crores, of which
Rs. 4 crores will be met out of the
long-term convertible currency credit
and the balance will be met from free
foreign exchange.
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Income-tax Evasiom Cases

938. SHRI J.
IMAM:

SHRI C. MUTHUSAMI:

MOHAMMED

‘Will the Minister of FINANCE be
pleased to state:

(a) the number of complaints re-
garding tax evasion by the wvarious
individuals and companies received
through Members of Parliament since
August, 1966; and

(b) the action taken by Govern-
ment on them?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE
(SHRI MORARJI DESAI): (a) 29
references were received by the Mi-
nistry of Finance (Department .of
Revenue) from the Members of Par-
liament about tax evasion by wvarious
persons since August, 1966.

(b) Necessary investigations  are
being carried out in all these cases.

Express Highway to Paradeep

939. SHRI CHINTAMANI PANI-
GRAHI: Will the Minister of FIN-
ANCE be pleased to state:

(a) whether fthe recommendation
of the Planning Commission for sanc-
tioning 3.25 crores of rupees for cons-
truction of Express Highway for
carrying iron ore from Daitari Mines
io Paradeep port has been obtained;
and

(b) if so, the amount advanced so
far for the construction of the Express
Highway; and the amount utilised?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE
(SHRI MORARJI DESAT): (a) No Sir.
The matter js under consideration,

(b) Does not arise.

FEBRUARY 19, 1963
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Demands Day by Haryana Electricity
Board Employees

940. SHRI NAMBIAR;
SHRI C. K. CHAKRAPANI:
SHRI E. K. NAYANAR:
SHRIMATI SUSEELA GO-
PALAN:

Will the Minister of IRRIGATION
AND POWER be pleased to state:

(a) whether it is a fact that the
employees of the Haryana State Elec-
tricity Board observed demands day
on the 5th January, 1968;

(b) if so, the demands thereof; and

(c) the steps taken by  Govern-
ment to settle the dispute?

THE MINISTER OF IRRIGATION
AND POWER (DR. K. L. RAO): (a)
Yes, Sir.

(b) The following are the demands

of the employees of Haryana State
Electricity Board: —
1. Linking dearness allowance

with the cost of living index.
2. Revision of pay scales.

3.Free Electricity to be provid-
ed.

4. Confirmation of employees who
have put in service for more

than a year.

5. Providing tools and plants for
staff.

6. Monthly medical allowance to
be sanctioned.

7. Libraries to be established at
Divisiona]l Offices.

8. Employees exposed to life risk
to be covered by insurance,

9. House-rent allowance at Chan-
digarh and other places.

10. Funds for games.

11. Uniforms to be provided for
drivers, meter readers and me-
ter inspectors.

12. Washing allowance.
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13. Canteen facilities.

14 Working hours to be fixed and
over-time paid to Watch &
Ward, Fielg and  Sub-station
staff.

Facilities like rest rooms, me-
dica] ireatment etc. to be pro-
vided under the Factories Act.

Festival and National Holidays.
Enhancement of cycle allow-
ance.

Proper suspension and enquiry
procedure.

Vacancies should be filled up
by promotion and generally
direct recruitment should not

15.

16,

aT.

18.

be resorted to.
.20. Exemption from professional
tax.
21. Regularisation of work-charged
staff,
{c) An Administrative Committee
of the Haryvana State Electricity

Board is looking into the demands of
the employees and has held meetings
with the Workers Union. The Har-
¥yana State Labour Commissioner has
akvo initiated conciliation proceedings.

Fake Note Cases

SHRI K. LAKKAPPA:
SHRI KAMESHWAR SINGH:
SHRI RAMJI RAM:

SHRI SHIV KUMAR SHAS-

941,

TRI:
SHRI RAM AVTAR
SHARMA:

Will the Minister of FINANCE be

pleased to state:

(a) the number of fake note cases
Tegistered in the country in 1967-68
so far;

(b) the number of cases in which
punishment have been awarded; and

(c) the steps which Government
heve taken to check the printing of
fake notes in the country?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE
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(SHRI MORARJI DESAI): (a) and
(b). The information is being col'ect-
ed from the State Governments and a3
statement will be laid on the Table of
the House in due course.

(¢) The Indian Penal Code pro-
vides for deterrent punishment in res-
pect of offences relating to counter-
feiting of currency and bank notes.
The State Police deal with such offen-
ces and keep a watch in this behalf.
The Central Bureau of Investigation
under the Ministry of Home Affairs
also keeps the problem of counter-
feiting of Indian currency under con-
tinuous study by keeping records of
different techniques adopted and by
reviewing periodically appearance of
counterfeit Indian currency  notes.
They also hold periodical meetings of
police officers of the States and the
Centre, and, on request of State au-
thorities, take over important cases
for investigation..

Investment and Losses Involved in
Public Undertakings

942. SHRI HEM RAJ: Will the
Minister of FINANCE be pleased to
state:

(a) the amount invested by Gov-
ernment in the Public Secter Under-
takings upto the end of Iecember,
1967,

been
the

(b) the profit which has
earned during the current and
three preceding years; and

(¢) the number of work-days lost
due to strikes and gheraos during the
year 1967 and the loss involved there-
in both in money and production, sep-
arately?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHPY
MORARJI DESAI): (a) The total in-
vestment in the Centra] Government
industrial and commercial enterprises
at the end of December, 1967, was

. Rs. 3088 crores.
(b) The working results for the

current year would be available only
when the annual accounts are closed
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after the 31st March, 1968. The Puo-
lic Enterprises, other than the Life
Insurance Carporation and undertak-
ings under construction, made a net
profit totalling Rs. 5.03 crnores during
the 3 years 1964—67. In the case of
the Life Insurance Corporation. the
valuation for the two years 1963—65
showed a surplus of Rs. 62 crores, and
that for 1965—67 Rs. 74 crores.

(c) The information asked for is
being collected and will be placed on
the Table of the House in due course,

Hatnur Dam on Tapti Maharashtra

943. SHRI SAYYAD  ALI: Will
the Minister of IRRIGATION AND
POWER be pleased {o state:

{a) when the work of Hatnur Dam
on the river Tapti in Jalgaon District
of Maharashtra is likely to start:

(b) the cost thereof: and

(c) when it is likely to be complet-
ed?

THE MINISTER OF IRRIGATION
AND POWER (DR. K. L. RAO): (a)
The project has been technically ap-
proved and is pending approval by
the Planning Commission.

(b) The cost of the project as pro-
posed is estimated at about Rs, 12
crores.

(c) State Government have re-
ported that they will take six  years
for completion of the project from
the date of commencement,

Bhoothalingam Committee’s Report
Re. Rationalisation of Taxes

944 SHRI HIMATSINGKA:

SHRI RABI-RAY:

SHRI R. S. VIDYARTHI:

SHRI MOHSIN:

SHRIMATI TARKESHWARI

SINHA:

SHRI RAM SEWAK YADAYV:

SHRI SHIVA CHANDRA
JHA.:

Will the Minister of
pleased to state:

(a) -whether the Boothalingam
Committee 2acointed t0 suggest ways

FINANCE be
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for ratiomalising Central taxes has
submitted its report; and

(b) if so, the main recommenda-
tions made therein and the actiom
taken thereon by Government?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRY
MORARJI DESAI): (a) Yes, Sir.

(b) The Report has been received
recently and is being studied. As im-
dicated by the Deputy Prime Minis—
ter in the Budget Spcech for 1967-8R,
this Report will be printed and eco-
pies made available to Hon'ble Mem-
bers. This will be done after the
presentation of the Budget for 1388-
€9.

As the Report is still under stady,
it is not possible to announce the
decisions of the Govermment on ‘the
recommendations contained in it

Repayment of LM.F. Credits

945. SHRI MAYAVAN:

SHRI ANBUCHEZHIAN:

SHRI T. D. RAMABADRAN:
SHRI MADHU LIMAYE:

Will the Minister of FINANCE be
pleased to state:

(a) the total amount of credit ta-
ken by Government from the Interma-
tional Monetary Fund so far;

(b) whether it is a fact that the
International Monetary Fund has
agreed to the request of India for ad-
justment in réepayment of ils credits;

(c) if so, the period to which these
cencessions relate;

(d) whether they have also beem
requested to accept the repayment in
easy instalments; and

(e) the period in which Indin has
to repay the credits?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI): ¢a) India has
so far purchased from the Interna-
tional Monetary Fund cwrrencies to-
talling the equivalent of $1090 mil-
lion, of which the equivalest of
$582.5 million have been repurchased
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leaving outstanding purchases of the
equivalent of § 507.5 million.

(b) to (e). On December 29, 1967
the International Monetary Fund
“agreed to a revised repurchase sche-
dule proposed by Government of
Indja in respect of outstanding draw-
ings amounting to the eguivalent of
$387.5 million. Of this $ 1875 mil-

lion was due for repurchase no'
later than December 31. 1967, 2100
million not later than March 28,

1968 and $100 million between April
angd October 1968. Under the revised
schedu'e, repurchases of $50 million
and $ 40 million are to be made by
March 31, and December 15, 1968, res-
pectively. The remainder of $ 2975
million is to be repurchased between
April 30, 1969 and March 31, 1971

Protecting of U.S. Dollar

946. SHRI MAYAVAN:

SHRI HEM BARUA:

SHRI ANBUCHEZIAN:

SHRI S. K. TAPURIAH:

DR. RANEN SEN:

SHRIMATI TARKESHWARI
SINHA: ;

SHRI VIRENDRA KUMAR
SHAH:

SHRI JUGAL MONDAL:

Will the Minister of FINANCE be
pleased to state:

(a) whether it is a fact that the new
measures announced by the U.S. Gov-
ernment on the 30th December, 1967
to protect the dollar have greatly af-
fected India in terms of flow of capi-
ial and earnings from tourists;

(b) if so, whether any assesment
has been made in this regard; and

(c) the steps proposed to be taken
by Government to meet the situa-
tion?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI): (a) to (c¢). From
the statement of President Johnson
of United States of America, it ap-
pears that new net investments to
developing counries will be restriced

MAGHA 30, 1839 (SAKA)
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to 110 per cent of the 1965-66 aver-

4ge, as against a tota]l ban on U.S.

Investments in Continental Western

Europe and South Africa and 65 per

cent of the 1965-86 average in Canada

Australia, Britain and Japan. The curbs

on travel. however, apply only to

the Eastern Hemisphere. The precise

nature of the curbs and how they

will be operated are yet to be worked

out by the Government of the Unit-

ed States of America through admi-

nistrative and legislative measures.

It is, therefore, too early now to

make any assessment regarding the
effect of these curbs on investments

in India. The matter is under cons-

tant review and any steps which are
Necessary to meet the situation will
be taken at the appropriae time,

Expert Committee to Study the Effects
of Earthquake on Koyna Dam

947. SHRI MAYAVAN:

SHRI S. M. BANERJEE:

SHRI SRADHAKAR
SUPKAR:

SHRI GEORGE FERNANDES:

SHRI N. K. P. SALVE:

Will the Minister of IRRIGATION
AND POWER be pleased to state:

. (a) whether it is a fact that Gov-
ernment have appointed an  Expert
Committee to study the effects of the
recent earthquake on the Koyna Dam
and suggest protective measures;

(b) if so, its personnal and terms of
reference; and

(¢) when it is likely to submit its
report?
THE MINISTER OF IRRIGATION

AND POWER (DR. K. L. RAO): (a)
Yes; Sir,

(b) The Committee consists of :
(1) Shri N. G. K. Murti, Chairman,
Bhakra Management Board,

(2) Director General, Geological
Survey of India.
(3) Shri P. M. Mane, Member

(D&R), Centray Water &
Power Commission
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(4) Dr. A. N. Tandon, Director,
(Seismology), Indian Meteo-
rological Department.

(5) Director. School of Earth-
quake Engineering, Univer-
sity of Roorkee, Roorkee,

(6) Shri V., R. Deuskar, Chief
Engineer, Maharashtra Gov-
ernment.

(7) Shri B. V. Deshmukh, Techni-
cal Member, Maharashtra
Electricity Boad.

1633

In addition to the Indian Experts
‘mentiged above the following four
"UNESCQO Experts are also associated
wwith this Committee:—

(1) Prof. Shunzo Okamoto, Insii-
tute of Industrial Sciences
University of Tokyo, Japan

...Leader.

(2) Prof, Jushiro Tamura, Export
in a seismic dam design, Insti-
tute of Industrial Sciences.
University of Tokyo, Japan
Member,

-(3) Dr. John Auden of UK. Ex-
pert in Geology (Ex-Director
General of the Geological
Survey of India .... Member

(4) Prof. Igor E Gubin., Expert in
Seismo-Geology. Senior Scien-
tist at the Institute of Earth
Physics, Academy of Sciences,
USSR ....Member

“The terms of reference of the Com-
‘mittee are:—

(1) To make a brief historical
survey of the seismicity cf the
affected region;

(2) To carry out a survey of the
earthquake’s intensity and
prepare an isoseismal map of
the affected region;

To study the relation between
the effect of the earthqua_ke
and the geological charcteris-
ties of the affected wmreas;

(&)

-
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(4) To review and collect further
data on Koyna earthquake re-
gading fissures and other
phenomenon that occurred
after Koyna earthquake;

(5) To review the instrumentation
at Koyna and make any fur-
ther recommendations in this
behalf;

To make recommendations for
economic and safe buildings
in the region: and

(6

—

(7) To make recommendaticus in
respect of seismic factors to
be taken for checking the
designs of Koyna dam, intake
towar, Power House and other
appurtenant works.

(¢) The Committee has submit-
ted a Preliminary Report. The final
repot is expecied to be submitted bry
June, 1968

Import of Loops

948. SHRI HEM BARUA: Will the
Minister of HEALTH FAMILY PLAN.
NING AND URBAN DEVELOPMENT
be pleased to state:

(a) whether it is a fact that Govern-
ment are not satisfied with the uti-
lity of Lippes Loops for famiiy jplan-
ning programmes;

(b) if so. whether it is also g fact
that Government propose to import
loops from other countries;

(c) if so, the names of the countries
thereof; and

(d) whetlier Government are satis-
fied with the effectiveness of loops
produced in these countries from
which loops are proposed to be impor-
ted?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH.
FAMILY PLANNING AND URBAN
DEVELOPMENT (DR. S. CHANDRA-
SEKHAR): (a) No.

(b) to (d). Do not arise. However

certain pre-sterilized loops with inser-
ters have been received from the
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Population Council and gift of Danish
Joop known as POLYGON has also
kzen received from Denmark. Clini-
cal trials on these loops by the Indian
Council of Medica)l Research are under
way,

Tax-Holiday

%49, SHRI HEM BARUA: Will the
Minister of FINANCE be pleased to
sizte:

‘a) whether it is a fact that Gov-
erament popose to give tax-holiday
i2r a period of two years; and

) if so, the reasons therefor?

THE DEPUTY PRIME MINISTER
AXD MINISTER OF FINANCE
(€ IR1 MORARJI DESAI): (a) The
Ir..ome-tax Act contains a provision
urder which profits to the extent of

& per cent. per annum on the
capital employed is exempted
from tax for a period of 5

vears in the case of a new industrial
undertaking, or g ship or a hotel, sub-
ject to the conditions mentioned in the
Act. This provision in the Income-
1zx Act is generally referred to as the
“Tax Holiday" Provision. There is
no proposa! to give any other ‘Tax
Holiday'.

b) Does not arise.

Noonmati 0il Refinery

950, SHRI HEM BARUA: Will the
Minister of PERTOLEUM AND
CHEMICALS be pleased to state:

(a) whether it is a fact that Gov-
ernment propose to expand the pro-
duction capacity of the existing Noon-
mati Oil Refinery at Gauhati;

(b) whether Government propose
to have a second Oil Refinery in the
State to process the crude oil available
ail present there; and

(¢) if so. the broad ouflines of both
the projects?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS AND OF SOCIAL
WELFARE (SHRI RAGHURA-
MAIAH): (a) A proposals to expand
the capacity of the Noonmati Qil

MAGHA 30,
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Refinery at Gauhati is under consi-
deration.

(b) No, Sir.

(¢) The poposal under consideration
as stated in (a) above envisages the
expansion of the capacity of the re-
finery to about 1.1 or 1.2 million ton-
nes per annum from the pesent 0.75
million tonnes per annum.

Statement by Governor of Reserve
Bank of Imdia

951. SHRI RABI RAY: Will the
Minister of FINANCE be pleased to
state;

(a) whether his attention has been
drawn to the fact that the Governor
of the Reserve Bank of India publicly
said on the 12th January 1968 at
Delhi that “forced savings through
taxation or deficit financing” was in-
evitable; and

(b) if so, the reaction of Govern-
ment thereto?

THE DEPUTY PRIME MINISTER
AND MNISTER OF FINANCE, (SHRI
MORARJI DESAI): (a) and (b).
Government has seen the reported
statement by the Governor, Reserved
Bank. In Government's view, taxa-
tion is one of the principal instru-
ments for creating public savings and
thereby enlarging the total domestic
savings for finandng  development.
Deficit financing as a method of “forc-
ed savings” can be justified only
under certain circumstances, To what
extent one or the other is inevitable is
a matter of judgement and depends
upon the assessment of the prevailing
economic situation and the needs of
economic development.
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“Sizing Surcharge on Cotton yarn for
Powerloom"”
953. SHRI BASWANT: Will the

Minister of FINANCE be pleased to
state:

(a) whether the sizing surcharge on
cotton yarn for powerloom was col-
lected by the Excise Department in
Kalabaghi from the 1st June, 1967 to
31st December, 1967,

(b) whether the amount collected
falls shorts of the taget fixted;

(¢) if so. the reasons therefor: and

(d) the amount of target fixed”

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI): (a) to (d). The
desired information is being collected
and will be laid on the Table of the
House as earlv as possible.

“Imposition of Siring Excise on
Cotton Yarn”

954. SHRI BASWANT: Will the
Minister of FINANCE be pleased 1o
state:

(a) whether it is a fact that the
powerloom industry for cotton yarn
is passing through difficulties after im-
position of sizing excise duty on it:
and

(b) if so, the action Government
propose to take to overcome it?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI): (a) and (b).
Several representations were received
after the 1967 Budget changes in
which it was alleged that the increase
in the rates of Cental Excise duty on
sized cotton yarn would affect the
powerloom industry adversely. The
matter is under watch and appropriate
action will be taken when necessary.
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Officers of Cochin Customs House
under Suspension

SHRI E. K. NAYANAR:
SHRI K. ANIRUDHAN:
SHRI P. GOPALAN:
SHRI A. K. GOPALAN:

Will the Minister of FINANCE be
DPieased to state:

‘a) the number cf Officers of the
Cochin Customs House who are under
suspension at present;

tb) the time-limit stipulated for the
completion of the Departmental en-
quiries against the officers under sus-
pension; -

33,

fc) whether this time-limit has heen
¢xceeded in any case; and

i) if so. the reasons therefor?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHR]
MORARJI DESAI): (a) Two officers
o: Cochin Customs House are now
urnder suspension in connection with
disciplinary proceedings  instituted
agalnst them.

+b) There are no rules or instructios
stipulnting  any time-limit for com-
piefion of disciplinary  proceedings
against Officers under suspension.
The departmental instructions only
provide that in cases where officers
are suspended prior to the institution
of disciplinary proceedings, the charge
cheets should be issued within six
months from the date of suspension,

fc¢) The time-limit for issue of
crarge sheet has not been exceeded
ir. these two cases,

‘d) Does not arise.

Payment of City Compensatory
Allowances to Nursing Staff
in Delhi

356. SHR1 E. K. NAYANAR:
SHRI K. ANIRUDHAN:
SHRI K. RAMANI:

Will the Minister of HEALTH,

FAMILY PLANNING AND URBAN
DEVELOPMENT be pleased to state:

a) whether Government have con-
cidered the representation received
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from‘ Nursing Staff working in  the
Delhi Hospitals to enhance their city
compensatory allowance;

(b) if so, the decision taken there-
on; and

(c) if not, when a decision is likely
to be taken thereon?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVE-
LOPMENT (SHRI B. S. MURTHI):
(a) to (c). The representation is still
under consideration. Since inter-de-
partmental consultations are involvas,
it 15 not possible to indicate preciselyv
when a decision may be finalised.

Kundra Irrigation Scheme

SHRI E. K. NAYANAR:
SHRI K. RAMANI:
SHRI GANESH GHOSH:

Will the Minister of IRRIGATION
AND POWER be pleased to state:

(a) whether Government have -
finalised the Kundra Irrigation Sche-
me in Coimbatore district;

(b) if so, when the construction is
likely to start; and

(c) if the reply to part (a) above be
in the negative, the reason for the
delay?

957.

THE MINISTER OF IRRIGATION
AND POWER (DR. K. L. RAO): (a)
to (c¢). The Kunda Irrigation project
is reported to be under finalisation by
the State Government.

Chhoti Sadri Gold Scandal Case

SHRI YAJNA DATT
SHARMA.:

SHRI S. K. TAPURIAH:

SHRI N. K. SOMANTI:

Will the Minister of FINANCE be
pleased to state:

(a) whether it is afact that the
personal penalty imposed on the
accused involved in the Chhoti Sadri
Gold Scandal case has not so far been
paid by him;

(b) if so, the reasons therefor; and

958.
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(c) the action taken on other issues
arisin® Tut of the case together with
the reasons for the delay ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI): (a) and (b). Shri
Chagan Lal Godavat has not so far
paid the penalty. Steps to recover the
sums payable to the Government have
been initiated. A ‘certificate’ to re-
cover the penalty as if it were an
arrear of land revenue has been issu-
ed to the District Collector of Mand-
saur. The District Collectors of Mand-
saur and Chittorgarh have also been
alerted to provent any attempts to
transfer property by Shri Chagan
Lal Godavat so as to evade payment
of the penalty.

(e) The departmental adjudication
proceedings involving confiscation of
gold and imposition of penalty were
completed in  September, 1966, A
prosecution hes also been launched and
the case is pending in the magistrate's
court.

Devaluation of Pound Sterling

959. SHRI YAJNA DATT
SHARMA.:

SHRI R. S. VIDYARTHI:

Will the, Minister of FINANCE be
pleased to state:

(a) whether Government's atten-
tion has been drawn o the news item
appearing in the Blitz of the 23rd De-
c_pm'ber, 1967 that India lost approxi-
mately eight million sterling by the
devaluaticn of pound sterling; and

(b) if so, the reaction of Govern-
ment thereto?

THE DEVPUTY PRIME MINISTER
AND MINISTER OF FINANCE

(SHRI MORARJI DESAI): :a)
and (b). As I said in My State-
ment made in the House in

20th Noven ber. 1967, and again in
reply to Starred Quesfion No. 685 on
14.12,1967. tire value of India's Sterling
holdings om the eve of devaluation of
Pound Sterling amounted to £34
million. As a result of devaluation, ﬂle
value of these holdings came down in
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terms of gold or other foreign curren-
cies by 14.3 per cent or equivalent of
£488 million, although its
value in Stirling for meeting India's
payment obligations Tn the United
Kingdom remained unimpaired. In
view of this factua] position the news
item referred to in part (a) of the
question is not correct.

“Excise Duty on Screen Printers”

960. SHRI YAJNA DATT
SHARMA: Will the Minister of
FINANCE be pleased to state:

(a) whether the Textile Manufac-
turers’ Association, Amritsar have
represented to Government  against
imposition of excise duty on screen
printers for the period from April,
1962 to February. 1984;

({b) whether it is also a fact that in
May, 1962, the then Collector of Cen-
tral Excise had assured the screen
printers that they did not come under
the purview of the Notification No,
51!62 issued by Government on the
24th April, 1862 and that the gcods
printed by them were not dutiaoie;
and

(¢) if so. the reasons for the  3e-
mands raised against the screen prin-
ters of Amritsar for the above perind?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI): (a) Yes, Sir.

{(b) There is nothing on record to
show that such an assurance  was
given.

(¢) Does not arise.

Irrigation Projects in Rajasthan

961. SHRI D, N. PATODIA:
SHRI GOPAL SABOO:
SHR1 BENI SHANKER

SHARMA:

Will the Minister of IRRIGATION
AND POWER be pleaf®d to state:

(a) whether it is a fact.that un-
portant irrigation projects in Rajas-
than have not made any satisfactory
progress on account of finncial difi-
culties; )
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(b) whether it is also a fact that
compared to the estimated prograss
for 1967-68 the actual progress will
ba considerably less;

(c) if so, the particulars thereof and

to what extent the shortfalls are
expected; and =T
(d) the effeorts being made to

gear up execution of these schemes
during 1968-69 and how much amount
has been earmarked for execution of
these schemes during 1968-697?

THE MINISTER OF IRRIGATION
AND POWER (DR. K. L. RAO): (a)
and (b). Yes, Sir.

(¢) The shortfall is mainly in the
Rajasthan canal where the outlay for
1967-68 is Rs. 3 crores against an ex-
penditure of Rs. 5 crores in 1966-67.

(d} The out-lays for 1968-69 have
vet to be finalised.

Debt Relief

962, SHRI D. N. PATODIA:
SHRI S. R. DAMANI:

Will the Minister of FINANCE be
pleased to state:

(a) whether the quantum of foreign
aid estimated to be received by India
has been affected as a result of vari-
ous important economic events in
several countiries;

(b) the quantum of foreign aid ex-
pected to be received during 1967-68
and 1968-69; and

(¢) how much foreign aid is estima-
ted to be received during the Fourth
Five Year Plan period?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI): (a) Yes, Sir.

(b) During 1967-68 the pledges for
non-project  aid from  Consortium
members so far amount to $352.8 mil-
lion. In addition, project aid amount-
ing to $654 million from Consortium
members and $15 million from othe-
countries have been received.
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The amount of aid likely to be re-
ceived during 1968-69 will be known
after the matter has been considered
in the Consortium early in 1968-69.

(e). It is difficult to estimate at this
stage the availability of aid for the-
period 1969-1974.

Haldia Fertilizer Plant

SHRI D. N, PATODIA:
SHRI MAYAVAN:
SHRI T. D. RAMABADRAN:

Will the Minister of PETROLEUM.
AND CHEMICALS be pleased to state:

(a) whether it is a fact that owing
to some dispute, the Phillips Petro-
leum Company has withdrawn colla-
boration offer for the Haldia fertili-
zer plant;

(b) if so, the points of differences;
and

(c) the efforts made to settle
differences?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS AND OF SOCIAL.
WELFARE (SHRI RAGHURA-
MAIAH): (a) No, Sir. The Phillips
Petroleum Company have stated that
the withdrawal of their proposal to:
set up a fertilizer plant at Haldia is
due to tightness of the money market
in the USA, competition for their in-
vestment of dollars around the:
world and the uncertainties created
by the devaluation of the pound.

963.

the-

(b) ang (¢). Do not arise.
Cost of Fertilizers

964. SHRI D. N, PATODIA;
SHRI BEDABRATA BARUA:

Will the Minister of PETROLEUM
AND CHEMIALS be pleased to state:

(a) whether it is a fact fhat accord-
ing to the expetations of his Ministry,
the cost of fertilizers in India will
fall by 30 per cent within the period
of six to even years; and

(b) if so. the factors on which this
expectation is based ?
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THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS AND OF SOCIAL
WELFARE (SHRI RAGHURA-
MAIAH): (a) and (b). It is expected
that the cost of production of fertilisers
will be lower in the new fertiliser
factories as compared to the existing
factories.

Written Answers

The new plants under eonstruction
‘will be of large capacities and will
adopt modern technology, such as
steam reforming process, centrifugal
compressors with single stream etc.
which will reduce the cost of produe-
‘tion and thereby facilitate lowering
the sellings price.

Drilling for Qil in Jammu

965. SHRI K. N. PANDEY:
SHRY K. LAKKAPPA:
SHRI VISHWA NATH

PANDEY:

Will the Minister of PETROLEUM
AND CHEMCALS be pleased to state:

(a) whether oil in sufficient quantity
has been discovered in a lake in
Jammu;

(b) whether any survey has been
-conducted and if so, the result there-
of, and

(¢) whether intensive  drilling in
this area is being contemplated”?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND

CHEMICALS AND OF SOCIAL
WELFARE (SHRI RAGHU
RAMAIAH): (a) No, Sir.

{b) On= large anticlinal structure,
the Surin-Mastgarh anticline, .+ has
been geologically mapped in detail and
also Mvestigated geophysically.

(c) It is proposed to drill a
exploratory well during this
410 test this structure.

deep
year
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Cochin Customs House

966. SHRI P, P, ESTHOSE:
SHRI P. RAMAMURTI:
SHRI MOHAMMED ISMAIL:
SHRI A. K. GOPALAN:

Will the Minister of FINANCE be
pleased to state:

(a) whether Government have re-
ceived any complaints regarding the
corrupt practices and mal-administra-
tion at Coachin Customs House: and

(bY if so. the action taken in the
matter?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FIXANCE
(SHRI MORARJI DESAI): (a) Gov-
ernment have received complaints al-
leging corrupt practices and mal-ad-
ministration at Cochin Customs House,

(b) These complaints are under in-
vestigation.

Cochin Customs House

976. SHRI P. P. ESTHOSE:
SHRI VISHWANATHA
MENON:
SHRIMATI SUSELA
GOPALAN:
SHRI A. K. GOPALAN:

Will the Minister of FINANCE b2
plezased to state:

(a) whether it is a fact that th=2
prosecution proceedings against any
Officer in the Cochin Customs House
were dropped after registering a ¢ri-
minal complaint against him in the
District Magistrate's court; and

(b) if go, the reasons therefor?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI): (a) and (b). In
October, 1964, an officer of the Cochin
Customs House had been placed under
suspension pending the institution of
departmental disciplinary proceedings
agaist him. Subsequently, this officer
was given an opportunity to inspect
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certain documents connected with
these proceedings in order to enable
him to submit his written explanation
to the charge gheet. It was suspected
that at the time of this inspection,
this officer had substituteg two im-
portant documents. With ; view to
recover these documents, a criminal
complaint was filed in the Court of
the District Magistrate, Ernakulam.
It was subs@quently decided not to
pursue the case as the gpecial Police
Establishment came to the coneclusion
that the evidence was not emough to
sustain the charge.

Nagarjunasagar Pam

968. SHRI SITARAM KESRI: Will
the Minister of IRRIGATION AND
POWER be pleased to state:

(ay the original estimates for the
Nagarjunasagar Dam and the actual
expenditure sp far incurred thereon;

(b) whether it js a fact that the
total area of land brought under irri-
gation under the two canals of the
Dam is less than even a fourth of the
lang likely to be brought under irri-
gation.

(¢) whether it j= also a fact that the
execution of work of the canals on
cither side of the Dam has also not
been completed according to schedule;
and

(d) if so. the additional amount re-
quired to complete the project and
whether necessary sanction has beed
given therefor?

THE MINISTER FOR IRRIGATION
AND POWER (DR. X. L, RAO): (a)
Agzinst the sanctioned estimate of
Rs. 91.12 crores, an expenditure of
Rs. 129 crores has been incurred up to
the end of January, 1968. The revised
cstimateq cost of the Project i likely
to be of the order of Rs. 160.00
crores,

(b} Yes, Sir.

(e} Yes, Sir,
317T3—4.
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(d) About Rs, 31 crores more are
required to complete the Project.
Cent per cent earmarked loan assis-
tance, within the State Plan ceiling is
being given to the State Government
for the execution of the Project.

Vasectomy Operations

969. SHRI gITA RAM KESRI:
SHRI RAM SEWAK YADAV:

Will the Minister of HEALTH,
FAMILY PLANNING AND URBAN
DEVELOPMENT be pleased to state:

(a) whether Government have re-
ceived reports that persons not eligible
have undergone vasectomy operations
with a view tp receive the financial
benefits;

(b) whether such operations affect
the health of the persons: and

(¢) if so, the gaction Government
propose to take to check such cases?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING & URBAN DEVELOP-
MENT (DR. S. CHANDRASEKHAR):

(a) Yes, a few such reports have
been received.

(b) No.

(¢) Instructions for strict vigilance
and supervision have been isswed in
this regard.

Execution of Gandak Projeet

970. SHRI SITARAM KESRI:

SHRI RAM AVATAR SHAS-

TRI:

SHRI MRITYUNJAY PRASAD:

SHRI RAGHUVIR SINGH
SHASTRI:

Will the Minister of IRRIGATION
AND POWER be pleased to state:

fa) the total estimated cost ot the
Gandak Project and the total expendi-
ture incurred so far;

(b) whether work on the said pro-
ject has been progressing according
to the schedule;

(¢) if not, the reasons for
delay; and

the
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(d) thesteps taken to expedite its
completion and to meet the shortage
of funds and foreing exchange com-
Ponentg required for its completion?

THE m’IST;B__‘OF IRRIGATION
AND POWER (DR, K. L. RAO): (a)
‘The tota] estimateqd cost of the (andak
Project ig 141.71 crores. An expendi-
ture of Rs. 40.85 crores was incurred
on the Project upto July,1967.

(b) and (c) The project has been
progressing more or less acocrding to
schedule. But due to shortage of
funds its final completion is likely to
be delayed.

(d) Within the present constraint
of resources financial assistance to the
extent possible has been afforded to
the State Government for financing
the Project. In view of shortage of
funds the construction work is being
suitably phased. No request for fore-
ign exchange for importing equipments
for the project is pending with the
Central Government.

Sarplus Engineers under W. H, & S.
Ministry

971. SHRI SITARAM KESRI: Will
the Minister of WORKS, HOUSING
AND SUPPLY be pleaseq to state:

(a) whether it is a fact that there
Ras been surplus technica] staff in
some Departments of his Ministry;

(b) the total number of technical
personnel employed under his Minis-
try at presemt and whether it jg pro-
posed to retrench the surplus staff, if
any;

(t) whether Government propose to
pmvi_de alternative jobs to the ret-
renched personmel as also to provide
jobs to the fresh Graduates and Dip-
loma Holders; and

(d) if so, the details thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS, HOUSING
AND SUPPLY (SHRI IQBAL
SINGH): (a) to (d). The information
is belng collected and will be placed
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on the Table of the House in due
course,

Appointment of Taxatiom Enquiry
Commission

972. SHRI YOGENDRA SHARMA:
SHRI N. K. P, SALVE:
SHRI R. BARUA:

Will the Minister of FINANCE be
pleaszed to state:

(a) whether the seminar on taxa-
tion held recently in Delhi has recom-
mended the appointment of a Tax
Enquiry Commission for a fresnh com-
prehensive jnquiry into the basic tax
polisies and the incidence of tax under
the various tax statutes. and

(b) it so, Govermment's
thereto?

reaction

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI): (a) According to
Press Reports, theﬁseminar on taxa-
tion which was organised by the Insti-
tute of Chartered Accountants in Jau-
uary, 1967, is reported to have recom-
mended the appointment of a Taxation
Enquiry Commission. However, Gov-
ernment have pot 80 far received n¥
communication from the Institute in
this behalf.

(b) The final Report of Shri S.
Bhoothalingam on Rationalisation and
simplification of Tax Laws has been
recently received and is under exami-
nation. The Administrative Reforms
Commission is also engaged in a study
of the measures necessary to rationa-
lise and simplify tax administration
and procedures. The pecessity for the
appointment of a Commission wiil be
examineq after the recommendations
made by Shri Bhoothalingam and
those which may be made by the
Administrative Reforms Commission
are considered by Government and
decisions taken thereon.
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973. SHRI YOGENDRA SHARMA:
SHRI RAMAVATAR SHASTRI:
SHRI K. M. MADHUKAR:

Will the Minister of IRRIGATION
AND POWER be pleased to state:

(a) whether the request of Bihar
Government for a Joan of Rs. 4.38
crores for the Gandak Project had
been considered by Government; and

(b) if so, the decision taken thereon?

THE MINISTER OF IRRIGATION
AND POWER (DR. K. L. RAO): (a)
and (c). Loans totalling Rs. 5.50 crores
have already been advanceg to the
Bihar Government for financing the
Project during the current financial
year. A further loan of Rs. 1.30 crores
is proposed to be sanctioned shortly.

Jhuggi-Jhopri Removal Scheme in
Delhi

974, SHRI DEIVEEKAN: Will the
Minister of WORKS, HOUSING AND
SUPPLY be pleased to state:

(a) whether it is a fact that Gov-
eruament have asked the Delhi Admi-
nistration to transfer the implementa-
tion of the Jhuggi-Jhopri Removal
Scheme tp the Delhi Development
Authority;

(b) if so, the reasons therefor; and

(c) the reaction of the Delhi Admi-
mistration thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS, HOUSING
AND SUPPLY (SHRI IQBAL
SINGH): (a) Yes.

(b) and (c). The Study Group,
which as appointed under the chair-
manship of the Minister of Works,
Housing & Supply in August 1967, to
consider the Jhuggi ad Jhopri prob-
Yem in Delhi, felt that the Delhi Deve-
lopment Authority would be a more
appropriate agency to implement the
Jhuggis & Jhopris Removal Scheme
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in Delhi. The report of the Group
was considered at a meeting held
under the chairmanship of the Home
Minister at which it was agreed that
the Scheme should be transferred from
the Municipal Corporation of Delhj to
the Delhi Development Authority, It
wag felt that the Authority comprised
representatives of officials and non-
officials and entrustment of the Schema
to it will help in drawing out integ-
rated schemes for jhuggi dwellers. The
Delhi Administration are a party to
this decision.

Effects of Coca Cola on Health

975. SHRI BABURAO PATEL: Will
the Minister of HEALTH, FAMILY
PLANNING AND URBAN DE£VE-
LOPMENT be pleased to stats:

(a) whether Government are aware
that the combination of Caffein and
Phosphoric Acid contained in Coca
Cola manuaftctured by Pure Products
Co. causes diseases of various sorts as
proved in a scientific experiment con-
ducted by the Naval Medica] Ressarch
Institute of U. S. A;

(b) whether Government propose to
analyse the contents of the bottles of
Coca Cola and appoint 3 medical com-
mittee to determine the effect of the
contents on human health with a view
to protect public health; and

(¢) if not, the reasons therefor?

THE DEPUTY MINISTER OF
HEALTH, FAMILY PLANNING AND
URBAN DEVELOPMENT (SHRT
B. S MURTHY): (a) Govern-
ment are aware of the scientific exparl-
ment conducted in the Naval Medical
Research Instifiite of the U. S. A. indi-
cating that human teeth placed in
Coca Cola beverages softened and
started to dissolve in a short period.
This statement has however, been dis-
approved by Dr. James Nuckolls of
the University of California Medical
Centre and Dr. John Haldi of the
Emory University of the U.S.A.
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(by and (c). The contents of Coca
Cola have been analysed several
times and these conform to the stan-
dards prescribed under the Preven-
tion of Food Adulteration Rules, 1955.
The experiments conducted in the
Nutrition Research Laboratories do
not show any evidence that Coca Cola
is harmful to human health. The
appointment of a Medical Committee
to determine the effects of Coca Cola
on human health is not therefore
necessary.
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U.S. Curbs on Investment

977. SHRI HIMATSINGKA: Will the
Minister of FINANCE be pleased to
state:

(a) whether Government have re-
ceived any assurance from the U. S.
Government to the effect that the zurbs
on U. S. investments and travels
abroad, recently annouced by that
Government, would not impair Indlan
trade; and

(b) if so, the precise mature of the
assurance?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI): (a) and (b). The
detailed particulars on the nature of
the curbs on U. S. investments and
travels abrcad and how they will be
operated are yet to be worked out by
the Government of United States of
America through administrative and
legislafive measures. It is, therefore,
toc early now, to estimate the effect
of these curbs on"India. The question
of any asstrance, as such, from the
Governmen! of U. S. A, has ot arisen
so far; nor any such assurance has been
received.

Rehabilitation of Cyclone Affected
People of Orissa

978. SHRI SURENDRANATH
DWIVEDY: Will the Minister of
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FINANCE be pleased to state:

(a) whether the Government of
Orissa have in a memorandum sub-
mitteq to the President requested a
further provision of about Rs. 5 crores
by the Central Government for the
relief and rehabilitation work of the
cyclone-affected people;

(b) whether this memorandum has
been considered and examined by
Government; ang

(e) the further amount sanctioned
by Government to carTy out measures
suggested in the memorandum?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI): (a) No, Sir.

(b) and (c). Does not arise.

Committee on Untouchability

979. SHRI SIDDAYYA: Wil the
Minister of SOCIAL WELFARE be
pleased to state:

(a) whether the recommendations
made by the Committee on Untoucha-
bility in its jnterim report have been
implemented by the Central and the
State Governments; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE
DEPARTMENT OF SOCIAL WEL-
FARE (SHRIMATI PHULRENU
GUHA): (a) and (b). The Govern-
ment is still examining the recommen-
dations in consultation with the State
Governments and other authorities
concerned. It is also proposed to as-
certain the views of the Central Ad-
visory Board for Harijan Welfare, The
final peport of the Committee is also
expected to be submitted during this
month.

Prohibition

980. SHHI S1tDDAYYA: Will the
Minister of SOCIAL WELFARE be
pleased to state the steps which Gov-
ernment have taken or propose to take
to persuade the State Governments not
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to relax or ycrap prohibition in their
areas?

THE MINISTER OF STATE [N THE
DEPARTMENT OF SOCIAL WEL-
FARE (SHRIMATI PHULRENU
GUHA): The State Governments are
free to have prohibition if they choose
sc. So far as the Central Govern-
ment is concerned, it is trying to pur-
sue the policy laid down in the Con-
stitution.

Construction of Narmada Dam

981. SHRI SHASHIBHUSHAN
BAJPAI: Will the Minister of IRRI-
GATION AND POWER be pleased
to state:

(a) whether Government's attention
has been drawn to the fact that before
the construction of Narmada Dam,
railway links, roads should be pro-
vided; and

(b) if so, the action Government
propose to take in the matter?

THE MINISTER OF IRRIGATION
AND POWER (DR. K. L. RAO): (a)
Yes, Sir.

(b) While scrutinising the project
estimate it is ensured that adequate
funds are provided for building ap-
proach roads, railway sidings etc.
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Foreign Currency Seized from Nuns

983. SHRI NAMBIAR:
SHRI SATYA NARAIN
SINGH:
SHRI MOHAMMAD ISMAIL:
SHRI CHANDRA SHEKHAR
SINGH:

Wil] the Minister of FINANCE be
pleased tp state:

(a) whether it is a fact that two
nuns who arrived from Holland on
the 19th January, 1968 were found to
be in possession of undeclared foreign
currency;

(b) if sp, the tota] gmount of undec-
lected and will be laid on the Table
them;

(c) the action taken against them:
and

(d) the steps taken by Government
to stop smuggling of foreign currency?
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THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI): (a) Yes, Sir.

(b) Francs 3185
U, S. Dollars 95
Belgian Francs 300
Sterling Pounds 17

(c) The currency jn question has
been seized and action for non-decla-
ration of the currency is being taken
under the Customg law.

(d) There are restrictions on the
export of foreign currency from India
and also on its import into India un-
less it is declared in the prescribed
currency declaration form. Among the
important steps taken to check smug-
gling including that of currency are:
systematic collection and follow-up
information, rummaging of suspected
vessels and aircraft and searches and
seizures in suitable cases followed by
prosecution wherever justified.

Under-Invoicing by Sea Food
Exporters at Cochin

984, SHRI NAMBIAR:
SHRI C. K. CHAKRAPANI:
SHRI A. K. GOPALAN:

Will the Minister of FINANCE be
pleased to state:

(ay whether Government have re-
ceived any complaints that some of
the sea food exporters at Cochin are
indulging in under-invoicing of ex-
ports and accumulating foreign ex-
change abroad;

(b) if so, the action taken in
matter; and

(c) if no action hag been taken, the
reason therefor?

AND MINISTER OF FINANCE (SHRI
MORARJI DESAI): (a) to (c). No
such complaint has been received re-
cently. However, complaints were
Teceived in 1968 that certain sea focd
exporie®® at Cochin and other places
in South Tndia were under-invoicing
their exports but on investigations
being made no under-invoicing was
noticed.

the
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Smuggling of Nylon and Rayoa Yarm

985. SHRI NAMBIAR:
SHR] VISHWANATHA
MENON:
SHRI P. RAMAMURTI:
SHRI C. K. CHAKRAPANI:

Wil] the Minister of FINANCE be
Fleased to state:

(a) whether the attention of Gov-
ernment has been drawn tg the pews-
item published in the *“Economio
Times” of the 16th January, 1968
that large quantities of nylon yarn
are smuggled into India from Pakis-
tan and whereas large quantities of
rayon yarn are smuggled out of India;
ang

(b) if so, the gteps taken by Gov-
ernment to stop this smuggling?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI): (a) and (b). The
news-item has come to the notice of
Government, but there is no indication
of any smuggling of nylone yarn from
Pakistan to India or of rayon yarna
out of India. Nevertheless, the cus-
tomg officers are alert in this regard.

Complaint against C.P.W.D. Enquiry
Offices

986. SHRI M. L. SONDHI: Fill the
Minister of WORKS, HOUSING AND
SUPPLY be pleased to state:

(a) whether it is a fact that there
has been lot of complaints by the
allottees of Government quarters
against the C.P.W.D. Enquiry offices
about the delay in attending %o their
requests for repairs etc.

(b) whether it is a fact that in some
cases, the complaints lodged with the
Enquiry Offices are as old as one year
and the doors on the terrace which
had been broken have not been re-
paired or replaced; and
(¢) the steps taken to see that the
complaints of the allottee, are prof-
ptly attended to?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS, HOUSING



1661 Written Answers

AND SUPPLY
SINGH:) (a) and (b). Occasional
complaints of delay are received.
There are no complaints pending for
one year,

(SHRI IQBAL

(¢) Constant periodica] checks by
the Superintendtng Engineers and the
Executive Engineers concerned of the
Complaint Registers maintained in all
the Enquiry Offices are enforced to
ensure prompt attention to complaints.
Other steps regarding prompt liaison
between the Enquiry Offices and the
operative maintenance gtaff are also
being taken with a view to ensure
quickly disposal of complaints.

Institutiom for the Blind, Panchkuin
Road, New Delhi

987, SHRI M. L. SONDHI:
SHRI SRINIBAS MISRA:
HRI RAGHUBIR SINGH

SHASTRI:
SHRI C. K. CHAKRAPANI:
SHRI P. GOPALAN:

Will the Minister of SOCIAL WEL-
FARE be pleased to state:

{a) whether Government ars aware
of the recent ugly incident in the
institution for the Blind at Panchkuin
Road, New Delhi, where inmates were
beaten by hired goondag;

(b) if s0, the details thereo[ and
the action taken in the matter; and

(c¢) whether Government propose to
take over such jnstitutions ag are pot
being run satisfactorily by the private
managements?

THE MINISTER OF STATE IN THE
DEPARTMENT OF SOCIAL WEL-

FARE (SHRIMATI PHULRENU
GUHA): (a) and (b). According to
reports with the police, a scuffle pet-

ween some students and the manage-
ment took place. The school imparts
education upto 8th clags. gome of the
students who had passed the Bth class,
had been asked to leave because the
school had no arrangement for their
further education. When the notice
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was served op the students, they ob-
jected to it and a scuffle took place.

The students are said to have re-
cieved simple injuries with blunt
weapons. Since this is not a cogniz-
able offence, the police coulg take no
action.

(c) No, Sir.

Insutitution for Blind Panckuin Road,
New Delhi

988. SHRI M. L. SONDHI:
SHRI P. GOPALAN:

Will the Minister of SOCIAL WEL-
FARE be pleased to state:

(a) whether it is a fact that the
blind students of the Institution for
the Blind 3t Panchkuin Road, New
Delhi who are prosecuting higher
studies receiye their scholarships as
late as 8 to 10 months; and

(b) if so, the remedial measures
{aken i this regard?

THE MINISTER OF STATE IN THE
DEPARTMENT OF SOCIAL WEL-
FARE (SHRIMATI PHULRENU
GUHA): (a) Np scholarship has been
awarded by Government to any blind
student for studying in the institution
for the Blind at Panchkuin Road, New
Delhi.

(b) Does not arise.

Humayun Road, New Delhi

989. SHRI M. L. SONDHI: will the
Minister of HEALTH, FAMILY PLAN.
NING AND URBAN DEVELOPMENT
be pleased to state:

(a) whether it ig a fact that Huma-
yun Road, New Delhi, remained closed
for traffic for a period of 16 months;

(b) whether Government are aware
of the inconvenience faced by thou-
sand of school children and office
goers:

(c¢) if @o, ths reasons for delay ia
executing the work; and

(d) the action proposeq to be waken
against the persons concerned?
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THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (SHRI B. S. MURTHI): (a).
Yes.

(b) To avoid inconvenience 10
school children as well as office goers,
alternative approaches were provided.

(c) and (d). The work is reported
to have been completed as per sche-
dule. Hence no action is alled for
against the persons concerned.
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Setting up of National Institute of
Ophthalmology at A. L L MS,
New Delhi

992. SHRI ANBUCHEZHIAN: Will
the Minister of HEALTH, FAMILY
PLANNING AND URBAN DEVELOP.
MENT be pleased to state:

(a) whether it is a fact that the
Central Government are considering
the setting up of a National Institute
of Ophthalmelogy at the All-India
Institute of Medical Sciences;

(b) if so, what will be its functions
and when it is likely to be set up;
anig

(c) the total expenditure involved
in setting up this project?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (SHRI B. S. MURTHI): (a)
and (b) A Centre of ophthalmology
known as Dr. -Rajendra Prasad
Centre for ophthalmic Sciences, has
already been started in the All "-dla
Institute of Medical Sclences, Yew
Delhj with the following objectives:

1. To develop patterns of Research
In Post-graduate gphthalmic education
in all branches.
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2. To gtimulate research in ophthal-
mology at the highest level.

3. To create facilities for the train-
ing of ophthalmologists and ancillary
ophthalmic personnel jike Optomet-
rists, Orthoptists, Fundus, Artists, etc.

4 To create facilities for the train-
ing of health personnel in preventive
ophthalmology.

8. To provide facilitieg for ressarch
in Ophthalmology, namrely,

(a) Visua] Research

(b) Clinica] Research

(¢) Experimental Research

(d) Development of new instru-
ments and appliances both
diagnostic and therapeutic.

6. To provide facilities for the train-
ing of personnel for the rehabililta-
tion of the blind.

7. To provide facilities for refresher
course in Opthalmology for the prac-
tising ophthalmologists.

8. To provide facilities for the train-
ing, organisation and research in Eye
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Bank including implantation and
grafts.
(¢) The Project involves an esti-

mated outlay of Rs. 90.00 lakhs over
a fivé-year period.

Manufacture of Loop

903. SHR1 ANBUCHEZHIAN: Will
the Minister of HEALTH, FAMILY
PLANNING AND URBAN DEVELOP.
MENT be pleased to state:

(a) whether jt is g fact that Govern-
ment propose to manufacture the
Soviet and Danish Joops at the Kanpur
plant; and

(b) whether it is also a fact thst
Danish Joops have proved better than
Saviet loops?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (DR. S. CHANDRASEKHAR):
{a) No.

(b) The Danish loops are under
clinical trials at present. Soviet loops
have not yet been received for trials.
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Ald for Family Planming Programme
from Abroad

594. SHRI ANBUCHEZHIAN:
SHRI K. N. PANDEY:
SHRI SHIVA CHANDRA JHA:
SHRI YOGENDRA SHARMA.:
SHRI PREM CHAND VERMA:

Wil] the Minister
FAMILY PLANNING AND URBAN
DEVELOPMENT be pleased to state:

(a) whether it js a fact that offers
of assistance for strengthening family
planning programmes have come
from countries other than Denmark
and USSR.;

(b) if so, the nature of assistance
offered; and

(c) the steps taken to utilize their
assistance? Lot

1

THE MINISTER OF STATE IN THR
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP.
MENT (DR. S. CHANDRASEKHAR):
(a) Yes. .

(b) US AID: Agreements pave heen
signed with the US AID for the follow-
ing Projects:—

1. Oral Contraception
Demonstration: $ 560,000

2. Demography $ 75,000
3. Strengthening
of Family Planning,
Training & Research
Centres: $ szamo
4. Commercial
Distribution
Programmes: 100 miliien
pieces of condoms.

(Negotiations are presently going on
for funding of various other Schemes),

JAPAN T

Yen credit to the extent of 04
million dollars has been made avail-
able for the purchase of Condoms.
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SWEDISH

Commodities gnd equipments in the
shape of condoms, Printing Presses,
Photographic  equipments , motor
vehicles, etc. have been ausg‘esbed by
Swedish International Development
Authority to the Swedish Govt. for
assisting the Indiap Family Planning
Programme.

UK.

Asgistance in the ghape of certain
commodities and services for Family
Planning Programme has heen sugges-
ted. This is under discussion and
negotiation.

(¢) Plang are being formulated to
ensure coordinated utilization of the
aszistance from various sources for the
overall needs of the Family Planning
Programme.

fooelt # goeTt afedf & am
& dam (A)

2

995. 3 FATH wWuhE :  FaAT
faafa, wtamw aqy af 47 ag ay
Frgw w7 fF :

(%) 71 ag w7 2 f§ amwy7,
AFAIAT, THFET I, FATAT AL,
AT AT, FCAAT AL, AEHATEAT,
frgars T F47 faet #1 wg AFT
fedi # vt A amanis T
FsHTC T ﬁh Rl & T TF qT
AEE AITE T qumaﬁ A3 FTEIQ
Fifsqi & =% AT w19 F7 @ §;

(w) afagr, SrsaFsar s
& A

(7) ¥ T/ § AET AW
T T E 2

o, AT @ qfe WA §

T Het (st g fag) () | (7).
T feadt ¥ 97 ¥ qaei o fawre.
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frafaq =1 % femr smar & 1 #=%
qiAT (gAfe=zE arz7) F wugiey qeTTE
& &ron, 3 47 @7 § 9 syl
=9 & fagra aff fear 71 @671 I@
FHT G9F 21T & TAT KT FOATE FIHT
A T H 97 97 F qq4f w0 Fgamw
fataz foar wmr 20

THEST T § oMl & W
wt sfFm

996. Nt aaTrw warw : 41 fAata,
wiaTq aqr afw St ag agw 1 FA
won e

(%) wwgsn gom, 7 foet #
EmErd &Y AW fad ww & fed )
1963 & ¥y afear soTE ST §;

(7)) =v gFel & W I
AN ¥ gen fear oo W ww
TR FT AT WA GAl § W
w2 far aray oy A fE amet Y e §
T@r

(Mg Fe &
¥ qgT & gEET A W S F AW
zeaifer w famr mm a1 T afz @,
qgw W AT 5]

(9) = ag ¥ 9w & f& Tmar
o W gFE F1 TR 8000 ¥
12,000 ¥ §; .

(5) T swami W TwwE F
forr T & w7 FEAE A7 Awar
w7 faec @ 7

frrmttor, wrraer aven ofe s & Iw-
w0t geamw feg) (%) W ().
Taps g & el & wrfus fafes
srizy s & sfafafaa & dqem
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Tt Hafaw wrEt w ard @Y e
% w@d gu fear omar ar 1 e Ao
FFAT F WG qg AL AT wav
a1 | FE R R OF omazT FTWI X
SR 9X fear mam ar

()  gFET & IfETFaIr
(waafanr) & amy wAmAww q%
TR ¥ Afew # wavy o § 0 @
arget 7 Freifen sriarE £ omw g -

(i) 78 z#m et w= @b
T FANT FT AT § AAT T FEAT
frawd F fau s F = amEr
g @ oo #1 I qum F qor ¥
swraw & fag frdwet & s 9w
am frafaa s o g aoe f&
g F At 5 ag wA &
zg@s ¥ 2, fFod w1 oy v o
T FT E qur ATTEHA ), AN fF F
% fau fife /e mr a2
fem qur ImET 50 wfAwm A &
TUAR R, T A FAv A )

(i) == wrwei & fomd e aoere
&7 foim o gt 2 R gFm A
§ frfr fd ot A gaee 6 oWy
-t  frmy wadt g & Framefieor
¥ fau 7@ wmar & A1 aEE WA
fzar AT & qur IY axEw w4 & f9U
afer® Sfads (ofem s w3
ST ATAYEN) UFE, 1958 ¥ wANT
FTHATE A AT

(%) gurt am #1% gy 77 |

(3) T &1 37F @IFA F
o | aEt ® o F=Taita FET
AT FY OF [TAT (AT 2 AW I
AR 9T Fei F ¥ fau dar fF
(w) =rr & Iwdeq AT § oyez e
a1 S%T g, A kamEa & fag
frdwaY # eaew € )
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URFONTH w1, wrEy gwifRe-
™ EY T F W

997, W FATH AEE :
st dto dte WE :

qm fiato, sty Ao o o waE
g g4 FT F91 F47 70

(%) = a8 79 § f& "
IAF 7w, % fer o#r CamEr
Fifaoe ), S gFET ¥ oHEe &
forr feer ¢ agt & sATC WA F
T ], TP 29 AT gEE & fad g

(m) #ar g @Y 7= B f& =@
RTfAonT 7 aeE #1 fowrma & &
& =2 mraed &ad 0 faem fowar @
T g, 39f7 & frgw < a6t & a919-
T R AT

\1) afz &, & /e 3 g A
# a7 FEaTEr F1 ¢ o faewa F v
FroE 7

frwfor, smame @ qfr swea &
‘FaEAr (W gwaTA fag) : (F) M-
FOIGH H AATE, 1964 H g T
wafaarET A77 #1909 gem wr A &
nw dfers W & e ¥ fow
e 78 9 1 fw of, favm wmwer &
al a7 ag froig fear mar a1 f za
& ¥ gEC AT 253 wAfaafaat &y
AT & WeAd A0 77 A A
xferr am fear smr

(@) #% (7). Y & 1 AN
IFF ¥ T wGAT FEEH A T AW
TIF FAfw faodm § agr s
1 Y oo A o7 e & fom
N oSgm
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e (7 faeet) & gerRl
w! At glaew
998. *ft FAT Al :
st Yo dto WY :

#47 fwior, v o g s @
AR Y FA FG F

(%) ®m a8 59 & f& Twgen-
g, 7 fomsit ¥ 7% d9 § gFm=rd
¥ fod aefrs A= wNEreE qqr
EAtmIA A e 7@l o 8, aufy
X A9 AT wF AR

(=) afe @, @ fme & sm
Froor oz 7

frafw, wrw qor o wwew
¥ St (st gwar fag): (F) oo
gorga Fdw V a VI a5 F svx
¥ WA 9 a97 T & A€t A7
saEqT #7 &t nEEA9rdqex] ®
IV as % VIII @ar XII # &
W

b X ara XIH g+ %
WiE WTOW 21T F1 a9y ¢

(@) a1z # wi=mem & mfx
F wEWw F IT@IAE WA
frerr X & | oiEeT @R F T H
= gf iy Fest e fem 3 ae-
W W FT FATAT TG v @r 1 A=
W gTHEI R AN ¥ Wi @® A
aeqT F37 &7 fAiT Fear §

THFSYR & §T 8 § s
®T WaIA
999. St FATH WHIE :
st @Yo dto MY :

w1 fowtor, wra o qfe wd@
gz a9 F1 FO oF4r R

(%) wwag 7= @ e a€ feeelt §



1673 Written Answers

THFWT § F TR 8 H AWl \@w
e A AER gy wafaa e o
9,

(@) mrag fires ¢ 5
e & ot aw  fawer Ad 4y v
g 97 f& agr q==i qx faoet &
qAEqT T AT IR E

(T Fr g s & ow@
T ¥ gt A qaf qerd a9 8
T

(w) afz &, & =@ %< & &-
& # faoreit oar qafe wrar # o £
s 7 5 S F FTITONg ?

i, wam @ gff  wwem
H et (st gwaw oy ) o (F) ST
E{

(&) FET wqar 936 9T WY
a% faoreT #t sqawar a8 §Y W Y

() I F o A AR
T F FTOU FAET F g Y FETE
¥ %2 g9g T97 TB S W &1 §ifFa
< & Wi &

() fawret 79 & 149 & faet
gafRs gt g aar g &
9 TR F T OHER X awEE
g a1 | s fEaT o 99 § o
g FFa S #7199 wE we
eI cul i o i
Tours by Officers of the Fertilizer

Corporation of India

1000. SHRI A. SREEDHARAN:
SHRI K. LAKKAPPA:
SHRI KAMESHWAR SINGH:

Will the Minister of PETROLEUM
AND CHEMICALS be pleaseq to state:

(a) whether it is a fact that Officers
ot the Fertilizer Corporation of India
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are making frequent and unnecessary
trips to various parts of the country;

(b) the amount spent by the Officers
of various units of the Fertilizer Cor-
poration to make trips to Delhi in
1967; and

(c) the steps taken to curtail ex-
penditure in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND OF SOCIAL WEL-
FARE (SHRI RAGHURAMAIAH)
(a) to (c). Information is being col
lected and will be laid on the Table
of the Sabha.

Sick Population in India
1001. SHRI A. SREEDHARAN:
SHRI K. LAKKAFPA:

Will the Minister of HEALTH
FAMILY PLANNING AND URBAN
DEVELOPMENT be pleased to state:

(4) whether Government's attention
has been drawn to the speech of the
President of Al] India Medical Con-
ference recently that India always has
a sick population of 6.5 crores;

(b) it so, whether Government have
ascertained as to what percentage ol
sickness is ecaussd by mal-nutrition
and

(c) the steps taken to reduce the
incidence of sickness in the country?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (SHRI B. S. MURTHI): (a)
The President of the 43rd All India
Conference held at Jabalpur in
December, 1967, had stateq that appro.
ximately 13.3 per cent people were:
always having some sort of illness, out
of which about 43 per cent were
suffering from acute illness, 7.3 per-
cent from chronic illness and 1.7 per
cent were in different health.

(b) In recording morbidity and mor-
tality, the presence of mal-nutrition is
generally not recorded. Hence no
correct estimate of the prevalence of
mal-nutrition is possible.  Nutrition
Surveys in nine blocks, however, jndi-
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cated that acutely ill cases of mal-
nutrition may be about 9.6 per cent.

(c) Steps have been taken to im-
prove health services in the country
by the establishment of Primary
Health Centres, Child Welfare Centres
and Maternity Centre and various
specialised departments in hospitals.

A co-ordinated approach towards
the problem of mal-nutrition is being
undertaken by the various Depart-
ments of the Government with the
help of International Agencies. This
comprise large-scale supplementary
feeding programmes amongst vulner-
able sections, production of nutritious
processed food ang its distribution,
increased production of food in every
possible manner, nutrition education
and extension, Applied Nutrition
Programmes and treatment and screen.
ing of early cases. The following
measures are adopted to improve the
leve] of nutrition among children:—

(1) Supplementary feeding is pro-
vided through the following prog-
rammes which are run with the aid
of yarious agencies:— ,

(a) Feeding under Applied Nutri-
tion Programme;

(b) Feeding through Balwadis:

(c) CARE Feeding Programme;
and

(d) UNICEF milk feeding prog-
ramme

(2) Imparting nutrition education to
the mothers to enable them to utilise
commonly available cheap foods for
providing nutritious diet to their
children,

(3) Treatment of early cases of mal-
nutrition through M.C.H. Centres.

(4) The Department of Food have
taken steps to combat mal-nutrition
among children wng other vulnerable
groups by starting projects for the
manufacture of high-protein food such
as ‘Balahar’ Multipurpose Food and
‘Weaning Food,

Tranquilisers and Sulpha Drugs

1002, SHRI A. SREEDHARAN: Will
the Minister of HEALTH, FAMILY
PLANNING AND URBAN DEVE-
LOPMENT be pleaed t; state:

(a) whether the Indian Medical
Conference in their recent meeting has
suggested to the Central Government
to control the multiplicity of Tran-
quilisers and Sulpha drugs so as to
eradicate the sale of false drugs;, and

(b) if so, the steps proposed to be
taken by Government in this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (SHRI B. S. MURTHI): (a)
The Government of India have no
information whether Indian Medical
Association in their last conference
held in December, 1967 at Jabalpur
had made any such suggestion.

(b) Does not arise.
Fertilizer Factories

1003. SHRI A, SREEDHARAN: Will
the Minister of PETROLEUM AND
CHEMICALS be pleased to state:

(a) whether Government have ini-
tiated any scheme to increase produc-
tivity and reduce wastful expendi-
ture in the factories uder the Ferti-
lizer Corporation of India;

(b) if so, the broad outlines thereof.
and

(c) whether any improvement has
resulted from the scheme?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND OF SOCIAL WEL-
FARE (SHRI RAGHURAMAIAH)"
(a) and (b). Steps to increase pro-
ductivity and control expenditure such
as training schemes for personnel,
internal audit, modifications of pro-
cesses, and installation of additional
or balancing equipment where neces-
sary have beep initiated by the Ferti-
lizer Corporation of India.

(¢) Yes, Sir.
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Kandla Fertilizer Plant

1004. SHRI CHENGALRAYA
NAIDU:
SHRI T. D. RAMABADRAN:
SHRI K. SURYANARAYANA:

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to state:

(a) whether any decision in regard
4o the financing of the Kandla ferti-
lizer projcet has been taken;

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE
‘MINiSTRY OF PETROLEUM AND
CHEMICALS AND OF SOCIAL WEL-
FARE (SHRI RAGHURAMAIAH):
{a) No, Sir.

(b) Does not arise,

Committee om Incentives for Family
Planning Programme

1005, SHRI CHENGALRAYA
NAIDU: - Will the Minister of
HEALTH, FAMILY  PLANNING

AND URBAN DEVELOPMENT be
pleased to state:

(a) whether it is g fact that a
‘Committee has been constituted to
study the proposals about incentives
to push up the Family Planning
Programme;

(b) if so, the names
‘thereof; and

of members

(c) the recommendations made by
the Committee and steps taken to
dimplement them?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH,
FAMILY PLANNING AND URBAN
‘DEVELOPMENT (DR. S. CHANDRA-
‘SEKHAR): (a) Yes.

(b) A list showing the names of
‘Members of the Committee is laid on
‘the Table of the House. [Placed in
Library. See No. LT-120/68].

(¢) The Committee is to submit its
xeport by the 31st March, 1968,

FEBRUARY 19, 1968

Written Answers 1678
Kidney Transport Operations at -
ALIMS,, New Delhi

1006. SHRI CHENGALRAYA
NAIDU:
SHRI RAM
SHARMA:

.Will the Minister of HEALTH,
FAMILY PLANNING AND URBAN
DEVELOPMENT be pleased to state:

AVTAR

(a) whether it is a fact that surgical
department of the All-India Institute
of Medical Sciences propose to under-
take Kidney transplant operations
S00m;

(b) if so, when it is likely to be
started; and

{e) whether qualified surgeons ave
available for this purpose?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVE-
LOPMENT (SHRI B. 5. MURTHI):
(a) and (b). Kidney transplant cpz-
rations can be taken up only when
facilities of a completely sterile ward
and artificial kidney unit are
available. These facilities dot not
exist in the All India Institute of
Medical Sciences at present. Con-
siderable amount gqf organisational
and animal experimental work is also
required to be done before under-
taking such operations. It is, there-
fore, not possible to say when kidney
transplant operations can actually be
started at the Institute.

(c) Yes.
Torifor T ¥ wrawe & agent

1007. ST ®aT W TA :
=it TR AT ST
=Y Ao o AT :
=it STy A=

747 faw W 21 fREeE, 1967 %
waTIifed 9 g=qT 5270 F 9O &
Y 7 #g q9T F1 F w47

(%) = ofew wr&dw s«
aréf 97 mmaET vy & fod Tw Ot
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w1y w1 frafor w0 &1 &, &
FTH A d s @, WA A
=& 4

(@) afz i, @ e &Ry
/| g, w7

() F7 TR ZE AT WE-
FT #1 wqEA A qAH F7A F AL
1 e g ?

Ju-swE wAt awn faw AW (s
Aot qen€) () S, ww
(|) 9w 7@ Iaam |

() <t A& 1 T IHT gL
fet weame @ fa=e A w7 @& d

Memorandum Submitted by House
Surezeons of Delhi Hospitals

1008. SHRI MANIBHAI J. PATEL:
SHRI DEIVEEKAN:

Will the Minister of HEALTH,
FAMILY PLANNING AND URBAN
DEVELOPMENT be pleased to state:

ta) whether House Surgeons in
some Hospitals of the capital have
submitted a memorandum to Govern=
ment listing their grievances;

(b) if so, the details thereof; and
(c) the action taken thereon?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVE-
LOPMENT (SHRI B. S, MURTHY):
(a) Yes.

(b) The House Surgecns have
urged that their salaries should be
increased from Rs. 200!- per mensem
to Rs. 350 - per mensem with subsi-
dised food facilities, In addition,
they have asked for well furnished
accommodation. an one-half and one
fult day off duty in a week.

(c) The
consideration.
3173—5.

matter is under
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Making over Possession of Plots Sold
by Delhi Development Aunthority

1008. SHRI MANIBHAI J PATEL:
Will the Minister of HEALTH,
FAMILY PLANNING AND. URBAN
DEVELOPMENT be pleased to state:

(a) whether it is a fact that the
plots sold by the Delhi Development
Authority as far back as six years
have not been given possession to the
buyers;- :

(b) if go, the reasons therefor; and

(e¢) the time by which all the
buyers are proposed to be given the
possession of their plots sold by the
Delhi Development Authority?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVE-
LOPMENT (SHRI B, S. MURTHY):
(a) Out of 75 ©plots allotted
by draw of lots by the Delhi
Development  Authority on  17th
January, 1962 in Safdarjang Resi-
dentia]l Scheme, lease deeds of T2
plots have alrealy been registered
and possession handed over to the
purchasers. The allotment of two
plots was cancelled on account of
non-payment of premium. The original
lease deed of the remaining one plot
was sent to the purchaser for getting
it stamped, but -it was lost by him. On
his request, a fresh lease deed has

been sent to him for getting it
stamped. He has not returned the
same so far.

(b) and (c). Do not arise,
Tribals in Orissa

1010. SHRI CHINTAMANI PAN]J-
GRAHI: Will the Minister of SO-
CIAL WELFARE be pleased to state:

(a) whether Government have 1
any statistics regarding the concent.
ration of tribal populaticn in the
different districts of Orissa;

{b) if so, the details thereof;

(c) whether
to allot any new tribal
Orissa in 1968-69; and

Government [Ercpuose
blocks to
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(d) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
DEPARTMENT OF SOCIAL WEL-
FARE (SHRIMATI PHULRENU GU-
HA): (a) and (b). The information
is available in the Publication “Census
of India 1961 (Paper No. 1 of 1962, a
copy of which is available in the
Library of the House.

{¢) No, Sir.

(a) Because of
resources.

limited financial

Fertiliser Factory with Kuwait
Collaboration

1011. SHR1 CHINTAMANI
GRAHI:
SHRI INDRAJIT GUPTA:

PANI-

Will the Minister of PETROLEUM

AND CHEMICALS be pleased to
state:
(a) whether the proposal by

Dharamsey Morarji to set up a ferti
lizer plant in collaboration with the
Kuwait Chemical Fertilizer Company
has again been revived; and

(b) if so, the reasons for its refusal
originally and its revival?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS AND OF SOCIAL

WELFARE (SHRI RAGHU-
RAMAIAH): (a) Yes, Sir.
(b) The proposal received from

M/s. Dharamsey Morarji Chemical
Co. Ltd, io set up a fertilizer plamt
in Maharashtra in collaboration with
M|s, Kuwait Chemical Fertilizer
Company involves inter alia a supply
of sulphur along with the import of
ammonia. It was first rejected as the
guarantee of sulphur supply was not
considered to be an adequate ground
for gl.\owing the import of liquid
amonia. But, on a representation
Teceived from the company subse-
quently, the proposal was raconsider-
ed angd approved in principle for the
following reasons:—

(1) That projecy is expected to
produce that the country fertilizers
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about one and a half years carlier
than if it were based on naphtha.
This is to be welcomed as delays
in and failure of certain other
proposals are seen to increase the
gap between the indigenous pro-
duction of and demand for ferti-
lizers in general and phosphatic
fertilizers in particular by 1870-
71, necessitating larger imports.

(2) On a careful reappraisal of
the naphtha supply balance in
the country and trends in the
international market of naphtha
and other feed-stocks, diversifica-
tion of feed-stock for fertilizer
manufacture and selective use of
imported ammonia is considered
expedient.

(3) The major traditional pro-
ducers of sulphur have announced
a cut-back in supplies to countries
like India and also an increase
in prices and a firm supply at
competitive prices for a reason-
able period has an advantage in
this context.

Written Answers

Natlonal Water Supply and Sanitation
Scheme in Orissa

1012. SHRI CHINTAMANI PANI-
GRAHI: Will the Minister of
HEALTH, FAMILY PLANNING AND
URBAN DEVELOPMENT be pleased
to state:

(a) the extent and nature of
assistance given to the Orissa Gov-
ernment during the Third Plan for
the implementation of the National
Water Supply and Sanitation Scheme
in the rural and urban areas of the
State;

(b) the names of towns, cities, and
villages where this scheme has been
implemented and at what cost;

(c) whether Jatni, in the district of
Puri has been included in this
scheme;

(d) the schemes undertaken during
the year 1966-67 and 1967-68; and

(e) the schemes proposed to be
undertaken during 1968-897
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THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVE-
LOPMENT) (SHRI B. S. MURTHY):
(a) In accordance with the procedure
in vogue upto 1966-67, Central assist-
ance to State for Centrally Aided
schemes had been allocated, released
in lump-sum for all ‘HEALTH’
Schemes including Rural Water
Supply Schemes. It is, therefore, not
possible to indicate the amount of
Centra] assistance sanctioned to any
State for any particular Centrally-
aided ‘HEALTH’ Scheme. The Gov-
ernmert of Orissa was allocated the
following amounts during the Third
Five Year Plan on account of all
‘HEALTH' Schemes including Rural
Water Supply: —

Year (Rs. in lakhs)
1961-62 93-32
1962-63 74-91
1963-64 103-84
1984-65 97.76
1965-6 78.72

In so far as “Urban Water Supply
Schemes’ are concerned, the Gov-
ernment of Orissa was given Central
assistance in the shape of ‘Loan’

during the Third Five Year Plan

Period as detailed below:
Year (Rs in lakhs)
1961-62 23.87
1962-83 16.70
1963-64 31.98
1964-65 40.00
1965-66 27.60

Under the National Water Supply
anq Sanitation Programme, Central
assistance is being given in accord-
8nce with the following pattern:

Urban Water Supply Schemes—
100 per cent loan.

Rura] Water Supply Schemes—
50 per cent grant-in-aid.

(b) Information is being collected
from ‘t.he State Government and will
be laid on the Table of the Sabha
when received.
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(c) Water Supply Scheme for
Jatni estimated to cost Rs. 16.93
lakhs has been scrutinised by the
Central Public Health Engineering
Organisation and returned to the
State Government. The Scheme modi-
fied in the light of the comments
offered by the Central Public Health
Engineering Organisation is awaited
from the State Government.

(d) and (e). Information is being
collectedq from the State Govern-
ment and will be laid on the Table of
the Sabha when received

Mahanadi Delta Irrigation Scheme

1013. SHRI CHINTAMAN]I PANI-
GRAHI: Will the Minister of IRRI-
GATION AND POWER be pleased to
state:

(a) the total amount which the
Central Government have advanced
to the Orissa Government so far for
completing the Mahanadi Delta Irri-
gation Scheme;

(b) the total amount spent on this
scheme so far;

(c) whether the amount has been
allocated for 1968-69;

(d) when this scheme is likely to
be completed; and

(e) whether the compensation to
the farmers for their lands has been
fully paid?

THE MINISTER OF IRRIGATION
AND POWER (DR. K. L. RAO): (a)
The Scheme is being financed by the
Orissa Government through the
Miscellaneous Development loan
advanced by the Centra] Government
for the State Plan Schemes as a
whole. Therefore separate figures for
this Project are not available,

(b) Rs. 23.60 crores upto the 3lst
March, 1967.

(c) The allocation for 1968-69 is
yet to be finalized.

(d) 19870-71.
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“(e) The
bemg collected and will be laid on
The Table. of the Hause

heomma.rmrsinbelu

1014. SHRI GEORGE FERNAN-
DES: Will the Minister of FINANCE
be pleased to state:

~ (a) the names of firms ang indi-
viduals in the Union Territory of
Delhi from whom Income-tax arrears

amounting to Rupees one lakh and
over are outstanding;

(b) the
them;

steps taken to recover

(c) the amount cut of those arrears
written off or proposed to be written
‘ ﬁ; and

(d) the reasons therefor?

THE DEPUTY PRIME MINISTER
AND MINISTRY OF FINANCE (SHRI
MORARJI DESAI): (a) to (d). The

information is being collected and
will be laid on the Table of the
House,

Comimittee om the Working of
Government Hospitals in Delhi

1015. SHRI

DES:

SHRI S. K. SAMBANDHAN:

SHRI RABI RAY: -

SHRI SURENDRANATH
DWIVEDY:

SHRIMATI TARKESHWARI
SINHA:

Will the Minister of HEALTH,
FAMILY PLANNING AND URBAN
DEVELOPMENT be pleased to state:

(a) whether the Committee set uj
to investigate into the conditions ir
Delhi Hospitals has submitted any
preliminary report;

(d) if so, the
thereof; and

GEORGE FERNAN-

recommendations

(¢) when the Committee is likely
to submit its final report?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY

FEBRUARY 19, 1968
req\nsrte information is -
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PLANN‘ING AND U'RBAN DEVE-~
%‘C;P%ENT (SHRI . B. S. MURTHY):
a o

(b) Does not arise.
(c) In march, 1968.

Koyna Dam

1016. BHRI GEORGE FERNAN-

DES:
SHRI N. K. P. SALVE:

Will the Minister of IRRIGATION
AND POWER be pleased to state:

(a) whether Goverment have ra-
ceived reports of the extent of
damage caused to the Koyna Dam
and pcwer station as a resvlt of the
earthquake;

(b) if so, the loss in terms of men
and materials ; and

(c) whether Government propose
o lake any steps to reduce the
extent of damage in case of any more
tremors occurring in the area?

THE MINISTER OF IRRIGATION
AND POWER (DR. K. L. RAO): (a)
Yes, Sir.

(b) As a result of the earthquake,
60 persons were killed and several
persons were injured in the Koyna
Nagar Colony; none of these were,
however, working at the dam are the
power station at the timle of the
earthquake. The Power Plint and
the Koyna Dam have showr some
signs of minor distress and thid id
being attended to.

(e) A Committee of Experts con-
sisting of Engineers, - Seismclogists,
Geologists and Geophysicists has
been set up by Government to study
the behaviour of the earthquake and
to assess its effect on the Koyna Dam
and adjacent areas and also to advise
Government on the seismic factors to
be now taken in checking the designs
of Koyna dam and other component
works of the project, Four UNESCO
Experts have also been associated
with this Committee.
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Road Rollers

1017. SHRI GEORGE:
FERNANDES:
SHRI N. S. SHARMA
SHRI RAM GOPAL SHAL-

WALE:
SHRI SHARDA NAND:

Will the Minister of WORKS,
HOUSING AND SUPPLY be pieased
to refer to the reply given to Un-
starred Question No. 754 on the 16th
Naovember, 1967 and state:

(a) whether the investigation by
the Central Bureau of Invesigation
jntc: the wvarious allegations in
connection with the supply cf road
rollers by the United Provinces
Commerweial Corporition have since
been completed; and

{(b) if so, th~ findings thereof and
the action taken by Government
thereon?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS, HOUSING
AXND SUPPLY {SHR!I IQBAL
SINGH): f(a) No, Sir,

t) Does not arise,
\WWorid Bank on Indian Exports

1014, SHRI R. UMANATH:
SHRI P. RAMAMURTI:
SHRI GANESH GHOSH:

Will the Minister 6f FIVANCE be
pleased to state:

(a) whether it is a fact that the
World Bank is pressing the Govern-
ment to change the direction of
India’s export towards couatries in
réspect of whom it has heavy' debt
repayment liabilities;

(b) if so, the details thereof;

" (¢) whether Gvernment  have
4aken up the matter with the World
‘Banx; and

‘d) f  so, the reaction
‘World Bank thereto?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORALJ1 DESAI): (a) No, Sir.

(b) te (d). Do pot arise,

of the

World Bank Expert's visit to India

1019. SHRI UMANATH:
SHRI BHAGABAN DAS:
SHRI SATYA NARAIN
SINGH:

~ Will the Minister of FINANCE be
pleased to refer to the reply given
to Unstarred Question No, 5224 on
the 21st December, 1967 and state:

(a) whether Mr. Guillaume Guir.-
dey, World Bank Expert, has submit-
ied his report to the World Bank,

(b) if so, the main points thereof;
and

tc) if not, when the report is hikely
to be submitted?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHKI
MORARJI DESAI): (a) Yes, Sir.

{b) Since the World Bank is treat-
ing that report as a ‘confidential’
document, it is regretted that its con-
tents cannot be divulged.

{e) Does not arise.

Support ef Political Parties for

Suceess of Family Planaing
Programmes

1020. SHRI G. VISWANATHAN:
Will the Minister of HEALTH,
FAMILY PLANNING AND URBAN
DEVELOPMENT be pleased to state:

(a) whether Government have
tuken any steps to get the support of
all political parties for the success of
Family Planning;

th) if so, the rEsult_s_thereol; and
(c) if nut,_the reasons therefor?

THE MINISTER OF STATE IN THE
LINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN. DEVELOP-
MENT (DR. S. CHANDRASEKHAR):
(a) and (b). As Family Pienning
Programme is a programme of vitai
national importance, the support of
all opinion leaders, including politi-
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cal leaders, has been sought for its
success and there has been favourable
response from all quarters.

(c) Does not arise.

Raid on Offices of Jute Goods Shippers
in Calcutta

1021. SHRI INDRAJIT GUPTA:
Will the Minister of FINANCE be
pleased to refer to the reply given to
Starred Question No. 364 on the 30th
November, 1967 and state:

(a) whether the Calcutta firms
whose offices were searched in
August, 1967 in connection with ex-
ports of jute goods have been further
proceeded against for contravention

of customs and foreign exchange
regulations;
(b) if so, the nature of action

taken against them so far; and

(¢) whether, pending final disposal
of the cases, these firms are being
permitted to continue functioning as
exporters of jute goods?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MCRARJI DESAI): (a) and (b).
Show cause notices for alleged
contravention of provisions of the
Customs Act, 1962 and the Foreign
Exchange Regulation A-t, 1947 have
heen issued to each of the eight finns.
Their replies are awaited. In the
meantime three of the firms have
filed writ petitions and obtainea
injunctions from the High Court.

(e) Yes, Sir.

Income-Tax Arrears

1022, SHRI INDRAJIT GUPTA:
Will the Minister of FINANCE be
pleased to state:

(a) whether it is a fact that the
Income-tax authorities have been
directed to deal with only 4,000 cases
out of over 3 million cases of tax
arrears;

(b) whether the assessees <on-
cerned in casee other than these 4.000

FEBRUARY 19, 1968
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are wirtually to be absolved of their
abligations;

(¢) the total amount of arrears
accounted for by the latter; and

(d) the number of assessees whose

arrears are in the range between
Rs. 50,000 and Rs, 1 lakh each?

THE DEPUTY PRIME MINISTER

AND MINISTER OF FINANCE
(SHRI MORARJI DESAI): (a)
Instructions have been issued for

speedy realisation of arrear demands
in all cases with particular emphasis
on about 4000 cases involving arrear
demands of over rupees one lakh.

(b) No, Sir.

(c} The amount of arrears avcount-
ed for by cases involving demands of
below Rs. 1 lakh was Rs. 220.8%
crores as on 1-4-1967.

(d) 62,853 as on 1-4-1967,

WTOEas SITHT & &T¢ § St
/T g w1 sfdT

024, oY TgAR Fag s
77 faer Wit ag v 7 3 w949

(%) #ar 9z a9 & f& 3o +*
ud FEr § OUEmE YO #
ar § swaEfa® g swe a7 v
& A FT 9T @1 T

(7) afz &, &t w=¥ s qea
frerfret 37 o€ #; o=

(7) = at & F=FR T W
sfafear & 7

TIREE AN aan faw W (s
Aot dwr) (F) 97 (@), st
gur wrie £ faw, e oAar S
adra fawas foire s & w51 & Wk
g% sfqar d92 F geawreg ¥ @ @
wE

() fawrfoi e fasre
a7 W7 AR S wram ¥ favir ok
¥ To ANT 1 wEar g |
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Property Tax on Central Government the cost of medical education
Properties . have been brought to the
notice of the State Govern-

1025. SHRI CHANDRA SHEKHAR ments,

SINGH: Will the Minister of FIN-
ANCE be pleased to state:

(a) whether the Centra] Council ot
Local Seif Government has urged the
Centre to enact legislation to enable
the local bodies tc ievy property tax
on Central Government properties,

\b) if so, the decision taken tnecre-
on?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI): (a) Yes, Sir.

(b) The matter is under the con-
sideration of Government.

Medical Educatiom

1026, SHRI CHANDRA SHEKIIAI
SINGH: Will the Minister of
HEALTH, FAMILY PLANNING AND
URBAN DEVELOPMENT be pleased
to state:

(a) whether it is a fact that medical
education continues to be very costly
in India; and

(b) if go, the steps Government pro-
pose to take to bring down the cust
of medical education?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVE-
LOPMENT (SHRI B. S. MURTHY):
fa) The cost of medical education
is generally higher than that of gen-
eral education in Science andjor Art
subjects because of the need for pro-
viding teaching beds in hospitals for
giving clinical training.

(b) The following steps have been
taken to bring down the cost of medi-
cal education in the country:

() The recommendations of the
Hajara Committee (1961)
which was appointed to go into
the question of bringing down

(ii) The Planning Commission
have brought out a report
laying down the minimum
standards for accommodation,
staff and equipment for me-
dical colleges. This repurt
has also been brought to the
notice of the State Goverc-

ments.

(iii) The Ministry of Educaton
have a project to bring out
low priced technical books.
Some of the books published
urder this project cost nearly
half of the original editions.

Tt wAafan W
et w1 faam s
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9T @1 W@ § | [TEEEE T | A

e w&m 9o do—121/68]

(w) faeeftjmiy famelt ® 1967-
68 ¥ w fafaw zrgw & 1,812
R a9 @ 9 | T99 4 1,176 |
& g1 T § T wnefer s
2 1 =T &1 odn £ fF e FEEd &1
FTE, WTH, 1968 ¥ Wew ¥ W,
1968 ¥ Ow &%, STAAT 7 T &1 T4

(a) wfeq s feafa #t e &
@ 3o, wE A ffy s Aaf & e
frgrasit ar 1 92 T 9T AT T |

Fay Scales of Officers Preparing Budget

1028, SHRI  VALMIKI CHou-
DHARY: Will the Minister of rIN-
AXCE be pleased to state:

(a) the factors responsible for the
lower statug and pay scales of pfficers
ang emplayees entrusted with the
work of preparing pudget jn Hindj a-
compared to the officers and ein-
ployees entrusted with the work of
preparing budget in English im his
Ministry;

(b) whether it is a fact that ine
officers working in English are re-
quired to aequire proficiency in Eng-
Ush only whereas the officers working
in Hindi are required to acquire pro-
ficiency in two languages;

(¢) if so, the reasons therefore?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI): (a) It is not a
correct assumption that there is one
set of officers and employees prepar-
ing the budget in Hindi and anotiaer
set preparing the budget in Englich.
The officers and employees i the
Budget Division exclusively working
In Hindi are those who are emplo sed
in translating the wvarious budgct
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papers into Hindj and the status and
pay scales of these employees are the
standard ones applicable to Hindi
Translators and Assistants.

(b) and (c) As stated above, the
Hindi staff is engaged on translation
and as such, they meeq to have ade-
quate knowledge of both Englisn ard
Hindi. . -

¥t ®§ afeare fgem w1 e

1029. = FeHifE el
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Debts due from Directors and Officers
of Scheduled Banks

ivau, SHRI BHOGENDRA JHA:
Will the Minister of FINANCE b*
pleased to refer to the reply given to
Unstarred Question No. 4329 on the
14th December, 1967 and gtate:

(a}) the amount of debts due from
<ach Director and Officer of the Sche-
duled Banks about fifteen, ten, five
years ago and at preseat; and

(b) the steps taken by Government
1o curb tHis tendency of taking loans?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHR]
MORARJI DESAI): (a) According
to the practices and wusages customary
among bankers, information relating
to the affairs of individual ewmstitu
ents are not divulged.

(b) It is proposed, vide clause 5 of
the Banking Laws (Amendment) Bill,
1967 to prohibit the grant of any loans
and advances to any director of the
bank or to any company or firm in
which he js interested or connected
in certain capacities,

Raising of Marriageable age

1031. SHRI YASHPAL SINGH:
SHRI S. C. SAMANTA:

Will the Minister of HEALTH
FAMILY PLANNING AND URBAN
DEVELOPMENT be pleased to state:

(a) whether there is any proposal
under consideration to raise the age
of koys and girls for marriages;

(b) if so, the details thereof; and

(¢} when a final decision is likely to
bz taken in this regard?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH,
FAMILY PLANNING AND URBAN
DEVELOPMENT (DR. S. CHANDRA.
SEKHAR): (a) Yes.
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«b) and (¢) A draft Bill js being
prepared. This will be finalised in
consultation with the Stafe Govern-
ments and introduced in the Parlia-
ment thereafter.

Seizure of Contraband Golg in 1967

1032. SHRI YASHPAL SINGH: Wil!

the Minister of FINANCE be pleased
to state:

(a) the guantity and value of con-
traband gold which was seized by the
Customns authorities at various Ports
ang cities in the country in 1967; and

(b) the action taken by Goverment
in each case?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE
(SHRI MORARJI DE3SAI): (a; The
total quantity of contraband gold siez-
ed by the Customs and Central Ex-
cise authorities at various port= and
cities in India in 1967 was about 5315
ha# valued approximately at Rs. 4.5
rrores.

(b) Every detection is followed pv
departmental gdjudication proceedings
and in appropriate cases, the persons
concerned are also prosecuted in
courts of law. The position of Jepart-
menta] adjudications and prosecuticns,
wherever instituted, as on 15-1-1968
is as follows:—

(i) Value of gold confiscated:

Rs. 81,09,431
(approximately)
(ii) Amount of personal penalty
imposed. ~
Rs. 2,68,529
(iii) Number of persons prosecu-
ted.
69
(iv) Number of persons convicted.
12

Seizure of Comtraband Goods in 1967

1033. SHRI YASHPAL SINGH: Will
the Minister of FINANCE be pleased
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to state: -

o sta (%) ¥ &% "mE 1 Ifw
(a) the value, number of times and fafww ©isai & fasme &t faawar &1

the places . the Customs authorities - .
seized the contrabang goods in the T FART AT 3w v agferr fara

country during the year 1967; and Lac i g
(b) if so, the action taken by Gov- () afz g, @t 7ar ¥ wgraar
ernment in each case? <9 "gfed fasTs #7 0% wgaygy auT
THE DEPUTY PRIME MINISTER 998 ST 2 ;
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI): (a) During the (7) 7|1 &= g fawrg 9%

vear 1967, the Customs and Central ATy, 7y o ary wf7 =ofeg &g

Excise authorities registered 12,770 P .

cases involving smuggled goods of the w1 famn T AR R FE ﬂﬁm
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value of approximately Rs. 16.4 crores.
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v
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mises ete.
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Income-tax due from Birlas

1037. SHRI BHAGABAN DAS:
SHRI SATYA NARAIN
SINGH:
SHRI K. M. ABRAHAM:

Will the Minister of FINANCE be
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pleased to state-

(a) whether it is a fact that Gov-
ernment have reduced the Income-
tax arrear due from 2Birlas for ihe
last ten years;

(b) if so, the total amount due and
the total amount to be charged alter
deduction; and

(c) the reasons for the reduction?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI): (a) tu (c). The
required information is being collec-
ted and will be laid on the Table of
the House as early as possible,

Limit on Family Expenditure

1038. SHRI §. C. SAMANTA: Will
the Minister of FINANCE be pleased
to state:

(a) whether the Union Minister of
Transport and Shipping has suggested
that an expenditure limit of Rs. 2,000
per month per family will pull the
country out of the acute financial cri-
sis of the day:

(b) if so, the salient points put
forward by him in  support of his
suggestions; and

(e) the reaction uf Government
thereto?
THE DEPUTY PRIME MINISTER

AND MINISTER OF FINANCE (SHRI
MORARJI DESAI): (a) aud (b). In
a Convocation Address delivered at
Punjab University and later in an
interview with a press representative,
the Union Minister of Transport and
Shipping suggested that incomes in
excess of Rs. 2,000 pm. should be
put for a period of five years with
Government in securities or deposits,
The funds might also be utilised for
investment in industries. The Minis-
ter felt that if such a measure were
adopted, a climate would be created
in which compulsory deposit with
Government of a good part of wage
increases would be acceptable. Ways
could also be found to mobilise rural
savings.
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(c¢) Government recugizise the
urgent need to mobilise savings for
development; and the Minister ex-
pressed his personal
« context,
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Government Accommodation Provided
ta the late Shri Hafiz Mohammed
Ibrahi

1043. SHRI SHRI CHAND GOEL:
Will the Minister cf WORKS. HOUS-
ING AND SUPPLY be pleased to
state:

(a) whether it is a fact that Shri
Hafiz Mohammed Ibrahim. ex-Minis-
ter was allowed to continue in Bun-
galow No. 4 Maulana Azad Road as
a Member of Parliament:

(b) if so, how much amount on
account of rent and other charges for
the period he occupied the said bun-
galow as M.P., was assessed. recover-
ed, written off or otherwise  not
charged from him; and

(c¢) if so, the reasons for writing
off? '
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THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS, HOUSING
AND SUPPLY (SHRI IQBAL
.SINGH): (a) Yes,

(b) and (c) A sum of Rs. 7,333.36
~was outstanding towards rent of the
residencz and furniture etc. in the
name of late Hafiz Mohammed Ibra-
him. On the ground of indigent cir=-
cumstances and small pension, the
Government decided to write off the
. amount due from him,

Ceiling Fans in Govermament Flats/
Bungalows

1044. SHRI SHRI CHAND GOEL:
Will the Minister of WORKS, HOUS-
ING AND SUPPLY be pleased to
. .State:

(a) whether it is g fact that in type
IV and above categories of flats and
bungalows, Government have provid-
ed ceiling fans in every bed room,
drawing room and study room;

(b) whether it is also a fact that
in type II and ITl quarters with only
- one bed room and one drawing room,
only one ceiling fan has been provi-
ded and in type I quarters having
only one room, no ceiling fan has
been provided; and

“(c) if so, the reasons therefor and
the steps proposed to be taken to re-
move this disparity?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS, HOUSING
AND SUPPLY (SHRI IQBAL
SINGH): (a) to (¢) A  prescribed
percentage of the building cost of a
quarter is allowed to meet the cost
of electrical installations. This per-
- centage was not sufficient for the pro-
vision of two ceiling fans in two-
roomed quarters of type II ang III.
For this reason, only one fan was be-
ing provided in such quarters. In
old houses of types IV and above
also, the number of fans provided
‘was one less than the number of
rooms. It was decided some time back
to provide a fan in each living room
in quarters of all types. In the old
houses, the deficiency is being made
up in a phased manner, Similarly,
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fans are being provided in type I
quarters also, Most of the guarters of
this type in Delhi have already got
tfans. The remaining quarters also
will be provided with fans before
long.

Off-shore Drilling
1045. SHRI ARJUN SINGH BHA-
DORIA:
SHRI C. MUTHUSWAMI:
SHRI N, K. SOMANTI;
SHRI S. K. TAPURIAH:
5HRI DEORAO PATIL:
SHRI JUGAL MONDAL:

Will the Minister of PETROLEUM

AND CHEMICALS be  pleased to
state:
(a) whether negotiations  with

foreign 0Qil Companies for off-shore
drilling in the Cambay region have
been completed; and

(b) if so, the Company selected for
this purpose and the terms of the
agreement entered into with it?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS AND OF SOCIAL
WELFARE (SHRI RAGHURA-
MAIH): (a) No, Sir

(b) The question does not arise.

Suapply of Barrels to LO.C. by M/s,
Suppliers Corporation

1046. SHRI SAMAR GUHA: Wil
the Minister of PETROLEUM AND
CHEMICALS be pleased to refer to
the replies given to Starred Questions
No, 227 on the 23rd November, 1967
and Unstarred Question No. 5264 on
the 21st December, 1967 and state:

(a) whether M|s. Suppliers Corpo-
ration are registered licenced barrel
fabricators;

(b) it not, the reasons for placing
orders by the Indian Oil Corporation
with unlicenced upregistered fabrica-
tors;

(c) whether the Indian Oil Corpo-
ration approached other licenced fab-
ticators for their urgent require-
ments;

(d) if so, the names of fabricators
and if not, the reasons therefor; and
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(e) whether Government are aware
that the partners of M|s. Suppliers
Corporation are related to the Direc-
tors of M/s. Hind Galvanising & En-
gineering Company and supply of
21000 barrels to the Indian Oil Cor-
poratior. was made by M/s. Hind Gal-
vanising name of M/s. Suppliers Cor-
poration?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS AND OF SOCIAL
WELFARE (SHRI RAGHURA-
MAIAH) : (a) No, Sir.

(b) They were the only party whe
quoted against 1.0.C's public tender
and were ready to supply barrels
from ready stocks at Calcutta.

(c) 1o (e). Yes, through public
tender.

1.O.C. are not aware of any
partners of Suppliers Ccrporation
who are related to the Directors of
Hind Galvanising and Engineering
Company Private Limited, or of the
source from which the barrels were
-obtained by the firm.

Barrels to Indian Oil Corporation

1047, SHRI SAMAR GUHA: Will the
Minister of PETROLEUM AND CHE-
MICALS be pleased to reler to the
reply given tp Unstarred Question
No. 5405 on the 21st December, 1967
regarding supply of barrels to Indian
‘Oi] Corporation and state:

(a) whether there was any condition
in Purchase Order that M]|s. Hind
Galvanising and Engineering Company
(P) Litd, wil]l supply barrels to the
‘Indian OQil Corporation against tender
OP Ten|7)65 only to the extent of steel
released to them on account of the
Indian Oil Corporation;

(b) ir not, the reasons for Govern-
ent's statement that they will sup-
Ppiy only 26081 barrels although against
‘the orders of 250 lakh barrels they
are to supply 1,12,000 puirels;

ie) the quantity of steel finally plan.
‘ned on the mroducers zeparately for
supply of Hot rolled and cold rolled
sheets against 4321.666 tonnes of steel
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released to Mjs. Hind Galvanising on
account of the Indiap Oi] Corporation;
and

(d) whether Government are aware
that 40 barrels are fabricated out of
one one of hot rolled sheets and
whether the said calculation had been
taken into consideration by the Indian
Oil Corporation in respect of supplies
made by M!s. Hind Galvanising of
Hot rolled sheet barrels?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND OF SOCIAL WEL.-
FARE (SHRI RAGHURAMAIAH):
(a) No, Sir.

(b) The firm has to supply a total
of 250,000 barrels irrespective of
whether any steel is released for
Indian Oil Corporation’s order oy not.
The figure of 26,061 barrels represents
the quantity of barrels yet to be sup-
plied by the firm from 4321.666 MT
of steel allotted to them as IOC's
share. From a total order of 250,000
barrels, the party has yet to supply
1,11,838 barrels.

(¢) The information is being collect-
ed and will be laid on the Table of the
House.

(d) No fabricator has so far offered
40 barrels to a Metric tonne of Hot
Rolled steel.

Barrels to Indian 0il Corporation

1048, SHRI SAMAR GUHA: Will the
Minister of PETROLEUM AND CHE-
MICALS be pleased to refer to the
reply given to Unstarred Question No.
5265 on the 21st December, 1067 re-
garding the supply of barrels to the
Indian Qil Corporation and state:

(a) the reasons for referring the
matter to arbitration when the Indian
Oil Corporation could have straight-
away debited Mjs. Hind Galvanising
ang Engineering Company (P) Ltd.
for difference in price of barriels of
Hot rolled sheets in place of Cold
rolled sheets; and
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(b) whether any other action has
been taken -against Mls. Hind Galva-
mising for non-performance of the
cotract as per terms and conditionz of
the purchase order?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND OF SOCIAL WEL-
FARE - (SHRI RAGHURAMAIAH):
(a) The matter was referred to zrbi-
tretion by the party and not by the
Indian Oil Corporation,

(b) The award basg been filed in
the High Court and necessary steps
are being taken to obtain a decree on
the basis of the award. Further action
wil} be taken on receiving the decree
from the Court,

HBarrels for Indian Oil Corporation

1049. SHRI SAMAR GUHA: Will
the Minister of PETROLEUM AND
CHEMICALS be pleased to refer to
the reply given to Unstarred Question
No. 5265 on the 21st December, 1967
regarding the supply of barrels to the
Indian Oi] Corporation ang state:

(a) how many barrels fabricated out
of hot rolled sheets but billed for cold
rolled sheets have been supplied to
the Indian Oi] Corporation by Mis.
H'nd Galvanising and Standard Drum
anct Barrel Manufacturing Co, so far
aguinst tender No. OP!Ten!7-65,

(b) whether action on the basis of
that award has already becn taken;
and )

{c) the terms of the award and the
amount to be deducted from their
bills for supplying hot rolled sheet
barrels in place of cold rolled sheet
barrels?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CEEMICALS AND OF 3OCIAL WEL-
FARE (SHRI RAGHURAMAIAH):
(a; The number of such barrels sup-
plied to the 1.O.C. by Standard Drum
and Manufacutring Company and
Hind Galvanising and Engineering Co.
are 6588 and 49266 respectively.
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(b) and (c)., The terms .of- the
award are that the price was quoted
by the Hind Galvanising au) Engi-
neering Co. on the basis uf ccld rolled
stee] and if the party has supplied
any barrels from Hot rolled steel, ne~
cessary deduction should be made
from their bills, The amount of de-
duction to be made from the bills is
about Rs. 97,000(-. The arbitrator’s:
award has been filed in the High
Court to obtain a decree so that it
can be .implemented.

D.A. to Nursing Staff of Dethi
Government Hospitals

1050. SHRIMATI SUSEELA.
GOPALAN: Will the Minister of
HEALTH. FAMILY PLANNING AND
URBAN DEVELOPMENT be pleased.
to state:

(a) whether Government have con-
sidered the representations received
from nursing staff employed in Gov-
ernment Hospitals in Delhi regarding
full dearnmess allowance;

(b) if so, the decision taken there-
on: and

(c) if not, when a decision is likely"
to be taken thereon?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP.
MENT (SHRI B. . MURTHY): (a)
Yes.

(b) and (c). The mafter is under
consideration and it is not possible to
irdicate precisely when the decision.
may be finalised.

Oversiaffing in Ministries and Missions-

1051. SHRI PREM CHAND VERMA:
SHRI P. N. SOLANKT:

Will the Minister of FINANCE be:
pleased to stale:

(a) whether any surveys of staff’
requirements were made in order tos
effect economies;
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(b} if so, the result of such surveys
and how much overstaffing was found
in each Department and Mimistry or
Mission;

(c) whether any steps have been
taken to reduce the strengths in var-
jous Departments and Missions and
economies effected; and

(d) the total saving expected to re-
sult from each steps?

‘'THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI): (a) Yes, Sir. The
Staff Inspection Unit of the Ministry
of Finance has been carrying out re-
views of staffing in Government estab.
lishments with a view to secure eco-
nomy in staff. The Unit has, since
its inception, in April, 1964 conducted
161 such reviews including 3 Missions
in neighbouring countries.

(b) As a result of these reviews,
6858 sanctioned posts were found to
be surplus and the creation of 5840
additiona] posts was prevented, A
statement showing the names cf estab-
lishments reviewed by the Staff In-
spection Unit and the surplus locat-
ed in each against the sanctioned
strength is placed on the Table of the

House. [Placed in Library. See No.
LT-125/67].
(c) The responsibility for imple-

menting the recommendations of the
Staft Inspection Unit rests primarily
with the administrative authorities
concerned. The Ministries and their
associated FAs have been made res-
ponsible to oversee it. Implementa-
tion of the recommendations of SIU,
where these have been agreed upon
‘at the appropriate level, has been made
mendatory since August, 1966. Perio-
dical reports regarding implementa-
tion of the recommendations are also
being obtained.

(d) The total saving expected to
wesult from the studies completed so
far is of the order of Rs. 55 crores
Per annum, including Rs. 2.7 crores
Per annum by way of “preventive”
economy.

3173—6.
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Rise in Prices of Essential
Commeodities

1052. SHRI PREM CHAND VERMA:
Will the Minister of FINANCE be
pleased tg state:

(a) whether it is a fact that there
is a continuous upwarg revision of the
prices of controlled essential com-
modities e.g., foodgrains, sugar, cotton
Sugarcane, cement, steel, coal and
cloth;

(b) whether a similar tendency is
evident in the cost of essential servi-
ces like railways and air travel; and

(e) if so, how Government propose
to control the price level and tg bring
about stability jn prices?

THE DEPUTY PRIME MINISTER
AND MNISTER OF FNANCE (SHRI
MORARJI DESAI): (a) and (b). It
is true that in the past some upward
revisions have been effected in the
prices of controlled commodities and
also in the costs of services like rail-
ways and air travel. The Government
policy, however, ig to look intg the
various aspects of the industry con-
cerned, such as increase in the wage
and other input costs and to permit
such minimum increases as are con-
ducive to greater produciion and are
consistent with the cohsumer mterest.

(c) Government has takepn various
measures to control the rise in com-
modity prices. These include fiscal
and monetary restraint to curb ex-
cessive demand and also steps taken
to improve availabilities. The latter
include measures o augment supplies
of foodgrains through increased pro-
duction and larger imports. The new
agricultural strategy is designed to
strengthen the productive capacity in
the agricultura)] sector through ade-
quate provision of agricultural inputs
and institutional credit. Efforts are
also being made to stimulate industrial
production through liberalised credit,
liberalisation of industrial licensing
and essential importg for priority
industries. Recently the Essential
Commodities Act 1955 was amended
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to make its provisions more effective,
In recent months prices in general and
particularly those of agricultuar] pro-
ducts have witnessed a noticeable
decline.
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Study Team of Fertilizer Production

1057. SHRI K. HALDAR: Will the
Minister of PETROLEUM AND CHE-
MICALS be pleased to state:

'fa) whether the study team on fer-
tiliser production has submitted its
report;

(b) if so, the main recommendations
thereof; and

(c) the decisions takea therean?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND OF SOCIAL WEL_
FARE (SHRI RAGHURAMAIAH):
(a) Yes, Sir
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(b) The summary of conclusions and
recommendations of the report is laid
on the Table of the House [Placed

in Library. See No. LT-125/68].

(¢) The report is under the exami-
nation of the Government.
Evaloation of Working of Public
Undertakings

1058. SHRI K, HALDAR: Will the
Minister of FINANCE be pleaseg to
state:

(a) whether there is any proposal to
appoint a Committee to evaluate the
working of the public sector under-
takings in the country.

(by if so, when, the Committee is
likely to be appointed; and

{e) the terms of reference of the

proposed committee?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINAINNCE (SHRI
MORARJI DESAI): (a) to (c). The
Administrative Reforms Commission
have made certain recommendations
for the evaluation of the working of
public sector udertakings and these
are under examination by the Gov-
ernment.

Social Production of Banks

1060. SHRI K. HALDAR: Will the

Minister of FINANCE be pleased to
state:

(a) whether the private ban's have
demanded socia] protection of banks
in view of the social contro] measure
pProposed by Government,

(b) if so, the demands made by the
bsnks in this connection; and

(c) Government's recation thereto?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI) (a) to (¢) The
import of the question is not clear.
However, a few suggestions regarding
certain provisions of the Banking
Laws (Amendment) Bill, 1967 have
been receiveg from the Indian Banks”
Association and these wil] be taken
intg account by the Government, to
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the extent considered appropriate
and acceptable in the light of the Go-
verniment's, policy on social control
over banks, when the Bil] comesg up
for consideration in Parliament.
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§77 9 q97 Ty €T 0F
fatm'—ﬁwﬁﬂmﬁrﬁwm

fadm femm Wi gt &
saarfal gt ard a et
fadsit amd

1064. st T aver @ 47 fa=
=T qg F9 A 3 £

(%) =7 Feoe &1 W & &
fa@wr ferg st gamaret # = F79
o w gfrae W d@ifsgr s
wTa Ay favft avgd amd E:
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(@) =fz i, &1 71 s =
frar fadw fegg Wi oEEi &
FHaTfl gra wow amg fadn avgd
ar g gfgara s %7 8 W

a?(“)‘fﬁﬂﬂ-ﬁsﬁwm

TesmE WA Fur fam oW (s
Rt 3@ME) ¢ (F) ATEC B ATEH
¢ fr fa3wi & fegg s fawet &
FHAR-5T & Ff7 a7 afies a=m
W97 areafad wa«ard A A9 9T
% 1 ¥ g4 g #r fageir awqy
adE

(=) w1 (7). awafas  wHa=
w1 e A F wmaE o7 e e
T Yfaa78 T FT AEC I fA=qT
E ¢ =ife dar s ¥ 7 FHAfE)
1 FfzarE gt |

Fow W W f2g ww s

1065 =t ®reg wawR @ Tl faw
w1 qg qar 1 F97 Far-fF -

(F) =1 AU &7 WA ATH FAL

WRW F WHT ATTI 97 FEFL H1 AFA
#Y SaEgT LI A S A E;

(&) afe gf, a1 saFT AR 347
& W

() afz ag), 7 se%  a@1 F9
g7

I oW FAr qan faw W (A
A @) (%) ¥ (7). wiE

[aar Jure & A9 =R AT aroEE

wfa, 1960, ¥ 211 & ¥ SdY oY 2a
F AT T HWT F WA TOF TF
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T T 7 9 F1 qfewer £ 05y § W
gafaq frafaq &9 & 7 we s a9t
TAwat & fau FifFai anfeq F39 =1
sqaeqT 7ET F1 W6 2 1 AT §9 awgw
F = 71 fagiy =1 fagwa fear mn
2, IAF! BITFT AI77 JGT J979 § a7
AT FOH HIT F1 7 AT-GTT T AT
J o a7 w1¢ qfqeew A8 20
draT 3w § g7 74T IAA qTA KT 0T
¥ W@ wmam &7 99 97 wfaaey
2 | aT@-ATE §| 97 s JifEdd
faad 7 g JifFai 397 93w & (79
gar # fgy wasx) 71 gfawew aw
i fafag ot & 1 & wreqy
Sra-fat /9 & 9= #71 TF-g, |
%1 afawiiai aa1 FE7 Feaea-new
FIAHTE

WA AqIE #EIeT J9T N2W
# fegm =ifeat =t gt
ArAar
N CICE]
. TR
framrg
fasrfaar
. ATEHT
THORMT
Ercil

o

® N oo

NTEYT T3 FETAT

1065, st WIWE W& : ¥
Wferam s T@WA H) ag @ St
Wﬁi’ﬁi:

(%) vy foqa 34TF ST
¥, 1 w¥w, 1967 & 31 fammay, 1967
% % wafg ¥ faa fawre serfoa
T, 37 qT feaaT &7 =@ gut WIC
fo-fer wwmare qaf & ¥ fawraw
weifoa gu &
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(&) =1 7z 7= & f5 wwoom &
fer wira aTATT @Y Y W
WHTATC 9a1 &1 ¥4 fawmqq fad o o;

(w) afzgl, ar sas v s1o0 2

(%) = wawre #7 fa=re afes
q W WRWTE F1oFeT - #7 gfe y
FE T aA T E

Wifwgw o wimA agr aww
®EIE WATRG W Wag--mAt (W)
wE@) L (F) ¥ () T OE
fAasTar @ 2 a7 o, T @ @
&

Agreement on Narmada Project

1067. SHRI SRADHKAR SUPA-
KAR:
SHRI DEIVEEKAN:
SHRI VIRENDRAKUMAR
SHAH:

Will the Minister of IRRIGATION
AND POWER be pleased to stete:

(a) whether there has been any
agreement among the Chicf Ministers
of tne concerned States over the
Narmada Project;

(b) whether there has been an¥
further meeting of the Chief Minis-
ters after November, 1967; and

(c) if so, the results thereof?

THE MINISTER OF IRRIGATION
AND POWER (DR. K, L. RAO): (a)
Not yet.

(b) and (c). The Umon Minister
for Irrigation and Power convened a
meeting on the 18th December, 1967,
to discuss the development of the
Narmada Water Resources, The Chief
Ministers of Madhya Pradesh, Gujarat
Maharashtra and Irrigation Minis-
ters of Rajasthan, Gujarat, Maha-
rashtra, Madhya Pradesh and the
Power Minister of Madhya Pradesh
participated in the discussions,
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Proposals put forward by the four
States were discussed and there was
a consensus that before any final
decision was taken, rome more data
concerning water requirements for
irrigation of the participating States
should be collected, It was decided
that technizal experts of irrigation,
power and agricultural departments
of the States should finalise these
details in consultation with the
technical experts of the Ministry of
Irrigation and Power and Ministry
of Fcod and Agriculture of Centre
within a month. A meeting of the
experts wag held at Bhopal on 18th
and 15th January, 1968, A further
meeting of the Experts is likely to
be held during this month.

Ten-Rupee Silver coins

1068. SHRI SRADHAKAR SUPA-
KAR: Will the Minister of FINANCE
be pleased to state:

(a) whether it is proposed to mint
ten-rupee silver coins for sirculation
in India;

(b) it so, the purpose of introduc-
ing the new coins; and

(¢) whether the coins will be of
Pure silver?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE
(SHRI MORARJI DESAI): (a) Yes,
Sir. It is proposed to mint a com-
memorative Silver ten rupee coin,

(b) and (c). The F.AO. have
spontored a plan of interpational
issue of commemorative coins in
1988 to maitain public interest in a
concrete way in the growing world
food crisis, and have invited the
member countries to pgrticipate in
this issue, Considering that the issue
colnmemorative coins would high-
light the theme of food and agricul-
ture, Government have decided to
participate in it. The intention is to
issue a coin in a silver alloy contai-
ing 80% silver and 20 p.c. copper.
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Effect of U.S. Nuclear Test on
EKoyna Tremor

1069. SHRI S. M. BANERJEE: Will
the Minister of IRRIGATION AND
POWER be pleased to state:

(a) whether Government's atten-
tione has been drawn to the observa-
tion made by Dr. B. K, Nayyar of
the Council of Scientific and Indus-
trial Research before the Geological
Section of the Indian Science Cong-
ress attributing U.S. Nuclear test as
the cause of Koyna tremor; and

(b) if so, the reaction of Govern-
ment thereto?

THE MINISTER OF IRRIGATION
AND POWER (DR. K, L. RAO): (a)
and (b). The observations of Dr.
Nayar are under study by the Com-
mittee of Experts appointed by the
Government of India on Koyna erth-
quake. The enquiry is in progress.
However, the Preliminary Report
subinitted by the Committee of
Expeits indicates that the cause of
earthquake in the Koyna region is
tecionic due to probable fault in the
basement rock underlying basalt
formation and seems to have no co-
nection with the nuclear test in
US.A.

Deficit Finamcing

1070. SHRI S. M. BANERJEE: Will
the Minister of FINANCE be pleased
to slate:

(a) whether deficit financing is
one of the main causes of price rise
in the country; and

(b) if so, the steps taken
in the country; and

fc) if so, the steps taken to check
the rise in the price by stopping
deficit financing?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE,
(SHRI MORARJI DESAI): (a)
Deficit financing is-one of the soveral
factors which affects prices. Siup-
plies of agricultural commodider are
also a major factor affecting the
price situation,

to rise
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(b) The budgetary outcome for the
current year will be indicated when
the Budget for 1968-69 is presented.

Dearness Allowance 1o Central
Government Employees Drawing
more than Rs. 500

1071. SHRI S. M. BANERJEE: Will
the Minister of FINANCE be pleased
to state:

(a) whether & decision has been
taken to increase the Dearness
Allowance in respect of those Gov-
ernment employees who are drawing
more than Rs. 500 p.m. and up to
Re, 1,000 pm.; and

(b) if not, the reasons therefor?

THE DEPUTY PRIME MINISTER
AND MINISTER OQF FINANCE
(SHRI MORARJI DESAI): (a) No,
Sir,

(b) The Commission on Dearness
Allowance recommended increases in
dearness allowance to Central Gov-
ernment employees only for the pay
range up to Rs, 499 p.m. at the 12-
monthly average number 205 of the
All India Working Class Consumer
Price Index. The present rates of
D.A. are based on the Commission’s
recommendation.

7€ faseht ®) 7€ aefadf ® ofwat &
famslt maTA ®1 4y
1072, & gwaw fog swarr -

7 fra'm, ma; aq ofw A= o
FITA FI FT FT44 fF

(%) ¥a1ag a9 & fF 7 faeslt 1
7% afeagt €1 afeat & faoret 71 9279
FIA FT 47 qgA A & qATCH FAT
% faafor fawmr 517 7 freer ame
qifersT & &9 0F AT Y,

(7) afz &, @t am3 =1 ==
sar 2 A%

(m) & M= g T ¥ fag

wrgaTy & Mg !
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fratw, wars am ofx @uwg 7
I (S gEaratey) o (F) srgh

(7) st (7). 7f feeslt T

, FEHTT G0 weeor wwie far
T, FIFT Ffeqdl 9 9% 7 Fhaai
(Rrerfr) #1 wegor #37 %1 F41< AE
groaw Fg § fF 7 Faw 9w
afefars v § ot qifea a4-
wf1F gTel %1 agF &1 g} A7 sqaeqy
F fau sawrt § | wWifs Sm O &
gTare geEel afwgl # 53 wa-
afas wed g & waua af feelt ¢
qifs=1 &7 §=%1 9T AvHET FT aqaear,
FA AT IAFT FATAT FIH T HE
= E T FFAT | ATHIL T g ATOT
2 fr wifs I o=+ ardsfas aes &
a7 faret e oifew S 5=
gferal & geeg H ¥aT 94T T L
HAUT FEF FT FAAAT F AATAT FT
Faaatfes A fEm o g

AT ¥ FrU 93F F1 Ffaal &
ST FT AT FAT AT wgaqT qg,
Ta%T fAoig F79 & fag Ig-vsare,.
faeaty, fawr afws aur frafy afag &
ur afafaaardr

Sterilization

1073, SHRIMATI SUSHILA ROH-
ATGI: Will the Minister of HEALTH,
FAMILY PLANNING AND URBAN
DEVELOPMENT be pleased to state:

(a) whether it is a fact that while
addressing the Press Conlerence at
New York on the 9th January, 1968,
the Minister of State annunced that
gy a result of 26 studies undertaken,
it was found that 77 per cent mar-
rled women and 686 per cent of men
with more than two children preper
sterilization;

(b) if so, where these studiss were
undertaken: and
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(¢) whether Government propose
to lay a copy of the report to that
effect on the Table of the: House?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH,
FAMILY PLANNING AND URBAN
DEVELOPMENT (DR. S. CHANDRA-
SEKHAR): (a) No, While addressing
the Press Conference at New York,
1 referred to the figures regarding
attitude of people in favour of family
planning and not preference for
sterlization.

(b) Family Planning Attitude Sur-
veys have been undertaken jn differ-
ent parts of the country-both urban
and rural areas.

(c) The Institute of Economic
Growth, Delhi, has already publish-
ed in 1962, a review of 28 such stu-
dies as obtcasional papers No, 5 entitl-
ed “Attitude towards Family Planning
in India™.

Family Planning Programme

1074. SHRIMAT] SUSHILA ROH-
ATGI: Will the Minister of HEALTH,
FAMILY PLANNING AND URBAN
DEVELOPMENT be pleased to state:

(a) whether the Family Planning
Scheme is percolating to the lower
middle class and poor strata of so-
ciety; and

(b) if so, the break-up in the ste-
tisticg of sterlisation and of loop
insertions in terms of income groups
‘.arnjns (i) over Rs. 1,000 (ii) bet-
ween Rs, 500 and Rs, 1000, and (iii)
below Rs. 500 annually?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH,
FAMILY PLANNING AND URBAN
DEVELOPMENT (DR. S. CHANDRA-
SEKHAR): (a) Yes.

(b) No such statistics
tained,

are main-

Famly Planning Programme

1075, SHRIMATI SUSHILA ROH-
ATGI: Will the Minister of HEALTH,
FAMILY PLANNING AND URRAN
DEVELOPMENT be pleased tostate:

Written Answers 1728

(a) the financial outlay of family
planning programmes during 1966-67;
and

(b) how far this amount has been
spent?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH,
FAMILY PLANNING AND URBAN
DEVELOPMENT (DR. S. CHANDRA-
SEKHAR): (a) Rs. 1369 crores.
(Central Sector).

(b) For States other than J&K,
Madras and Punjab, the Central out-
lay was of Rs. 1237 crores against
which the actual expenditure was-
Rs. 12.11 crores. For the other three-
States, the actual expenditure figures
are awaited,

Family Planning Targets

1076, SHRIMATI SUSHILA ROH-
ATGI: Will the Minister of HEALTH,
FAMILY PLANNING AND URBAN
DEVELONMENT be pleased to state:

(a) the targets of achievements in
the Family Planning in 1966-67;
and

(b) how far these targets have
been achieved, state-wise?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH,
FAMILY PLANNING AND URBAN
DEVELOPMENT (DR. S. CHANDRA-
SEKHAR): (a) and (b). A statement-
containing the requisite information-
iz laid on the Table of the House,
[Placed in Library. See No. LT-127/
681.

Prohibition

1077. SHRIMATI SUSHILA ROH-
TAGI: Will the Minister of SOCIAL
WELFARE be pleased to state the
steps Government propose ‘5 take om
the occasion of the forthcoming
Gandhi Centenary to implement pro-
hibition, as laid down in the Direc-
tive Principles of the Constitution?

THE MINISTER OF STATE IN THE
DEPARTMENT OF SOCIAL WEL-
FARE (SHRIMATI PHULRENU
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GUHA): The Study Isam on Frohi-
bition recemmended introduction of
total produ-tion throughout India by
30th January, 1970, wien the birth
Centenarv Celebrations of Mahatma
-Gandhi were to conclude. The State
Governments are free to have pro-
“hibition if they choose so. The Cen-
tral Government continue to pursue
the policy laid down in th2 Consti-
“tution,

Income-Tax Arrears

1078. SHRI ABDUL GHANI DAR:
SHRI P. N. SOLANKI:

Will the Minister of FINANCE be
.pleased to state:

(a) the total amount of income-tax
in arrears at present; and

(b) the steps taken to recover it?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
‘MORARJI DESAI): (a) The totel in-
come-tax arrears as at the end of
December, 1967 amounted to Rs. 552.5
-grores.

(b) Some of the important steps
recently taken to realise the arrears
:are s under:

(i) Gradual taking over of re-
covery work from the State
Governments, Recovery
work has been taken over
fully in the Commissioner’s
charges of Delhi, Andhra
Pradesh, Gujarat and Rajas-
than and partly in the Com-
missioner’'s charges of West
Bengal, Madras and Mysore.

(iiy A scheme of functional dis-
tribution of work has been
introduced in 67 ranges of
Inspecting Assistant Com-
missioners under which the
work of collection of tax
dues is entrusted to Income-
tax Officers exclusively en-
gaged on this work.

«{iii) Responsibiliy for appropriate
action in cases, where ar-
o rears are outstanding, has
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been fixed on particular off-

cers as under:

Income-1ax officers Cases of arrears be-
low Re. 1 lakh
Cases of arrears over

Rs, 1 lakh'and below

Inspecting Assistant
Commissioner

o Rs. 5 lakh
Commissioners of Cases of arrears over
Income-1ax Rs. g lakh.

(iv) Review of cases of arrear
demand exceeding Rs, 5
lakhs by the Director of Ins-
pection (Research, Statis-
tics and Publications).

(v) Maintenance or arrear sheets
in respect of all company
cases and non-company cas-
es if the assessed income is
over Rs, 20,000.

(vi) Creation of Special Recovery
Units in the Commissioner's
charges to look after the
expeditious recovery of
outstanding demand.

(vii) Rate of interest in case of
delayed payments has been
raised from 5 per cent to 9
per cent with effect from 1lst
October, 1967,

Besides the above, such steps as
are available in law for recovery of
tax in arrears, are taken on the me-
rits and circumstances of each case,

Income-Tax Arrears

1079. SHRI ABDUL GHANI DAR.
Will the Minister of FINANCE be
pleased 10 state:

(a) the names of individuals who
are in arrears at present and whose
income have been assessed for more
than Rs. one lakh a year; and

(b) the amount of income of such
individuals?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MOPARJI DFSAI): (a) and (b): The
intormation is being collected and will
be laid on the Table of the House,

Appointment of Chairman of Banks

1080. SHRI ABDUL GHANI DAR:
Will the Minister of FINANCE be
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pleased to state:

(a) whether it is a fact that many
scheduled banks have appointed
their General Muaig:cs as the Chair-
men of their banks befors the pas-
sage of the Banking Laws (Amend-
ment) Bill;

by if so, the names of these
banks; and
(c¢) whether the permission was

taken by the Reserve Laak for doing
s07?

THE DEFUTY PR'MEL MIN "TER
AND MINISTER OF FINANCE
(SHRI MORARJI DESAL): (a) Yes,
Sir.

{b) Bank of Baroda

Bank of India

Ban. 3t Maharshtra

Dena Bank

Punjab National Bank
Syndicate Bank

Union Bank of India
United Bank of India
United Commercial Bank.

(c) The Reserve Bank js compe-
tent to give approval on its own with-
out reference to Government.

Medical College in Haryana

1081, SHRI ABDUL GHANI DAR:
Will the Minister of HEALTH,
FAMILY PLANNING AND URBAN
DEVELOPMENT be pleased to state:

(a) whether the Government of
Haryeana have taken any decision on
the Jocation of a Medical College at
Karnal;

(b) if so, the decision taken;

(c) whether any representations
have been recieved for locating the
college at Karnal from various orga-
nisations; and

(d) when a decision is likely to be
taken thereon?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVE-

- LOPMENT (SHRI B. S. MURTHY):
(a) and (b) No decision has so fer
been taken in the matter by the
Government of Haryana.

(c) No.
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(d) Does not arise.

Feriilizer Complex by Tatas in
Gujarat
1082. SHRI ESWARA REDDY: Will
the Minister of PETROLEUM AND
CHEMICALS be pleased to state:

(a) whether the proposal submitted
by the Tatas for setting up a gian®
fertilizer complex in Gujarat has been
examined by Govermment; and

(b) if so, the decision taken there-
on?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS AND OF SOCIAL
WELFARE (SHRI RAGHURA-
MATAH): (a) and (b) The proposal
submitted by Tatas for setting up a
fertilizer-cum-chemica] complex in
Gujarat is under examination by the
Governmen.

Krishna-Godavari Water Dispute

1083. SHRI ESWARA REDDY:
SHRI BEDABRATA BARUA:
SHRI MOHSIN:
Will the Minister of IRRIGATION
AND POWER be pleased to state:

(a) the c¢7osts which have been
made to solve *h2 Krishna-Godavari
water dispute between Andhra Pra-
desh, Maharashtra and Mysore States;
and

(b) when a final solution to
problem is likely to be found?

THE MINISTER OF IRRIGATION
AND POWER (DR. K. L. RAO):
(a) and (b) Prime Minister held dis-
cussions with Chief Ministers of the
three States concerned in August and
October of 1967. and furthe- discus
sions are expected to be held ear’

Prime Minister's Residence

1085. SHRI D. C, SHARMA:

SHRI HARDAYAL DEVGUN:

SHRI PRAKASH VIR SHAS-
TRI:

DR. SURYA PRAKASH PURIL:

SHRI KANWAR LAL
GUPTA:

SHRI RAM GOPAL SHAL-
WALE:

the
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Will the Minister of WORKS,
HOUSING AND SUPPLY be pleased
to state:

(a) whether any final decision has
been taken on the question of an
alternative residence for the Prime
Minister;

(b} if so, the details thereof; and

(c) if not, the the
delay?

reasons for

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS, HOUSING
AND SUPPLY (SHRI IQBAL
SINGH): (a) No.

(b) Does not arise.

(c) The matter is being examined.

Export of Naphtha to Japan

1036. SHRI D, C. SHARMA: Will
the Minister of PETROLEUM AND
CHEMICALS be pleased to state:

(a) whether the Indian Oil Cor-
poration has finalized a contract for
the export of one lakh tonnes of
Naphtha to Japan from Cochin;

(b) if so, the terms and conditions
of the agreement: and

(c) how the export rate compares

with other  countries exporting
Naphtha?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLFUM
AND CHEMICALS AND OF SOCIAL
WELFARE (SHRI RAGHURAMA-
IAH): (a) No, Sir.

(b) and (¢) Do not arise.

Danger to River Valley Projects due
to Soil Erosion

1087. SHRI D. C. SHARMA: Will
the Minister of IRRIGATION AND
POWER be pleased to state:

(a) whether there is a danger to
the River Valley Projects in the coun-
try due to s0i] erosion; and

(b) if so, the steps envisaged to
save them from soil erosion?
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THE MINISTER OF IRRIGATION
AND POWER (DR. K. L. RAO): (a)
and (b). Silting of reserviors is a
natural phenomenon and due account
is taken of the same whiie olanning
reservoir projects by providing ade-
quate dead storage to hold this silt.
In order, however, tp increase the
life of the reservoirs by reducing the
rate of silt load from the catchments,
a Centrally: sponsored progrmame of
soil conservation in the catchments of
13 major river valley projects was
taken up by the Ministry of Food &
Agriculture during the Third Plan.
The scheme is being continued,

0il Refining Capacity

1088. SHRI D. C. SHARMA: Will
the Minister of PETROLEUM AND
CHEMICALS be pleased to state:

(a) whether the Indian Institute of
Petroleumn has sought boosting of oil
refining capacity to 30 million tonnes
by 1975;

(b) whether the demand has been
considered; and
(¢) it so, with what results?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS AND OF SOCIAL
WELFARE (SHRI RAGHURAM-
AIAH): (a) Recent studies made by
Institute of Petroleum suggest that
increase in refining capacity upto 32
million tonnes per annum by 1975
may be necessary to satisfy the likely
demands by that time.

(b) and (c) The wmatter is under
examination by the Government.

feeelt & Twdfw ZEi W wATEL
w1 UTEIA

1080. sit el Feg vt @ =
frater, wrave aav qfa At a7 @@
Fr gm w49 f5

(%) w7 faodr dw awt & §7HC
¥ et uedfaw g9 99T U9
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Income Tax Assessment

1091. SHRI LILADHAR KOTOKI:
SHR| BENI SHANKAR
SHARMA:

Will the Minister of FINANCE be
pleased to state:

(a) whether it is a fact that cer-
tain changes have recently been made
in the method of assessments and
collections in the Income-tax Depart-
ment in accordance with the Ameri-
can gystem,

(b) if so, the broad features of this
system and the areas in which the
same has been started;

({c) whether there have been any
improvements in the matter of quick
disposal of assessments; and

(d) if so, the comparative figures
of disposals under the juiisdiction
of the Commissioner of Income-tax,
Calcutta in the months of Novem-
ber and December in the years 1966
and 19677

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE
(SHRI MORARJI DESAI): (a) Yes,
Sir.

(b) The functions of an Income-
tax Officer can be classified under
three heads:—

(1) Administration;

(2) assessment that is, assess-
ing the total income and tax
d'LlE;

and (3) collectior of tax.

All these three functions were leing
discharged by one and the same In-
come-tax Officer in respect of cases
in his jurisdiction. Under the new
scheme recently introduced, called
the Functional Scheme, these func-
tions have been separated. There is
now, in a functional unit, an Income-
tax Officer incharge of Administra-
tion, an LT.O, incharge of collection
and a number of I.T.Os. incharge of
assessment. The work is, therefore,
divideg amongst Income-tax officers
on a functional basis. Likewise, tho
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various aspects of work in the office,
such as preparation of notices asking
for returns, tax calculations, appeal
effects, refunds, revisions
tions et:. are also allocated to groups
of Clerks/Headclerks, designated as
cells, and each cell is required to
discharge a specific function allotted
to it,

This system has been introduced
in one or more Inspecting Assistant
Commissioners’ Ranges in each of
the Commissioners’ charges. In all
there are 71 units in which the
functional scheme has been introdu-
ed in the department.

fc) Total disposals by functional
units for Nevember and December,
1966 and 1967 are as under:—

1966 1967
November 73,370 82,059
December 72,920 80,607
The figures show some improve-
ment.
(d) The comparative figures of

disposals under the jurisdiction of
the Commissioner of Income-tax,
Calcutta, in the months of November
and December in the years 1966 and
1967 in respect of the functional units
are as under:—

1966 1967
November 6,623 5,463
December 6,529 6,792

The decline in disposals in Now-
ember, 1967 was reported to be due
to the disturbed conditions in the
city,

Irrigation Projects in Bihar

1092, SHRI BENI SHANKER
SHARMA: Will the Minister of IR-
RIGATION AND POWER be pleased
to state:

{a) the major and medium irriga-
tion projects pending completion in
Bihar and when they are scheduled
to be complated and commissioned;

FEBRUARY 19, 1068
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(b) whether any other schcmes
are also lagging behind the sche-

dule; and
(c¢) if s0, the reasons therefor?

THE MINISTER OF IRRIGATION
AND POWER (DR. K. L. RAO):
(a) A statement is laid on the Table
of the House. [Placed in Library.
See No. LT-128/68].

(b) No; Sir.

(c) Does not arise.

Comstruction of Multi-Storeyed

Buailding
1093, SHRI BENI SHANKER
SHARMA: Will the Minister of

WORKS, HOUSING AND SUPPLY
be pleased to state:

(a) the total cost of Public Build-
ings constructed for housing Govern-
ment offices and officers since the
15th August, 1967;

(b) the annual expenditure incur-
red on their maintenance,;

(c) the cost of multi-storeyed
buildings constructed in Delhi, Cal-
cutta, Bombay, Madras and such
other bigger towns,

(d) the expenditure incurred on
their annual maintenance;

(e) whether the expenditure on
these buildings is desirable in the
present state of economy; and

(f) if so, whether Government
propose to stop such constructions
and divert the money for agricul-
tural purposes?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS, HOUSING
AND SUPPLY (SHRI IQBAL
SINGH): (a) to (f): The informa-
tion is being collected and will be
laid on the Table of the House.

CP.W.D. Divisions

1004, SHRI SHASH] RANJAN: Will
the Minister of WORKS, HOUSING
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AND SUPPLY be pleased to state:

(a) the number of C.P.W.D. Divi-
sions in India at present;

(b) the monthly expenditure
them;

on

(c) whether Government propose to
minimise these Divisions; and

(d) if so, the action taken by Gov-
ernment in this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS & HOUSING

AND  SUFPLY (SHRI IQBAL
SINGH): (a) 144 as on the 1st Feb-
ruary, 1968,

(b) Average monthly expenditure
is Rs. 31 lakhs.

(c) and (¢). The strengih of the
Divisions is reviewed periodically on
the basis of the work-load. Whenever
it is observed that certain fiel® units

are not sufficiently loaded, their
number is readjusted. During the
current financial year, 5 Divisions

have already been closed as a result
of periodical review of the work-
load.

Income-tax Assessee

™ 1005. SHR1 SHASHI RANJAN:
SHRI MOLAHU PRASAD:

Will the Minister of FINANCE be
pleased to state:

(a) the total number of income-tax
assessee in the country;

(b) the percentage of increase or
decrease during the last five years;
and

(e) the system of market survey for
the assessees?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE
(SHRI MORARJI DESAI): (a) The
total number of assessees on the Re-
gister of the Income-tax Deparment
as on 31st March, 1967 was 27,01,733.

(b) The total number of assessees
as on 31st March, 1962 was 12,00 367.
Thus, the number of assessees has
gone up by 125 p.,
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(c) Shop-to-shop survey js con-
ducted by the Inspectors of the
Income-tax Department for locating
persons not assessed to tax. Spot en-
quiries are made regarding the ex-
tent of their businesg and the likely
annual income. In case the income-
is estimated to be over the taxable
minimuml a report is submitted to the
Income-tax Officer concerned for in-
stituting assessment  prcceedings
against such persons.

Concentration of Wealth

1096. SHRI SHASHI RANJAN:
Will the Minister of FINANCE be
pleased to state:

(a) whether Government have made
any study of the concentration of
wealth in the hands ~f one single:
individual or a single group of indi-
viduals;

(b) if so, who is that single person
and which is the single group of per-
sons; and

(e) the proportion of concentration
of wealth as compared to the Nation’s
total wealth in the hands of the
aforesaid two categories?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE
(SHRI MORARJI DESAI): (a) No
such study has been prepared apart
from the Report of 3 Committee:
(Part I) on “Distribution of Income
and Wealth and Concentration of
Economic Power” as also the Report
of the Monopolies Inquiry Commis-
sion. Both these reports have been
made available to the House.

(b) and (c). As no special study,
other than the reports mentioned
above, has been made, these do not
arise.

New Fertilizer Policy

1097. SHRI SHIVA CHANDRA
JHA: Will the Minister of PETRO-
LEUM AND CHEMICALS be pleased’
to state:

(a) whether it is a fact that Gov-
ernment have formulateq new ferti--
lizer policy;
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(b) if so, the main features thereof;
and
(c) if not. the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
‘CHEMICALS AND OF SOCIAL WEL-
FARE (SHRI RAGHURAMAIAH):
4a) No, Sir.

(b) and (c¢). Do not arise,

qag wrant & fma fafeem
gfeurd
1098. =t TWTIATT JOEAT: T

warew, qfme fAdlsm ua AR
Tawme 79T 48 a9 Y FIFGTE ¢

(¥) =7 wag A<=t ®1 I 7
w97 U5gt 7 fafwem w1 gfaaw sg@
FIA F1 F1Z gaTqr §;

(&) afz &, a1 TwAIT I8F
st T g A

(m) afz af, @ =T T T
Taarz @91 w==qi &1, 9% 7 feeoAt &
argz &, fafem #1 gfaad g7 s774
FTE?

e, iR faim ao T
# fawr warera | g9t (s @0 Ho
ufa): (%) @ (7). g8% azg fafrar
gfraw (a7 azeq) fam 1959 &
g fafser vig & wfager £ 10
gz fafam afts qqu g7 & 37 wle-
wcdi &0 fa7F gegem foedft waa
7 faeir 7 & F 2or @ WA F
AT S FAfaay arer §, A9 wEEA
F1 Wt faeit 7 % fr qfemd awT 2
fﬁ?ﬁﬁarg_'rq‘q; Fero F=EE AA0
(Fafmm) frawit & wamrr fafeem
qF F SEEE E | g7 T § WA
HA77 Azen, Trow weETy g AMIfEA
8t 7 7 gd WeArAgi A A T
VA mFIT F wdw AR afews
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woR ¥ fraifoa G 36T g0 @
650 & | W19 @9 g7 afewe Aol
F1 AT gt @ A et ¥ mETe
Faraedt sfergfa 31 st @ 39t 7 -
AT [ ST HAT § AT FT GFA E
W&t 7% &7 frawi & saAaerae ¥
FIETT FT A6 &, AW THAET qgqT
TG AGIAAT WIS HEYATH W <T
Fe9art & far wfara gegars 73
AT

fagre w1 fasity wgTgar

1099. St TWTAATT WTEAt : &4T
faer w1 Az AT £ Far w17 fF

(%) frer FT & waTer aqo
feamoFdr - F ¥ aforwrasy oW
3£ feafy &1 avr w27 & fay @graan
wrd & fag fgre Y & 199 =i g
T =g gvHr7 & fea g7 F7 |7iw 0
q1;

(&) =7w1T 7 fraat ofe 5qz
F 41 77 3 # fEaAr ofw © e
HEFTT F1 &L TE 41

(@) 71 F=m mrr qar gy
=T & faare wrwTe aur #4 AT
#t HgFw aroa afafe #7115 S@w=
#t gz 7 3 $5% ¥ v v fr frare
FTF1T F197 Tify 24 sy 9%

(w) afz i, &t @7 afe & Qram
& A% 74 FT g ET faared ?

JU-waTT WA aan faw e (st
srawht @) © (F) fagre Y qagd
|7 FT HAWA AT fF 1967-68 F
qa wx - ® ¥ we.fgg wnEr @
sqqEqTHT & (¢ 37 F9 59 FUT T
FYmargEaT gt gafad 3% T A
IaA & @ &Y wEgaar ¥ § A"
qr 1
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(@) QI FTHFTT 1967-68 W
T HIT 418 § Fra{eIq FEUT1 F 5T
w14l & @7 & fq7 45,74 FUT &7
4% %1 &W &1 7941 FTAT TEHL
faar &) gT Ma1< 77, 47 AF 43. 25
FTIE BTT T AR AT ATLATE |

(w) %0 wr§ ArATRA 730 foa
AT AT
(%) ag s §a1 g A grar)

Famine and Drought Conditions in
Bihar

1100. SHRI  SHIVA CHANDRA
JHA: Will the Minister of FINANCE
be p'eased to state:

(a) whether it is a fact that the
Bihar Government have written to
the Central Government for footing
the entire famine and drought bill of
Bihar;

(b) if so, the response of Gov-
ernment thereto; and

(c) the amount of assistance given
to Bihar State so far in view of its
present financial difficulties?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE
(SHRI MORARJI DESAI): (a) Yes,
Sir.

(b) The Government of India have
agreed to provide the entire funds
required for famine and drought re-
lief, subjects to ceilings of expendi-
ture prescribed by them after detail-
ed discussions with the State Gov-
ernment.

(c) Assistance totalling Rs. 56.75
crores has heen provided during
1966-67 and 1967-68 go far for drought
relief,

TR Wit geastw W fed
afcitemmet w1 fmfor wrd

1101. =it ywaenr fog goomg
¥ feratd it g it g T #
317317
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FU F4G fE

(F) Tegm T 75T gew H
ferard avardy fafew ofeieaml &
frafor #rd & oot s 77 0% QXA
AT ; AT

(@) w7 5% wwsm a9 @
et & 7 ofs 2t wwom A6
7w W { wArmA fFaw owe
wfr £t Forerd 771 o @ & w97 T
t fFm-feay are faast & @ @
2

fowf aw fegm R (W0
Fo Ao W) : (F) Tquw ().
sfem S g § & wf
21 uF faaw gwr 9ew 9T @r
mr | [2fed sear LT-129/68]

T o S W At

At w1 fmiw

1103. siwmww fag yowg :

1 Gifemw T wWEw A9 qTg
mﬂﬁw*mﬁﬁ-

(F) & wr@ W gwhE &
T HeqH F 9 F F1 gl
FH qN FavEat T & fad w
HAHIT gAT } W

(&) =fz gi, @ Fa5 T w0
g?

Gifeo Wit e aar s
weay warerg ¥ ooy WAt (ot ogTagt
(%) <t o

(1) w¥ g% Jaam |

TR e

1104. sit awa= fag Foaog @
o fwiw, wmme aw gfa & ag
waw # g 0 fF o

(%) wagd T SR ST
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Fe® §F fqam w7 9T 949 sed
o ArEt CsErge sie o fF
w &5 5w s §F g fFar @
we ;AR

(g) = % faar atfas =
garg ?

frmfor, smate o aff w=w ®
et (s gvaw fg) (7)
5 o—afem® aw '

(&) s 32,000 T9F |

aead & frwe wa e fAgt
w1 a9 [®=d # gewaT

1105. s} F5aa : HT A
WY TeTa qET ag a9 #1 F A
fr -

(%) = oz aw § v =@ g
Fami g i s e g st &
@ ¥ fogt &1 a9 fa= A1 wewEAr
Tars g ;

(@) afe 2, at 1 3% =
a1 715 fod fuelt 5 o

(w) z@ AT & wT §TFT A}
wy wfafFm g 7

ifmm st W @ gwa

AT, HATAG 7 T HAET (S geaan):

(%) ®a 1 gF T 7 W@ F 7Y
ot A forad g az W wifw &,
yErig aee 5 § 1| T T ¥
geaET F wwg ¥ fay oawa
wWEEATHT F7 s #7 qar 9

(&) ww=m za & st foed
A am Efas ewdm NET
() ¥ uv sefos dw wwEw

% & FggaT ¥ e § A w
i 1 T TN F AT FA
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T GEATS @ | WT ATHAT g %L
T q dwAml 3T e 35T 7
7.7 |t fa= g g

Eoyna Earthquake

1106. SHRI BASWANT: Will the
Minister of FINANCE be pleased to
state:

(a) whether officials of various de-
partments of the Central Government
visited the places affected by Koyna
earthquake; and

(b) whether a final report has been
receiveq from them and if so, the
details thereof?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE
(SHRI MORARJI DESAI): (a) and
(b). A Central Team of officers visit-
ed Koynanagar and other areas in
Maharashtra affecteq by the earth-
quake to assess the situation caused
by the earthquake and to estimate
the ‘ikely requirement of funds for
relief expenditure. The Team has sub- _
mitted its report, a summary of
which is placed on the Table of
the House. (Placed in Libray. See
No. LT-130 168).

Offer for Fertilizer Factories by
Rumania

1107. SHRI SRINIBAS MISRA: Will
the Minister of PETROLEUM AND
CHEMICALS be pleased to state:

(a) whether it is a fact that the
Government of Rumania have offered
to set up fertilizer factories against
payment in king by purchase of
Indian goods; and

(b) if so, the reaction of Govern-
ment thereto?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS AND OF SO-
CIAL WELFARE (SHRI RAGHU-
RAMAIAH): (a) The Government is
not aware of any offer made by
Rumanign Government for setting up
fertilizer factories in India.
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(b) Does not arise.

Ayurvedic or Unani Medicines for
Comtraceptives

1108. SHRI NITIRAJ SINGH
CHAUDHARY: Will the Minister of
HEALTH, FAMILY PLANNING AND
URBAN DEVELOPMENT be pleased
to state:

(a) whether any Ayurvedic or
Unani Medicines have been received
by Government for use as Contracep-
tives;

(b) if so, the details thereof;

tc) whether these medicines have
been tried and if so, the results ob-
tained of their uses; and

(d) if not. the reasons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH,
FAMILY PLANNING AND URBAN
DEVELOPMENT (DR. 8. CHANDRA-
SEKHAR): (a) Yes,

(b) Ministry of Health, Family
Planning and Urban Development
have received 552 claims along with
47 samples of indigenvus drugs for
trial as contraceptives from practi-
tioners of Indigenous Systems of
Medicine.

(¢} In order to select efficacious
drugs, Government had appointed a
Screening Committee to scrutinise re-
cipes claimed as Contraceptives. This
Committee, in its meeting, held on the
18th November, 1867, screened 260
claims received by that time and re-
commended 56 recipes for being tried
as oral contraceptives. These 56
druge have been taken up for toxi-
city studies, The non-toxic drugs out
of these would be put to clinical trial
for Bssessing  their dependability,
effectiveness and reliability as oral
confraceptives.

(d) Does not arise.
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wim § faad ®t gfemii &1
faeare

1109. st ®o fgo wgwT @ A
feraré witT frg Wl A ATty F g
FIF

(%) #araz asfFze e
AT it feafq 29 F7 oF @@ FTW
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FT gar ® fa=rs 2 gfauen F faware
F Fww &1 71§ grafagar A &
LIge

(w) afz =5r, o1 z% @1 FTO
g7

Tt v fareger it (310 Fo we
) (%) WA # swEg A
fafawar ¥ wro-ame awior wffieaa
AT & 1 9 77T 79 ¥ a%aar frard &
gffeas Famat o fde w7t &

(7)) st &, Sqmew wEAl F
qegd |

() w3 AET TEAT

4=

fagt & armat wiw g A&
it afcitmt & fag @ agram

1110. %t 5o fRo WEHT : T
fererd witc fagy et 98 Fam Y F
s fs

(%) =amalt S woaTET w
TRT ef@eHE § 67 fage s @
Ffrger AT arTEE ¢
o

(@) 3 & amaw w9 g
91T %2 F1 oA § @y gu ¥ ofe-
DT F ATHANE® TEifaT w8
& ford arogre & wav ST A Y ?



1749 Written Answers

14§ aar faga @it (w10 7o wo
) : () 7T (). FoEE o
FT aFAE! Ffr 2 af 2 o ag
A AT WA & o8 =@t & ey
g

sgareT  of@ea 1 @i oF
foviqw afafs grr sx A T 3 =
fafree afcdisar fodd osa aore &
watfaa & o

g AAF w0 fassit *) oo
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Taar o faeg1 o< a7 T Sy wwr
s fF

(¥) 2w 63t = e faoreit
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(@) =& 1968-69 ¥ = T
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st Y O fafe e fer g
L]0

(%) Foorelt 3 qoé & e §
Rw ¥ gaw Tew 9 feufy w g 7

feraré oy fagy st (w10 o o
™) : () & (7). Faffa &g =
gt W fagdwor e & fAE
& 9t ¥ 1 1966-67 ¥ I fawa-
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W S F 9T a9 faar smar & )
e Gl ¥ 5 39 ¥ wmma
FTR@AIAF AT G 1958-69 A
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FEFT FT CATT TET AT | oy wTeT Y
fewet & 7€ & s wvwE W
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agar & A% & —
N & af mo mgmEar
(e woEy #)
arg afatea
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Foreign Exchange Racket

1114. SHRI K. P. SINGH DEO:
SHRI UMANATH:

Will the Minister of FINANCE be
pleased to state:

(a) whether it is a fact that Gov-
ernment Enforcement Agencies have
completed investigation into a (oreign
exchange racket operated by some
manganese ore exporters;

(b) if so, the result taersof; and

(c) the action taken by Govern-
ment in this regard?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE
(SHRI MORARJI DESAI): (a) The
question does not specify the case in
respect of which information is re-
quired. During the last few years,
the enforcement agencies under the
“Ministry of Finance have investigat-
ed into major groups of cases of con-
travention of foreign exchange regu-
lationg relating to the following im-
portant exporters of manganese ore:

(i) M|s Serajuddin & Co., Calcutta.

(if) M|s Rai Bahadur Shreeram
Durgaprasad Private Ltd,
Tumsar.

Investigations are st various stages
of progress. In some ¢ases the in-
vestigations have been completed, In
regard to some matters the parties
have gone to the Céusts,
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(by and (c). In cases where inves-
tigations are complete, ‘adjudicalion
proceedings have been initiated under
appropriate laws. The further pro-
gress of the adjudication has been
impeded due to the parties’ geing to
court.
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Insurance of Industry against Political
Disturbances

1115. SHRI K. P. SINGH DEO:
Will the Minister of FINANCE be
pleased to state:

(a) whether it is % fact that some
Bankers had suggested to Govern-
ment about the insurance of industry
against political disturbances;

(b) if so, the details thereof; and

(¢) the reaction of Government

thereto?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE
(SHRI MORARJI DESAI): (a) and
(b). A suggestion was received from
a banker that Government should
establish a scheme of insurance to
cover industrial undertakings against
loss or damage caused by political
strife, collective action of workers,
riots and civil commotion, gabotage,
malicious damage ete.

(c) Government did not consider it
desirable that it should establish such
a scheme.

Smallpox jn Kalahandi (Orissa)

1116. SHRI K. P, SINGH DEO: Will
the Minister of HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT be pleased to state:

(a) whether Government are aware
that small-pox has assumed epide-
mic form in Kalahandi district of
Orissa State;

(b) if go, the Central
given to the State to eradicate
epidemic; and

assistance
the

(¢) the results achieved so far?

FEBRUARY 19, 1968
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THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVE-
LOPMENT (SHRI B. 5. MURTHY):
(a) Yes.

(b) The following Central assistance
is being given to the State for eradi-
cation of the epidemic:

(i) Under the National Smallpox
Eradication Programme, which
is a Centrally aided scheme,
60 per cent assistance is given
for additional stalf required
for intensive vaccinations and
re-vaccinations campaign.

(ii) Freeze-dried smallpox vaccine
is being supplied in ampie
quantity free of cost,

(iii) The State Health authorities
were contacted in January,
1968 and provided necessary
technical guidance :o inten-
sify the containment measures
and to successfully vaccinate
the vulnerable age groups and
unprotected labour|migra-
tory population with the help
of intensified Health Edueca-
tion and publicity measures.

(c) The incidence of the disease is
on the decline.

Coal-Based Fertilizer Plant

1117. SHRI NITIRAJ SINGH
CHAUDHARY: Will the Minister of
PETROLEUM AND CHEMICALS be
pleased to state:

(a) whether the scrutiny of techno-
economic feasibility study prepared
by the Fertilizer Corporation of India
for a coal-based fertilizer plant has
been completed;

(b) if so, the salient features there-
of and the action taken thereon; and

(e) if the reply to part (a) above be
in the negative, when it is likely to be
completed and the reasons for the
delay?

THE MINISTER OF
THE MINISTRY OF PETROLEUM
AND CHEMICAL ANDOF SOCIAL
WELFARE (SHRI RAGHU

STATE IN
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RAMAIAH): (a) to (e). No, sir.
The report on a coalbased fertilizer
plant in Madhya Pradesh is at present
under the scrutiny of sub-Committee
of the Board of Directors of the Ferti-
lizer Corporation of India. The Cor-
poration has also approached the
State Government and other autho-
rities for suitable arrangements and
assurances in respect of water, power,
coal ete. The Government will fur-
ther consider the report on receipi of
the recommendations of the Board of
Directors which are expected shortly.

Utilisation of Narmada Waters

1118. SHRI S. N. SHUKLA: Will the
Minister of IRRIGATION AND
POWER be pleased to state:

(a) the acreage of land which lies
in Narmada basin or outside it separa-
tely which the Gujarat Government
has proposed to irrigate by utilisation
of Narmada waters;

(b) the acreage of land in Narmada
basin  which the Government of
Madhya Pradesh has proposed for
irrigation by utilising the Narmada
waters in the State; and

(c) the total acre feet of Narmada
waters which will be utilised for pro-
viding irrigation when high-yielding
varieties of crops are introduced in
the lands in Narmada basin as pro-
posed by the Government of Madhya
Pradesh?

THE MINISTER OF IRRIGATION
AND POWER (DR. K, L, RAO): (a)
and (b). As per Memoranda submit-
ted to Khosla Committee by the con-
cerned States, the area to be jrrigated
in Gujarat was 4.58 million acres and
Madhya Pradesh 7.75 million acres,

(c): This is under study.
M AS # Ay S O Am
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Dhuvaram Thermal Power Statiom

1121. SHRI D. R. PARMAR: Wil
the DMinister of IRRIGATION AND
POWER be pleased to state:

(a) whether it is a fact that the
present capacity of Dhuvaran therma'
power station in Gujarat is inadequate
to cope up with the demands for
power from public, agriculturists and
industrialists;

(b) whether it is also a fact that
some gas turbines are required to be
installed to increase the present capa-
city to meet the demands of these
people;

(c) if so, the reasons for mot pur-
chasing and installing them so far;
and

(d) the action Government propose
to take in the matter?

THE MINISTER FOR IRRIGATION
AND POWER (DR. K. L. RAOQ): (a)
Yes, Sir.

(b) to (d). A scheme invo!ving ins-
tallation of gas turbines of capacity
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totalling 4 MW at Dhuvaran has been
sanctioned for implementation. Of
these, {wo units of 27 MW each are
proposed to be Tmported and four
units of 10 MW each are to be trans-
ferred from other States. Procure-
ment action is in progress,

Family Planning Centres in the States

1122, SHRIMATI JYOTSNA
CHANDA: 1Will the Minister of
HEALTH, FAMILY PLANNING AND
URBAN DEVELOPMENT be pleased
to state:

(a) whether all the family planning
centres are functioning in all Sjates;

(b) if not, the reasons therefor; and

{¢) whether Government have
given financial assistance to the States
for proper distribution of funds to the
Family Planning Centres?

THE MINISTER OF STATE IN
THE MINILTRY OF  HEALTH,
FAMILY PILANNING AND URBAN
DEVELOPMENT (DR. S. CHANDRA-
SEKHAR): (i) The required number
of Family Welfare Planning Centres
are not yet functioning in all the
States.

(b} These centres are to be brought
into position »n a phased basis, There
are short falls therein, the main rea-
sons being stortage of medical and
para-medical personnel and want of
staff quarters particularly, in the
rura] areas, ’

(e} Yes. AMAdequate funds have been
provided to the States for this pur-

pose.
Wellare of Tribal People in Assam

1123. SHRIMATI JYOTSNA CHAN-
DA: Will the Minister of SOCIAL
WELFARE be pleased to state:

(a) the amount spemt for the wel-
fare of tribal people in  Assam in
1967;
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(b) the number of schools started
in the tribal areas of Assam during
1967; and

(c) whether all the areas have been
covered by roads?

THE MINISTER OF STATE IN
THE DEPARTMENT OF SOCIAL
WELFARE (SHRIMATI PHULRENU
GUHA): (a) For the year 1966-67,
Rs. 149.30 lakhs,

(b) There was no scheme for estab-
lishment of new schools in the Back-
ward Classes Sector.

(c) No, Sir.

Preclinical Classes in Silchar Medical
College, Silchar

1124, SHRIMATI JYOTSNA CHAN-
DA: Will the Minister of HEALTH,
FAMILY PLANNING AND URBAN
DEVELOPMENT be pleased to state:

{a) whether Government propose to
start pre-clinical classes in the Sil-
char Medical College during July,
1968;

(b) if not, the reasons therefor; and

(¢) when the construction of the
Silchar Medical College is likely to be
completed?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (SHRI B. S. MURTHY): (a)
No. However, it is prcposed to start
the pre-medical classes at Silchar in
a private college in 1968,

(b) The construction of the College
and other buildings has not yet been
completed due to paucity of funds.

(¢) Completion of the Medical Col-
lege building is likely to take at least
twe years more.

Alletment of Kerosene Oil to
Maharashtra -
1126. SHRI S. R. RANE: Will the

Minister of PETROLEUM AND
CHEMICALS be plemsed o state:

(a) the queta of kerosene oil
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allotted to the Maharashtra State for
the months of November and Decem-
ber, 1967 and the actual supplies dur-
ing these months;

(b) whether it is a fact that there
was shortage of Kerosene oil in the
State during these months and several
villages, towns and cities could not
get Kerosene oil; and

(c) if so, whether Government pro-
pose to increase the quota of Kerosene
oil for Maharashtra State?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS AND OF SOCIAL
WELFARE (SHRI RAGHU
RAMAIAH): (a)

(Figures in Tonnes)

November 67 December 67 January 68
Quota Actuals Quota Actuals Quota Actuals

44,700 2,313 44,700 42,049 44,700 46,563

(b) Some cases of shortage of
Kerosene were reported.

{c) The question of increasing the
Kerosene allocation is under conside-
ration.

Overdraft by States

1127. SHRI S. K. SAMBANDHAN:
SHRI C. C. DESAT:
SHRI N. K., SOMANI:
SHRI S. K. TAPURIAH:

Will the Minister of FINANCE be
pleased to state:

(a) whether the States have cleared
their overdrafts as on the 31st Decem-
"ber, 1967; and

(b) if not, the names of the States
and the extent to which they have
overdrawn on that date?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI): (a) and (b).
The Governments of Andhra Pradesh,
‘Bihar, Madhyn Pradesh, Madras, My-
sore, Orima and Rajasthan were in
overdraft with the Reserve Bank of
India on 20th I)ecember, 1887 (30th and
"31st December, 1967 being holidays) as

FEBRUARY 19, 1968
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follows:—

(In Rs. crores)
1. Andhra Pradesh 1.84
2. Bihar 13.88
3. Madhya Pradesh G.87 .
4. Madras 8,74
5. Mysore 0.42
6. Orissa 6.24
7. Rajasthan 4.94
Total: 42.94

Terms and Conditions of L.I.C. Loans

1128. SHRI S, K. SAMBANDHAN:
Will the Minister of FINANCE be
pleased to refer to the reply given to
Unstarred Question No. 1591 on  the
23rd November, 1967 and state:

(a) whether information regarding
the terms and conditions of the Life
Insurance Corporation for giving
loans to companies has since been re-
ceived;

(b) if so, the details regarding the
types of loans to companies; and

(e) the names of companies and the
amount of loans sanctioned during the
yearg 1965, 1966 and 19677

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JAGANNATH FPAHADIA): (a) Yes,
Sir.

(b) A statement is attached.

(c) It is not in public interest to
disclose the names of companies to
whom loans have been given by the
LIC. The loans sanctioned to com-
panies during 1965-66 and 1966-67 as
well as the total amount disbursed
during these two years are given in
the attached statement.

(b) (A) For Industrigl purposes:

The principal terms are as under:-

Interest: 9 per cent per annum pay-
able half-yearly subject to a rebate
of 1 per cent p.a. for prompt payment
of instalment of principal and inter-
est on the due dates.
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Period: Normally 15 years, the first
repayment to fall due on the expiry
of normally 10 years from the date
of the first disbursement of the loan.

Security: The loan is secured on the
fixed assets of the Company subject
to a margin of normally 50 per cent.

(B) For Other Purposes:

The Corporation also advances mor-
igage loans to Companies under the
following 2 Schemes, viz.

(i) the scheme for grant of loans on
mortagage of immovable properties
briefly known as Scheme M-I, and

(ii) The scheme for grant of loans
to Public Limited Companies for the
purpose of Housing Schemes of their
employees brieflly known as scheme
M-VI.

Under Scheme M-I loans are grant-
ed upto a maximum of 50 per cent of
the value of the property at 9 per
cent annum with a rebate of 1 per cent
per annum for punctual payment of
instalments of principal and interest
The maximum period of the loan is
15 years repayable by equal half-year-
ly instalments.

Under Scheme M-VI loans are gran-
ted upto a maximum of 70 per cent
of the value of the property at 9 per
cent interest per annum with a rebate
of 1 per annum for punctual payment
of instalments of principal and inter-
est. The maximum period of the loan
is 20 years repayable by equal half-
yearly instalments or by equated
monthly instalments.

(c) For Industrial purposes:

Loans sanctiones] and disbursed are as
(™ X

Financial Loans  Disbursals out of
ot saln1ioned (2)tl 30.3.67
n (2) (Rs. inlakns) (3)

1965-66 1535 566

196667 1335 Nil

MAGHA 30, 1888 (SAKA)
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(B) For other purposes:

Loans sanctioned and disbursed are as
under :

Financial Loans  Disbursals out of
Year Sanctioned (2) till 31.3.67
(1) (2) (Rs.ih lakhs) (3)
1965-66 197.90 62.15
1966-67 96,00 15.80
293.90 7795

N.B. LIC maintains figures on the basic
of financial years

“Excise Duty on Yarn Comsumed by
Handloom Industry”

1129. SHRI S, K, SAMBANDHAN:
Will the Minister of FINANCE be
pleased to state:

(a) whether any proposal to remove
the excise levy on yan consumed by
the handloom industry has been made
to Government by the handloom in-
dustry; and

(b) if so, the action taken thereon?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI): (a) Cotton yarn
in the form of hanks, which is norm-
ally used by the handloom industry,
is already exempt fom the whole of
the Central Excise duty, if it is of
less than 29 counts (French). It has
however been represented by the in-
dusty that the scope of exemption
should extended so as to cover such
yarn of 20 or more but less than 34
counts (French).

(b) The matter is under examina-
tion.
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Effect of Koyna Earthquake om
Ankleshwar Oilfields

1131. SHRI MANIBHAI J, PATFEL:
Will the Minister of PETROLEUM
AND CHEMICALS be pleased to
state:

(a) whether the Koyna earthquake
had its effects right up to the South
Gujarat area;

(b) if so, whether it also had its
effects on the Ankleshwar oil-fields;
and

(c) whether its effect have been
surveyed?

THE MINISTER OF STATE IN
THE MINISTRY OF PERTOLEUM
AND CHEMICALS AND OF SOCIAL
WELFARE {SHRI RAGHU
RAMAIAH): (a) Earthquake tremors
were felt right up to the Broach area.

(b) No, Sir.
(c) Does not arise.

Vasectomy Operations and Loop
Insertions R

1132. SHRI GADILINGANA GOWD:
Will the Minister of HEALTH, FAMI-
LY PLANNING AND URBAN DEVE-
LOPMENT be pleased to state:

(a) the total number of vaseciomy
operations conducted in the country
upto the end of 1967;

(b) the total number of loop inser-
tions during the above period;

(c) whether any cases of vaseciomy
operations to old people and boys
have come to the notice of Govern-
ment;

(d) if so, whether such cases have
been verified; and

(e} if so, the result thereof?

THE MINISTRY OF STATE IN
THE MINISTRY OF HEALTH,
FAMILY PLANNING AND URBAM
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DEVELOPMENT (DR. S. CHANDRA-
SEKHAR): (a) and (b). The total
number of Sterilisation operations
(both Vasectomy and Tubectomy)
and loop insertions done upto the end
of December, 1967 (as reported upto
10th February, 1968) is as follows: —

Sterilisation Loop Insertion
(Nos) (Nos)
36,44,571 21,96,398

(Separate fijjures for Vasectomy cases
alone are nut readily available).

te) Yes, a few isolated cases of this
type have been reported.

(d) Yes.

(e) Striet instructions have been is-
sued to all the State Government to
take necessary measures to prevent
the recurrence of such cases.

Tungabbhadra Project

1133. SHRI GADILINGANA
GOWD: Will the Minister of IRRI-
GATION AND POWER be pleased to
state: d ]

(a) whether survey of the High
Level Cana]l] Wing of Tungabhadra
Project which goes into Alur Taluk of
Kurnool District has been finalised;
and

(b) if so, the villages which will be
covered by this Canal and the extent
of land so covered in each of these
villages?

THE MINISTER OF IRRIGATION
AND POWER (DR. K. L. RAO): (a)
and (b). The information is being
collected and will be laidg on the
Table of the House.

Desilting of Large Reservoirs
1134. SHR1 M. N, REDDY: will
the Minister of IJRRIGATION AND
POWER be pleased to state:

(&) the latest methods of desilting
of large reservoirs;

(b) the latest methods of arresting
and controlling silting in large reser-
viors;

(c) whether such i1measures have
been employed and experimented in
any projects in the country; and

(d) if so, the results thereof?

THE MINISTER OF IRRIGATION
AND POWER (DR. K. L. RAO): (a)
to (c). There are no practicable me-
thods of desilting of Jarge reservoirs.
For arresting and controlling silt in
the lage reservoirs, proper watershed
management and soil conservation
measureg such as afforestation, grass
land development by closure to graz-
ing and planting, terracing and coun-
tour bunding of agricultural lands,
supplemented by engineering works
such as small check dams, gully plug-
ging, etc. are adopted. Systematic
measures in the catchments of 13
major river valley projects in the
country were taken up under a Cen-
trally sponsored programme of the
Ministry of Food and  Agriculture
during the Third Plan and so far an
area of 12 lakh acres has been treated,
The scheme is being continued,

(d) Normally. very large coverage
is necessary before appretiable effects
can be felt in the rate of silting of
large reservoirs. So far only 2.5 per
cent of the total cafchinent area of
the major projects has been covered.
Evidence has, however been forth-
coming in small watersheds where
substantial reduction in the rate of
sedimentation has been observed in
representative areas, as a result of soil
conservation measures.

0il Indastry
1135, SHRI SHRICHAND GOEL:
Will the Minister of PETROLEUM

AND CHEMICALS be pleased to
state :

(a) whether it is a fact that the
oil industry has been badly hit during
the industrial recession facing the
country;

(b) if so, in what respeet; and

Government are con-

(c) the steps
downward

templating to check the
trend in the industry?
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THE MINISTER DF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMJ/CALS AND OF SOCIAL
WELFARE (SHRI RAGHU RAMA-
IAH) : (a) No, Sir.

(b) and (c¢). Do not arise.

Upper Krishna Project

1136. SHRI MOHSIN:
Minister of IRRIGATION
POWER be pleased to state:

Will  the
AND

(a) whether final decision has been
taken as to the height and place of
the dam of the Upper Krishna Pro-
ject?

(b) the stage of the construction of
the Project at present;

(c) the amount spent so far; and

(d) the cstimated cost of the pro-
ject?

THE MINISTER OF IRRIGATION
AND POWER (DR. K L. RAO) : (a)
Not yet Sir.

(b) and (c). Excavation for the
foundation of Alamatti Dam iz in
progress. Preliminary works like
construction of buildings, approach
roads etc., have been  substantially
completed. About Rs. 2 crores have
been spent to end of November, 1967,

(d) The Project has been sanction-
ed for an estimated cost of Rs. 582
Crores,

Wages of O.N.G.C. Workers

1137. SHRI MOHSIN: Will the
Minister of PETROLEUM AND
CHEMICALS be pleased to state:

(a) whether any agreement has
been reached between the Oil and
Natural Gas Commission and the
Unions of the employees about ihe
increase in wages;

(b) if so, the terms of agreement;
amd i
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(c) the steps being taken to remove
the disparity in the scales of pay and
wages of its employees and those of
the Oil India Ltd.?

THE MINISTER OF STATE 1IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS AND OF SOCIAL
WELFARE (SHRI RAGHU RAMA-
IAH): (a) Yes, Sir.

(b) The Pay Scales of all the cate-
gories of Employees belonging to
Class IV and Class III, have been re-
vised with effect from 1.4.1967. The
increase in basic pay ranges from a
minimum of Rs. 10 per month to
Rs. 35 per month. The agreement is
valid for a period of 3 years from
January 20, 1968 and no further revi-
sion in the scales can be made upto
January 20, 1971.

(c) The management have reported
that pay and Scales of Oil India Ltd.,
as well as other public Sector Organi-
sations were duly kepf in view while
negotiating with the Unions and in
arriving at a settlement.

Shortage of Amnaesthetists

1138. SHRI S, S. KOTHARI: Will
the Minister of HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT be pleased to state:

(a) whether it is a fact that there
is a shortage of Anaesthetisis in the
country;

(b) whether any operational cases,
where anaeshetics were administered
by unqualified compounders and nur-
ses resulting in occasional deaths have
come to the notice; and

(¢) if so, the action Government pro-
pose to take to remedy the situation?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (SHRI B. S. MURTHY): (a)
Yes.
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(b) Where there is only a single
Medical Officer in-charge of a dispen-
sary or hospital not fully qualified
pesonnel may be assisting in the ad-
minisiration of anaesthesia. No in-
stance, however, has come to the
notice of Government where a patient
had died on this account,

(c) In the Safdarjang Hospital a
short course of training has been ins-
tituted for C.G.H.S. doctors. This has
been taken advantage of by medical
officers in Nagaland, Tripura, Coal
Mines areas and Pondicherry. Madras
has a short-term training programme
in anaethesia for all doctors working
in distriet{taluk hospitals, Maharash-
tra has a three months course for
doctors at Nagpur, Poona, Bombay
and Aurangabad.

Specialiced Export Credit Institutiom

1139. SHRI K, HALDAR: Will the
Minister of FINANCE be pleased to
state:

(a) whether Government have
examined the possibilities of setting
up a specialized export credit insti-
tution for the promotion of export;
and

(b) if so, the steps proposed to be
taken in this regard?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAT): (a) and (b).
The existing institutions appear to be
adequate for dealing with export
credit and Government do not con-
sider it necessary at present to set
up a specialised credit institution for
this purpose. However, if need be,
the question could be remitted for
consideration in detail by the pro-
posed Banking Commission.
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Primary Health Ceafres of South
Kanara District

1140. SHRI LOBO FRABHU: Will
the Minister of HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT be pleased to state:

(a) the average occupancy of beds
in the Primary Health Centres in
South Kanara District;

(b) whether it is a fact that most
of the wards and beds have nol been
used for years; and

(c) if so, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVE-
LOPMENT (SHRI B. 5. MURTHY):
(a) The average occupancy of beds
is three to ten days.

(b) No.

(c) The beds provided in Primary
Health Centres are observation beds
only and not meant for regular
hospitalisation. These centres have
no wards like hospitals and as there
is no provision for supply of diet ete.,
they are only occupied in a case of
emergency.

Management Expenses of General
Insurance

1141. SHRI LOBO PRABHU: Will
the Minister of FINANCE be pleased
to state:

(a) the percentage of expenses of
management of General Insurance of
(i) Life Insurance Corporation, (ii)
Private Indian Insurers, and (iii) non-
Indian Insurers; and

(b) the reasons for the difference,
if any?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI): (a) Percentages
of exrpemses of management to net
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Premium income of general insurance business—Total business.

(In thousands of Rupees)

Year 1966
Total Expenses Ratio of Net Ratic of
net of expenses Commi- net
premium  management to net ssion Commission
premium to net
(per cent) permium
(per cent)
Life Insurance Corporation 3,55:40 88,99 250 —62,38 —176
.Other Indian Insurers 70,65,01 14,51,08 20§ 11,58,21 164
Non-lIniian Insurers 13,51,16 490,49 363 51,30 38

" Note: Figures for LIC. rebate tothe financial year 19677-67.

The negative figure of net commission in the case of L.I1.C. is apparently due to the fact
that a substantial block of its business is Government controlled on which no commission is
-payable whereas the L.I.C. gets commission oa the portion of that business which is reinsured.

(b) The above ratios depend upon
several factors such as administrative
set-up, composition of organisational
force, source of business (tied or
otherwise), distribution of business
according to classes or according to
geographical area (e.g. inside India or
outside India), extent, nature and
‘terms of reinsurance arrangements
-ete.

Bank Deposits

1142. SHRI LOBO FRABHU: Wwill
the Minister of FINANCE be pleased
to state:

(a) the proportion of private sector
deposists to the total working capital
in the (i) State Bank of India and
(ii) other Scheduled Banks;

(b) the proportion of advances to
the private sector to the total working
-capital in the above banks;

(c) the reasons for the low ratio
-of both in the State Bank of India;
.and

(d) the steps, if any, taken by the
‘State Bank of India to attract more
-deposits?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI): (a) to (d). The
information is being collected and
will be laid on the Table of the
‘House in due course,

Examination of Indian Economic
Sitnation by World Bank Exports

1143, SHRI C. C. DESAL
SHRI N. K. SOMANI:

Will the Minister of FINANCE be
pleased to state:

(a) whether a team of the World
Bank experts is likely to examine the
Indian economic situation;

(b) if so, when the team is likely
to start its work and the time it is
likely to take in preparing its report;
and

(¢) whether this team has been
called by Government or it is at the
initiative of the World Bank to
examine our economy for advancing
further loans for developmental
purposes?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE
(SHRI MORARJI DESAI): (a)
There is no such proposal at present.

(b) and (c). Do not arise,

Overdrafis by States on Reserve Bank
of India

1144. SHRI C. C. DESAI:
SHRI N. K. SOMANI:

Will the Minister of FINANCE be
pleased to state:

(a) whether Government have de-
cided to stop giving overdrafis to the
States from the coming fiscal year;
and
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(b) if so, the reaction of State
Governments ?

THE DEPUTY PRIME MINISTER
_AND MINISTER OF FINANCE (SHRI
MORARJI DESAI): (a) and (h).
The reference presumably is to
overdrafts from the Reserve Bank.
If so, the Reserve Bank have already
granted limits for both unsecured and
cecured avances which were also en-
wrged last year.

The Government of India have also
<tressed to State Governments the
reed to avoid overdrafts beyond these
limits.

Balance of Payment Position

1145. SHRI PILOO MODY: Wwill
+he Minister of FINANCE be pleased
to state:

ta) whether in its November, 1967
jecue of its Bulletin, the Reserve Bank
of India has stated that the external
payment situation which had become
Gifficult over the last few years had
turned critical early in 1966-67;

(b) if so. the details thereof and

the reasons therefor;

(¢) the reasons why our balance of
payment position did not ease inspite
of the devaluation of the rupee in
1266; and

(d) whether Government have con-
sidered any remedial measures in this
regard and whether cooperation from
the private enterpreneurs is being
invited for the purpose?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI): (a) Yes, Sir.

(b) The Reserve Bank bulletin
gives g fairly detailed account. The
main reasons for the deterioration in
the foreign exchange position were
the need for substantial increase in
imports of foodgrains, the mounting
burden of debt service charges and
the fall in exports.
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{2} Developments in the economy
in the period following the devalua-
tion of the rupee were dominated by
the drought conditions which per-
sisted in 1966-67. The capacity to
export was circumscribed by the
widespread failure of crops and the
low output recorded by agriculture-
based industries.

(d) Measures taken to strengthen
the economy help improve the
balance of payments position. The
developments in the economy are
being constantly watched and correc-
tive measures taken, Private entre-
preneurs have to play their role in
exploring markets abroad and deve-
loping the country's export potential,
as also in expanding import-replac-
ing  production. Suggestions from
the private sector are also taken inte
consideration in formulating the
Government policy in the fields of
production, export, import substitu-
tion, etc.

Non-Development Expenditure

1146. SHRI P. N. SOLANKI: Will
the Minister of FINANCE be pleased
to state:

(a) the details of non-develop-
mental expenditure of the Central
Government during the last three
years, year-wise;

(b) whether the non-developmental
expenditure during the last three
years has increased manifold; and

_(c) if so, whether any steps are
being taken to curb the increase on
the non-developmental expenditure?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI): (a) A statement
showing the details of expenditure
other than developmental expenditure
of the Central Government for the
years 1964-65 to 1967-68 is laid on
the Table of the Sabha. [Placed in
Library. See No. LT-134/68].

(b) and (c). The increase in the
expenditure is mainly on account of
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the requirements of defence and debt-
servicing. The other contributing
factors are larger granis to States
following the Fourth Finance Com-
mission's recommendations, larger
food and fertilizer subsidies following
the devaluation of the rupee, and the
increases sanctioned from time to
time in the rates of dearness allow=
ance of Government servants. Every
effort is, however, being made to keep
the non-developmental expenditure
of Government to the minimum,

INlegal Deal in Foreign Currencies in
Delhi during UNCTAD—II

1147. SHRI P. N, SOLANKI: Wil
the Minister of FINANCE be pleased
to state:

(a) whether the attention of Gov-
ernment has been drawn to a press
report published in the Hindustan
Times of the 20th January, 1968
saying that the travel agents, trans-
port companies, hoteliers have asked
Government to take strong measures
to stop illegal foreign currency deals
in Delhi, specially during UNCTAD-
112

(b) if so, the reactien of Govern-
ment thereto; and

(e¢) the measures being adopted
to stop illegal transactions of foreign
currency?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI): (a) Yes, Sir.

*(b) and (e). Normal measures to
prevent illegal foreign currency deals
are already in force. The Govern-
ment feel that while there may not
be any deliberate attempt on the
part of the foreign tourists to contra-
vene the law, they may, due to
ignorance of our exchange regula-
tions, enter into transactions consti-
tuting offences under the Foreign
Exchange Regulation Act. Therefore,
in order to thward the efforts of the
wouts to acquire foreign exchange
illegally as also to provide adequate
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facilities to the UNCTAD Conference,
money-changing counters have been
installed at the site of the Conference
and at other important places . Ir
addition, general surveillance has
been stepped up over touts and knowr
illegal foreign exchange racketeers.

Family Planning Programme Racket

1148. SHRI K. M. KOUSHIK:
SHRI PRAKASH
SHASTRI:
DR. SURYA
PURI:
SHRI RAMJI RAM:
SHRI SHIV
SHASTRI:

VIR

PRAKASH

KUMAR

‘Will the Minister of HEALTH
FAMILY PLANNING AND URBAN
DEVELOPMENT be pleased to state:

(a) whether it is a faet that Gov-
ernment have received lot of com-
plaints about fraudulent practices
being resorted to in the implementa-
tion of the family  planninz
orogramme;

(b) if so, the remedial steps taken
in this regard; and

(¢) whether Government propose
to scrap the scheme of giving
remuneration to the person bringing
persons for sterilisation and loop
insertion?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH,
FAMILY PLANNING & URBAN
DEVELOPMENT (DR. S. CHANDRA-

SEEKHAR): (a) Only a few such
complaints have been received,
(b) Strict instructions have been

issued to all concerned in this regard

{e) No. The motivator is pa:d
remuneration to cover the usual ex-
penses incurred by him in bringing a
motivated case to the Family Planning
Centre for receiving services., In the
interest of the programme it is con-
sidered necessary to continue this
scheme,
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Dina Irrigation Project in Maharashtra

1149. SHRI K. M. KOUSHIK: Will
the Minister of IRRIGATION AND
POWER be pleased to state:

] (a) when the Dina irrigation pro-
ject in Chanda District in Maharashtra
was taken for execution;

(b) the amount spent so far on the
project;

(2) the progress so far made;

(d) why the project has been held
up; and

(e) whether Government propose
to expedite its completion?

THE MINISTER OF IRRIGATION
AND POWER (DR. K. L. RAO): (a)
The Projeci. was taken up for execu-
tion in the year 1961.

(b) The expenditure incurred on
the project up to the end of Decem-
ber 1967 was Rs. 49.40 lakhs.

(¢) Only preliminary works such
as approach roads colony buildings,
etc. have Leen taken up. Work on
main components has not yet been
started.

(d} State Government has reported
that the progress is held up due to
investigation of water tightness of
foundation.

(e) Yes. Investigations to resoclve
the foundation problem are being
carried out by the Government of
Maharashtra.

Indo-Pak Dispute over water
Resources

1150. SHRI J. MOHAMED IMAM:
Will the Minister of IRRIGATION
AND POWLR be pleased to state:

(a) whether the Pakistan Gowvern-
ment have recently contended that
the Indus Waters Treaty of 1960 has
only partially solved the Indo-Pakis-
tan dispute on sharing of the water
resources in the region; and
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(b) if so, the reaction of Govern-
ment thereto?

THE MINISTER OF IRRIGATION
AND POWER (DR. K. L. RAO): (a)
No, sir. However, at the Ninth Ses-
sion of the Asian African Legal Cons-
ultative Committee held at New
Delhi in December, 1967, the leader
of the Pakistan Delegation, during
the course of hig statement, made an
observation to this effect.

(b) The correct position in this
behalf was stated by the Indian De-
legate on the Committee and it was
pointed out that the Indus Waters
Treaty completely solved the pro-
blem, and not partially as stated by
the Pakistan delegate.

Unaccounted Money

1151, SHRI J, MOHAMED IMAM:
Will the Minister of FINANCE be-
pleased to state;

(a) the number of complaints re-
ceived through Members of Parlia-
ment against people holding wunac-
counted money during 1967-68 so far;
and

(b) the action, if any, taken by
Government on such complaints?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRL
MORARJI DESAI): (a) 19 com-
plaints have been received from Mem-
bers of Parliament by the Ministry
of Finance (Department of Revenue)
about tax evasion by various persons
since April, 1967,

(b) Necessary investigations ar®
being, carried out in all these cases.

Violation of Foreign Exchange ::egula-
tion by Companies in Delhi

1152. SHRI J. MOHAMED IMAM:
Will the Minister of FINANCE be
pleased to state:

(a) the compaines raided hy_ Gov=
ernment officials for the }riolnt_lon of
foreign exchange regulations in the
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Union Territory of Delhi during the
second half of 1967 and beginning
of 1968 till todate;

{b) whether the raids were on the
basis of cornplaints received from the
private parties or on account of in-
formation received by Government
#rom its own sources; and

(c) the foreign currency recovered
durmg such raids?

THE DEFUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI): (a) During
the period from 1st July, 1967 to 15th
February, 1968, the following limited
companies (which term has been
taken to mean public and private
limited companies as distinet from
partnerships and proprietory firms)
in the Union Territoery of Delhi were
searched by the officials of the En-
forcement Directorate for suspected
violation of the Foreign Exchange
Regulation Act:—

(i) M/s, International Equipment,

(ii) M/s. Allied Motors (P) Ltd.

(iii) M/s. Allied Gag Service,

(iv) M/s. Superseals India
Lid.

(v) M/s. Payen Talbros (P) Ltd.

(vi) M/s. Bharat Kala Kendra

(P) Ltd.

M/s. Associated Instrument

Manufacturers (India) Pvt.

Litd.

(viii) M/s. Protos Engineering Co.
Pvi. Ltd,

(ix) M/s. Auto Kit Pvt. Ltd.

(x) M/s. Mercury Travels
(India) Pvt. Ltd.

(xi) M/s. Everett Travel Service
and Steamship Corporation.

(P)

(vii)

(xii) M/s. Travel Corporation
(India) Pwt. Ltd.
(xiii) M/s. Sita World Travels

(India) Pwt. Lid,
(xiv) Mis. Indian Air Travels Ltd.
(xv) Mys. Travel World.
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) (b) It will not be in the public
interest to disclose this.

(e) The foreign currency recoversd
during t._he searches was only of a
small amount being U.S. $62 and
£§5._ The main seizures were of in-
criminating doouments which relate
to suspected illegal transactions in
foreign exchange.

Seats in Medical Colleges

1153. SHRI GADILINGANA
GOWD: Will the Minister of HEALTH
FAMILY PLANNING AND URBAN
DEVELOPMENT be pleased to state:

(a) the number of seats in Medical
Colleges in the country reserved by
the Central Government for Specific
Categories of students; and

(b) the basis for selecting of these
seats?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVE-
LOPMENT (SHRI B. S. MURTHY):
(a) 422 seats in MBBS/Pre-Medical
courses were reserved by the Central
Government during the year 1967-68
for the following categories of
students: —

(i) Students of the Union Terri-
tories (having no medical
colleges), Himachal Pradesh
and Nagaland; 178 seats.
Song and daughters of India-
based staff serving  with
Indian Missions abroad, the
United Nations Organisation
and its specialised agencies;
178 seats.

Sons and daughters of deceas-
ed or serving personnel of
Armed Forces; 178 seats.
Students belonging to Sikkim
and Bhutan; 178 seats.
Nominees of the Government
of Jammu and Kashmir; 43
seats.

Cultural scholars,  private
students of Indian Origin
domiciled abroad and private
foreign students; 7 seats.

(ii)

(iid)

(iv)

(v)

(vi)
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(vii) Students from relatively less
developed Commonwealth
countries; 201 geats.

(viii) Students under T.C.S. of the
Colombo Plan; and 201 seats.

(ix) Special Commonwealth Afri-
can Assistance Plan Scholars
201 seats.

(b) The reservation of seats was
made on the basis of the reguirements
indicated by the authorities concern-
ed. In accordance with the decentra-
lised procedure laid down by the Cen-
tral Government, selection and nomi-
nation of students for seats reserved
for (1) Union Territories having no
medical colleges, (2) Himachan Pra-
desh, (3) Nagaland and (4) Jammu
and Kashmir have been made by the
Union*® Territories and State Govern-
ments concerned.

The Central Government have laid
down the criteria for drawing wup
merit lists for selection of students

against the seats reserved for the
Union Territories and Nagaland.,
Selection in respect of students

from Sikkim and Bhutan, children of
India-based staff serving in Indian
Missions abroad =and the United
Nations Organisation, children of ex-
deceased or serving personnel of the
Armed Forces has been made by a
Selection Committee set up by the
Central Government,

As regards foreign students, except
those coming under the Colombo Plan
and Special Commonwealth African
Assistance [Plan, the selection has
been made by a Coordination Com-
mitte consisting of the representatives
of the Ministries of External Affairs,
Bfucation and Health, Family Plann-
ing and Urban Development.

Colombo Plan and Special Com-
monwealth Assistance Plan scholars
have been selected by the Indian Mis-
sions, accredited to different coun-
tries,

Some seats have also been allotted
by the Selection Committee in deserv-
ing cases to candidates other then
those falling wunder the categories
mentioned above,

MAGHA 30, 1889 (SAKA)

Written Answers

1784
Sale of Fertilizers

1154. SHRI GADILINGANA GOWD:
Will the Minister of PETROLEUM
AND CHEMICALS by pleased te
state:

(a) whether the Fertilizers Corpo-
ration of India has been authorised
to sell a portion of the fertilizers pro-
duced in the public sector directly;

(b) whether the Corporation is uti-
lising, the agency of Cooperative So-
cieties for such sale, and

(e) if so, the special concessions ex-
tended to Cooperative Societies?

THE MINISTER OF STATE IN
THE MINISTRY OF PETLOLEUM
AND CHEMICALS AND OF SOCIAL
WELFARE (SHRI RAGHU
RAMAIAH): (a) Yes. With effect
from 1st October, 1966, the Fertilizer
Corporation of India Ltd. was autho-
rised to sell 30% of the production of
fertilizers directly. From st October.
1967, this was raised to 50% and from
1st October, 1968 the entire produc-
tion of fertilizers can be sold direct-
ly by the Corporation subject to the
condition that the Government of
India will have the right to procure
upto 30% of the production at a
negotiated price.

(b) Yes. At present Fertilizer Cor-
poration has three production Units
at Sindri, Nangal and Trombay, Al-
most all the fertilizer produced by
Nanga] and earmarked for direct sale
has been and is being distributed
through Punjab and Haryana States
Co-operative supply and Marketing
Federations. As regards Sindri, dis-
tribution of the direct sale quota to
the extent possible is arranged through
Bihar State Co-operative Marketing
Union. Some sales have also been
effected to Co-operatives in U.P. and
private parties. In respect of ferti-
lizer produced by the Trombay Unit,
the distribution of direct quota is
being arranged partly by the Corpo-
ration's own Marketing Organisation
and agents and partly by Co-opera-
tives,
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(¢) Upto two months credit is al-
lowed to the Co-operative societies

on interest. But no interest is charg-
ed if payment is made within a
month.

Coal-based Fertilizer Plamt

1155. DR. RANEN SEN: Will the
Minister of PETROLEUM & CHEMI-
CALS be pleased to state:

(a) whether it is a fact that the
Director, Regional Research Labora-
tory, Jorhat (Assam) has found
methods for setting up a fertilizer
factory based on coal;

(b) whether it is also a fact that
he has already given his report to
the Coal Board; and

(¢) if so, the action taken by the
Coal Board in the matter?

THE MINISTER OF STATE IN
THE MANISTRY OF PETROLEUM
AND CHEMICALS AND OF SOCIAL
WELFARE (SHRI RAGHU
RAMAIAH): (a) to (e). Yes, Sir.
A copy of the proposal formulated by
the Regional Research Laboratory,
Jorhat was sent to the Study Group
on Assam Coal, of which the Chair-
man, Coal Board, is a Member. After
a preliminary consideration of the
proposal, the Study Group has re-
commended that a complete project
report be drawn up jointly by the
Coal Board and the Regional Research
Laboratory, Jorhat.

Charter of Occupational Therapist and
Physiotherapist Bill

1156. DR. RANEN SEN: Will the
Minister of HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT be pleased 1o state:

(a) whether wovernment propose to
introduce the Bill entitled “Charter
for Oeccupational Therapist and
Physiotherapist Bill” drafted some-
time ago during the current Session;

(b) if so, when: and

{¢) if not, the reasons therefor?

FEBRUARY 19, 1968

Written Answers 1786

THE DEPUTY MINISTER IN THB
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVE-
LOPMENT (SHRI B, S. MURTHY):
(a) to (c). Government have under
consideration a proposal to establish
a Joint Oeccupational and Physi-
otherapy Council by suitable legisla-
tion for the regulation of courses,
syllabi, examinations and recognition
of training in Occupational Therapy
and Physiotherapy. A draft Bill has
been prepared and the State Govern-
ments are being consulted about it.

fgt & dw @

1157, 1 HEHTT AT ACAT : F747T
ifeaw st wEe W& 9g a| e v
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Setting up of Thermal Plant in Punjab

1158, SHRI G. S. DHILLON: Will
the Minister of IRRIGATION AND
POWER be pleased to state:

(a) whether Punjab Government
has sent any proposal to set up a
therma] plant to generate 200 MW
of power; and



1787 Written Answers

(b) whether any decision has so
far been taken thereon?

THE MINISTER OF IRRIGATION
AND POWER (DR. K. L. RAO): (a)
No, Sir.

(b) Does not arise.
Children Allowances

1159, SHRI YASHPAL SINGH: Will
the Minister of FINANCE be pleased
to state:

(a) whether it is a fact that the
children ©vf the Central Government
employees who are reading outside
Delhi specially in villages (with less
expenses) are paid children allowance;

(b) if so, whether it is mlso a fact
‘that the employees of lower middle
classes whose children are reading in
Delhi are not given any allowance;
and

(c) if so, the reasons therefor?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI): (a) Yes, 8Sir.
‘Children's Educationa] Allowance is
admissible to employees stationed at
Delhi, as elsewhere, drawing pay upto
Rs. 349/- p.m. for their children re-
siding and studying in schools at out-
stations,

(b) and (c). Children’s Educational
Allowance is not admissible to em-
ployees in respect of their children
studying in their stations of duty. Tn
such ecases, educational =assistance
under the scheme of Reimbursement
of Tuitwn Fees, at the approved
scales, is given to Government em-
ployees drawing pay upto Rs, 600.

Import of Petroleum Products from
Rumania

1160, SHRI JUGAL MONDAL: Will
the Minister of PETROLEUM AND
CHEMICALS be pleased to state:

(a) whether any new agreement
for the import of Petroleum Products
from Rumania has been signed; and

(b) if so, the details thereof?
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THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM &
CHEMICALS AND OF SOCIAL WEL-
FARE (SHRI RAGHURAMAIAH):
(a) Yes, Sir, the Indian Qil Corpora-
tion have signed an agreement for the
import of petroleum products from
Rumania during 1968,

(b) The contract provides for the
import of about 75,000 tonnes of
Lubricating Oils during 1968,

Income-Tax due from Fruit Merchants
of Delhi

1161. SHRI ARJUN SINGH
BHADORIA: Will the Minister of
FINANCE be pleased to state:

(a) whether it is a fact that In-
come-tax arrears are due from fruit
merchants of Subzimandi, Delhi;

(b) if so, the names thereof and
the amount of tax arrears due from
each of them and the steps taken for
their realizacion;

(c) whether there has been any
complaints of tax evasion against the
fruit merchants and fruit commission
agents; and

(d) if so, the names thereof and
the steps taken by Government in this
regard?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI): (a) Yes, Sir.

(b) The names of the persons and
the amounts due from each of them
is given in the Annexure laid on the
Table of the House. [Placed in Lib-
jary. See No. LT-135/68]. Recovery
eertificates and notices under section
221 of the Income-tax Act, 1961 have
been issued,

(¢) Yes, Sir.

.(d) Since investigations are in pro-
gress, it will hamper these investiga-
tions if the names of the persons con-
cerned and the steps taken are dis-
closed at this stage,
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Peace Corps men for Family Planning
Programmes
11862. SHRI B. K. DASCHOW-
DHURY::

SHRI SRINIBAS MISRA:
SHRI SRADHAKAR SUPA-
KAR:

Will the Minister of FINANCE be
pleased tp state:

(a) whether Government have
sought the help of UK. and US.A.
Governmentg for more Peace Corps
men to work in Indian villages for
Family Planning Programmes; and

{b) if so, the response of the res-
pective Governments thereto?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI): (a) A reguest
has been made for 24 American Peace
Corps Volunteers for work in Family
Planning,

(b) The request was made recently
and the response is awaited.

Russian Aided Projects

1163. SHRI K. N. PANDEY: Will
the Minister of FINANCE be pleased
to state:

(a) whether it is a fact that he had
discussions with the U.S.5.R. Prime
Minister about Russian aided Projects;
and

(b) if so, the details thereof?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI): (a) and (b).
The Deputy Prime Minister met the
U.S.S.R. Prime Minister on 28th
January, 1968; there was, however, no
specific discussion on the Russian-
aided projects,

Eradication of Communicable Diseases

1164¢. SHRI CHANDRA SHEKHAR
SINGH: Will the Minister of
HEALTH, FAMILY PLANNING AND
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URBAN DEVELOPMENT be pleased
to state:

(a) whether Government have re-
viewed the progress made so far in
the fight against communicable dis-
eases in the country;

(b) if so, the results thereof;

(e) whether it is a fact that paucity
of funds has affected the working of
the programmes for eradication of
communicable diseases; and

(d) if so, the steps taken by Gov-
ernment to provide adequate funds
for these programmes?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVE-
LOPMENT (SHRI B. S. MURTHY):
(a) Yes.

(b) The progress so far achieved
under the various control/eradication
programmes of communicable disease-
es igs indicated below:

1. National Malaria Eradication Pro-
gramme.

The incidence of Malaria in the
country has been brought down from
10.8 cases per 100 fever cases in 1953-
54 to 0.04 cases per 100 fever cases
in 1966-67. The year-wise decline =
indicated as below:

1966-£~

0.04

1965-66

0.0§

1953-54 1963-64 1964-65
10.8 0.23 0.1
The present phasing of the Nationai

Malaria Eradication Programme Unite

is as follows:—

Attack Phase 68.50
Consolidation phase 121.61
Main!‘.enance phase 203.14

Total: — 393.25

2. National Filaria Control Programme

6.5 million people have been given
protection till the end of 1967-68.
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3, National Tuberculosis
Programme

427, T. B. Clinics are functioning in
the country. 34,317 isolation beds are
available in different States in India.
24461 million persons have beer
tuberculin tested and 109.48 million
persons have been vaccinated with
B.CG.

4. National Smallpox
Programme

61.75 million primary vaccinations

and 39426 million re-vaccinations
have so far been performed.

Control

Eradication

5. Trachoma

By the end of the Third Five Year
Plan period, the target of 5.54 million
population coverage in the warious

States was exceeded to 6.8 million, By

the end of 1966-67, a total population
of 11,414 million is estimated to have
been brought under Trachoma Con-
trol in various States.

6, Leprosy
182. Leprosy Control Units, 917.
Survey, Education and Treatment

Centres and 13 Traiming TUnits for

para-medical personnel have been

established.

7. Veneral Diseases Control Pro-
gramme

The number of V. D. Clinics have
increased from 142 to 261,

() and (d), Most of these schemes
are Centrally-aided and the entire
provision in made in the State Plans.
The Central Government provides
full assistance in the form of Drugs
and Equipment and 60% of the ad-
ministrative expenditure actually in-
curred by the States. The pro-
grammes could be more ambitious
and the progress quicker; but there
are obvious financial limitations, Every
Care is, however, taken within the
limited funds available so that the
essential requirements are covered.

Flood Control Schemes
1165. SHRI S. A, AGADI: Will the

Minister of IRRIGATION AND
POWER be pleased to state the
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amount set apart and released for the

Flood Control Schemes to Andhra

Pradesh, Madras, Maharashtra and

Mpysore States during the period from

1855-56 to 1967-68, State-wise?

THE MINISTER OF IRRIGATION
AND POWER (DR. K. L. RAO): A
statement showing the requisite in-
formation is laid on the Table of the
House, [Placed in Library. See No.
LT-136/68].

Irrigation Loans to States

1166. SHRI S. A. AGADI: Will the
Minister of IRRIGATION AND
POWER be pleased to state:

~(a) whether any loans have been

given for irrigation purposes to the
States during the period from 1853
to 1967;

(b) if so, the amount sanctioned
project-wise, with the rate of interest;
and

(c) the amount of principal and in-
terest due from the States?

THE MINISTER OF IRRIGATION
AND POWER (DR. K. L. RAO): (a)
Yes.

(b) A statement is laid on the Table
of the House. [Placed in Library. -
See No, LT-137/68].

(e} Information is being collected
and will be laid .on the Table of the
House,

Indigenous Drugs for Birth Control

1167. SHRI 5. A. AGADI: Will the
Minister of HEALTH, FAMILY
PLANNING AND URBAN DEVE-
LOPMENT be pleased to refer to the
reply piven to Unstarred Question
No. 759 on the 16th November, 1967
and state:

(a) whether the Committee ap-
pointed to consider the use of Indi-
genous drugs for controlling Birth
rate has since submitted its report;
and

(b) if so, the details thereof?
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THE MINISTER OF STATE IN
"THE MINISTRY OF HEALTH,
FAMILY PLANNING & URBAN
DEVELOPMENT (DR. S. CHANDRA-
SEKHAR): (a) Yes,

(b) L Organisation of Central and
State Committees for Family
Planning  through  indigenous
systems of medicine.

It was recommended that a Stand-
ing Advisory Committee consisting of
Vaidyas and Hakims may be consti-
tuted at the Central level and similar
Committees at the State level

II. Inclusion of Family Planning in

the Training Programme of
Graduates of Ayurved|Unani}
Siddha.

The Adviser in Indigenous systems
of Medicine may persuade Universit-
ies/State Boards or Facilties of
Indian Medicine to include the sub-
ject of Family Planning in the curri-
cula and syllabi of Ayurvedic|Unani-
Siddha Education in all recognised in-
stitutions. Similarly the Central
Board of Shuddha Ayurvedic Educa-
tion may be requested to add a chap-
ter on Family Planning in the curri-
culum and syllabus of Shuddha Ayiir-
vedic Education prepared by it.

TII, Establishment of Family Planning
Centres in Colleges.

As colleges of Ayurveda, Unani and
Siddha in general do not have ade-
quate teaching hospitals, the Com-
mittee suggested that necessary finan-
cial assistance should be given to
these colleges for the setting up of
Family Planning Centres. -

IV, Utilisation of Practitioners of In-
digenous Systems of Medicine.

The graduates of Indian Medicine
who had gone through the Concurrent
Course of Training were to be given a
further course of training in Family
Planning and appointed to man
Family Planning Clinics only when
doctors of Modern Medicine were not
available to fill the posts of Medical
Officers in the Family. Planning
- Clinies., The Committee recommend-
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ed that this proviso may be deleted
and all vacancies that may arise may
be filled by Graduates of Indian
Systems of Medicine also at par with
Graduates of Modern Medicine,

V. Propaganda on Family Planning
Matters,

It has been recommended that as-
sistance should be given for publica-
tion of journals on Family Planning.

VI. Research on Single Drugs and
Compound Formulations which
may be used as contraceptives,

It was suggested that g Central
Council may be set up for research in
indigenous medicines with reference
to Family Planning.

VIL. Screening of Recipes for Family
Planning.

For testing the efficacy of the drugs/
recipes received from Vaidyas &
Hakims and as recommended by a
Screening Committee, the Committee
recommended the establishement of
Clinical Screening Centres in varigus
parts of the country to undertake de-
tailed study of cases and history aof
the female, menstrual history, sexual
regimen, etc, before duration of the
treatment and administration of the
drug can be determined,

Ayurvedic Injection for Cancer

1168. SHRI S. A, AGADI:
SHRI VIRENDRAKUMAR
SHAH:

Will the Minister of HEALTH,
FAMILY PLANNING AND UREBAN
DEVELOPMENT be pleased o state:

(a) whether it is a faet that an
effective Ayurvedic injection has been
found to control Cancer disease; and

(b) if so, the details thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVE-
LOPMENT (SHRI B. S. MURTHY):
(a) No such remedy has been esta-
blished.
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(b) Does not arise,

Fake Notes recovered in Andhra
Pradesh

1169. SHRI 5, A, AGADI: Wili the
Minister of FINANCE be pleased to
state:

(a) whether it is a fact that mure
than ninety lakhs worth of fake cur-
rency notes were recovered from the
residence of a top ranking police
official in Andhra Pradesh capital by
ihe Central Intelligence Department;

(b) if so, the details thereof; and
(c) the action taken in the matter?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI): (a) No Sir.

(b) and (c). Do not arise.

wagfe wifen  snfedt & fawr-
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Economy Drive based on Cost Effec-
tivemess .

1174. SHRIMATI TARKESHWARI
SINHA. Will the Minister of
FINANCE be pleased to state:

(a) whether Government have
launched any economy drive based
on cost effectiveness as one of the
measures to overcome the financial
stringency;

(b) if so, the broad outlines there-
of; and

(c) how far it has helped in
securing a higher level of effeciive-
ness through a rational use of finan-
cial and manpower resources?
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THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI): (a) to (c). No
specific economy drive based on cost
effectiveness has been launched by
Government, However, before a
scheme is sanctioned, it is carefully
scrutinised with a view to examining
its necessity, exploring possible al-
ternatives, keeping the costs to the
minimum, and generally ensuring
optimum return for the moneys spent.
This is particularly so in the present
financial stringency,

Supervisory Cadres of State Bank of
India

1175, SHRI M. S. MURTI: Will
the Minister of FINANCE be pleased
to state:

ia) whether in view of the serious
discontentment prevailing among the
supervisory cadres of the State Bank
of India, Government propose to
appoint a high-power commitiee to
look into their grievances;

(b) if so, when; and

{¢) if not, the reasons therefor?

THE DEPUTY PRIME MINISTER

- AND MINISTER OF FINANCE (SHRI
MORARJI DESAI): (a) to (c). There

does not appear to be any serious dis-

contentment prevailing now among

the supervisory staff of the State

Bank of India. Settlement has al-

ready been reached in respect of a

number of demands of the All India

" State Bank of India Supervising Staff
Federation and some others are under

negotiation between the management

and the staff. In view of this, no

action by Government is called for.

Housing Scheme for Rural Areas in
Andhra Pradesh

1176. SHRI M. s. MURTI: Will the
" Minister of WORKS, HOUSING AND
"SUPPLY be pleased to state:

fa) whether Government have
chalked out any housing scheme for
the rural areas in Andhra Pradesh
-under the Housing Plan of the Cen-
tral Government for the year 1968-89;
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(b) if so, the number and names of

the Villages where the Scheme will
be implemented; and
() the amount sanctioned for the

same?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS, HOUSING
AND SUPPLY (SHRI IQBAL
SINGH): (a) No special scheme has
been formulated by the Central Gov-
ernment for rural areas in Andhra
Pradesh. However, Village Housing
Projects Scheme of thig Ministry is
being implemented in Andhra FPra-
desh as in other States and it - will
continue during 19§8-69 also.

(b) Selection of villages in which
Village Housing Projects Scheme is to
be implemented is left to the State
Governments. According to the in-
formation available in this Ministry,
the Andhra Pradesh Government are
executing this Scheme in 187 villages
out of 450 villages allotted to them.
The names of the selected villages are
not available with the Central Gov-
ernment.

(¢) The State Government have
proposed an outlay of Rs. 1:50 lakhs
for the year 1968-69.

Abolition of ‘P’ Form System
1177. SHRI R, BARUA: Will the
Minister of FINANCE be pleased to
state:

(a) whether Government propose to
abolish “P” Form system for the
Indians going abroad; and

(b) if so, the decision taken in this
matter?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE
(SHRI MORARJI DESAI): (2) N,
Sir.

(b) Does not arise.
Dame Safety Service

1178, SHRI R. BARUA:
SHRI N. K. P. SALVE:

Will the Minister of IRRIGATION
AND POWER be pleased to ztate:

(a) whether the constitution of a
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Dam Safety Service in the country has
been finalised; and

(b) if me, the details thereof?

THE MINISTER OF IRRIGATION
AND POWER (DR. K. L. RAO): (a)
and (b). A proposal to set up a Unit
under Central Water and Power Com-
mission for inspection of damgz s
under consideration,

Fertilizer Plant at Mangalore and
Haldia

1179, SHRI HIMATSINGKA:
SHRI T. D. RAMABADRAN:

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to
state:

(a) whether it is a fact that the
proposal for the (i) fertilizer project
at Mangalore, (ii) expansion of the
Trombay Plant, and (iii) setting up a
publie msector Plant at Haldia have run
into difficulties;

(b} if so, the nature of the diffi-
culties and the reasons therefor;

(¢) how far the delays in the vari-
ous fertilizers projects are likely to
cause g short-fall in the planned fer-
tilizers capacity to be achieved by
1970-71; and

(d) the steps taken to avoid this
shortfall?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS AND OF SOCIAL
WELFARE (SHRI RAGHU-
RAMAIAH): (a) and (b). The pre-
sent position of the three projects is
as follows. In the case of Mangalore
project, the party to whom the licence
was issued has modified the original
proposal and he has been asked to
give full details for further considera-
tion. The Trombay Expansion project
has been posed for assistance to US
AID and their approval is awaited. As
regards Haldia, the proposal was to
set up a fertilizer factory in the pri-
vate sector but the applicant Mis.
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Phillips Petroleum Company has since
intimated its inability to go ahead
with the project.

(c) Irrespective of the likeiy de-
lays, it is anticipated that the targe:-
ted capacity of 2.4 million tonnes of
nitrogen will be reached by the cnd
of 1970-T1.

(d) Question does not arise in view
of answer to part (c). The Govern-
ment are, however, keeping a clos2
watch on the progress of different
projects approved or under impleme:i-
tation.

Allotment of a Quarter in Rama-
krishnapuram to Open a Shop

1180, SHRI T. P. SHAH: Wil tie
Minister of WORKS, HOUSING AND
SUPPLY be pleased to state:

(a) whether it is a fact that a res:-
dential Quarter No. 558 in Sector 9
of Ramakrishnapuram, New Delh:,
has been allotted to some ghop-keepet
for opening a shop;

(b) whether it is also @ fact tha'
no market has been constructed in th2
gaid Sector so far; and

(c) if so, the reasons for giving
monopoly to an individual whereas,
no quarter has been allotted to any
other person for opening ® shop
there?

DEPUTY MINISTER IN THE
ﬁ'ﬂw OF WORKS, HOUSING
AND SUPPLY (SHRI IQBM:
SINGH): (a) to (e). s?mtai;te;u;h.,

of newly consiructe v-
:;:tﬁmsicwrs VIII and IX of Rama-
krishnapuram, New ‘
dents of these Sectors represented *
the Directorate of Estates }hat hr{:
shopping facilities existed. in t :;,
Sectors and they were facing gr .
hardship for purchase of gally nece_l
sities of life especially rationed cosu}
modities. They suggested that ?l s“e.d
able accommodation ma¥ be a oﬁvc
to Jan Sewak Consumers Coapei:: -.:“
Stores Ltd. in gector IX. Ksevedg -
view the difficulties experienced =
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the residents of those Sectors, quar-
ter No. 558 was aloltted to this co0-
operative store and mot to an indivi-
dual.

Sanction for the oonstruction of a
shopping centre in Sector IX of
Ramakrshnapuram hes alsoc been
accorded. Necessary formalities for
undertaking the construction work
are being completed.

weq W3 & 9 1 9
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Economic Situation

1183. SHRI D. C. SHARMA:
SHRI S, C. SAMANTA:
SHRI BHOGENDRA JHA:

Will the Minister of FINANCE be
pleased to state:

(a) whether any review has been
made of the economic situation in the
country,;

(by if so, the outcome thereof; and

(cy the stops taken or proposed to
be taken in the matter?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE,
(SHRI MORARJI DESAI): (a) to
(c). An analysis is being prepared
and will be supplied shortly.

Mcbile Liquor Bars in Delhi

1184. SHRI K. P. SINGH DEO: Wil
the Minister of SOCIAL WELFARE
be pleased to state:
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(a) whether it is a fact that mobile
liquor bars are being operated in taxis
etc. in Delhi at places like Con-
naught Place; and

{b) if so, the steps taken by Gov-
ernment to curb this illegal sale of
liquor in public places in the capital?

THE MINISTER OF STATE IN
THE DEPARTMENT OF SOCIAL
WELFARE (SHRIMATI PHULRENU
GUHA): (a) No. However, a stray
case regarding sale of liguor in a taxi
in Connaught Place was detected by
the Excise staff of the Delhi Adminis-
tration on the 27th January, 1968

(by Six persons involved in the
case, referred to in part (a) above,
were arrested and the taxi was seized.

Police ‘authorities and the Excise
staff of the Delhi Administration have
taken special steps to check the offen-
ces relating to illegal sale of liquor
and its drinking in public places in .
the capital.

Allowances to Staff Nurses working in’
Manipur Government Hospitals

1185. SHRI M. MEGHACHANDRA:
Will the Minister of HEALTH,
FAMILY PLANNING AND TURBAN
DEVELOPMENT be pleased to state:

(a) whether the working staff nur-
seg including Sisters and Midwives of
the Government Hospitals of Manipur
are paid the same pay scales and
allowances as their counterparts in
the Hospitals of Assam;

(b) if so, the details of the allow-
ances enjoyed by the nursing staff of
Assam;

f¢) whether it is a fact that the
staff nurses working in the Hospitals
of Manipur are denied a number of
allowances; and

(d) if so, the details thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (SHRI B. S. MURTHY): (a) to
(d). The information is being collect-
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ed and will be Jaid on the Table of
-the Sabha when received,
Mahi Project

1186, SHRI VIRENDRAKUMAR

SHAH: Wil the Minister of IRRI-

GATION AND POWER be pleased io
state:

fa) when the Central Government
gave approval of the Mahj Project;
_(b) when the Planning Commis-
sion gave approval of this project:
(¢) the-share of the Central Gov-
-ernment in the total cost of the Mahi
Pl‘OjE(.‘l;

(d)y when the project will be com-
_pleted; and

(e) the extent to which Gujarat
State will be benefited after the com-
missioning of this project?

THE MINISTER OF IRRIGATION
AND POWER (DR. K. L. RAO): (a)
and (b). Mahi Project Stage I (Mahi
Right Bank Canal) was approved on
22nd September 1965 and Mahj Pro-
ject Stage 11 (Kadana) was approved
on the 12th December, 1966.

(c) The entire cost of the project

is to be borne by the State Govern-
ment.

(d) The main portion of Mahi
‘Stage 1 is already completed, Exten-
sion of distribution system will he
completed during the Fourth Plan,
‘Stage II of the Proiect (Kadana) is
expected to be completed in the Fifth
Plan.

(e) The irrigation benefits to Gujarut
from the project will be as follows:—
Mahi Stage I
Mahi S age 11

(i) pi;cd_amun]
irrigaiion

(i1} Firming up and
exfension of
irrigation under
Stage 1. 6,37,600 .,

Work-Charged Staff of P.W.D.

Manipur

1187. SHRI M. MEGHACHANDRA:
"~ Will the Minister of WORKS, HOUS-
ING AND SUPPLY be pleased to
state:

(a) whether the Government of
Maniour have proposed the regulari-

4,60,000 acres

405905 5
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sation in service of the work-charged
stalf of P.W.D, Manipur;

(h} if so, tha details thereof,

(r) whether the Government pro-
pos? 0 extend the facilities of pen-
sion and gratuity schemes to the
work-charged gtaff who have render-
ed service for more than 25 years or
50; and

(d) if not, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS, HOUSING
AND SUPPLY (SHRI IQBAL
SINGH): (a) and (b). A proposal
has been received from the Govern-
ment of Manipur for creation of per-
manent posts in various categories in
the workcharged establishment to the
extent of 50 per cent of the posts
which had continued to exist for more
than three years as on the 1st April,
1967. The proposal is under conside-
ration.

(c) The question of extension of the
facilitieg of pension and gratuity to
the workcharged staff of the Manipur
Government is also under considera-
tion.

(d) Does not ‘arise.
Fertilizer Factory at Viskhapatnam

1188. SHRI K. SURYANARAYANA:
Will the Minister of PETROLEUM
AND CHEMICALS be pleased to
ctate:

(a) whether it is a fact that the
representatives of M/s. Inte.rnanqnal
“hemical Company of the United
States of America have visited Visa-
khapatnam recently to study 1_.he fea-
sibility of establishing a chemical fer-
tilizers factory in the private sector;

(b) whether Government have re-
.eived any representation from the
said company in this regard; and

(c) if so, the details of their pro-
posals and the decision taken by Gov-
srnment in this matter? .

MINISTER OF STATE I
T}II[-I'I}EMINISTRY OF PETROLEUM
AND CHEMICALS AND OF SOCIAL
WELFARE (SHRI RAGHURAMAIAH)
(a) The Government are not aware
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of any visit of the representatives of
M/s. Occidental Chemical Co. Ianter-
pany of USA to Visakhapatnam.
The Government are however aware
of the visit of the representatives of
M.s. Occidental Chemical Co./Inter-
rationa! Ore & Fertilizer Co. to
Visakhapatnam to explore the possi-
tility of setting up a fertilizer plant
there;

(b) and (c) No definite proposal has
so far been received from them.

HTEw aTaw fawra gleaT # am

1189. =t 7w fag watams @ #r
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Demonstration by Reserve Banmk
Employees

!190. SHRI DEVEN SEN: Will the
Minister of FINANCE be pleased to
state:

(a) whether it is @ fact that the
employees of the Reserve Bank of
India have demonstrated by way of
going on hunger strike and otherwise
on the 6th February 1968 in various
parts of the country protesting against
the installation of computers in Offi-
ces; y

(b) whether the employees of the
Life Insurance Corporation had a'so
joined in these demonstrations; and

(¢) if so, whether any instructions
are proposed to be issued to stop the
use of automations and ban its fur-
ther import?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE

(SHRI MORARJI DESAI): (a) Yes,
Sir.
(b) Yes, Sir.

(c) The Honeywell machine which
has already been imported and which
is being installed in the Reserve Bank
will undertake expeditious data pro-
cessing and serve as a better tool for
analysing important statistical data
and will not be ®u substitute for the
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existing clerical staff. It will neither
lead to job displacement nor block
promotional avenuesg for the existing
employees. No instructions of the
kind referred to are, therefore, con-
sidered necessary.

Trivandrum Airport
1191. SHRI C. C. DESAIL: Will the

Minister of WORKS, HOUSING AND
SUPPLY be pleased to state:

(a) whether the attention of Gov-
ernment has been invited to a press
report published in the Blitz of the
13th January, 1968 regarding scandal
in the construction of Trivandrum air-
port runway;

(b) if so, the reaction of Govern-
ment thereto; and

(c) whether any action has been
taken in thig regard against the en-
gineers who were incharge in super-
vising the implementation of the con-
tract and who have given safe certi-
ficate when substandard material is
reported to have been used in streng-
thening and widening of the runway?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS, HOUSING
AND SUPPLY (SHRI IQBAL
SINGH): (a) to (c¢). The informa-
tion is being collected and will be laid
on the Table of the House.

Import of Fertilizers from Japan

1192. SHRI NITIRAJ SINGH
CHAUDHARY: Will the Minister of
WORKS, HOUSING AND SUPPLY
be pleased to state:

(a) whether fertilizers have been
purchased from Japan at $75 per ton;

(b) whether Japan sold the same to
China at $53 per ton; and

(e) if so, the reasons for
extra amount?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS, HOUSING
AND SUPPLY (SHRI IQBAL
SINGH): (a) Contracts for warious

paying
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types of fertilizers were placed in
January, 1968 with the Japanese Sup-
pliers at the rates given below:—

(1) Urea : §75.20 per m. ton
FOB (Bagged)
(=$82.50 per in. ton C&F)
(2) Ammonium $36.00 pPer m. ton
Sulphate : FOB (Bagged)
(=$43.10 per m. ton C&F)
$31.00 per m. ton
FOB (Bulk)
(=#$37.10 pre m. ton C&F)
(3) Ammonium $37.50 per m, ton
Chloride : FOB (Bagged)
(=$44.60 per m.ton C&F)
(4) NPK 14:14: $65.10 per m. ton

14 Compourd FOB (Bagged)
(=$§72.20 per m.ion C&F)

(b) and (c). We have no informa-
tion that China has purchased fertili-
zer from Japan in the recent past.
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Credit from East European Countries

1192-B. SHRI MADHU LIMAYE:
Will the Minister of FINANCE be
pleased to refer to the reply given to
Unstarred Question No. 1522 on the
23rd November, 1967 regarding credit
from East European countries and
state the proportion of payment made
in convertible currencies under credit
agreements with East European coun-
tries under categories:

(i) cost of third country imports;

(ii) freight, if third country ves-
sels are employed with prior
approval; and

(iii) where there is a specific
understanding in the relevant
contract to this effect

ever since the rupee payment agree-
ments began to come in operation?
THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE
(SHRI MORARJI DESAI): Payment
in convertible currency has been made
towards cost of third country imports
against certain contracts placed under
the First Polish Credit and the First
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and Second Yugoslav Credits only.
While information in regard to actual
payment made is not readily avail-
able, payment in convertible curreney
has been made upto 19% of the cost
for ships but in the case of other
equipment and machinery, it has
ranged from 4% (four) to 11%
(eleven).

Freight usually does not exceed
8% of the cost of equipment and
machinery. No payment in conver-
tible currency hag been made towards
freight for transport of cargoes fin-
anced under the Soviet Credits. As it
is only the F.O.B. cost of equipment
and machinery that is financed under
the credits from Czechoslovakia,
Poland, Yugoslavia, Hungary and Bul-
garia, payment in convertible cur-
rency is made in case of shipments by
third-country vessels. Every effort
is however made to employ Indian
ships or those of the lending countries
so that payment in free foreign ex-
change is avoided. Thug the propor-
tion of the payments for freight in
convertible currency is very small.
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Koyna Tremor

1192-D. SHRI A. K. GOPALAN:
SHRI BHAWAN DAS:
SHRI VISWANATHA
MENON:

Will the Minister of TRRIGATION
AND POWER be pleased to state:

(a) whether the attention of Gov=-
ernment has been drawn to the for-
mulation made by Dr, B. K. Nayar
of the Counci] of Scientific and In-
dustrial Relation at the Geology and
Geo-physics session of the Indian
Science Congress at Varanasj that the
Koyna tremor was caused due to a
theremonuclear blest at almost the
same time near Leandro Canyan, New
Mexico, U.S.A., which is situated right
on the other side of the world;

(b) if so, whether Government pro-
pose to further investigate into the
matter; and

(c) if not, the reasons therefor?

THE MINISTER OF IRRIGATION
AND FPOWER (DR. K. L. RAO): (a)
to (c¢). The observations of Dr. Nayar
are under study by the Committee of
Experts appointed by the Government
of India on Koyna Earthquake, The
enquiry iz in progress. However, the
Preliminary Report submitted by the
Committee of Experts indicated that
the cause of earthquake in the Koyna
region is tectonic due to probable fault
in the basement rock underlying
balt formation and seems to have no
connection with the nuclear test in
USA.

12 hrs.
Re. Discussion on Situatiom in Bengal

SHRI H. N. MUKERJEE (Calcutta
North East): 1 am very sorry that
the Home Minister seems to be a
chronic absentee from this House...

MR. SPEAKER: He is in the Rajya
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Sabha. The other House is also there,
The hon. Member wants that there
should be a discussion. I have al-
ready said that there could be some
discussion . . .

SHRI HA N. MUKERJEE: You
know very well how deeply distur-
bed many of us are about this matter.
But I cannot understand why this
matter is being procrastinated, when
in one part of the country and a very
major part of our country at that, the
Constitution is in complete disarray
and everything seems to have bioken
down . .

MR. SPEAKER: That is exactly
why I have said that I would be al-
lowing a discussion . . .

SHRI H. N. MUKERJEE: But the
Home Minister is not here now . . .

MR. SPEAKER: I am not allow-
ing it now. The Home Minister has
got to attend the Rajya Sabha also
and now he is there . Ministers can-
not be expected to be only here all he
time, because there are two Houses
and they have to attend the other
House also. Perhaps, today is question
day for him in the other House.

SHRI H. N. MUEKERJEE: Since vou
have been pleased to refer to the
other House, may I sumbit that pre-
sence at the other House in so far
as the demand for a discussion of this
description is concerned, in preference
to presence in this House to which
alone the Ministers are responsible, is
something to which we have to take
exception? I do not understand why
vou are being generous to them and
you are allowing the other House to
have an earlier discussion in regard to
to a matter which disturbs us so
much . . .

MR, SPEAKER: There is no dis-
cussion there. I did not say that there
was a discussion there. I said that it
was question day for him there; per-
haps that is so, I do not kmow; my
information may be correct or may
not be correct. Perhaps, it may be
question day for him there.

Ministers can surely take care of
them selves and I do not think they
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need the generosity of the Speaker.

They have got persons here who can

take care of them.

So far as this matter is concerned,
as we have already discussed in my
chamber, we are going to have a
discussion but not here and now, I
shall fix the time . ..

SHRI VASUDEVAN NAIR (Peer-
made): A minority government is
continuing there with impunity.

SHRI S. M. BANERJEE (Kanpur):
Mr, P. C. Ghosh has been brought here;
Mr. Chunder is here. How long can
this continue in this manner?

MR. SPEAKER: The plane carries

him and he has come here. How can
this House stop it?
1 have already said that I am

allowing a discussion . . .

SHRI P. RAMAMURTI (Madurai):
Today?

SHRI S. M. BANERJEE: Allow a
disucssion today. We want to have a
discussion today. They do not even
answer our calling-attention-notice,

MR. SPEAKER: The point is this.
As I have said we are going to have
a discussion. It is only a question of
fixing time,

oY waT tq qea (feedt waw):
¥ 9 a1 &1 T a7 W qyHg qg
w47 78 wEfaw 7 == wE ...
(zgae)

MR. SPEAKER: That is exactly
what I have said. I have accepted
the position that we shall have to dis-
cuse this matter because it is an im-
portant matter.

SHRI KANWAR LAL GUPTA: It
is urgent also.

MR. SPEAXKER: Shri Ranga had
alse raised that question the other

day. Everybody wants that we should
have a discussion on this matter.

I just wanted to fix up the time 80
thet there is np clash of business. I
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have accepted it. We will get into

touch with the other side and let you

know when we will have a discus-

sion,

SHRI P. RAMAMURTI: Will we
have it today?

SHRI JYOTIRMOY BASU (Dia-
mond Harbour): Today is the sixth
day since the crisis started.

MR. SPEAKER: How can I ams-
wer on behalf of Government? Leave
it to me. I will see what can be done.
I have heard you. I know your point
of view, that we should have a dis-
cussion here and now, today itself.

SHRI P. RAMAMURTI: Sometime
today, 4 O'clock—I do not mind.

MR. SPEAKER: Let us see.

12,05 hrs.
RE: TEACHERS' STRIKE IN DELHI

SHRI M. L. SONDHI (New Delhi):
We are living in Delhi. There are
30,000 teachers on strike, But there
is the worthy Education Minister, who
has betrayed their trust, gitting so
complacent about the whole thing.

MR. SPEAKER: He has heard you.

st way W n@| (et 52):
wegy wgied, feedlt W8 dm@ gwd
g & SN grf STHEEET 2. ...

MR. SPEAKER: Will
resume his seat?

he kindly

SHRI JYOTIRMOY BASU (Dia-
mond Harbour): 1Is he going to
make a statement now?

MR. SPEAKER: We should get
along with the work.

SHRI M. L. SONDHI: Please ask

him what he proposes to do.

o HAT AT T AT AT FW
aroT faed s & e ) faee
gag g A E.....

SHRI M. L. SONDHI: Examinationg
are starting without the students.
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SHRI S. M. BANERJEE (Kanpur):

On a point of order.
S KT ATT TR : HEAH AL,

FY AT g1 AMEC HIT FI7 F AT E
fora 7 gw g9 waTA F IEW ! HIT
QIFIAT §EERgT 27 § w7 g
QT E A QT g A wwEm P
TEE

MR. SPEAKER: Will he sit down?

SHRI M, L. SONDHI: He is Vice-
Chancellor of a University. But here

in Delhi our education is comirg to a
stop.

MR. SPEAKER: 1 am prepared to
help you provided you co-operate
with me,

SHRI S. M. BANERJEE: On a point
of order.

MR. SPEAKER: 1 am on my legs.
Is it against my standing?

SHRI S. M. BANERJEE:

MR. SPEAKER: As regards the
teachers, I sympathise with them
whatever be their case. I do not know
the merits of this. Last time, I ad-
mitted it and the Minister made an
elaborate statement.

SHRI VASUDEVAN NAIR
made):

No, Sir.

(Peer-
He has gone back on that.

MR. SPEAKER: If necessary, we
will take it up again. The Minister
may make a statement,

SHRI PILOO MODY (Godhra): He
does not know either,

MR. SPEAKER: I am prepared to
bave another discussion some time.
There are s0 many important things
pending with me—the Bengal issue,
the Bihar issue, the teachers' issue,
the raillway accident at Lakhiserai;
80 many importamt things are there.
I have allowed one tomorrow; I am
allowing another the next day. We
can only progress in this way. What
else can I do? We cannot have a
discussion on all the subjects on the
mme day.

SHR] CHINTAMANI PANIGRAHI

FEBRUARY 19, 1968

Strike in Delhi 1818
(Bhubaneswar): If there is no time
to discuss in the House, allow us to
discuss outside also!

MR. SPEAKER: About the teachers’
issue, I hope the Minister has heard
you. Therefore, let us see. Let us
proceed in an orderly way.

SHRI RANGA (Srikakulam): In-
stead of our raising these issues from
time to time and asking for a discus-
sion, you may advise the Ministers to
make statements from time to time
on any questions that come to notice
that you consider to be of some im-
portance.

MR. SPEAKER: That is true,

SHRI S. M. BANERJEE: My point
of order is this, We tabled a call at-
tention wunder rule 197. Recen-
tly, the Rules Committee has amend-
ed that rule,

MR. SPEAKER: The point of order
must be concerning a matter which
is under discussion on the floor of the
House. Now we are not discussing
anything: we agre in a vacuum. The
question hour was over. I have not
yet called the Deputy Prime Minister
in connection with the next item on
the agenda,

SHRI VASUDEVAN NAIR: The
teachers’ issue is on the agenda.

MR. SPEAKER: That is over now.

SHRI S. M. BANERJEE: How can
you declare it over without hearing
me? My submission is only this, that
a call attention notice was tabled on
the question of the teacher’s strike
knowing fully well this is a serious
matter.

SHRI D. C. SHARMA
pur): I also tabled it.

(Gurdas-

ZHRI S. M. BANERJEE: I know
you are greater than I. That is why
You should keep quiet. Age should
have some consideration.

We tabled the call attention notice
knowing fully well thet it is not a
quesion of 10,000 teachers only.
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in Delhi
AN HON, MEMBER: We are also
interested.

MR, SPEAKER: The whole House
is interested.

SHRI S. M. BANERJEE: Kindly
give me a patient hearing for one
minute, (Interruptions)

SHRI KANWAR LAL GUPTA: I
will send the teachers to you.

SHRI S. M, BANERJEE: [ want
a ruling from you. Thirty thousand
teachers are on strike. In every schcol
there is a policeman,

MR. SPEAKER: You are making
a speech, it is not a point of order.

SHRI S. M. BANERJEE: You have
allowed a discussion every time, Last
time you allowed some question to be
raised, and the hon. Minister replied.
This situation is not a continuing
matter, This is a new situation. Even
our., calling attention is refused, I
do not know what course is left {0 us.
Teachers are going to be arrested,
they have been arrested already.

MR. SPEAKER: Will you kindly
&it down? There is no point of order.

SHRI S. M. BANERJEE: 1 tabled
an adjournment motion also on this.

MR. SPEAKER: The Minister has
heard. Let us see if he makes a
statement,

SHRI CHINTAANI PANIGRAHI:
May I submit that on this side also
we are interested in the teachers’
strike, and we request the hon. Minis-
ter to make a statement on that,

MR. SPEAKER: It is the demand
of that side and this side, both, that
the Minister may make a statement.
The whole House is interested.

SHRI D, C, SHARMA: 1 have to
make some observations. I stood up.
What has happened to my point of
. order?

1820

12,11 hrs.
PAPERS LAID ON THE TABLE

Notification Re: MNatiomal Credit
Council

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI): I beg to lay on
the Table a copy of Notification No.
F. 4(43)-BC/67 published in Gazette
of India dated the 10th February,
1968, announcing the constitution of
the National Credit Council. [Placed
in Library, see No. LT-110/68].

NoTrFIcATIONS REG: BENGAL FINANCE
(SaLes Tax) AcT, ETC.

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
K. C. PANT): 1 beg to:

(1) re-lay on the Table a copy
each of the following Notifica-
tions under sub-section (4) of
section 26 of the Bengal Fin-
ance (Sales Tax) Act, 1941
as in force in the Union ter-
ritory of Delhi:—

(i) The Delhi Sales Tax (Third
Amendment) Rules, 1967,
published in Notification No.
F, 4(83)/67-Fin (E) (1) in
Delhi Gazette dated the 19th
October, 1967. [Placed in
Library, see No. LT-1682/67.]

(ii) A copy of Notification No, F.
4(83)/67-Fin. (E)(I) dated
the 14th November, 1967,
containing corrigendum to
Notification No. F, 4(83)/67-
Fin, (E)(I) dated the 19th
October, 1967. [Placed in Li-
brary, see No. LT-2114/67.]

(2) lay on the Table—

(i) A copy each of the following
Notifications under section 159
of the Customs Act, 1962 and
section 38 of the Central Ex-
cises and Salt Aet, 1944:—

(a) The Customs and Central
Excise Duties Export Draw-
back (General) Tenwn
Amendment Rules, 1968,
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published in Notification
No. G.SR. 211 in Gazettee
of India dated the 3rd Feb-
ruary, 1968,

(b) The Customs and Central
Excise Duties Export
Drawback (General) Ele-
venth Amendment Rules,
1968, publisheq in Notifica-
tion No. G.S.R. 212 in Ga-
zette of India dated the 3rd
February, 1968.

(¢) The Customs and Central
Excise Duties Export Draw-
bhack (General) Twelfth Am-
endment Rules, 1968, pub-
lished in Notification No.
G.S.R. 213 in Gazette of India
dated the 3rd February, 1968,

(d) The Customs and Central
Excise Duties Export Draw-
back (General Thirteenth
Amendment Rules, 1968, pub-
lished in Notification No.
G.S.R. 214 in Gazette of
India dated the 3rd February,
1968,

(e) The Customs and Central
Excise Duties Export Draw-
back (General) Fourteenth
Amendment Rules, 1968, pub-
lished in Notification XNo.
G.5.RH. 215 in Gazette of India
dated the 3rd February, 1968.

(f) The Customs and Central
Excise Duties Export Draw-
back  (General) Fifteenth
Amendment Rules, 1968, pub-
lished in Notification No.
G.5.R. 216 in Gazette of India
dated the 3rd February, 1968,

(g) The Customs and Central
Excise Duties Export Draw-
back (General) Sixteenih
Amendment Rules, 1968, pub-
lished in Notification No.
G.S.R. 217 in Gazette of India
dated the 3rd February, 1968.

{h) The . Customs and Central
Excise Duties Export Draw-
back (General) Seventeenth
Amendment Rules, 1968, pub-
lished in Notification No.
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G.S.R. 218 in Gazette of India
dated the 3rd February, 1968.

(i) The Customs and Central
Excise Duties Export Draw-
back (General) Eighteenth
Amendment Rules, 1968, pub-
lished in Notification No.
G.S.R. 219 in Gazette of India
dated the 3rd February, 1968.

(j) The Customs and Central
Excise Duties Export Draw-
back (General) Nineteenth
Amendment Rules, 1968, pub-
lished in [Notification No.
G.S.R. 220 in Gazette of India
dated the 3rd February, 1968,

(k) The Customs and Central
Excise Duties Export Draw-
back (General) Twentieth
Amendment Rules, 1968, pub-
lished in Notification No.
G.5.R. 221 in Gazette of India
dated the 3rd February, 1968.

(1) The Customs and Central
Excise Duties Export Draw-
back (General) Twenty-first
Amendment Rules, 1968, pub-
lished in Notification No.
G.S.R. 272 in Gazette of India
dated the 10th February, 1968,

(m) G.SR. 274 published in
Gazette of India dated the
10th- February, 1968, contain=-
ing corrigendum to G.S.R.
1406 dated the 16th Septem-
ber, 1967. [Placed in Library,
see No. LT-111/68.]

(ii) A copy each of the follow-
ing Notifications under section
159 of the Customs Act,
1962: —

(a) G.SR. 222 published in
Gazette of India dated the
3rd February, 1968.

(b) G.SR. 223 published in
Gazette of India dated the
3rd February, 1968.

(c) G.S.R. 237 published in
Gazette of India dated the
1st February, 1968.
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(d) G.S.R. 273 published in
Gazette of India dated the
10th February, 1968.

(e) G.S.R. 277 published in
Gazette of India dated the
6th Februray, 1968. [Plac-
ed in Library, see No. LT-
112/68.]

Post Office Savings Certificates Rules

SHRI K. C. PANT: On behalf of
Shri Jagannath Pahadia, I beg to lay.
on the Table a copy of the Post
Office Savings Certificates (First
Amendmen) Rules, 1968, published in
Notification No. G.S.R. 137 in Gazette
of India dated the 20th January, 1968,
under sub-section (3) of section 12
of the Government Savings Certifi-
cates Act, 1959, [Placed in Library,
see No. LT-113/68.]

12,12 hrs
RAILWAY BUDGET, 1968-69

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA): Mr.
Speaker, Sir, I rise to present the
Railway Budget for 1968-69.

Beginning with the last completed
year, 1 am glad to report that when
the accounts for 1966-67 were closed
the deficit was reduced to Rs. 1827
crores from the earlier estimate of
Rs. 24 crores ag there was a saving of
Rs. 5.75 crores in Ordinary Working
Expenses. The saving was mainly
because less staff were appointed,
less ballast purchased and less re-
pairs to buildings and structures
carried out in the closing weeks of
the year.

1 wish I had a better account to
give of the current year. Hon'ble
Members will recollect that in de-
ference to the views expressed in the
House 1 had moderated my proposal
for increase in the Ordinary Third
Class passenger fares and exempted
foodgrains from the 3 per cent in-
crease in the supplementary charges
on goods, These two changes had
the effect of converting the nominal
surplus of Rs. 1.28 crores in the Bud-
get presented by me to a =mall de-
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ficit of about Rs. 2 crores, The esti-
mate of earnings from goods traffic
in the current year had been worked
out on the expectation of an addi-
tion of revenue earning traffic of 8}
million tonnes. But the trend of
goods traffic this year has been very
disappointing, due, no doubt, to the
current recession in the economy. Re-
venue traffic remained almost at the
level of last year up to the end of
August, but in September there was
a sudden drop of nearly one and a
half million tonnes, and a further
drop of another half-millicn tonnes
in October, leaving us with a short-
fall of about two and a quarter
million tonnes at the end of
October as compared to last year.
Traffic In November and De-
cember was a little better than last
year reducing the shortfall to 1.7 mi-
llion tonnes by the end of December.
On the subsequent trend of traffic
it is very likely that we will end the
current year with about one million

tonnes less of revenue earning
traffic than the 164.2 million tonnes
achieved 1last year, According-

ly, in the Revised Estimate I have
reduced the earnings from goods tra-
fic by Rs. 17 crores from the Budget
figure of Rs. 526 crores.

I may mention in passing that,
though this year has been very di-
flicult for railway operation in many
respects, the failure to achieve the
estimated increase in goods traffic
has in no way been due to any fai-
lures on the part of the railways. The
pattern of traffic flows changed with
the heavy import of foodgrains which
severely strained port capacity at
Bombay, Visakhapatnam and Calcutta
so that the Railways were obliged to
move supplies to the drought-stric-
ken areas of Uttar Pradesh and Bihar
from distant ports like Madras and
Kandla, which often involved the
movement of empty wagons overlong,
distances. Despite these difficulties and
handicaps the Railways were able to
move between April and November
1967 two million tonnes of foodgrains
to the scarcity areas from these ports
and were able {o meet fully and pro-
mptly all demands for the movement
of foodgrains, In fact, simce July
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1967, the outstanding indents fon
wagons have generally been less than
one average day's loading on the
Broad Gauge, With the further in-
crease in the capacity of the ferry
across the Ganga at Farakka and the
transhipment capacity at New Bon-
gaigaon and New Jalpaiguri, the
movement of traffic to North Bengal
and Assam has been free practically
throughout the year. Traffic between
the South and North of the country
and along the East Coast route also
has been moving freely, quota regu-
lations viea Waltair having been with=
drawn,

The rate of increase of passenger
traffic this year has been slightly be-
tter than was anticipated in the Bud-
get, but this will only make up for
the loss of earnings from the reduc-
tion in Third Class Ordinary fares
that I had agreed to during the bud-
get discussions. I have, therefore,
made no change in the Revised Esti-
mate of passenger earnings from the
Budget Estimate of Rs. 255.25 crores.
The changes in the estimates under
Other Coaching, Sundry earnings, and
earnings awaiting realisation are of a
minor character.

In the result, total gross traffic
receipts are expected to be Rs. 17.45
crores less than the budget of Rs.
847.00 crores,

Ordinary Working Expenses are now
estimated at Rs. 22.53 crores mure
than the Budget. Out of this, Rs. 1.65
crores for payments to Port Trusts,
is not an increase over the Budget
in a real sense but only in a techni-
cal sense, being due to a change in
accounting procedure; the real in-
crease over the Budget is only Rs.
20.88 crores. Of this, Rs, 2 crores
again is not in fact @ real increase as
jt is a part of the arrear rental that
became payable to the Posts and Te-
legraphs department for line wire
and cables after the framing of the
Budget. The balence of Rs. 18.88 cro-
res is made up of two items, the addi-
tional amount of dearness allowance
ot Rs. 10.62 crores and the additional
requirement of Rs. 8.26 crores for fuel
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The bulk of the increase under fuel,
as much as Rs. 510 crores, is due to
the increase in the price of coal from
September 1967 following decontrol
and Rs. 1.54 crores on sales tax on
coal, diesel oil and electric power re-
lating to the previous year. There
has been a saving of about Rs. 3 cro-
res on expenditure on staff and of
about Rs. 1} crores on fuel, due
mainly to traffic having been at a
lower level than was anticipated in
the Budget. But sundry imcreases
have offset these savings, It will be
seen from what I have said that the
increase of about Rs. 22} crores is
almost fully accounted for by post-
budget developments which were en-
tirely beyond the control of the Rail-
ways, particularly the increase in
dearness allowance and in the cost of
Tuel,

Since a reduction of at least Rs.
6 crores is now expected in the with-
drawal from the Depreciation Reserve
Fund and we have a difficult revenue
position, I propose to reduce the con-
tribution to the Fund from the Bud-
get figure of Rs. 105 crores to Rs. 95
crores. I also propose to reduce the
contribution to the Railway Pension
Fund from the Budget figure of Rs.
15 crores to Rs. 10 crores. Even so
the accrual to the Pension Fund dur-

- ing the year Will be Rs. 8.05 crores

and disburement Rs. 5.27 crores,

In the final result, we get a deficit
of Rs. 22.59 crores for the year,

While I have been maintaining una-
bated pressure on the Railway Admi-
nistrations to effect the maximum
possible economy in working expenses,
I cannot claim that the results achie-
ved could not have been better; and
1 have reason to hope that they wrill
be better in the coming year. But I
have to request the Hon'ble Members
to bear in mind what I had explained
during the budget discussions last
year are mnecessarily the limitations
and impediments in achieving any
large economies in a short peried. I
have the further difficulty that what
economies we can secure can take
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care of only a fraction of the inesca-
pable increases in vperating costs from
year to year. I need refer to only a
few of these. The Pay Commission's
scales having not yet stabilised, the
annual increments on the time-scales
have for some years been adding
nearly HRs. 5 crores to the wage bill
each year. The periodical increases
of dearness allowance now total up
to about Rs, 92 crores, the increase in
this year itself being as high as
Rs. 28.25 crores, Fuel prices also have
been going up steadily. From the
beginning of 1961-62 up to the middle
of 1967 the increase in statutory
prices, including cesses, was as much
as Rs. 7.62 per tonne, and following
decontrol the prices have gone up by
another Rs, 5 per tonne, so that the
pitsmouth cost of coal has risen by
nearly Rs. 13 per tonne over 1961-62
prices. The rate of sales tax on coal
increased from 2 per cent to 3 per cent
from 1-7-1966. There have also been
successive increases in the duties and
sales tax on diesel oil. On account
of these factors alone, the Railways’
fuel bill has risen by over Rs, 22
crores since 1961-62.

Then, in recent years there has
been the increase of about Rs, 10
crorers every year in dividend on the
Capital-at-charge. In this context a
word on the subject of capital im-
vestment on the Railways will be ap-
propriate. The increase in goods
traffic has been substantial, It rose
{rom about 44,000 million net tonne
kilometers in 1950-51 to nearly 117,00/

million net tonne kilometres in
1965-66—an increase of about 1.65
per cent, jn fifteen years. In the

earlier part of this I5-year period
capital outlay was relatively low,
partly because rehabilitation had
priority over additions to assets during
the First I’lan and partly because it
was possible “to pick up the slack”
in installed eapacity with compara-
tively small capita] investment. Thus
the average increase in the Capital-at-
charge during the First Five-Year
Plan was less than Rs. 29 crores a
year. As traffic increased further,
cheaper methods for increasing capa-
city were first adopted, like reducing
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the length of block sections, improved
signalling, providing ‘'more crossing
stations, or increasing the length and
weight of trains, and only when these
measures proved inadequate or could
not have given the required increase
in line capacity, were more expen-
sive measures undertaken, like doubl-
ing certain sections of lins or convert-
ing certain sections from Metre Gauge
to the Broad Gauge or building new
lines., In the Second Plan period the
average annual expenditure on capital
account rose to Rs. 110 crores and in
the Third Plan period it rose to about
Rs. 228 crores, the peak having been
Rs. 275 crores reached in the year
1964-65. Here I have to remind
Hon'ble Members of certain special
features of expansion of railway capa-
city. Firstly, the construction of new
lines or the doubling of existing lines
ete. have necessarily to take two to

four years for completion and com-
missioning, and since a number of
such works have to be always in

progress a large amount of capita] is
tied up in such works without yield-
ing any return. Secondly, increases
in capacity can rarely be tailored to
meet just the minimum required
from year to year, and when a section
ig doubled or a new line is built it
usually takes a few years for the
traffic to grow to the level at which
the additional capacity is utilised to
optimum advantage and the full an-
ticipated return realised. Lastly, line
capacity found in excess in any sec-
tion is not transferable to another
where there may be shortage. Thus
we have come to have such examples
as of capacity created on specific sec-
tions to handle the projected heavy
traffic of raw materials and finished
products of steel plants or the project-
ed large increases of traffic in coal
from East India to the West having
remained only partially utilised be-
cause the development of steel plant
traffic and coal traffic has been much
slower than was expected.

Ag soon as indications appeared
about two years ago of a definite
slowing down in the rate of increase
of traffic, capital expenditure was
suitably curtailed from the peak of
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Rs, 275 crores touched in 1964-65 to
Rs. 161 crores in 1966-67 and Rs. 150
crores in the current year, and this
in spite of increase in prices and costs,
Any further reduction in capital ex-
penditure would have been neither
feasible nor desirable. We have had
to pay due regard to the need for
maintaining a level of capital outlay
that would not lead to excessive idle
capacity in industry, particularly the
wagon building and other engineering
industries, to the detriment of the
economy. A planned development of
a railway system and capacity does
require sustained and steady capital
investment over a period of time, Too
great a reduction in the works pro-
gramme would further lengthen the
period during which the substantial
amounts already invested in the works
in progress would not yield any re-
turn and could prolong the existence
of bottlenecks which have been cons-
tricting traffic even at its present level

In the current year the Revised
Estimate of expenditure on works
chargeable to Capital the Depreciation
Reserve Fund, the Development Fund
and Reverme has been reduced by
about Rs. 19 crores, from the Budget
of Rs. 305 crores to Rs. 286 crores.

Thus, both the revenue and capital
expenditure has been strictly con-
trolled to the optimum extent.

While tlie economic recession has
certainly affected the budgetary posi-
tion of the. Railways, I am glad to be
able to say that the financial struc-
ture of the Indian Railways remains
sound, The deficit last year and in
the current year is not a working de-
ficit. The Railways have covered
working expenses and have not de-
faulted on dividend payment. They
have struck a bad patch due to an
unexpected pause in the planned
development of the economy, and to
meet this sitution they are drawing
upbn their dividend equalisation fund.
i.e. the Revenue Reserve Fund, which
was built up precisely for such a con-
tingency.

It can be a matter of some satisfac-
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tion and even pride to the Railways,
that in the last 16 years they kept
down the increases in the charges to
their customers as low as possible and
only just enough to give a surplus to-
cover the expenditure from the Deve-
lopment Fund on unremunerative im--
provements that could not bring a
return sufficient to justify their be-
ing debited to capital. They were able
to do this because during this period
although prices and wages had been
steadily increasing the traffic had also-
been expanding steadily and ap-
preciably, The increase in maverage
earnings in 1967-68 over that of 1951-
52 per tonne kilometre has been of
the order of only 50% and per pas-
senger kilometre of 38%. During the
same period, the price of coal has
risen by 115%, of iron and steel by
143% and the per capita cost of em-
ployees by 106%. This disparity
between the increase in costs and in-
crease in charges could be maintained
without a set-back to the Railways”
budgetary position only so long as
economies of scale accrued year by
year with developing traffic, As.
suppliers of a service like transport,
Railways are specially sensitive to
a recession in the economy. Just now
they are at a stage—which I hope will
be short-lived—when the gluggishness
of the economy has led to a temporary
stagnanecy in the growth of traffic. Un-
fortunately, at the same time the
burden of dearness allowance, ©of
annual scale increments, of dividend
and of prices of fuel, iron and steel,
and stores etc. continues to increase.
This is, in short, the cause of the Rail-
way deficit last year and this year.
and not any weakness in the Railways..
financial structure.

It may not be inappropriate in this
context to refer to the substantial
social burden which the Indian Rail-
ways carry, Fares charged for com-
muter traffic on suburban services are
extremely low—monthly season tickets
for certain distances are charged as
low as the cost of seven single jour-
neys at ordinary fares. Large con-
cession in fares are given te students.
There is the sharp taper built into the
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telescopic scales for long distance
movement of essential commudities

like coal, Thirdly, the Railways have
been charging low rates on a number
of commodities as a measure of ex-
port promotion. Fourthly, the rates
charged for the movement of fertili-
sers and the raw materials for their
manufacture have been kept very
low, as also the rates for the move-
ment of foodgrains. The Railways
have been carrying free of charge
foodgrains, fodder, clothing, blankets.
milk powder, medicines and salt to
areas affected by natural calamities
like drought, famine, floods, cyclones.
The amount of these concessions and
subsidies on goods traffic alone is
conservatively estimated at about
Rs. 6 crares per year. It is difficult
to estimate the amount of the con-
<cessions on passenger fares, but it will
not be an insignificant amount. In
-some countries it is recognised that
such socia] burdens are to be borne
by General Exchequer and not by
the Railways. The Indian Railways
can afford to bear these burdens in
normal years but in times like the
present they dop constitute a severe
-strain.

I now come to the outlook for the
year 1968-69, With the prospect of
a good agricultural year, an increase
of 34% is expected in passenger traffic
and passenger earnings have been
estimated at Rs, 268 crores. Other
<coaching traffic is not likely to be
higher than in the current year. On
a careful survey of the prospects of
goods iraffic for the next year it is
estimated that there should be an in-
crease of 6 to 7 million tonnes of
originating traffic. The estimates of
goods earnings is about Rs. 21 crores
higher than in the current year. With
an increase of Rs. 2 crores under
sundry earnings and a provision of
rupees one crore more for unrealised
earnings, Gross, Traffic Receipts
would amount to Rs, 864.5 crores.

Ordinary Working Expenses are
estimated at Rs, 614 crores—an in-
crease of Rs. 24.27 crores over the
Revised Estimates for the current
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year, This includes a provision of
about Rs. 5 crores for annua] incre-
ments; about Rs. 63 crores more for
dearnesg allowance for a full year at
the rates which have been effective
for only five months this year; a pro-
vision of about Rs. 3} crores more for
coal, diesel oil and electricity at the
higher rates that the Railways have
had to pay part of the current year;
of Rs. 2 crores for fuel for carrying
the estimated additional traffie; an
increase of Rs. 4 crores under ‘Repairs
and Maintenance’, most of which is
for overhaul of carriages and wagons;
and some other minor increases need-
ed for the additional traffic and assets
newly brought into use,

Appropriation from revenue to the
Depreciation Reserve Fund is proposed
at Rs. 100 crores and to the Pension
Fund at about Rs. 10 crores, The
provision for Open Line Works—Re-
venue has been reduced to Rs. 9 crores
as against the revised estimate of
Rs. 10.25 crores this year and net mis-
cellaneous expenditure will conse-
quently be about Rs. 84 lakhg lese.
The dividend is expected to be Rs, 11
crores more than in the current year.

These figures work up finally to a
net deficit of Re. 27 crores.

As T have already said, I shall con-
tinue to press the Railway Adminis-
trations to achieve further economies
in all directions, The ban on the
recruitment of staff to administrative
offices will continue and recruitment
of additional staff wil] be permitted
only to the extent absolutely neces-
sary for moving the traffic and for
operating and maintaining sections of
line and yards newly opened to traffic
and other new assets brought into use
during the year. Efforts for the con-
servation of fuel and other stores will
be intensified and so also for reduc-
ing loss and damage to goods.

The Railways will make an all out
effort to look for and nurse traffic in
the coming years so that mcre traffic
ijs secured and further diversion of
high rated traffic to other means of
transport may be prevented and
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wherever possible even lost traffic
won back to the Railways, In pur-
suance of the Railways’ policy to pro-
vide an increasingly customer-orient-
ed service, the setting up of a Market-
ing & Sales organisation in each zonal
Railway in recent months, will I am
hoping, turn out to be fruitful. These
organisations are manned by special-
ly selected officers and charged with
the responsibility of conducting market
research, keeping in touch with Trade
and Industry, ascertaining and meet-
ing their requirements and spearhead-
ing improvements in the Railways
service to their customers. Initial
results have been quite promising
A branch of this organisation is look~
ing after the development of Con-
tainer servises, which combine the ad-
vantages of rail and road transport
by providing an integrated service all
the way from the consignor’s premises
to those of the consignee, the Railway
looking after both the road and the
rail portion of the transport. The
consignor 4oads and locks the con-
tainer and it is only opened by the
consignee on receipt at his end. The
first container service on Indian Rail-
ways wag introduced in February 1966
between Bombay (Carnac Bunder)
and Ahmedabad (Asarva) with con-
tainers of 4} tonne payload hauled by
tractors one at a time to the rail
head and loaded four to a 4-Wheeler
flat truck, In December 1867 a con-
tainer service was introduced between
Carnac Bunder and New Delhi with
road units capable of taking two con-
tainers at a time. In November 1967
yet another type of container which
can be folded when not in use was
introduced in service between Gwa-
lior and New Delhi. The Railways’
Research, Designs and Standards Or-
ganisation at Lucknow hag evolved an
improved type of container capable
of carrying a payload of 5 tonnes
which can be used both on broad
gauge and metre gauge Plans have
been worked out for introducing con-
tainer services between important ci-
ties in the country. The service is
proving to be popular and it is hoped
that, in course of time, the Indian
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Railways will catch up with advanced
countries in extending the full bene-
fits of containerised transport to their
customers,

Super Express Goods trains have
been running on trunk routes for the
last two years. Some of these trains
are now hauled by diesel locomotives
and there has been a substantial re-
duction in running time. For example,
the run frem Carnac Bridge to New
Delhi has been reduced from 35 hours
to about 50 hours and that from
Wadi Bunder to Shalimar {rom 94
hours to 73 hours. In addition, a fast
diesel express goods train named
‘Freight Chief I' has been introduced
on the Centra]l Railway which covers
the distance of 746 Kilometres from
Wadi Bunder to Itarsi in about 17
hours and has greatly reduced transit
time between Bombay and area:
served via Itarsi such as Kanpur, Al-
lahabad, Banaras and areas bLeyond.

I have to revert to a gubject I had
touched upon while introducing the
last Railway Budget in Parliament in
May last year, that of the heavy
losses, amounting at a conservative
estimate to about six crores a year,
being incurred by the Railways in
vperating, several unremunerative
branch lines. Since then detailed in-
vestigations have been made of the
transport position in the areas served
by several of these branch lines and
1 have also been able to give more
detailed and careful consideration to
this matter, With rising costs =znd
little likelihood of traffic on these
branch lines developing any further,
the loss on operating them will pro-
gressively increase. The Railways
having run into a deficit in the last
year and the current year, and the
estimates of 1968-69 also showing a
sizeable deficit, as I have mentionea
a little while ago, every possible mea-
sure has to be adopted for eliminating
avoidable loss. I am, therefore, oblig-
ed to pursue very seriously the gues-
tion of closing down unremunerative
branch lines as speedily as possible.
The utmost care will, of course, be
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exercised to make a most judicious
selection of the branch lines for clo-
sure. We shall select for closure only
those lines which are operating at a
much greater cost to the economy
than would be the cost of carrying
the same meagre traffic by road trans-
port. Being fully aware of the popular
local sentiment that generally asserts
itself against proposals for closing
down railway lines, however economi-
cally justified this may be, I have to
appeal to this House, as I already
have to the Chief Ministers of
States, to give me itg fullest support
in implementing a proposal which is
based on the sound principle of pro-
viding transport at the lowest cost
and to the maximum advantage of the
economy. This will enable me at the
same time to achieve the jmportant
ebjective of cutting out a sizeable
loss to the Railways in their ur of
need, I have also told the State Go-
vernments concerned of my readiness
to consider any requests from them
for financial assistance for improving
or developing the road transport ser-
vices that may be necessary for filling
any small transport gap created by
the closing down of such lines,

With all the success that I can ex-
pect in achieving economy, cutting
out waste and improving earnings, the
estimated deficit of about Rs. 27 croves
in the budget year cannot be avoided.
In fact, much of this 1 have already
taken into account in framing the
budget estimates, The balance left in
the Revenue Reserve Fund after meet-
ing the deficit of the current year will
be about Rs. 21 crores. In estimating
an increase of 6 to 7 million tonnes of
goods traffic in the budget year [
am hoping that our economy will be=
gin to move forward again so that our
expectation of increase in traffic in
commodities like steel products, raw
materials for steel, coal, cement, ex-
port ores, etc, will not again go over-
board, as happened in the current
year. I could not be any more opti-
mistic than this. Further, we have to
sincerely hope that the high level of
agricultural production, especially of
foodgrains, expected this year will
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have a stabilising influence on the cost
of living and will ward off any further
increases in dearness allowance in the
budget year. But there is no evad-
ing the addifiona] burden of about
Rs. 5 crores a year on the wage bill
on account of annual increments in
the time-scales and of the Rs. 11
crores in the dividend, which I touched
upon a little while ago. Even in the
year 1969-70 it is unlikely that there
can be such a large increase in traffic
as will cover a deficit of the level of
the budget year and also meet the ad-
ditional burden of Rs. 16 crores. In
the circumstances, Hon'ble Members
will no doubt agree with me that it
is but prudent to adopt some measures
to bridge the gap in the budget year.

I shall now explain my proposals.
Firstly, I propose to increase the fares
for the air-conditioned class by 10%
and top raise the charge for air-condi-
tioned Chair Cars of the Deluxe Ex-
presses up to the level of the Second
Class fare. I do nmot expect any
diversion of traffic on account of this
increase, which is expected to bring
in Rs. 32 lakhs of extra earnings.
Secondly, I propose to levy a charge of
Rs, 4 per night for sleeping accom-
modation in the Third Class, whether
in three tier or two tier coaches and
irrespective of distance. So far as I
am aware, no country in the world
offers sleeping accommodation without
an extra charge for this extra facility.
Staff have to be posted in the sleeper
coaches in three shifts round the clock
to ensure that sleeping accommodation
is awvailable for those who have re-
served it. Moreover, the total num-
ber of passengers that can be accom-
modated in the three tier sleeping
coaches is less than in the ordinary
Third Class coach thus involving some
loss of earnings. An extra charge for
this service is, therefore, amply justi-
fied. I also propose to raise the
charge for Second Class Sleepers
from Rs. 5 to Rs. 6 per night. These
proposals are expected to produce
about Rs. 225 lakhs a year. Present
charges for parcels and luggage traffic
do not cover costs. As long as the
Railways were making profits on the

1836
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totality of their operation, the loss on
this traffic could perhaps have been
accommuodated, but in present eircum-
stances it seems necessary to bring
the charges for this traffic nearer to
cost by raising the surcharge by 10%.
Newspapers, milk and fresh vegetables
will be exempted from the increase
so that no excuse is offered for in-
«crease in the price of these articles
of necessity marketed in the cities.
‘The additiona]l revenue from this in-
crease is expected to be about Rs. 250
lakhs.

I propose to levy, as a purely tem-
porary measure until better times
come and the Railways can again
earn a surplus for feeding the Deve-
lopment Fund, a nominal surcharge
of § Paise on each passenger ticket up
to a value of Rs. 5, of 10 Paise on
each ticket of value between Rs. 5
and Rs. 15 and 25 Paise on each ticket
of walue above Rs. 15. Third Class
monthly season tickets will, however,
go up by only 25 Paise and First Class
by Rupee One. Hon'ble Members
must be aware that the Development
Fund, from which the expenditure on
passenger amenities is met, has been
exhausted, Tt received no contribu-
tion last year and none can be made
this year either, Expenditure charge-
able to the Development Fund Iis
being met by taking loans from
General Revenues of about Rs. 19
crores this year and about Rs. 20
crores next year. As recommended
by the Railway Convention Committee
and approved by Parliament, the ex-
penditure on users’ amenities is to
be of the order of Rs. Rs. 4 crores per
year. (Shri S§. M. Banerjee: This is
only going to cover the inefficiency
of the Railways.) The receipts from
the surcharge I propose to levy on
passenger tickets are expected to be
about Rs. B crores and will just suffice
to cover the expenditure on users’
amenities in the current year and in
the budget year.

With the minimum fare coming to
20 Paise, the cost of Platform tickets
has to be raised to that figure. This
should bring in an extra revenue of
Its. 34 lakhs.
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All these measures together will
bring in total revenue of only about
Rs. 13.4 crores, leaving a gap still of
nearly Rs. 14 crores out of a total
revenue deficit of Rs, 27 crores. To
fill this I propose to increase the exist-
ing supplementary charge on goods
treight by 3%, which should bring in
an extra revenue of about Rs 15
crores. Thig will leave a nominal

surplus of Rupees one crore in 1968-
69.

I shall now mention briefly a few
of the highlights of works which have
been completed recently or are now
in progress. The Pokaran-Jaisalmer
rai] link of 105 kms. undertaken to
improve communications with the
Rajasthan border and for the exploita-
tion of mineral deposits in the area
was opened to traffic last month. This
work wasg completed in a record
period of about a year. The Salem-
Dharmapuri section of 67 kms. which
is part of the Bangalore-Salem Pro-
ject was also opened to traffic during
the current year., The Bailadilla-
Kottavalasa railway line of 450 kms.
is ready and some iron ore for export
is already moving along this line.
Good progress has been achieved on
the Jhund-Kandla line. The Hindu-
malkot Sriganganagar line, the Dhar-
mapuri-Bangalore section of the
Bangalore-Salem line and the
Mangalore-Panambur section of the
Mangalore-Hassan line are expected
to be opened to traffic in the coming
year. Work on the Panchkura-
Durgachak section of the Haldia Rail
link has been accelerated to assist in
the movement of construction materials
for the Haldia port and is expected
to be commissioned in 1968-69 for this
purpose, The Kathua-Jammu rail
link of 80 kms, has been included in
the budget for the coming year at a
cost of Rs. 10 crorées as also an 80
kms. line from Cuttack to Paradeep
port to facilitate the movement of
two million tonnes of iron ore from
the Tomka-Daiteri area for export.
476 kms. of new double line were
opened to traffic during 1966-67 and
450 kms. more are expected to be
completed in the current year, Doubl-
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ing of about 950 kms. is at wvarious
stages of progress. Electrification of
404 route kms. was completed last
year and 351 route kms, are expected
to be commissioned in the current
year and 264 route kms. in the budget
year,

A new phase of modernisation of
signalling and telecommunicatlion was
inaugurated with the first multi-
channel microwave link on the Bilas-
pur-Anuppur section of the South
Eastern Railway during the year.
Work has started on the automatic
train control system being provided on
some sections of the Eastern Railway,
and route relay interlocking has been
commissioned during the year at
Howrah. Sealdah, Liluah and Kalyan
stations during the year. 192 stations
were provided with track circuiting
for greater safety of operation last
year, and 200 more stations are ex-
pected to have track circuiting of the
main run-through line by the end of
this year. Automatic signalling has
been provided on the Ghaziabad-
Sahibabad, Borivli-Virar, Thana-
Kalyan, Tata-Sini, Sitarampur-Mugma
and Villivakkam-Avadi sections,

Efforts to eliminate or defer im-
ports continued during the year and
foreign exchange to the extent of
Rs. 1.24 crores was saved, The Rail-
ways ussisled the Ministry of Com-
merce, the Siate Trading Corporation
and the private sector in their drive
for t.ue export of rolling stock. Com-
par>d and other equipment exported
sliock and olher equipment exported
last year, orders this year amount to
over Rs. 10 crores, production for
which will be spread over this year
and the next. Railway Workshops
are manufacturing five Metre Gauge
locuomotive hoilers for a foreign coun-
try and it is hoped that more export
order will be secured in future.

The Railways' Research, Designs and
Standards Organisation has been giv-
ing priority atiention during the year
to the improvement of technical
methods and supervision in the main-
tenance of track and rolling-stock, to

3173—10.
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effect economy in maintenance and
enable increase in speeds without sub-
stantial additional expenditure. The
Organisation has =also assisted the
State Trading Corporation  with
designs for export orders for wagons
and helped in the designing of con-
tainers for use within the country.

A Central Ticket Checking Squad
controlled by the Railway Board has
been operating in the current year on
the Northern, Central, North Eastern
and Northeast Frontier Railways and
has given a fillip to ticket checking
work on these Railways. Detection
of ticketless travellers on the Northern
Railway alone was about 13% more
than in the corresponding period of
the previous year and window sales
have gone up by 6.3%. It is proposed
to continue the vperation of this special
squad to check the loss of revenue
from ticketless travelling.

The working of the Railway Protec-
tion Force during the year resulted
in more recovery of goods stolen from
the Railways and the arrest of about
89,000 persong under the Indian Rail-
ways' Act and the Railway Protection

Force Act. The Force have also
rendered invaluable service in the
protection of passengers, railway

track, stations and trains during civil
disturbances in various parts of the
country and on the sections of the
Northeast Frontier Railway affected
by the activities of Naga hostiles.

Relations between the organised
labour and the Railway Administra-
tions were generally cordial during the
year and the permanent negotiating
machinery continued to function use-
fully, A Joint Consultative Machin-
nery for all the Central Government
employees was set up during the year
to promote harmonious relations and
cooperation between the Government
and the general body of employees.
The scheme has started functioning
at the National Council level and
steps are being taken for setting up
a Departmental Council at the Rail-
way Board level,
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[Shri C. M. Poonacha]

1 conclude with a sincere expres-
sion of my appreciation of the loyalty
and sense of duty exhibited by =ll
ranks of railwaymen throughout this
year in the face of grave p2rconal
risk in the riots and civil comumotions
in various parts of the country and the
lawless activities of train robbers,
dacoits and other anti-social elements.
Hon'ble Members must have seen the
v~ports of personal violence against
innocent station staff and running staff
on such grounds as delays to trains
for which they were not responsible.

- A matter that has been causing me
great concern is that Railways are
increasingly becoming the target of
attack and violence for all and sundry
wishing to ventilate a grievance, real
or imaginary, or to further an igita-
tion whether over the Jocation of a
stee] plant or the language issue, or
connected with a ‘bundh’ or a labour
dispute, inadequacies of rationing or
the activities of smugglers or, as in
one case, connected with the raising
of school fees. Concerted attacks
have also been made not vonly on
railway coaches but even on very ex-
pensive installations like the route re-
lay equipment at Howrah and else-
where, damage to which would para-
lyse the working of these important
stations and disrupt the life ot the
cities which they serve. It is only the
devotion to duty in the finest tradi-
tion of railwaymen. that has kept the
staff at their posts to keep the trains
moving in spite of the grave risks and
severe handicaps io themselves. I have
appealed to State Governments to
appreciate this position and give maxi-
mum protection to railway property
and railway personnel by the preser-
vation of law and order. I am sure
the House will join me in this appeal
and in thanking the railwaymen for
the fine job they have been doing in
spite of all these difficuties and handi-
caps.
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JAMMU AND KASHMIR REPRE-
SENTATION OF THE FPEOPLE
(SUPPLEMENTARY) BILL*

THE MINISTER OF LAW (SHRIL
GOVINDA MENON): I beg to
move for leave to introduce a Bill to.
supplement the Jammu and Kashmir

Representation of the People, Act,
1857,
ot me foed [(wW7) o womw

2w, @l Nfaez #97 agg 7
fodas oo femrd saw & dw fade
FCAT AEA § | IAST I ALE,
T faqas &1 waew gar 2 fw
aiferfiz mgq Far "fewrd w1 g™
@ o wod S fagm \ar
gl A g@ o w1 F fom wEd
29m 9 g wuT "gw am 3 F )

foewr &= gEmT St 9AE
gl FHA 91 IEH g 39
ofradm fRar ot gwrr =AE
wEEd T e A " @T 4
Iq I WEd A g &R [T
st ag aafen 5 grd o
wraed. gifweAi ®1 gAAT | SAE
ag gy ag W gfaur ffs erd
T FT W GEET FOU SEw f@ETE
it &1 gAars  FEfE AnEd
Y i FE FOW | TH T
oy FwER #1 fauE gwr A oF
Fa oW fFar @ SR SH
A & gra wfawc & faar gdm
#1 #1 6 g arfewrdt §FTTH
grd w18 F dEd Fsw X W=
gﬂhﬁ!gﬁﬂ1

*Published in Gazette of India Extra
19-2-1968.

ordinary, Part II, Section 2, dated
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g I M w7 A Afawre
W E am owE 2ar fedr o e
® foum awrHl, o Fe &
fagrr &wr & a1 wegroe @ faaw
FATE arafear are &7 faum awn
g1, faet iy fauma o &1 ag wfaw
gt & 1 g wfager £ 1 3edt e
W1 2@ § ) T O HEqe ®Y @
Fgr AT g

“The Supreme Court shall have
such further jurisdiction and
powers with respect to sany mat-

ters in the Union List es Parlia-
ment may by law confer.”

¥ 72, gfaw faee @9 3@
#ifad | gud qATa AR AT
wrawr § | gEfag w< Tw ® e
FIOHT & G &1 FE AawR
TEN 4T TH ACE BT HTAT GG FA |

ag T oAE A & .

“Elections to Parliament, to the
Legislatures of States and 1o the
offices of President and Vieg-
P:res{:den‘t; the Election Commis-
s510n.
ag @ ¥ e S afegrde &
sfuwT<t & 7ga amar & 1 fHT o I
FIIHTT FT TCHT 7 qg F137 7 foan
WL F197 71 A fagw wwdufas
T UTET & a<faens § WAT Wgew
ATEAT ¥ TR —Ugd A1 UF wifeAw
& I W o= 7gi 9 OF faw A
Fga fad o1 0w @ &% 93 F g
AT E 1Y ag g wwm o
FIvATE fager aor & ot TFmAr w9
gaanfi® Fm frr 9w # dg s
& frg ag ta T maw &

gA &g ®1 qiearie & wiaerd
® 7T A fo faare s wfgw ) W
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gal A o qfsmniT & ofawrd &1
gfawaw & FEFTA FY q1 7T g9
arfed a1 fadasw am & 1 gAY
wfer & afgwd &1 gom 7 F
T FTAT 97 TET TATA FT FTH FL ¢

™ fadgas & @9 2 g 9%
i :

“The provisions of sections 123,
124 and 124A of the Jammu and
Kashmir Representation of the
People Act, 1957, providing for ap-
peal to the Supreme Court from
every order made by the Jammu
and Kashmir High Court under
section 106 or section 107 of that
Act and for matters connected
therewith, shall be as valid as if
those provisions had been emacted
by Parliament.”

TaFT "aw@d ag § fF s wee
#1 faur @wT A 0F FTFTAT FIHFC
fomr skgm fam v qgroga s W &
fs 7 I @ dg avm o A e
gifsrardie § Fara wT g fear @
31 wEw ¥ wwaefi ¥ gAm-
SETAT & ATHA A4l ATH & | -
FwT HoaT faeg T aRaEn & wAE-
gifas InAgAT ¥ | TP KA [T
T 3 1 seATET A faw we A

sﬁm*:ﬁir%mﬁamq:m’f
ﬁwmmmma.&m
7@ Ty ¥ fF T wEre § A
ot aifaFrd § 39 oF AT e ar |
gafa ¥ grders amt diw w1 ¥ W
ST wTAT g7 At o faee A /s
fegram ¥ fom frm wit T
Fed ¥ @ fear ?

qfs o fam & ma § @i
gauttas ATHe g 30 &, g wg
W 9T TO wgF F1 pya il
st fer fadas & =g # e
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[t . famrdt] fom & ot & w1 gdwifas gww 7 @
g smef &, 1 fraw 7o gy O 1 O A T & v @ e
p e feft faer & At & "@qaf= A%

TEF TR = 97 g O3 qew
FY T % A § | TAfeT o are #
FE@ 7 F Srr | A oy 2 R
AT TH T 9% T ATAAT AT F AT
A Afam | qei wTeT @ WA ™
o I F | W' A AT qE P,
7% Tw fadgs ox Wi oamfa @ w7 #
1 mMifers A & w71 I g oo
FIE o7 faam awr gare sfysTed 0
FTHRAT FH40, A1 F TR a3 A87 F¢
HEAT | AT TAFI FIE AqT @faE
T § WX TeE w1 s wfuE
& &, A1 us 4 gfaar aar, wiE-
TTE wTAAl, FAET 9MET
THHI AT Y # & AfET o= aw a8
Afaar 8, 79 aF sew-weT f w1,
TFAT ATHTC R YA A F S
F1 gfafafue & a1 & T a@ =
sEaafrs &0 F0F gATe mtaErd
9¢ ATHAW FTH FI gATHA AgT ZAT
Tifgq # TE 39 39 & 9T W
HET &A1 9viET g

MR. SPEAKER: At this stage there
cannot be a general discussion. The
Speaker may permit a brief expla-

natory statement from the member
who opposes the motion.

=t wq fma: fraw 72 F AL
A1 oY Tgg FI LATAT % /I £ |
o FYE A qE A1 AF & qoT F
et %1 a9q T T FT gF¥AT ¥ WAL
st TigiET a1 o 1§ AH A
aA_T § A1 § I AAGT T
TFEATE |
MR. SPEAKER: If you want a full
discussion during this stage also, you
should have written to me. But this
is the only point, at the introduction
stage,
it vy foma : oo wémm A
w72 &1 avifas afgT 1 s fedt

Ffmrdramwy & & g @ faw &
IR QL agH FT T 2 qH4 ¢ |

MR. SPEAKER: That is what I
have read:

“Provided that where a motion
is opposed on the ground that the
Bill initiates legislation outside the
legislative competence of the

. House,..”

If you say that this House is incompe-
tent to legislate, naturally, I would
allow it, but how does it help if you
go into the merits now? That is
exactly what I wanted to know, If
you say it is incompetent, it has no
authority, legal or judicial, then wyou
can go into it.

SHRI RANGA (Srikakulam): My
hon. friend has read it out. This Bill
seekg to make us commit ourselves to
whatever has been passed by that
legislature and allow those provisions
and consider those provisions—sections
123, 124 and 124A and so on—as hav-
ing been passed by this House. 1t is
an extraordinary thing. It never hap-
pened before.

MR. SPEAKER: This is one of
competence.

o1 wree fagrdt areaedt (a=rAge) :
g AT AET & 1 WY FH AL WA &
FFAT H AT SIAT gFEH 19 F HIAF |
s 2 & fF wa wwe #r d5F A
g1 T o 37 OF ear2w A R r
AT IT FEATRN F T AT A faw
T ST T AZN FE qFAT 91 AT FH
gag & wiawra #1 ofdq & smar
IH F FT TFH FTAT Arar qfgqw faar
T 1 @z 997 q&1 g & O fem WA
wgEA I9 WiEAw F1 FHT T ST
fra o 729 % TR 9 01 9% AEART
o AT | W FEFWHT ]
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ofidl #1 giw FE F T0-AS
¥ geg @mT % AT SEeT
FTAT T Aed § FMT AR 39 AGT A
TESRT TN g1 adfgr | wwm T
fagma 797 7 5 FT 77 qEA IHW
gL FATA FT FTH TG HT AFATE

MR. SPEAKER: So, you are mnot
objecting 1o the introduction. But this
ought to have come here earlier.

ot wew fagrdt ataidy ;W
qa1 W F fag ag fagas avar
AF TG F | T AR TG A TG
STEATEW FT &H g1 AT 2 A OF 7447
frgas e darasa §

st 79 faqd : Jeg-FreAe fAam
TAT A WY gw fRar @ Ser aelE
T far s

SHRI RANGA: That legislature
had no right to pass a law on this.
Whey did they pass it, and this Gov-
ernment want us to accept all that in
the name of Parliament. We must
know the reasons.

it ®aT vy e (feer A7) o
o AgIEd

MR. SPEAKER: If each party wants
to speak, there is no end.

SHRI KANWAR LAL GUPTA: It
is no question of party.

MR. SPEAKER: It is very clear,
At the introduction stage. one or two
leaders have spoken.

st we fapmwt awwddt - oo
I9% I FIL AL qAT I T

Y KT AT A © HETH AT
# wTOET AT FIEEEAT F AR
138 1 a<w feamr amar £ &1 =
TF & -

MAGHA 30, 1889 (SAKA)
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“The Supreme Court shall have
such further jurisdiction and
powers with respect to any of the
matters in the Union List as
Parliament may by law confer.”

7T Fgar 3 5 90w F% #1967
ar ar feafeamT 3 &1 wigwr fah
qieaTHz 1 & A fram a3 g4
A T AT FAT a1 AT & oag aqT
21 37 fam S e o Ay A X
F 3 WA AGRA T T 5 q%T F
A § g FEEgwT & fadamw ¥ o

SHRI D. C. SHARMA (Gurdaspuy):
I only wanted to say this. Here, we
are to uphold the dignity of the Supre-
me Court; Parflament is meant for
that, and that is the only thing that
Parliament intends to do how. But
this Bill which has been brought for-
ward tries to take away that thing
from the Supreme Court. I cannot
understand it: how Parliament can be
a party to it. Moreover, Parliament, as
has been stated, is supreme and so far
as the Election Commissien, the Deli-
mitation Commission and so on  are
concerned, the Parliament is supreme,
The Jammu and Kashmir Legislative
Assembly tries to arrogate to itself
the power which really belongs to
Parliament. So, as a Member of
Parliament, I would be very unhappy
to part with this power which is vest-
ed in Parliament,

SHRI GOVINDA MENON: With
great respect to the hon. friends who
raised this obpjection, I should like
to submit that the objection is being
raised under a misapprehension
Rule 72, as you rightly pointed, refers
to the competence of Parliament, If
a Bill which is introduced or is sought
to be introduced is beyond the legis-
lative competence of Parliament, then
the discussion arises. Now, it is be-
cause the conferment of power‘of ap-
peal on the Supreme Court is solely
within the jurisdietion of Parliament
that this Bill is being brought here,

It is not as if we are abdicating our
function. What the Kashmir legisla-
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[Shri Govinda Menon]

ture did was to copy exactly every

wc_:rd of what was done by Parliament

with respect to appeals to Supreme

Court and it was done with the best of
intentions,

SHRI KANWARLAL GUPTA: Was
it legal or illegal?

Bill Introduced

SHRI GOVINDA MENON: So far
a8 they were concerned, they had no

powers.

st a9 fawd : 37 F1 a7 A
oY, f5T ¥t 30T OF #19 faar wi e
g 36 # dfede FA aer faw
o @ §, q€ SAsedegwTe & 1

SHRI' GOVINDA MENON: This is
not a Bill specking to give power to a

State legislature which it
does not possess. What
we are proposing to do is to

adopt that and make a part of the
Parliamentary leginafldn. In clause 2
we have said, sections 123, 124 and
124A° of The Ka®hmir Act. All this
objection will disappear if, instead of
the numerals 123, and 124A, we
incroporate the words which have
been used in those sections in the
Kashmir Act.

=t 7 fawa : F19R o' w=§i?
#AY WERG WA U FT AT a4 Au
F@ ! weqe wgrEd, uT fRdy oft 99
T IO AL AT @I E |

SHRI KANWAR LAL GUPTA: He
himself says, it is illegal.

SHRI GOVINDA MENON: I re-
quest hon. members to have patience
to understand what I say. As I said
the Kashmir legislature has no pewer.
It thougkt it had the power and said
that against the decisions of the
Kashmir High Court with regard to
the nuxmrous election petitions there
should be appeals to the Supreme
Court. In the interests of bringing
uniformity in the law regarding elec-
tions throughout India. including
Kashmir, it iz necessary to provide for
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appeals from the decisions of the
Kashmir High Court to the Supreme
Court. It is also necessary to give
retrospective effect. Otherwise, many
of those appeals will get time-barred.
What is sought to be done now is in
substance to pass legislation by  this
House with regard to appeals from
the Kashmir High Court to the Supre-
me Court. This House alone can do it.
Instead of merely giving the numbers
of the sections, probably it would be
better to incorporate those sections.
That can be done at the time of consi-
deration,, because this objection has
been raised. When 'l was going thre-
ugh this, I too was feeling that it
would be better if those sections are
reproduced here, instead of saying
sections 123, 124 and 124A of the
Jammu and Kashmir Act, which has
been dome for the sake of brevity.
Even so, it is not a matter of compe-
tence of this legislature. If this is not
introduced now and passed by this
Parliament, a large number of election
petitions which have already been de-
cided by the Kashmir High Court
would go without any appeals to the
Supreme Court. That is why this
House should exercise this power,
which this House alone possesses and
pass a legislation providing for ap-
peals.

In order to make this legislation
possible, we have modified entry
No. 72 of the Kashmir Order, by pro-
viding that Parliament will have
power with respect to that.

So, Sir, this is the objection, in
substance, raised by my hen, friend,
Shri Madhu Limaye and others, and
this refers to the way in which clause
2 has been worded. If the House so
desires I shall change the manner of
statement in clause 2, and 1 seek leave
of the House to introduce the Bill.

MR. SPEAKER: You are moving
for leave to introduce this Bill?

SHRI GOVINDA MENON: Yes.

=t 7w Fimd @ ag amw fom o
I F A1 fa7 ggreaw far o )
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MR, SPEAKER: I am asking the
Minister if he is takifig back the Bill

SHRI'GOVINDA MENON: I am
‘moving for leave to introduce the
Bill. At the time of consideration of
the Bill I will come forward with
-amendments to clause 2 as desired by
the Heuse,

MR, SPEAKER: The question is:

“That leave be granted to intro-
duce a Bill to supplement the
Jammu and Kashmir Representa-
‘tion of the People Act, 1957."

The motion was adopted,

SHRI GOVINDA MENON: Sir, I
introduce the Bill.

MR. SPEAKER: We will adjourn
now for lunch and meet again at
14.15 hours.

13.17 hrs.

The Lok Sabha adjourned for lunch
til] fifteen minutes past fourteen of
the Clock.

‘The Lok Sabha re-assembled ufter
luch at fifteen minutes past Fourteen
.of the Clock.

[Mg, DEPUTY-SPEAKER in the Chair)
‘RE: TEACHERS' STRIKE IN DELHIL

|} waT A1 et ( fawell #71) ¢
Jurerer waied, sy fa ¥ gAi O
S g A &, 9 & qan o g
ofere ¥ 7 ax I S w1 freeae
*< fomr 8, w09 8 W@ F=¥ A
g # 9@ &, § wq I E
91 A gATe A= FEE WE | T
ot qrare w afadt § AT w3
o9 @ § | 98 W g ana agh I Jord
o, e et A% 931 g wn fE
AMAT WY, T & gEd § T8 a4
oam ag q o
T g@  favwa v g ! femraw 3w
F <Y dww §, 9 W oot awi S g

Re. Teachers’ MAGHA 30, 1889 (SAKA)

Strike in Delhi 1852

& o1 © § 9T St Far W Ay
F fmar ar, 39 & @57 av fF oy
fanse #=w a7 &, ¥ fowit ws-
fafrem o &=d & w9 amadT
FF T, Afew I FrEara T
¥ ST CHFATH AT FT & 7 d=H
I &t 2 fer | fa=sit yomEe g A
T Fg W g v o d gu A fodiew
g wfgd, &% ¥ #% fgwraw w2w F
A dgw a7 §, § d=A EA A faey
arfed | afF a1 @Y @ 2 AR §6
Gt aE & | 9§ @r-uve WIET #Y
SEeW 8, TOWE A9EE T W E,
;ﬂ?‘"wgﬁf{ﬁﬁwﬁrﬁm

MR. DEFUTY-SPEAKER: He has
raised the matter, Let the Ministor
have his say.

=} $AT ATT AR ©  FA-CEAR
uefie 48 & @ @ |

HHT ®T4 q4y G970 qH} (%0 TA
qwn fag) - 57 F a ¥ o7 790 §9
R A 2, T o e
gAY & fF a W At § e
qIT & | A AT TR AW T B,
39 ¥ frem W o #Y W FQ

...

St e % FrETer avmadt (aeawe ) -
I 37 & FFw fF aw@=w 30

S ®IT O QAT qF A7 A
f& ag awaeq &= gom 7

MR. DEPUTY-SPEAKER: He will
convey the feelings of the Membeis to
the hon. Minister and request him
to make a statement,

SHRI KANWAR LAL GUPTA: Let
us rely on the good sense of the
Minister
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14.13 hrs,

STATEMENT RE. JAMMU AND

KASHMIR REPRESENTATION OF

THE PEOPLE (SUPPLEMENTARY)
ORDINANCE

THE MINISTER OF LAW  (SHRI
GOVINDA MENON): I beg to lay on
the Table a copy of the explanatory
statement giving reasons for imme-
diate legislation by the Jammu and
Kashmir Representation of the People
(Supplementary) Ordinance, 1968
under rule 71 (1) of the Rules of
Procedure and Conduet of Business in
Lok Sabha. [Placed in Library., See
No. LT-114/68.]

14.18¢ brs.

MOTION OF THANKS ON THE
PRESIDENT'S ADDRESS—contd.

MR. DEPUTY-SPEAKER: The
House will now take up further dis-
cussion on the motion of Thanks on
the President’s Address. Shri Moha-
med Imam will continue his speech.

SHRI J. MOHAMED TMAM (Chitra-
durga): Mr, Deputy-Speaker, while
resuming my speech. it is necessary
forr me to refer to the dispute between
Muharashtra and Mysore. The Gov-
ernment of Maharashtra has been car-
rying on an intensive propaganda and
campaign against the report and also
against the author of the report, as-
sailing his character and impeaching
his impartiality., I must refer to this
in view of the fact that this House and
the hon. Members of this House have
been denitd the privilege of discussing
this report, because the Minister of
Home Affairs has refrained frém keep-
ing this report on the Table of this
House.

I must make it clear that the Com-
mission itself was appointed on  the
insistence of the people and Govern-
ment of Maharashtra with satyagraha,
fast unto death and so on, It was the
Home Ministry of the Government of
India that selected Shri Mahajan and
appointed him as the one-man com-
mission. Though the Government of
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Mysore and the people of Mysore op-
posed the appointment of the Commis-
sion and opposed the reopening of the
border issued, as it would create fur-
ther confusion, the Government of
Mysore reconciled itself to the appoint-
ment of the Commission because, firs-
tly, it wanted that this dispute which
creted bad feelings should come to
an end and, secondly, the-person ap-
pointed was an eminent jurist. Shri
Mahajan has held the highest judical
post in India, being the Chief Justice
of the Supreme Court of India at one
time. He had also served in the
Boundary Committee that was ap-
pointed under Lord Radcliffe and had
good knowledge of the intricacies of
boundry disputes. In view of all this,
the Mysore Government agreed to this
appointment and offered all co-opera-
tion to Shri Mahajan in arriving at a
decision.

After the reorganisation of States
Mpysore was allotted some areas fromr
Madras, Andhra and  Maharashtra.
Mysore had its own differences with
Madras and Andhra, But they were
amicably settled. In fact, there were
serious differences with the State of
Andhra regarding Bellari. But we had
adopted the give-and-take policy and
we came to the decision. Since then,
they have been living very happily
like brothers exchanging  blessings
instead of curses, Our Maharashtra
friends deem it to be their mission to
grab as much area as possible out of
the area that has been allotted to the
State of Mysore. 1 must make it
clear that Shri Mahajan has
allotted a good portion of the terri-
tory from the State of Mysore to the
State of Maharashtra. Two valuable
and prosperous tracks, Nipani and
Khanapur have been given to the
State of Maharashtra. Nipani which
fetches a revenue of Rs. 2 crores to
the Government of Mysore and Kana-
pur with its rich track of forests have
been awarded, under the Report, to
the State of Maharashtra. But this
has not satisfied them. Their target,
from the beginning, is on the city of
Belgaum. In fact, they have rejected
this Report on this ground. They call
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the Report as a bundle of inconsis-
tenzizs; they accuse Shri Mahajan as
being contradictory, as being discrimi-
natory, and per verse. In fact, it is
very unfortunate that in the State of
Maharashtra, there is a good deal of
mudslinging against him and, I am
told, in some places, even his effigies
are burnt. This is rather unfortunate. 1
never expected that the Government of
Maharashtra would descend te the
level of an ordinary litigant who, when
he finds that the judgement of the
court is against him, will call the
judge by all sorts of names. About the
city of Belgaum, leave alone the
opinion of Mysore, leave alone the
opinion of Maharashtra, because we
argue according to our own conjectu-
res, the two highest judical tribunals
have examined the case and have given
their verdict that the city of Belgaum
must be in the State of Mysore. The
S.R.C, an eminent Commission con-
sisting of eminent people, allotted Bel-
gaum to the State of Mysore. Shri
Mahajan whose integrity and imparti-
ality is unquestionable also examined
it and allotted Belgaum to the State of
Mysore. I think we, as a disciplined
nation, must consider that the opinion
given by these two impartial tribunals
is paramount and impartial than the
biased opinion of each Government,
So, 1 submit, according to this, Bel-
gaum should be in Mysore and it shall
remain in Mysore.

MAGHA 30,

Now, the Home Minister has been
making it more complicated by adopt-
ing a novel method of obtaining con-
sensus of the nation. T do not know
what the consensus of the nation
means. It j8 a new theory, a new
device, a new manoeuvre, of extricat-
ing himself from the difficulties which
he himself has created. About the
language issue also, he wants consen-
sus. About the border disputes, e
wants consensus which was not heard
of beforg and which was never heard
of at the time of States reorganisation.
Even if yon want consensus, this is

not the time for that. He ought to
have obtained the consensus of the
people before the event, before = the

‘mischief was done. What is the use
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of obtaining consensus after the event
and after the mischief has been done,
If he wanted consensus, he should
have obtained it before the appoint-
ment of the Mahajan Commission. To
think of a consensus now is impracti-
cable and it is not at all possible, He
says that the consensus must be bet-

ween Mysore and Maharashtra. The
Chief Minister of Mysore
has openly rejected this

procedure of consensus. This consen-
sus is a thing which we cannot accept.
What is this consensus? Recently,
the Home Minister tried it by inviting
some persons who are either interest-
ed in this issue or who do not know
anything about it, This will not help.
I submit that this Report must be ac-
cepted in pursuance of the assurance
given. Though. legally, it cannot be
considered as an award, it must be
considered, morally, as an award, The
Congress Working Committee and the
Chief Minister of Mysore, Shri Nijalin-
gappa, came to an understanding that
the Mahajan Report and its findings
must be accepted and implemented
when the Commission was appointed,
I submit to the Government that they
must implement it and leave it to the
impartial judgement of this House to
make any changes. The Report itself
was published nearly eight months
back. It has not been placed before
this House. It looks very highly sus-
picious and goes against the Home
Minister. I appreciate the.position of
the Home Minister. He was the Chief
Minister of Maharashtra, He himself
initiated this border dispute. He him-
self was responsible for this, Now. I
appreciate his position. He cannot
take a stand against Maharashtra. 1
suggest that, the Prime Minister or
another Minister take up this question
and come to an amicable settlement.
Otherwise, Sir, to allow this question
to drag on like this will'be highly pre-
judicial to the country. If this
Report is  disregarded, we  will
have to appoint another Commission.
The same thing will repeat itself.

Sir, we are in a lamentable position.
There is the language trouble which
has a tendency to disrupt the country

1856
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[Shri J. Mohamed Imam]

and divide the country vertically, We
are in the midst of this trouble and
these problems are going on and grow-
ing. In this way, I do not know what
the future of this country will be. The
future is drak and uncertain. But still,
Sir, 1 am an optimist. I am an opti-
mist and I believe that things must
-get worse befare they become better.
“The nation is now divided as it has
never been divided before. I am certain
that this country will survive, that
India will survive. “The moving finger
writes, having writ, moves on and not
:all the efforts of the Government can
-gbliterate one word of it."

oft aw Twg awt (Gieg): s
wErm, & Wi et ot F miw-
W 9T SGE1E F SEIE T HHEA
< & oy @er gar § | WEAE
wregafa St & wow s § 3w
T AN GAEETEL, FOEIT & FI,
I9 H gEAaEHi W G & faw
farat 3 | S TEg @ETE ¥ ag Wi
@ @ 7 fF adw fem #1 wgeET
FwEsi T gewre faddt 291 & Aav
¥ g @5 #< fawre ¥ F fw damc
£ | SUTEE WEISE, 48 dga Avel A
2 ot § 99ie s § fr fadndt o=
w guE 97 oo faw § famm w97 )
TS FEEE, W F oA, 3w
T, W A TEUEAT, &@TY "N,
farm s o faew 260§ o
faferm 2= &1 g, o @ "we 7
2w & fag R amw @ Fgh famw
-HCAT TR |

wq F fgeee w3 & A H owq &
§% FgT ST W oA wiv d e
fguraer T & g @ F7 2= famw
s | Temf St OA s sifewmeer
¥ frsst srfagl & g &1 fa= ey
§ a1 fog Ta®] § 30477 F T8 |
R 93 Q7 TgIE WIWE AT 22
FAIT THA T G g1 2 1 AT FwT
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ot ¥ mfed Rw § 1 8T 1948 F
v fF a8 w2w S T 9v 99 aww
¥ gt famat A aw s Fag oF
BIET #T A1 97 4T A I T967 WIEd
HLHTT T U 419 6 2 fFw 9
9 1948 ¥ 0 F! AEEr 9 A" oY
@A W9 30 W@ ¥ | AW 1948 §
0 FTHATT 9600 WY 47 | AfdFey wrar

TE St T & g9 freg mw & a7

§7 wdve € § @ ¥ wiew go &
AffFT o & L 9 & WEdT ;A W
@ £ | fgEraw wEw AT waw AT ¥
UF AT F ARG aCHTL A Wi A §
I/ gf #z F @i fawr wmr g
¥aa wih T afer
s wfafagt st fom afowst
F waraar frar 2 s femrasr wiwr

qAWETH] FT FA T G gwar 2
f& 39 @ 2z #1 =t faar 9
orET WY OF 9IS 9w g 1 9uw
AT AT & e wrEnE &
g 1 agl w dwmfeEl & FE
arar &, wAw fAErr s g
gure fewras wEw ST S ggrEy
&7 & a8l qgTg AN a6 § | " 2w
# H # gmt FgIg AT AREEi
qr =2 g7 # | wifEerA #T e &
aFEA § A ITF G I F qFTIy
¥ om Wl &1 @1F FT FFiA I
Wit At areT #1 a9 FOAT 47 |
aw & oy dagt st 7 s fareafimt
% T & ot | fR A W oA we
AT A1 gAT AR S AW A T
& foir afemm 310 & sl oy xaT
AW F AT SAH F RIS 3w
F & grarfagt #7 ATT a9 o agr
qr FmY aggT AR W vy
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sma § g SO F g ¥ S
T 9g fo= 1 A0 I §, 7T &
HETAT F1 A TS &, F I FT AHEw
o gegfa £ aw faag 1 s
feme &1 710 FME T, GaA £ & A=A
IO T A Fiw F T IAFT AfAdg1
MABR A FTTFCATE 1 T ooy
ATeT FIAT §, IW AIW F 30 A€ AL
¥ quaR &1 fqaa & § Fg wwar
g f& wor o garT wRW gw qEg W
fava femrar & f& w9 w@aE &
forr gw 1% 1 GH a9 w0 F Ay
Fre @ ¢ fawd W oA oEA O,
am &1 wEvedr 9T fFEr aw o 62
w1 73 g1 g QAT 7§ W | g Wit
ey 2 1 g9 ea § fF gwrd w0
ar fer 9@ o) TR ¥ &
gara qar # faar wm o gaTd AW
g aGE & & | g ot fymEr
wiwr & foaw f& w1 o @98 samET
&7 2, fevraw 93w & qwidt ey
fergram &1 &1 § 79 o 0w #
o A Ft fawrea & folr § gqar F
F70 & | S BT FTE F AT T IFA
Az a7 9 A av, arfdwna 1 90
¥ w=T Wi IR AT W far § AW
o9 W AT AW AT W H A
AgEgH O & 1 F egafy o & AT
W @TFIC § #A FGW ATgaT
fe femmew 3 ¥ g7 wowd W
#oe faan wm AR feaaw szw @
o @ w1 awt far 9w

T fomaw ww & A= A
gga 20 w1 awd ¥
ERT ATHTC A ag ATH W ot 61
f& ot e & oo fawfor
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quT w@ T @R TAY ¥ geA
der & @ ¥ f5 s da @ fee
gEA 9T 9o Td a1 ATE a=q
ford sfmem aodw o1 @ £, T
| &9 a9 &1 AT | H ¥ 6§95
F AA W9 FAT qEAT E, AT AN
ot frdza & fF A s T s
gar faard #1 og=r g arfe f=d
1 a2, ¥ aow A1 o dar
3 it foeirerd 2, 97 90 FE A
wedt ¥ ¥ afs @g @ emr A
a7 |

Teafd o F awrd S qE
HEAL F e TR g #71 aghE
F ¥ fAu drvae g @F oo
AFLT T FT J9 F41 & | A8 AIST
@ & gEy getafrge o qaa
g AT gefafreem ® ot arfaat
#, 39 3T T § aEt 7w e
afeT weeTaTT #7 o afge 3 TR
T gAY AR § A7 AF & Fav FF gAY
g A W F FEr A7 fE A oEw T
1T AT FATT &G T AT A TH
W T W, T A A F e 6
AT AT 21 AT TF AT w®H A 41
g oF g for A fr gmar m
1T AT W | gETE |AT F g A
¥ At # A a ol ¢ e
WM R F
= &1 78, 4T g3 §F oeaw 4 g
&, W weni # #5 & dar e
" @} ¥ f frow dww ¥ agt s @
a1 %3 ¥ s T & AwT A O
zel #t gL § afwT F v w7 Z
fo wrgafe &1 goar o @ ag oeem
T HT &3 maT Ar

I qF T AT FZATL OF CF
% frromd, g g wgian s
AT A AfE TG aw wmwaq
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I A A Agad fauras == & W@
AT FEW FE A ag W 'wm
wE ¥ mE W T AE g A g
T AL AT AE O A g7 9
I AT J AwIL TATEIA T @Ar
ZEd © AT AT a9 ag gHT AoaR
wAqT A g AwAT g1 THARH
TeAfas  wieg@r A€ F gt #
g § e R s
fog =& 21w aF gl § wfE-
wET g1 & a9 aF ToATAA FT Ara qoTT
& ad

aw faw am &1 awfas
afeger =@ W g WK SEE
w fremr g sgma ag W@ R
f& o & Tofaw =€ A1 AR
¥, MR F oA A g F AR
o &t #1 dws ¥ gwifaw
e i AR oW ¥fmw
§ o' o1 oF s, foeaTd e
TAR A FE R W TN A AR
v § @ F wwa g fFagow
THET e F G E famd 9% qw Ay
HIATET, TFAT, F@EAT HIT AT T
I I Bl AFATE |

¥ ¢n frafed § 7@ a@ FT
eqT TEAT =rfed fF gane W F o=
TifeeT @ 99§ oz @5 E, S
T Tg ATd A9 § WA IA F W
9T g ISl B ST & g9
AATERT F1 GOZ A § A A
W F A7 FRWE FCAET § WK
a7 @z Fag FgAl oazam @ fE
Tar @M E | W owEw #
FE AaFAl FAAFTAEAE | HEH
id wg gAl 7, WEA A fow a0F ¥
gt ofz e g wgm & g fods
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q AT T E, WA ¥ alwi T
fasmaamTa #1 w=Te g1 ETE AT #Er
w ¥ ofFram & woga &1 e faan
W TR R | T ATH 97 gH AT
& @rg fa=r & g AT dEw
fome @ 4w g ufe =
W AT wESAT F1 gL FEA H 1AW
@AT §, AT TE@ATE | §= ¥ q€T
T g A |RfE ogwamE
£ 7 wegE A wrdt weETd gl
i fuFEw g oawdr § gEe faw
a0 ¢ & 7 wofan 9 @@ G
1 wiegar safem 3™ oA
HETOA & TATH &7 |7 qiiafes
¥ wmage FAE b fEee Zd
wFvE @A Sifgw 1 w@r A
o T ARAU FFH AT H
AT g I 3w g, wefufae
BWH  #EIN AT FC §, 7T
THEAU F FTAFIA 39 § 99 F A14-
FAwWE  TEAE 7 W iy
AT F4 T T8 1 ¢ a8 7 48
ot FEAT AR § IA F grow A 0f
STl At A et wfe & ar
H o= qgATE FAM & T@ A9 &
THTH R AR AT AT AT T FTEATHT
oife & ae & o= d3m § ot fr oife-
ferer Wies # oREWE ®ee #am
F & HifE T@r A F9 12aT 6 2
zafae & =ngat fF &l o /T
TRAU & AT AT I AR FT A
AFEET  FEAEL gHT AMfET 9w
qHH FET & A9 F fAU FTREET
F1E GF FTA a9 AT A1igY arfs srgr
w efafaegmm & @dmrd Wk
TEIT LI F G AT AR §
auTs F T IT L FT GO G A |

#oomr ggar agar fEoawm
F wex wy Am g WY f&
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T I FF &, T A E, AT
YT F9A § A F I F
&, AT G § A gady Ao T -
FAAT A F # AP 1w agarra
@ §, A wmy & owEe g §
AT F AT FA=RT TR A
ot afw towhm e
afrezd ot misfmoss & s o
el HEN WA AT §, T
T WAz Ard gt 73T FT
Ter & o fred A ¥ faams
gH O AT wrAvaE ANHd § qwr
7T HY FZ AT H OF qe qi9E
2, oy aeAfas dm fagaw § afE
fafes oifedi § v s & afe o
FTC o1 g FE AFT TG A0 47 ag
T[T F AT OF AT ATT AAT FIAT
RN ACETT Fl FH ATE H FIHAT 10T

39 F a2 & gafaw 9 F 3T
T § | WA 8 g faafae #
qart #1aw § fF 3ma aefw
T oqTfaq T F AW A GO &
OF 7% e 9L BT & | ST AT
FCATARTL &1 TATRTY Fi ared ¥ o
ag A9 4 47 | I F Ayafasw
A Ffqgram Naew ¢ fF
gak @& &g sy & gafes
daa< fomr & sEFRI @ AT IE |

A9 FT FIR! HCATAT AE AT T
HoAmEm & | FW A gH A
Ffaw faar gar & wdi s
AT AT & 1 gWTL g A
T TUAT AT T @ WA 43
7T FIT F AN W EW WAAT I/
qfers dF7 FT a@gET TR E W
agr A€ wwRE s dwT ¥
AERI A F IATF HHATT T gH
T FTOT A7 HIEr gg & fEan
qT3dT §9ET & TH T FIfwwr ErAv
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§ 9% 78 Yde wewTiard #7 e
T & fr gw aEafas da # Y aw feft
AR FAT 7 934 § | &7 G
w0 & fag a3 9@ geimf frax &
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At F ¥ Ao arfai #
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FEAfF @7 F wfrewer T
qRENE qA ¥ fw wesTa
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I F e HRIE H U A
WA s A wAe oA
FE FE AL A F oI aww
ol F12w FT IT @Gl B 3C
X | 3N & # wafy F fag gw v
3| wEw T |

I #1 AT qAFqT 7 F faq
WTHT &7 W1 HATH Feaqor & 1 ZAT
agd W ATl A WINT F AT H A
awqy faa faa faare sz g &
™ oo ¥ O® ft wIEe &
TF gAT [ A § o g
i & o waT g v § fF g
T WY qEAl 3T W= R e
qEA & AWM A IT W I AT
g1 9g T F19 @:T g WA MY
I & AF TUAT FE F U
g Ay A @ 3 fF
Iod W # dmd s wfrad
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&Y I 1 AT AT H 9 § T HAST AT
YT FT § 9 F99 CH AT FT § WL A
At sraae 1w Awfat s
HTHET S &1 A4 ST WYY T ATHAT 59T
T g A W 2 1 %@ ¥ faw
¥ g ag & i gar o wey s
FICAAT T gAT § 99 & qAraF g
wy & S§ F FEiet w7
JE@ TE ¥ W ATE &5
FICIAT T2 AT § I F w=w wrE
gwrgs fraromar @ & F wwwan
gfr sy afaw o werom @war @
Fifs =t g & § 3 ofeaniie X
ae fFar & 1 gT 93w & gafas
Frv afqQy & swa< AwTEl § S
FreT qF F7 o s H@ W
qan #% fear st @ ag Il
FT TSt W 31 9T § 1 ¥ W
% Fzw afadw § o@Ew & e
T o qF 3w g g1 g
Fox ¥ ot & fEE dea § St
av fr S#Y T Ay wvaet fom &
T aFds § A 9 qE i
aufeat ot 39 § @4 foF % 0w e
7 war fF g9 WM F T A AR
2w & o WA FT a9 W AT E A
e g1 A AfeT AU Fg FEr Ay
g fF Wi F Faw B AFT M F A
ST T FAT A A ey 0 fe
NI RIS FAAT AT RET O RIS q@TT
A& 2, et ax w9 O A
ardr wifgd | gw W 7w AR 2
o wmar faedt g 9y 9@ ardr afed
afew og o e & fF gare 2w &
O GEIF WIGT &1 | WG §RE A6
W T g9 F1 @7 aF A9 & a1 fy
& uw Gay war g W1 fFa gw A
Tt 9T Avelt @ AT 3w wrE
T AR ST & | AT e
it < S Y et Y S 2 R ey

FEBRUARY 19, 1968

Address (M) 1866

T AT T aad ava £ fgedt &
AT FITFE T AT QHT AL F A
f& ot 3w & aweft 7 el ar @%

ST FRT AT F FAT FY AH T
g hAm ¥, wrer e F Q@ g 7 w90
o Al ¥ Fgw oAEm, gty q
T AOA AE FAT AR AET T
%3 T W AE @ T 6 g9 e
F omam dofafmm m e & &
T 3Nl #7 gETH X @R A AT
AT A9F I wgA & ¥ AE A}
Tg 4@T FT T F IO FI, T
3 AN T FT A HGAT TSATE
Y fog s @E ) ToEe IT AT
o 39 gl &1 41 #1f I3Ew
8 7 I S TEAT &, A AT ATEA
g felr s & o A A R aw
Fa9 TF 49 I " g fEY A
qg A& FY W3 AFT AET qOAINEE
E I S T
@ T, gEE g I g F A
R | gEE T g ¥ A & fadr s
#1 et avg ¥ GeaeemeE foear o @1
g, WATF aalad dway fhg atg
Iawl  F@Eel IS A G OF
I W AWAAAATE | 99 dF T8
TRE H @ WA F I wE @
T AN E AT % ag AT ATA AT
e A favw s § o T
T g @ qEE i Ew
% oifeariz ¥ 3w 97 fuig femr &
TR @ follea &@ #f @
e @ g

oF J0 o & A% F O @
gee Hfww wmr ar w9 ag wEEr
fogem # fag faoma & 20
o fgg faowq #77 Y a9 ¥
Tk e fggem # oSt oeEr
B wraEE §, W 8 et ad
g T I 1 ® & gES W A 3
TR RE | TR I T
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faee o Wfeyr w@ifF . o
feg faowa s & o@d ot s
#1 feer faar T gam i SrEEwE
# ag uw @@ FEA ¢ 5 fowd g
AT F1 A qifEfes faw T
® ST & 1 wied o geEr g 9w
T feer s arel A SR
# ¥ faemm =ifg@

Wmdl  wEAFTe (@e)
sa g w1 e g  aw v
snfry T @ W } 7

ft Swa qat : gart wesaT #
HIT ¥ O HWET 9@ § | ITH gy
Frgfrez gIan shwdt gEar e
WA FE wAFm@E &
g O A seafagd
i gredfes avlm & & g gar
g wHm = w04 & art ¥ gy
TIT TG FGT | WIS AT § | T
frrez Ot w1 Sivafag FEe & Afew
Fgfl 2 5 Fw wvor rergdt &€t § @
T | 9% wEar & fF et wee
e 9, WA m # oaw s
F | g agm g ar g i o7
FTY g e g e s awrg 75 am
Fgar AUfed, F€ 7 F€ 7F w9 g
wrfgd, wafad A% 59 @ § &g

W ¥ AT UT GWEA § gl
g fF weg § A dvwrdr g,
I F ATg W G FT AT W
T § WK 9% 39 ¥ 919 6TE A
FE | AIWAAE WEA FT
g )owow ww (g 5 oww ogw
o @R e d AW W
e T fmw § @ W
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WA A fgame 1 g A€ faar
¥ e 1 o et F mfwar
& 1 & oY agi aw wga ¥ forg dare §
g T W soT AT e
TEr § wifs @@ sw W awe
FET § A 9 ¥ ANES AT IS
gl

T A WY ¥ @ T AEar
g % gwrt 3w 7 mfes feafy Y 32
T F fa¥ uenfy & 7 78 T
fair & | ¥ IWiT T § 5 AW
T I A AR | K IR
sYwiziz YA srag amw )
A7 A FaA oF I FTE gEw
fear &, ¥ vl o e A
a7 &R Awd wf 3, fw Ae
arr TE

# o ¥ e Tedfa eI E
gfawmn & fodr wfwr=m #@rg o

ot qEus A1 e ()
IUTSTE YT, FAT SAT ArAfAEE GTEY

FAR FRE G awm ! W
W &Y gamar S e )
MR, DEPUTY-SPEAKER: I may

explain it. I know you had sent it
individually, but your party has semt
the name of Mr. Hem Barua, So, I
thought he would be here. Otherwise,
I will call you.

SHRI LAKHAN LAL KAPOOR:
Shri Hem Barua has given you a let-
ter.

MR. DEPUTY-SPEAKER: Oh, I
see—Then I will call you.

SHRI SWELL
tricts): Mr. Deputy-Speaker, Sir, the
President in his address, among other
things, referred to the recrudescence
of divisive forces causing conflit and
violence and to the question of reor-
ganisation of Assam for which he
sought the co-operation of this House

(Autonomousg Dis-
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in order to arrive at a satisfactory
solution in the near future, Last
week, this House had a debate on the
situation in Assam in which, in the
words of the Home Minister, “this
nation had witnessed the most dis-
turbing exhibition of regional feel-
ings”” In that debate, certain views
have been stated; certain positions
have been taken; certain explanations
have been offered which 1 feel are
not the whole story and have not
helped this House and this nation to
understand the true mnature of the
problem in that troubled-spot of our
country in its proper perspective,
Therefore, without running the risk
of repetition, I would take this oppor-
tunity of reverting to these two
issues, because I consider them the
most urgent and most important not
only for the contimied peaceful
existence of that part of our countrv—
north-eastern India—but of the nation
as a whole. For, if this Government
and this Parliament fail in their duty
in doing what is right for that part
of the country, it will set in motion
a chain reaction that may threaten
the integrity and the peaceful exis-
tence of this nation as a whole.

The Home Minister, in explaining
the situation, had said almost every-
thing that could be said and that
‘could lie in the power of the Home
Minister speaking with relation to
the existing State Government, short
of saying that the State Government
was guilty of all that had taken
place in Assam and therefore deserv-
ed to get a sack, I shall quote from
what the Home Minister himself has
.said:

President’s

“l had mentioned this matter
to the Chiet Minister himsel?
that the local administration, the
local fhachinery, had completely
failed, that the Collector wanted
to enforce law and order, but he
could not do that. That is a
fact”

That is in one part of his speech. In
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another part of his speech,
said:

“About this question of reorga-
nisation and poster-campaign,
etc,, we were aware of it and we
have raised this question many
times with the State Govern-
ment and we had pointed out to
them that this was something very
serious. Some of us have had
discussions with the Chief Minis-
ter also on this guestion once
or twice, I must gay that it was
pointed out that possibly Gauhati
city itself might be the focus of
this trouble.”

1870
he has

In another part of his speech, he
has said:
“The Central Police Force,

whatever we could spare, was
present in other parts of Assam,
If they had a proper assessment,
they possibly could have made
use of it by sending the police
force there”

This morning, we had it from the
mouth of the Deputy Prime Minister
in answer to a question when he
said that he refused to give any
grant to the State Government of
Assam for the rehabilitation of the
affected people of the Gauhati viots,
because that was the result of what
the the State Government did not
do, or to put it in other words, it
was the work of what the State Gov-
ernment did.

Now, Sir, there are certain gues-
tions which come up to which this
house must have a clear answer
and this nation must have a clear
answer. With all these warnings which
the Home Ministry had given to the
State Government of Assam, very
pointed warning even pointing out
the place where the trouble
might occur, with all the police force
that the Central Government had
placed at the disposal of the State
Government and with all its own in-
telligence and the things that had
happened in Assam during the days
and the weeks and the months pre-
ceding the eruption, how was it, why
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was it, that the State Government of
Assam did not think it necessary to
take even elementary precautionary
measures to meet such a situation?
That is a question which has
not been answered adequately by
the Home Minister. [ think he
has answered it, but he did .not
say so in so many words, that
the State Government was derelict
in its duty, that the State Govern-
ment, for whatever reason, chosc
not to pay any attention to the warn-
ing given by the Central Govern-
ment and not to make use of the
police force that the Central Gov-
ernment had placed at its disposal,
not to speak of utilising its own
State police force. The second question
to which an answer has to be found
is, after the troubles had started
round about 9 o'clock in the morning
at Gauhati, how was it, why was it
that the State Government police, even
the ordinary police force that was
responsible there at Gauhati—and a
few furlongs away there was also
the military cantonment and near
about Gauhati there were camps of
the Central Reserve Police—did not
take any measure whatsoever to
intervene and to try to stop the mis-
chief? How was it, why was it that
it allowed the whole day a free hand
to the miscreants to go round as if in
a holiday spree, young boys, tiny
boys, going from one part of the town
to another over an area of 40 square
miles and to another place, 17 miles
away from Gauhati. carrying bot-
tles and buckets of petrol, spraying
the petrol into the houses and shops
of people and  setting them afire
without any kind of resistance what-
soever? How was it that these
things were possible? These are the
questions to which answers must be
found.

1 would leave it to the good sense.
to the understanding, to the power
of reasoning of the Members of this
House and of the Central Govern-
ment to put two and two together
and to find an answer. But I have a
better answer than mere inference,
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and the answer is that these things
were planned, planned not only by
the people who indulged in those
acts but planned by the State Gov-
ernment  itself, that these things
were done with the knowledge, with
the connivance of the State Govern-
ment. That is the answer. ] am not
indulging in a piece of imagination.

AN HON. MEMBER: Dismiss that
Government.

15 hrs,
SHRI SWELL: I am coming to
that. Here in my hand 1s a copy

of the Assam Tribune dated 22nd
January, 1968. This is the paper
which is supposed to be the voice,
the English voice, of the Assam Gov-
ernment, and the Assam politicians.
This paper says that on the 2lst of
January the Assam Pradesh Cong-
resg Committee, together with the
parliamentary party of the Congress
Party in the Assam Assembly, in 2
meeting at which the Chief Minister
himself was present adopted a cer=
tain resolution, giving a warnmng to
the Central Government that they
would fight against it and that was
tive days before the trouble erupted.
‘This is what the Assam  Pradesh
Congress Committee and the Cong-
ress Parliamentary Party decided and
said:

“that the APCC also took a
solemn pledge to stand by the
people and take any steps neces-
sary to maintain the unity of
Assam”.

To stand by which people? It knew

who were the people and what the
people were planning. According
to the Home Minister himself. he

had warneq them, he had told them
that Gauhati might be the focal point
of the trouble. After the Home
Minister had diiwn the attention of
the State Government to this state
of  affairs, the Government of
Assam together with the Assam
Pradesh Congress Committee adopt-
ed this resolution, taking a solemn
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pledge to stand by the people. Then,
further than that, as a follow-up of
this resolution, I have here in my
hand a cutting from the same Assam
Tribune dated 28th January, 1968
which says that the Chief Minister

of Assam, Shri B. P. Chaliha on the
lepublic Day, addressing a Republic
Day parade, where it is expected

hat the head of government and the
nead of the State would dwell on
natters of policy and generalities
relating to the welfare of the nation,
went out of his way and brought
in a controversia] issue and said this:

“If the existing pgeographical
homogenity was not maintained,
there could be no future, no
safety and no development in
the whole of Assam.”

No future and no safety,—a clear
warning that there would be no
safety in Assam; and no  develop-
ment—another clear warning that
those people from outside who have
gone to Assam in order to develop
that State by setting up trade, com-
merce and industry, those people
should be withdrawn, that Assam
does not need this development. Read
these two, the resolution of the
Assam Pradesh Congress Committee
and what the Chief Minister said,
in the context of what subsequently
happened a few days later at Gauhati
and the whole picture is clear,

T accuse the State Government
of Assam of knowing what was a foot,
particularly after the Home Minister
had warned them and of giving the
miscreants the green light to go on.
That was how it was possible. That
is the only explanation why it did
not use the police force, why it did
not try to intervene.

MR. DEPUTY-SPEAKER: He
should conclude now.

SHRI SWELL: Sir, I am very
much concerned with this problem
and 1 would like this House to under-
stand it. So, T would beg your
indulgence to give me a little more
time.
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Now, the Home Minister, in his
speech, has rejected a suggestion or
a demand made by certain Members
of this House that the President's
Rule should be imposed in Assam.
I wish he had not done that so non-
chalantly, so hurriedly. I can under-
stand that in a debate on the floor
of the House, he was carried away
with the desire to secure a debating
point or, perhaps, that he did not
have the previous chance to discuss
this matter in detai] with his own
colleagues and that he could not
just make a commitment in the
House., But I should have expected
of him that he shoulq have been a
little more self-restrained and he
should not have been so categorical
in rejecting such a demand outright.

I say that the President’s Rule in
Assam is a dire necessity because the
last thing has not been hearq about
what is going to happen in Assam.,
Everyday almost, when you pen the
newspapers of that area, you find
reports of acts of lawlessness within
the city of Gauhati, in the suburbs
and other parts of Assam, of people
being stopped in cars and beaten up.
of young people, going from one part
of the State to the other, telling
the non-Assamese to get out, tearing
down the sign-boards, whether Eng-
lish or Hindi, and ordering that these
sign-boards should immediately be
changed into Assamese. There are
reports of bigger troubles shooting
up and we do not know when these
troubles will overtake us again.

The question now is what is to be
done in these circumstances, to
ensure the safety of the life and
property of the ecitizens living n
Assam, I would submit to you that
any Government that rules anywhere
cannot rule, specially in a demo-
cratic set-up, like our country—this
is not a dictatorship, this is not s
monarchy—any  Government thatr
rules must rule not only with legal
authority but more so with moral

authority.
SHRI DHIRESWAR KALITA
(Gauhati): Can the President’'s Rule
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.Bive a guarantee to the non-Assamesz
.people? Only the people of Assam
can give a guarantee.

SHRI SWELL: I have very little
time at my disposal; I don't yield.

The Home Minister would like to
.leave the matter even now in the
'hands of the State Government. He
has taken shelter cleverly under the
appointment of a judicia] commis-
sion to inquire into the matter and.
he says, whatever the findings of the
‘inquiry, he shall have to take action
accordingly and if the State Govern-
ment is found to be guilty. it will
‘have to face the music, It sounds
very reasonable. It would have
"been all right if the situation can
‘wait. But the situation in Assam
«cannot wait. The gquestion now is
‘this. Can the State Government of
Assam, can the Government of Mr.
'Chaliha, impose its moral authority
on the people to keep peace and to
‘keep law and order in the State?
‘Can that Government of Mr. Chaliha,
that has been behind the miscreants
‘who went round Gauhati, indulging

in these acts of lawlessness, has
given them the green light, can
‘that Government that has got a sort

of secret understanding with these
‘people, turn round now and say to
these people, “Now, it is enough;
-stop these acts. If you do not stop
‘these acts of lawlessness, I am going
“to take strong action against you”™
In other words, Sir, if I drink and I
-am a drunkard and I turn round to
‘my friend who drinks and say Don't
drink, it is bad for you', has my
‘word any moral authority on that
‘person? He will not respect me.
"The position in Assam today is thus.
that the people who have indulged
‘in these acts of lawlessness and
hooliganism with the connivance of
‘the State Government will snap their
fingers at the State Government
‘because the State Government has
lost the moral authority to tell them
to stop and not to indulge in these
acts of lawlessness any more. That
ie one aspect which has to be ronsi-
‘dered,
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MR, DEPUTY-SPEAKER: The hon.

Member’s time is up.

SHRI SWELL: 1
some more time,

MR. DEPUTY-SPEAKER: He may
have a couple of more minutes,

SHRI SWELL: This is one aspect
which has not been properly consl-
dered by the Home Minister and
by this Government. Ang I wish the
hon. Members of this House to
understand this and to impress this
on this Government that the State
Government of Assam today has
entirely lost the moral authority
to impose its will on the anti-social
elements in that State. Then what
follows, Sir?. A deep feeling is there
among the wvictims of this act of
lawlessnegs. Then what about the
common people who have been the
witnesses of this most disturbing
exhibition of lawlessness, in the
words of the Home Minister? They
too have completely lost faith in the
machinery of the 5State Government
to protect their lives and property. I
may take this opportunity to tell
you, Sir, that we were much dis-
turbed in Shillong when all those
incidents in Gauhati occurred. 1
come from Shillong, from the hill
areas. After al] these things that
happened in Gauhati, a large number
of pon-tribal communities living 1n
Shillong, including my friends the
Assamese, have a feeling insecurity
that because these things had happen-
ed in Gauhati something might hap-
pen in Shillong also. They did not
have any faith in the State
Government and it was necessary
for us, under the auspices of the All
Party Hill Leaders’ Conference to
take out a procession on the 9th of
this month in 150 buses and trucks
full of our volunteers, to go round
in the City of Shillong, and tell the
people. especially the minorities. that
while the Government hag failed we
are here, We told them: “You
should have no fear of vour life and
propertv. We shall see that nothing
untoward hapoens to vou as long as
we are here” That is the kind of

want to have
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feeling that is there in Assam today.

I would like to speak on the reorga-
nisation question, but you would not
give me any time,

MR. DEPUTY-SPEAKER: He may
take some other opportunity.

SHRI SWELL: I will conclude now.
We can take care of the hill areas, but
what about the plains? The miscreants
would not listen to Mr. Chaliha and
his Government any more. The ordi-
nary people have no faith, and they
do not know what is going to happen.
What is going to happen is this, that
the people will defend themselves, I
have it on good authority that on the
26th of January when the trouble
started the main targets were the
Marwaris, the Sindhis, the Punjabis.
But there were attempts also to attack
some Bengali localities in Gauhati.
The Bengalis happen to constitute a
sizeable section of the population. I
am told that immediately 500 Bengali
young men organised themselves as a
volunteer force and were prepared to
defend that particular locality, and
that was how that locality was saved.
In Assam today that is the kind of
psychology—we cannot depend on the
Government, we shall have to defend
ourselves. And therefore, any kind of
violance, any eruption of violance in
any party of Assam will immediately
be resisted by the people. And when
it is done, the trouble takes a new
dimension, all groups of people fight-
ing senselessly against each other in
different parts of Assam. It is an easy
things for groups of young people to
go and burn up shops without any
resistance and the police force stand-
ing by. But it is different thing for
different sections of the people to come
to prips in a kind of violent struggle;
there is utter chaos in that State. In
a situation of chaos like this—and we
have heard of Pakistani infiltrators
and some sort of Chinese agents—
what guarantee is there that they
would not pitch in, in that kind of
disturbed condition?

Therefore, I say that if peace and
order is to be restored in Assam, if the
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security of life and property is to be
there, if we are to avoid any greater
development in the very near future,
it is necessary for the Government to
take immediate steps. If they do not
take these steps, they will be failing
in their duty, for which this House
and this nation has the right to cen-
sure them.

Just one word more. I have been
talking about the plains of Assam.
1 am not talking about the reorgani-
sation question, But I am telling you
this. So long the atmosphere in the
Hill areas has been peaceful. We have
been disciplined. We  have carried
ourselves in a disciplined manner, as
1 have told you just now. But we can-
not wait indefinitely. We are watching
very keenly if this Government is
going to surrender to this kind of
brow-beating and  blackmail by
hooliganism. If they do, I tell you
it will set a chain repercussion, not
only in Assam, but in the other parts
of the Hill Areas as well. We have
taken a solemn decision—we are a
democratic people—that if this ques-
tion of reorganisation is not settled
during this Session. things will take
a different turn. The Government
had said that they were going to
settle it in the last session. We have
waited. If they are not going to
settle it in this session, we have taken
a decision to launch direct actionr
against the State Government of
Assam to eject it from the Hill areas.

AN HON. MEMBER: It is already
there,

SHRI SWELL: When the comes,
you have a new element in the situa-
tion. and the situation will be well-
high beyond the control of this Gov=
ernment.

=t W 4wy 9ER: (HETIeTS )

IUTeTE  wERE, TeEafa o FF o9

# ufgamu & v gmae 23 &

YT T HWAT FTA R F II0F 1 39

TAEE 97 AR AIETT T (O ®

o & AT wE AIeEAQw Al # W7
graAT TEat E 0 emdfa St AEw
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TUT BIZ ®T § A1 92 A1IAT T4 F A
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FTOATHT AT AEN & 1 IWE NeW
# ot 5o fag & 5ta F79 &1 S,
&1 ag afegr 91 4 4, @@ a@
T8y wawr ® A7 Mg A fog
& fornr w87 wd, A fagre & @iy
w1 faamaT, 1967 1 gt aF A
g At 9r fF 7w § W e afdar
T fo? gu & 1 g &Y famr oo &1
qar & fF @ a1l afee &7 F0E
8% %7 dfag § =9 77 =T THr Aqr
FC A AT T L.

ot s ArA waT . Afga fee
FTqH | A |
ot MAAT AGQ : I & ; faw

AUG ag w9 BT T A F IT A
afdard, 97, @i F@1 T At
I 31 7 g |fag F1 wigr a1 379 W
arferat 4 wir W&, TETT FE ST @
¢ ot fom awg #1 W 3w A7
s F1 w0 TR E # =W W 1 9gh
=g ged H A0 &7 AFAT | AT IH
% amaws W1 mre Afaw & FET A
TETATAT §ATE TH SAA ° & fR F Awm
fie & =2 5% wwd A afz A
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Address (M) 1886

wrd at wiaar fec & §  afar w
WE = WA

et 7 # g2 ¥ s=qfaez @l
Y FTRA g§ 91, I|A TET 9T fwar
fF g wa Sl 9T FHE TR w0
frer =ifgm ) oo == @, Wi
Twdifas a9 ¥ € * F0 ¥ §
sre freorgad, oo got Fifoet & w4y
TS AT, W AT gH O T FE
2 4t g 33 & o o v § A oS
redt & 7 g gw 7 dfag # g
# firoar & w&r e fea 7 fagre
W owgrmar a| A o fEumogw
wasadt & age F foeet 9@
ZH waraeT # gIET | A gW WA AR
ARA, WEFTAT A qmEd 1 wifET
TR a2 IR FA fE 18 FAEd
F1 ATl 421, 18 FEQ FT g
1, afFa 3@ F Tz o1 Fifow w3
a1 f fedt ag & wfawam &1 g@m=
agrt 4 WA oy, dfed ad a@a g,
wF Agi Aaw1 Y fRr AT FwTT
fr . 3w & a7 I=q A st
FM F1 & F faan, N ag =7 fm
FA ¥ | 97T I T F7 § frgw
7 g2 %t firdt F1 4@ 7w, wEwe
T gl W= FET AEHET A T
Fam a1 < &g & fx gadr wiem
fex 7 a7 wf &, safay 57 1 g2 7
zw #1 % fafeex aamn ) @@l
maaT &1 fer & wfuse g w g
AT W g TEAET F1 ATGFRIT AEY 91
FTT F1 @ged &1, afeq fagre #
§ sfasre & far iy & f e 7t
71 fefoom sz awar & gafed oo 2=
71 fefom #7% &w #1 a@mr, 4T
@ A1 TG Fed @

% B WI9EF AEA UF FI2OA

TL ®T AT AEAT | ITHEF  GEA
qouodl ATF 8§ 3% el %2 W@
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g afw ams & fadfi e & o
qT @ a@ w W OE
o5t EW oaEWr ¥ w3 oar fF oW
THAHaTs! g1, THEr g, el gl
HT W UF &1 AT, OF & de femrs
M AR =g v &
W QAT AT q9T AT g 1AL
|HA ag 42 § aga guAw dzw ¢
1949 ¥ srfree aEdf & F1oma Jt
FEL A IFE G ITHH AT E —

“Offering a general definition,
of appropriate guerilla activities,
the document listed the raiding
of police stations, zamindar or
jotedar houses, ambushing police
parties to annihilate and collect
armg from them, the sabotaging
of enemy communication lines,
cutting of telegraph angd telephone
lines for isolating the enemy.”

Another leaflet declaring “Set
fire to the whole of Bengal..

Attack the Congress brutes in all
directions”.

FAFLH @ 49 ¥ FAfaee qEf Fv
wgpHee qET 9T | fRaw ¥ 9w @
# fear gm 9t & ¥ F A q@v
2 owm

Another leaflet declaring “Set
fire to the whole of Bengal . . .
Attack the Congress brutes in all
directions.”

Another leaflet declaring, “The
blood of our martyrs is calling for
revenge, The gaping wounds of
our prison-heroes cry for justice.
Forward to unprecedented mass
militant struggles. Forward to
storm the Congress Bastilles.”

s mwid @@ w (o) 0wl
A fFama 2 7

st gdiam 9w FEAEE
E;leﬁ#wzﬁwh%m%

MAGHA 30, 1889 (SAKA)

Address (M) 1888

S faar 2 | TR w1 ofdw
g 9T | TEAAE q A THE X )
frama &% g & "o & Afaam

Mol mem g 5 aq s oF
& dat @ 9 I deF & ganfaw
W AT & W 0g W ¥ A e
¥ 99T AT & | A e X A FAT
TEFT AT ALY G ¢\ AV o H X gy
w3 FT &g w0 @A § 5 ORA
i & fade == & 3a Sl
& ¥ 37 foall & ot fs seafrer adf
g w1 9t fF FHafaen & a9 71 g1
TgT T9F T § afew g7 & SanT wwa
R fe 3w & g ed, o
A AE & Wi ag W gEe am
WA W & Fa9 gEfsg g
gq 7 2 frgw Aaraw gL § I
amg 7 & faer wew ar & W 2
a1 &4 &, o g79 & qafaw § v
#0 &1 ¥ a8 g F0dgw 5 19
T o gF —
g9 wrg A W € a1 g A0 § g
qg FeA AT FC & a1 =21 AFY g

ft A0 TET WAL () wowe
wgred, ¥T " faa o sesia St
ATed F AETATT LAt & WIgw 9T 1
T F1 9519 g9 fear & sasr afz
# @de T qFaT a1 wR a7 @9 gl
afed w i 7= weEE & 6 & e
THAA T A OATT T AT GGG
Fifs wregafa ot & wmw i F & o=
fadt % am w71 75 € o1 i gw fer
20aaf F AT sm &

- SeAET MR IR, WL F9 H A A AT
i gE &1 99 & g9 w=w ww v
s #¥ar g at # #18 yewmier amr
T 9AA AL FT 72T § AfCF IH IHH
TET AT W OAAW FEAETE | IACH
Ffign a1 =feor § FFT AT F AT 9T,



1889 President’s

[ duit wwe o )
Fgl AvwAfaFaT F ATH 9%, FE
STHITET & A9 97 9131 /X 907 9946
ge & AR ¥ St 3w 7w, S
AT WA H AT | A T AEEEA
# f& wezafa & wmow T 3T 9w W
w7 4ET 1 7 Fufy el &1 qmer
TES FO9 FOT 21 297 4% FHT |

HHTR FT HZAH] F A H gEr
T T T2 € 597 E ) e fawm
T T SEAE T, T A HET
oiw & 3@ @ g fF o foms aem
e @ &, Teufa § W o3, 7 S
HqET F1 G2AHl F1 9=t fFww famr
T T FFA | A TF § W AL T4
97 HIT AT H9AT qrEt § T@F
a1, #4 S TG AT @1, 39 9T FAY
favamw 4&F gan w0, Ffew &7 7@ aw
W1 F® J@1 AT A TE GAT AN FAWAT
wg &1 71 T feg & 7 g
Ui T HTIHT HHT 7S] ST AT |

w4 7@ a # famm w4 & i amr
9% FAF A wEfa &7 TEAE g,
n# T a7 o o A% E T oAt
AFET WL gATL AT FIAT T A
o A 9d 39 @ A e @ R
g Al FI AT aFes, g5, g
wa & &€t fawn w1 @t fawg &, 97 @y
gt fF 26 a@c 71 o faw 5 &w
AT T ST A §, gEi
HE T HGW WUNIA ZET | gE;
WEA G F1 Fa7 TEARE F e
¥ g1 wfedi & mfess & sarr =)
war afcF S8 G0 a9 N7 & s=m
war | 7%, 4 g A wE &
W ¥ waAEl & e, fome fE
o a1 fF 39 43 1 @ F9 W%
g% (w5 dqfmad & W@ |

FEBRUARY 19, 1968

Address (M)

weny qEEd, Sar #4 war fF ody
gAY ¥ w1 gmfa # oafy
gAY &, AR FT TAFAE grAv § AHT
gH Sast famm T 1 3Ew Wi
it wafa F F7 W & 39T 2 2@
g1 '

UM § A 9EAE g% #T IAE
<18 faenfadi &1 < a1 ? Fr agr
9% g ST 924 gF IA% S wrdrgar
T WEAT FOIATT TAT 4T 7 AT
T 9 FT FI0 =A@t w1 A9
ar a1 4T grfaat &% S q@Er @ A
ar ? & wgm fF @ @i ¥ agT IS
wewaattaar woms & ) fwdr T fEAT
WF FTE07 9T F1T o mar § o fRedt 3
T FTOT F1 TEE 9O ST zEIE
g | afe7 7 gewaartodi & % g0
THF HENET €T & I@AT & |

FE wmwl ¥ gud ar e ogasr
awwsTiaFar &1 A7 €9 feam mar €
TETEr #1 gEami # gav g 5 i
stgi A< grafaat (fargai) & wwfa
F1 AT A AT AT qZT AAIA|
71 wmafa #it afa 78 g8 1 @ o
ZaT o F o 9w oS3 el F
T H o @y g Y 3zt qEamEi
Tt 3 W wee Ay T afew I a9
L |

# agi 9T UF 919 AT ATF FT AT
TEa § 1 g €1 # et wgt fag qew-
A 2% gu & 9= ¥ amewerfaw &
T2 wrar | AwwETfrE |t e
T gt TwAT of W 47 99 fF ogEA
qifFgam F1 T T faar gt | &
W39 F I A9 AN § 639 T
Fen wean § 5 owrw # g A
fe W qaewm T # Y & wdy

18¢c
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2T vwafesdi & (F AW WA AW
£ I ar fFar A | wraa # |gEn )
®ad AuE @ & fqr feg gAw-
A #1727 faur gr )1 AfFT w7 gaw
T T ffT gH 3w ey 6 fee
NI H s a2 fomd s
A FAT@E | AT E AR B
shrew 1 34 fegei W @ g
FAF F—AUafd FT ATE G AT WOAT
faare & smafaa #1 oA g1 waR
faet 7 fedt @@ G €2 waram
TGS F

gragar g fF 3% B4 9o 7 AT-
T gl fegarar o s g1 afeaag
HET ATEAT B WTOT aTET ST Ael &l
"1 | 79z § iR 3aT J e i
Faq forg o qa=wET F1oA9H #7
agr & o faam 21

ag T & T AT ATE { gu
Far ¥ @ faar #w au fs
gfavd wefdgu? = A I L
guT Az A% q® gar? A 9 Wi
#F farg % 91T gt & e § =1
¥ §O T3H 07 AqH [AwE @ 9w
qE A T 5 ATATE | GEAT A1 IH T
FOIF FAEE GFT W ATMSAT TS
T oA avE @@ 9 e 69w
fearmar | S99 A9 w49 A1 WER
U 4 gATE UF FEFAT ST qgar |
o are v 7 fF 9w & we g o wr
w1 ¥ foeq g1 @1 I O U A
“H FEr AT fRuwmar g wifeea &
e faeFT wroomdt a7 T agr wrea #
o afe g W d gErd gea
At o ATl gi

s g% 94 gu #gd afger
qATHE T ATH AT FgAT TEATE 6
fergl Y wiey qaewEl F S

MAGHA 30, 1889 (SAKA)

Address (M) 18g2:

#t afas afa g€ afes 7 3 § g
afa #1 I5q oz fames €9 faior
FrA 3fed 7 gFm afew WY A1 dAr
At ag =nfgd fs 909 oga feme &r 7
TEAT T FI9 & T HT W IH 494
oz F fegia & o 27 gaer fresg
FAT AR A I fagia ¥ g
a1 1965 7 9ree HIC aTfFe § A 95
Zwn ar afz 3%t F4 Wz faed
a3\ 5 ofFeam &t & s &
wfgs @iy gf 97 #@r 779 78 A
F fag $nrr ¢ fr fgrgeam & ofeema
F1agd 97 wZ=rf oY waus fggem
T WA ATHIC &0 I A P ow oy
oY IF AFT ATAG 9 g aEr &Y
qIAHI F AL H AT E@rEAT ATEd
fFammmgafF At 7 og 9@
Fgar fF fegai o 9ed #1€ T &
€ & Afea wmowr WA R fR g
i & s fEaer gra @ Wi s @
wFT g FH FET G !

7 #gr & 5 W ad § weaar
gifeq & qvara guTL agr AvHaETaEar
1 fazsmr  afgr ar afFT oy
aifgswar faet 72t & A1 ag sifgs ot
&1 3a% fal gi 3@ar g ik gas 019
7w #veme &, foe oot 7 =04
o fE gaFdts & 7

ggqE Afa § gaw €1 qzATai 7
afz 7y fagraets 1 L a1 A9 4T fF
oHH I FATHT & {97 T qAAHE
a7 g sfegr qrgw v i &Y
fe ¥z %1 saw s Afa & fawg &
7 faamdf 5y 7 i & afzd ¥
#zE &7 7w wrEHT SHar & &
AT AATE | A HHA FT GSATHT F
S arfaa Jar &7 w1 Ao fearmn d o
afe wa aF gH a8 TET WEH & a0
f& ag aifwa & sraw @, WH
ST H4T AT IHE {16 F 1 &7 wiwwar
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[ qor, wiFT o]
FRAFCEE ! Aaw aframarag i fs
Arfam T F AW T gt aw ¥ @i
wFT g WR AR @ 3@ @ vA ¥ qA
oA T g frgmi e wyam #
qg AT T T AR TFT qg 19 57
@& " arewEifas wrEAT) F1 sWrg
T, WHA FT TG T AEATH FI
INE FT ¥ ¥ Afd I waAw 2
SHAT IWIE TT NGt & whr A
ITFT UM § IH IAT FT a8 WIAT
Ie, AT FAH ATFTE

ofl & FAFAr T@ 4T "I
T19 # UF 99 W47 97 K IEH] BEl
w2z Frdt & qw w0 TREAT F 1 W
gg A1 qrAx & fF 9T A wEw #
EEr 7 W fepme ¥ S F o
aafest & wit fazisat = = &)
XA 7% ¥ W agl v wA@ W
@WE ¥ 3097 awwre dewrardr
oaq F1 AT AG FLT AT IT AR

. ITF AT AT GT AF & A qgt o
A THTATH FAAT T w0 IE T
3¢ 21 wAT =l S Aidm FFT §9
Wl AN F7 I E
TIA F IS T AT A IT AR F
AT H A FTFL ITAFIGI AN AT
st #17 frrgars fadr 1 17 £ 92 62
FIZ gF F a GiFew ¥ Sfew
AT A AT IT F IS F IT AF
FIETT T A qgwaw 7 ouk
TFIT 947 7ig A3 g4 & ;T A
37 faa gz fram i

ot Fa1 47 FEr gzt wAr A7
FrEzE AT S0 TR 2, WA F AT IAR
AT 93 W1 T §, TAEE W @ 2
qdt 7 arer farema g7 fraar @
fear afsa =1 o fimeanfat sa g
oW § AE w | IT FIw AT

FEBRUARY 19, 1968

F1 AR g7 q2-

Address (M) 1804

o ® w9 war aqr gs § fv e
T ghr P ag W= qgw gafeal &
Tt 1 T £ I ¥ wr
qr fr Gdr gafeatay TR X E
s aruafas oo f& 3@
gafeai g1 aafegt = f o 9=
Fgaae agt & gar gafaw and
W1 97 gw gafeat ST o @ E g
gt gif dar & favam Ad wwar
W & quwar g o ag owfeat & andy
FENEAT | WEA F A AT AT I
qufsgi ot Afavare A8 #7199 | "o
F9%1 fae wlg w@r 2 AW oF alw
¥ ITH HTYr IH FHFIT 9T H IS
@& e

ol 9z ¥ 9@ A7 gd § wav E
gusr  fawrer dr et @ feg
g WEE ¥ ST AT 2 gg 99
dag wET =i 0T FEE), AEE
aan w1 ferargard ) Srgagewd —
“To

M/s Garden Store & Co,
Gar-Ali, Jorhat, Assam,

Hereby informed to you that all of
you quit Assam because Assam is for
only Assamese people”.

Yours
Lachit Sena
Father

37 97 F A fent gar & AW wfEw
a7 | T HY T T 97 97 MiEEE
Freng g gafan oz fagdraAr i fe
FHHFH AT AAF a1 & qg 939
ForwaR A AT AT 2 FF A2
qrefm svw foez 4w 7 oAfEe
INE O FT AMGEAAT F=TET W1 g
frgfpagamd Amar 2 | o983
¢ H AT TZATH F9 FT F19 TJIHL
FTZ 1| TINACHET A TSI A AT
Faamfwa & oF w1
feam 21 & 39 wfgm w1 =R



1%9; President’s

w7 § afea & w9 & wmeaw & 1@ A4
FTLFI °4g 7 2 Tgar § s avewarfas
T FY T9T qAW wiT F A7 & o
T ETfas s gUse Agi g | T &
FTOO} A g A% GgR & faq gh
#iTe d(o AT TG HEAT F Foaea i
zet #1 faifoa &< & 9 &9 #1 a8
aF T a9 |

oz ara fafees & Al &0 & ¥
faq =it & #Y ara w1 frar & & =y
#1 a9 § 5 99 fmi & & 7 ax
oqw T AR HF o g FmT 9AE
% oz wgd # *rf frafeage
2111 & @t Fa 7w F w60 A1 I
TAT £, 39 FI1 WEATHT  FT IHET 4T
# agr o7 o7 wivemr # A fF ogETe
aw T og ¥ 1 T A E IO & vl F7
FHT AET & 1 At St A o9 gfv-
WG & 9 F qfFes 1 49t @ &
afwd wra 1 3z sEAT wfEn G war
od AN FAA AT 97 Y TIEE
F% 71T gawfzar =71 ¥ & @@
2 # F afew 99% veez a9 & e
TZ F7 W WA T 2 9 o
gET #<i & w0 FF gA 3w
ot grar @ wivad W T @ 9z 2@
#7 fF g Za Al § 587 907 & 77
EH UM F A KON AT TG AT
Fiforer Agt w0 &

9T 927 98 [ A8 99 W grT § wmar
o7 1 §1 Te07 AR F1 6 WAL T
frar sTfFgq Az 1 TZ 5Ad &
@t ¥ faafr e @i g7  9fea w4
I FT F99  w=iew Ia7 & fam
=

M ga 85 fAar 97 f& w0 59 %1
G AT PEESS S=O H Fear
HT 58 F AqF IT F I HAEE
e 7 dfeT 74 3@ ¢ fF 9a
g W R FEAE Ag a0

MAGHA 30, 1888 (SAKA)

Address (M)

Fifs wIT $1§ FAEr F O q
W WA AREY ¥ g3 @ WA
& gl

@ ¥ 8 uF Arger €t qT @
R 39 & fau & g &1 eFF=ar
arf & qgr sfagm a1 W7 & ST
qEAT § | AT OfFEE # wET
a1 9t q1 waw K OiEETT FOE
T L qUEe 940 § C ITA
9E F & waw FY e F O
w1 g€ ot a1 34 FAT 39 F I=1 A
3 A1 AT wAW A G4 SO F qAIAA
FI 49ATIZ €Y F ATHT TG AT 72T
ar @fF qF Fw I a8 7T W 0F
afe ‘@ agw W g W | ATIEET
arza 71 fafreedt &1 "2 e &
FT gg A¥aT o1 & waw ¥ 3§
R & @9 WF oF g A
STt 747 foqn g | T F AR
ag w9 S1¢1 7z 1 Argean  fafEEd
7 za g dv-feam faat 3 Femdot
sifz & 2f qv it aer fage f630
gfrrmee: @2 srarE, feam @i
g sl v ft 3 fAard
wifz & ot qrdw wfadr & =iEm
dama fer ny g sfs =A@ W
I £419 AT (4T 38T FT 77 9fven
TEy ¥ o7 a7 & feowis gaw ® oA
gt W@ ATFEAT T R AT
gu wifeerar atwz & 1 3w gfaar
F o U7 Gar £15 W Ay A7 @A AL
fesrm wg7 wew T & AW AT A W
TAAT @€ W&AT H TA NHIT TeANTAL
T . TA5AG?

FIAT & 2047 25 WEHT A
i, #H AT a9 A9 AT g 7
u 441 fadga §, ¥4 fafeem. & f5
far 7 3w & diw wrodi o w4 w9 q@w
TR T TFS, T I AR F |47
25 A" "Iy o A0 E 97 & waw

1896+
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[+ Sofroiws o]
T AT q9 gt g oA R F Avgm
fafedt & oF car wRw a9y @ faas
qATT O @ ar I8 wfow A
mfseart geifsr gaw ¥ 7% gud
IE T FAWET A £ 4 A
FET A g R oW ozw fegwi W
CHET A1 F9 KT AR & d@i q99-
A FY GOT agTE W7 T §, Wi A

FEBRUARY 19, 1968

Address (M) 1393

“Government most sincerely
desire the friendship and coopera-
tion of the Government and peo-
ple of Pakistan. Nothing has dis-
tressed it more than the bitterness
and conflit which have some-
times divided the two countries
which have many common In-
terests, Government will make
every effort to achieve relation-
ship of fullest understanding and
good-will and amity with Pakis-

H fea &1 @1d €1 @997 & 97 WOE tan.”
g Aagn fF ez 7ot
FH Y faeATaT & 39 & @g ATS 99
F T AR FERT T aRFE
F & fom Ifaa waw 92a anfyr

Then. Sir, this year it has been
stated like this. I will quote one of
two sentences. It is stated:

“It is a matter of regret that
our relations with Pakistan and
China remain unsatisfactory.”

SHRI INDER J. MALHOTRA (Jam.
:mu): Mr. Chairman, Sir, I rise to su-
:pport the Motion of Thanks on the
President’s Address which has been
.moved. By and large, in this year's
. President's Address, all the major
:problems facing the nation have been
‘put forward for the consideration of
this nation ang of this House. I would
"like to make a few observations re-
:garding the policy towards Pakistan,
*China and on the language problem,
“This year also, in the President's
.Address, the hope has been expressed
for better and friendly relations with
Pakistan and this hope has been plac-
«ed on the Tashkent declaration. I
“would like to draw your attention to
‘the President's Address of 1966, where
iit is stated:

15.59 hrs.
RE. AWARD OF KUTCH TRIBUNAL

st wy fesd (i) : Fwmfa
TEEE, qA WIET FNE BT F
gMaY & O geE odfr A
FTAT & | AT ATAATG ®EER qifEET
mwE s aa s @Y
aftadt 78 A< frst 2 fF ¥9
fogam &1 daAT W W AR
F1 10 wfawa feear ofsem F g
H oo AT § WATE F ATATC | HH-
ot ey 0T maAaa AT | 3R
FeT AT AEET AR AR T H
Treafa & sfwwmw 9T S @79 9=
W 2 39 A Ag qeR AT w3
afadr At @ A A1 ¥ foam w07
FAFT FTIO0 qg g—9T AT A TH
8 g #fwa & aro w1 FFAAT ATRAT
g—F wm ot @ wggT W A
F=5 1 7T fHa1 41 a9 IR A
Tz & arey arer fear ar f& S e
q7 &a AT FT WFA FF ACH
7w awern & 73 &1 7 ez

“It was Shri Lal Bahadur
Shastri’'s hope and belief that the
Tashkent declaration would lay
the foundation for an enduring
‘peace and frindship between
India and Pakistan. More even
than the letter it is the spirit of
the Tashkent declaration that is
important.”

Then, Sir, we come to-the Address
-of 1967, and about what happened In
“that wvear, I will come a little later.
“There it is stated:
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mEwsfraw 2 | 3fFw 77 FO¢
grEn g 1 @ faeifo s
Ft arq arit Z ferdfam e ardv s am
TE o ot FE gwa gw AW ¥ T
gfaa frar a1 5 37 § F10w g7 5wt
wfq F @@, 7T TG T oA A
wE

7o fag 8 ww & F9 AT €
oI §6g w4 FA AT ggi 45 £, @
“#t g 7, fF 7y g aww o1 AR
1 gatw 2 f& wemfa & gl
9T FgE ¥9AT A% WX aAdEd
2 | 79 a7 qag &1 o av v |g
-FH A A geag A a1 9g WY
TEE ST AA T |

#Y 9w @w (awrf) : awwfy
WZEw, A g fe wh A Fe O
& wgr sme £ 1% g o e
FATE TTH I FE H AW A
& wfara g A} 1 o vy faay
FA A AT RS 1w fa
# qrdar wwar g fF ag gam i
i mym A I F
Y e wfer 1 g wn
-STETA HAY =t T qgrgT W ¥ §a T
& gopm vy faar qr 1 gEr g
Wt oA fEdt @ 9w & wAETT AT 9T
- arfeear & dae & e 7 fF gard
1 F q° g & At 99 A
“¥T & ATC A FTHTCH ST FAT wnfeh
W F% ¥ 2T $37 IS1QT AT AL |
# grdar #3ar g fF @ A% A gra|
F/ favara 7 & & aaamr smr Tifgd
fe T feafa & a7 Far ward omar
Fhifs g9 & ATt ¥ g7 A oA W
BT g

aAim WEET: 4g 9% g
gERW & 1 oW fd Sui & o Wy

MAGHA 30, 1889 (SAKA)

Re. Kutch Award 1900

famy & =@ 9w #1 IITT HH FAG
Fri A ¥ g AT § g w
g fF a0FTT 3 WIAA T @ET F A&
&Y gwyg A arfE o0 9 IgF &7 AT qH
Faifs ag art &w F fa 7 Ageaer fawa
g

W gET =3 FTEAA (INE)
¥ R qaf g & 1 & amEAr
g fe o9 & |49 4 qE A wFL
Ceiill

W} WieTT AW AT (FET)
avTafy wEEY, A5F A ARA AR |
ST TF FIH AT EI a9 aF T HI
griart 4 aF awi g 7
MR. CHAIRMAN: The bel] is being

rung. Now there is quorum.

geg w17 q4r /90 A=Al (WMo
ww gan fag) : aamafa wEem, S
o9 ¥ Fg, TW A AT AT F
FE T A T qFAT | A
oo AT F TAT F WAAL 4
agt w9 B11 ATAT R | S 9T qg
¥ gAg ¥ WTK AL ATE qIS aW
Fgdm artm | ot fafa A 3a &
aeE g F v & FrE i F9erd
AT FFATE

AT TG AR A IR )

3> A HAT g fafgas =
T A AAFC T ALY

st ag frad : fafums smerd
78 EATT ;T (Zegei ™ 9| JEa |

Tro N gan fug : &w fax 3
9% ®t§ UHT @A A8t FEl AT AAOE
frg ¥ @t 4 QAR A A1 | WAAT &
g ¥ GTET FAML 4 AX i
qrEr 3 1
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wrafa wga ;10
SEET WA qTAT AT |

™ A

st vy fasd :  gE sEEQ
AfFqE AL | W@ AW AW
1 dEwr w0 & fr sriard wfm
FT & ar 4EY

e Tw Awm fug: gw  &@m
Friaré wafm @ #30 AfeT fegam
1 2 Y qw F fow oW oW
TS FT0 g g wAE e
AT |

wt ag iwaT ;. qrfeeT F 50
W ST wa T A

=ff T fag arAqEl (FEaEIE) -
TN AR T4, ¥F OF AT &0
g 1 W A oA & W wmR AW
F1 qqT A T § F wvw AETEEOr
%9 & TL 9 WOT 9T AT HE T
CF o T fear @ o6 ow
T WA W A o w2
AT A FTAFT | A AW A
oF Wz grEad a|fgy fF wT aF
™ A A F9% & feerAd & bad
o< fAvig AgY g s, "I g & JA
F1 AT FT T qT AT HAAT A
FAT A% a6 o fge e 51
AT @ R I F qifEET ® oad-
99% g A8t F0 fear @ ¢
| oam At @ g 2 fs wve
fesaae &1 dmen ara g1 & 5 fge
arfeeam #1 faam o @1 & 99 0 Fee
F11 & fu mfeem @2 | oifde
IW T T WA FAHT BT FET
®E 1K aEm g AR w=
w1 ¥ §F ®eq &1 favamw feeny
T iffera 1 aegEs fear @7 7
gfoary a3F 30, 9% I« wan & A
Qi T8 ST g9 J oF 5 wf o
qrfem #1 7E &0 o fora & =W
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9T §7 ®aT ® fa= W &1 A4
fom =nfgy o

o TA AN 8¢ : g2 ¥ fa=me
T ST T 9T aF AT § IT A B
TR A @ asar g | Afew fge-
dfege am@ & At 7 § 4 9 Fg
aFar g |

stwg foad : a A gE A A
TR WM TR

MR. CHAIRMAN: Mr. Vajpayee and’
Mr. Limaye have said that they want.
a specific assurance from Government
that the area that is supposed to have
been given to Pakistan will not be
allowed to be occupied by Pakistan
forcibly till the matter is discussed
here and a decision is taken by this
House. A categorical assurance Iis
demanded, and 1 hope the Govern-
ment will give it.

DR. RAM SUBHAG SINGH :Actual-
1y, unless and until we know the posi-
tion, how can we give any clear-cut
assurance on a hypothetical queastion?
This much is certain that the Govern-
ment is as anxious to preserve the in-
tegrity of the country as anybody else

ot sl TMIR (F9ETG) © HLFTL
oot EFfiE S T RAT gE d
ok 7z %4 F GEY ST wAT R
Hfer @ 3t wfrEe &

¥ o1 garr sfegq awax R fw
qifeFeT 59 6 T 9RF F 4T & F)

st v RTA @R (feeslt |7T) -
TE A e qEn freer afed
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IR 70T T T wFAT § a1 a9
geter 2 Far wfzd ) 9z g O-
TN F1 AqTH € W 7 AZA AEL A
21 g9 TAE! FEIAT AE A g9 £
W 43 g 39 4§ §9
G ®C ERAT § A IH AW 2
21 wWifgd | gA0 AT S WK
4% 9 991 & qrg 997 77 A
BT 1 29T FY AT F AT A A
-Fe A8 fagr o awar 3

o 10 g fug : famet gt
AMAE A% a9 FL @ e I § &
“FTHI Fg F%ar g 5 g I I+t A
‘GEY X AE §) g wgr A Iw A
-G FT FATH §- IF T TE AL FaAl
W AT FY ATF F T HWIAT

warify wgea : FawE T &
fragq FAT FEAT § 1 gl WWEr
stF #1173 W1 I qrORT F AT H
o wfwFg s gt wrAr =g fE
39 89 ®1 qfFEE  IAgET ghaar
&, T4 T NIIFEH TOgEE HiawTT F
& HIT I Q194 0F & qFETA)
¢ Y ag feafa dar 78 9 & smoer o
' WA T OF wfawd awEwE @
ET H G AT F gy g A
awHar g fF a29 & o wEAd awd
g% & 7 wra & wnqan

Bo ¢ WA §6g : aATET et
7 1 aife gl g & gad Ay
H A gw AR s 3 Fr feafa §
# 5 a8 w2y A fegfr § 3 e Pt
+f &7 * 087 3 T@r s fw
qiffeaT™ FwgaF IAET o &7 foafa
# g1 & am FEm g 74T o &
ZaH AR W | qg9eq T fagr wmn
£ a1 F 3T faar 1w AT AAHE
&1 2|y ¥ a7 &1 Frar 97 /%m0

Sl RAATE SET T AT AT &Y
W ¢ 9 399 T F HTE 9T &
3173—12.

DT AT AR AAAZ FA AT
ar| A F AR AT A F A F AW
W3 AT A E ) T AT A g AT
FE A0 WY & A2 FAT AAHFA AR
gl

o %q frad: wam a8 &

ot wAAd 92N T wAAE A
THF AR T I @ E 1w AL F A
quA fawr & afea g o At
£1 a1 77 & wigs fa=r § wifs a8
ga g &7 fgemw &1 feT o aEm
HIE F30 g0 7 IoTd famy fFEr wwe
& 1§ gaTgs dav &

SHRI M. L, SONDHI (New Delhi):
There is a tendency to play down this
issue. We will not allow it to be
played down. It is pot right, jt is a

matter concerning the integrity of the
country.

ot wawr @N: WY A A
B FIX AT H @ F A
AT TAIAE | T AT @ AT qSN
FaF WAAT F WU 9T AT GG
21

AT wEET @ g AT AT E
s faar AT & fF amga« fr
ga 1 a4 ALY fagr s & wrdAT
FTarg fF Sam welt o W e
=5 F qie § #1E qa § | gwiAC 7
# guam g B waT w1 5w gw agr
TR FTI AT FATFEIG ...

St wIT FIH T feaTd &
FFEE A?

aafe wEgRT . A AEET foqy
g ag wAT & a9 famw & A% qadig
A ¥ o @, swfae T9F ey
Y FY 9w A 21 ITH e
TFA HZ T ATEEA 2, T8 T4 &7 oy

S



1935
16.10 hrs,

MOTION OF THANKS ON PRESI-
DENT'S ADDRESS—contd,

SHRI INDER J. MALHOTRA: I was
referring to the President’s Address
where he says:

“It is a matter of regret that
our relations with Pakistan and
China remain unsatisfactory. We
had hoped that the solemn Decjara-
tion of Teshkent would provide
a basis for the development of
peaceful and co-operative rela-
tions with Pakistan.”

Our main armed conflicts with Pakis-
tar had been over Kutch—to .« hich
reference had been made a little while
ago—and over Kashmir. We hoped,
prayed and worked for better relations
with Pakistan. I should like to ask
one gquestion? On what basis have
we done so? At what cost have we done
s0? After the Tashkent Declaration
and even recently Pakistani leadars
have been speaking of India in un-
freindly terms. When their foreign
minister. who was leader of Pakistani
delegation to the UNCTAD Conference
went back ito Pakistan, he referred
to our Home Minister’s statement and
gaid: Unless and until Pakistan gets
Kashmir, there was mno question of any
negotiation or having better trade and
comercial relations with India. This
is clear indication of the trend of
thinking of the Pakistani leaders. I
have nothing against the Pakistani
people. I know how they are being
oppressed anq cuppressed politically
and economically,

Let us have z clear-cut policy to-
wards Pakistan. Let us make a clear
distinction between the approach of
the jeaders of Pakistan on the gne hand
ang of the common people of Pakis-
tan on the other to the Indo-Pakistan
problems. Whoever makes a reference
to Jammu and Kashmir says that it is
an integral part of India. T want to
do a little plain speaking today. If
some people after twenty years of
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independence still feel in India that
the majority of the people of Kashmir
have reservations about the State's
accession to India, I think they are
absolutely wrong. If some confusion
ang doubts had been created in the
minds of the Kashmiri people, it was
due to the confused and weak-kneed
volicy of the Central Government.
Whenever there wags peace and tran-
quillity for two or three years together
the Central Government started some
kind of negotiations at certain levels
with Pakistan and that acted a5 an
unsettling influence on the minds of
the people of Kashmir. They felt that
the Kashmir issue was not settled
because the Government of Indiz
was always prepareq to sit at a table
and talk with Pakistan over Kashmir.

Another important political develop-
ment has taken place in Jammu and

Kashmir State. We welcome the
release of Sheikh Abdullah. In 1947
he gave inspired leadership to the

people of Jammu and Kashmir and he
stood for complete accession of the
State tg the Union of India. At that
time people accepted his leadership
and listened to him When he left that
rightful path which” he had himself
advocated, the people threw him
away.

Sir, there are certain people in this
part of the country and certain poli-
tical leaders, I would say, who believe
that the only leader in Jammu ‘and
Kashmir State is Sheikh Abdullah
I can only say this with full respect
for them: that they are not aware of
what Jammu ‘and Kashmir State is,
what the people of Jammu and Kash-
mir are, and what the political situa-
tion there is. Without any fear of
contradiction I can say this: that the
majority of the people of Jammu,
Kashmir and Ladakh—these three,
main and important divisions of the
State of Jammu and Kishmir, although
they differ in language, although they
differ in the cultural background, as
far as the accession issue is concern-
ed, are, one and all behind this.
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I would only appeal to the Central
Government that, at whatever level
with any individua] or with any other
poltical organisation, if they discuss
Kashmir let them discuss the econo-
mic distress of Kashmir; let us discuss
the unemployment problem which is
existing in Jammu and Kashmir
State; let ug discuss the steps as to
how that State can also economically
come at equal level as other parts of
the country are. Why is there always
the discussion about the issue of
accession of Kashmir? Why is there
always discussion about Sheikh Abdu-
1lah's role in Kashmir? Why is there
always discussion about the political
development in that state,

MAGHA 30,

When our Prime Minister said that
there was possibility of gome kind of
adjustment or shift within the Indian
Constitution, to this agajn the Pakis-
tan Foreign Minister retliated. He
objected. This j5 another clear indi-

cation as to how for the Pakistani

lesders are prepared to come forward
for improving the relationship with
this country. This is purely an inter-
nal matter; this is purely a matter
which concerns the people of India
and the people of Jammu and Kash-
mir. Pakistan has got nothing to do
with this. I would very strongly urge
upon the Prime Minister that let this
statement of hers be not misunder-
stood and not be confused in any way
or be linked witht improving our re-
lationg with Pakistan. In my opinion,
the rea] issue before us is the occu-
pied Kashmir. I fail to understand,
and the people of Jammu and
Kashmir also fail to understand why
there is always concern about the
volitical set-up; why there is always
talk about the accession issue, and on
this part of the Jammu and Kashmir
State which is an integral part of
Indiag there is no talk, and there is no
concern about what is happening in
that occupied Kashmir which is still
with Pakistan.

16,20 hrs.
[Mr. DepuTy-SpeAker in the Chairl.

Sir, Jammu and Kashmir State is
constitutionally and legally part of

1889 (SAKA)
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India, but the garea of occupied Kash-
mir is under Pakistan tand the people
of occupied Kashmir are under Pakis-
tan and Pakistan is keeping those
people as slaves by their armed forces.
I would appeal to those political
leaders in our counfry, who say that
for improving our relations with
Pakistan we must have-a settlement
about Kashmir, that let us have drst a
settlement ‘about occupied Kashmir
and then, unite both parts of Jammu
and Kashmir State and, then, if there
is any kind of any other sett'ement,
the people of Jammu and Kashmir
would be willing to go along with the
people of other parts of the country
to solve the issue if ever there will
be any other issue at all. ‘

1 know very well the conditions in
occupieq Kashmir. Not a single local
man of that area has been recruited
te that local administration which s
being run by Pakistan, and the offi-
cers are being sent either from the
Frontier Province or from the Pun-
jab. Why? Because even the people
of occupied Kashmir, as the peop'e of
other parts of Pakistan, are fed up
with the dictatorship of Ayub. With

regret 1 say that in this country
nothing has been done about the
sufferings of the people in occupied

area of Kashmir. After the Tashkent
Declaration, we made friendly gestures
to improve our relations with Pakis-
tan, but Pakistan doubled jts armed
forces and air force. It went all over
the world to buy armament. At pre-
sent Pakistan has got very friendly
relations with communist China and
there is no fear from China to Pakis-
tan at this moment. Therefore, obvi-
ously Pakistan is having some sinistel
designs against India as in 1965. After
the signing of the Tashkent Declirs-
tion, there has not been a single day
when infiltration from Pakistan has
not taken place into Jammu and
Kashmir. Under these circumstances,
1 do not see what useful purpose this
Tachkent Decloration has served or is
going to serve in future.

Our complaint before the UN is
pending. 1 would say that the UN
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observers have time and again provad
absalute failures. There hag not been
a single instance where they have
been effective in maintaining peace
on the cease-fire line. The people of
Jammu and Kashmir very strongly
object to the presence of these foreig-
ners in the territory of Jammu and
Kashmir, because we have a fear that
they connive with Pakistani officers
and pass on military information to
them. That is why they have become
a constant threat to the security of
that State.

Again we have said that we should
have p ful co-existence with China
and improve our relations with her.
1 fail to wunderstand this. On our
part, we always say, “You come and
be our friend”. But the country to
whom we make thig offer always
shows us the gun. How long are we
going to make such friendly gestures?
Do we mean that we have forgotten
about the territories which have been
forcibly occupied by China?  This
nation will not rest till China and
Pakistan are driven out from every
inch of the soil of India which they
have occupied.

Coming to the language issue,
Jammu and Kashmir State is also a
non-Hindi-speaking State,. We want
that our pational language should
flourish more speedily and in a peace-
ful and cordial atmosphere. T would
make an appeal to the Central Gov-
ernment. As far as regional langu-
ages are concerned which have ip till
now not been included in the Eighth
Schedule of the Constitution, those
languages should be included. Here
I would like to demand that Dogri
and Rajasthani should be included in
the Eighth Schedule of the Consti-
tution.

With these words, Sir, T would like
to conclude and once again tell this
hon. House on behalf of the people of
Jammu and Kashmir that they are one
with the people of other parts of
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to see that in future they will never
be betrayed and their future wiil
always be guided well.

ot @A w11 w93 (fFwia) ¢
IR WErEW, TAfT AT F owrger
X T qEW A9 W g WK Teafy F
Ao § g #Y AifT w7 A Ieew
fear mar & 9w & & Qar wwwmAr €
f& zg wraw ¥ # Afrar F@
g o 7 71§ wiaew #7 fewr & o
& ag ®%a &var g1 gafaw § 39
W & fadw # & wrg sw-
o AERET, 59 4 Y & FHT
ag W Far g fF owi g ¥ 14
@A F1 fed WE F FEEw
2T 9 FT FAES gAT § IH FAAI-
FvE F1 forie w w1 2 A A
W " 2 3afan fF oo oz
AT A& ¥ 1 47 W gIAr 2 W Arw
IET qATE FT AZAT F1 1966 H 24
AFEEL FT W7 O & o o T3
FT AMGT g AE 9T WgA & fAm
1 9t W ArF T aE N oF ey
T & wré oAy F el ogw oA
¥ oo fF oag s WiT qrra=a1 &
AT I9 T BT 9O FT @I 41, F
At W F g WX @9 oA
TTEAT &, I qFT T Fafaar o
frall o 37 amt & Fw T+
fom & Fraw 40 safymai w1 37 g€
AT F{F FT 13 GIEAT HET 2T
I AT 97 Ig KT FA4qT T ;AT FT AT
AT ATq ALHTT FI TTF A, A AT
T ¥ OF FHOF @ gAT 1 3T
FoeE 0 fooe 1 fF agt o7 a2
2o 37 a & o gar & fR g
¥ g A AT &t oandy FW oA
qm@r 1 aqr  FfEwW, OAr g 935 2
fr oF faaz ot mEt w1 & AE FaA
e qr e & A w97 17
arEr v e frmrd oz & oam s
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ofa #, gafag 3w 29w =i Wy fFar
v | agt e wdr S an gl 0w
T dl T AT arfE gT 7 TwwT
faare 2 7% 1T AT WO A= A=
wH | FfeT uF a9 F FrET A @
FAF-F09 E7 99 g1 WE) AT A
M a| 9 ' A faan . A
e fa=mar mar, ™= 939 & == &
HTETH # WY AT FT €417 &= T,
T FAAT T A% F A =Are-are
e |1 AT {7 g3 /I F g
T U U FHOE T I oA W@
frrusom fear, 9w & amawE W =8
afvads 38 &9\ 97 731 fear ma fa
1 AdMT g R o8 gl geAr 14
arirg #1 ufa #1 g€ wrdr qform &
AT 97 A IH FFFL 9T AT A
§ Sumew wgEw, fF faEre 91 94-
QI ST AT A ET AT 20
Al FY AT F 97 A9 3w =ww
a7 STET 2 AT A § w4 # ) & wm
e § F 2w wwer w1 3w 2
ar 7 aZ AT g FEe 9 a2 A
g iM aE e fF s awm ¥ us

YT &7 WA § W@ F fAu agr g7

HUE AT & A S IHT @ A 12
ere faeefi-gragr wFdw g ¥ oW
FET & W TH F AET AT 0T AT
gramgimgramrg 1 § wmar g
99 =T A &K qa § 99 s
1| fFadT o St A7 FL 9T AT,
g FAT AT WE g7 91 ¥ 99 X
FT @I g, A &1 RITAW F7 F arasg
Wl AT Srest TEr 5T St @ fR 3
T Tg Tl W & & 9w | gafg
¥ weear § R 56 909 § a7 g
gAT ¥ I TA AT WET Fgr A1 wwA
&1 =g T AT o ary gf € aw -
FAFI WILT THT 7 A FT & 9T
# WTLF ACHIC T ZeATL ATfad w7
qEAT E 1 ¥ TR § 0F Ared F7
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g9 F g AW FI FEI F AT
g A oA asAl wnefEt # o
FT I 741 AL AHA AHE BT A
foar g 7 AT AR WG GG &
SO FEAT §F AT FT FAA T IH [AG
¥ srafras § fomm st g7 s+t
e arfas w1 = rfgn Fgifs sar
Ft fait & ag famars fm &,
S F ;A ¥ T gl & 10y
¥ JrHT £ AT g qT

Zadr A & O F areny § T
FFgmr A R ag dwagy awr @
A AT Fw A PR W T
9T 2| IHAT 1 AT, wfEE /i
arrfa® @ SET S ogeAr w7
ST AT ACHE 97 2 | F ;g 7 oA
o AT ATEAT § I W JACGAT
WTT FT AAT F OHE ) A &
fom & art ¥ oft =g sarar T=i &
2T OEIE FACH ) HEH
q ¥ ¥Y ATMEE, o9t dve, 6T 9T
Fma w1 397 A #1349 go famgw
AT AT AT & AT 2| q@T OX Al
gad 2 A owg g frow awe gl
QAT WX AL ATF A9 FY HAT
2 gaaml drr F 99 F w9 0
g A, FE 97 30 HIE FE W
40 FM T BEAT TTAT £ AT g faw
FT AT A3 ST &1 TH § TS
F1, TAHEATE H A1 F0= gAT 3, &
St gATEE gu E WX AT qHTHT AT
& 39 Hag arr wawE £ S
afwer &1 fafardr aa-fedom,
gariner faar ok I "AER
mar fagr= & gforay fadr & & w7 AF-
TS AT HIT 3@ WA F A
7% uF goancT feafa av af g
# T A AATE, I GA N F_AE
T OF qTE ARG AR & g
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[Ar &aq 717 239)
faamdl @mr 97 919z &1 W FeE
¥ gon famd @i w1 o aE 3
f& wfFeam & o I e @1
AT F ATACET T T K AT AT
1 At A1TT T wiET g & 3w A
Q¥ 7 | AT a7 w37 gC @ dAr
& fr fro¥ =% aul & wrew F@ #
EATTTA IT GI=1 AT TET 2, ATC-A ETA
feemar s @ & A 7@ o qon
famfeat & & ga ot wra 2z afen
IATE AT AEA FIAT 2 1 TZT AT qIFFEATH
F amfeF A2 F w9 F, gAamaT &
® H, WRAT @EAT ¥ oaq g=vdd
F1 =T § O M7 oF a9 § qiT
9ME, TW g AL F@ &1 wAfmg
A A2AE, FFE AT T TE TR
g FE AR g A ¥ |
FaT wTAfEA FrEAr §, Wi
71 &, 39 F AT AT ITHT A
%1 ®1E geem Jg & faq § wada
QFTAE g &g i v
frgi o w®r g1 7z feafy om aws 20
A TTH 26 TG T IG OF
1T AT¢ 3 | F01 ATSEY F1 99 747
@ 9 g gad " 6 TF § g
wafefto ¥ dfeq dran, ArER
T MEYT AT § oifeem § A
g & gferd ¥ dw @we Hw AR
Y WAL FWE | THE T #
F-d, FTT-AR AET FTET FT TG F
wafdi A 722 §, 97 A W= g,
st 99y 2 faaw &f oF gredy
AL AE | 3L A X =g
T % ag fFe gmer wed g W i
1t i W w ¥ o o arfe-
WIAY gaEET AT AT g | gl
et agr X At 20 3w F@ A
g Jgr 9T § 9% ag 9 s w40
7% T8 § fr g g o dar o

FEBRUARY 19, 1968

Address (M) 19I4’
T fer § W At & S A gh
T, & fwm w1 g g
THMARTE T agaa d «
TR 1 AF 7R T A3 @ § o g
A 3T W 0T @ &, 97 wEy &
1 &, a7t A A ¥ g &, 7@ o
m%&ﬂfqﬁmﬁtw;a-
feafa & 1 agi o2 ofew &1 gefafrea
¥ & T &1 gferw 4 Wit ¥ e
T T o et 1 A ) sdf
1 9 famdt 21 R g wY fomr
WE L AR ¥ e A ogw
T E | 1 q@r w g fawdr
T H wT fFT @ @, Ga Ay §
S ST A A F ORAT B
RET T B, A o wARGT A A @
&F & A, 10-15 § & 97T 7 737
ATt 1 F A FE 7wF AT L1
A er ¢ e fenfat & d 2,
T WA agt F frww w0 dwEl
T 9 a%E § agt 9% W, wafe
F1F 97 w1 frarg 7 o3, 5% G A
T™E? WF W A AT AT
fFaamdmag g s s & 3o A
g &1 TER Al w3
7 e § 6 agt & gart goar faardy
T G 8, WA § Y agi F A
F1 92 3 TfFearT G § w0F o
g

oF av% ag faar § ot g 1w
TREATE 99 FT afdr AT
a5 &1 fam 8 1 g # 39 feeafadi @
IFgl FCH, [F OF WP T gEEsr
FE, A mﬁ 7, afagr @l
&, 39 % werw ¥ WY arg Ay afEwe
F WX O IF GEE ¢, S9 & 4
firet 77, gfaareened w4, ai oT 4-
TET T % 7@ T @E, Eveasr
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ITAY AT 9T FIAT FL @ E | ITAF
aq1 #Y, I GH &7 I@EY Z, T
ot § wr-AAAm agr o% A gur g,
g 9T w1F vsfafreey @ & St
IAFY TM T AN FT T FL AT |

o gaa fa7 A9 #7121 a7 9
waifas g 2, 15 qerAfas
qrE ASEY & @9 987 9% FTH T H
THAT | A FY AT F ATy S g
F FTOO A 7%F A A feaa ¥ Fzwig
FF FATE 8, I O HA T QW FAT L,
FART WA T & fAw 37 F & g,
Faifaad, drais, aog, FW FE |
AU aXF FBAVE A FEEIEA aF,
ST AETAST AET &, AT WITT FT aE "
2, 39 & feame fFame, wrea & @ &
HFT FILE qF A G 1% A1 @Y
2, 97 Wt I AR & Arew & aArd
ST E, wEr 9X S & Swgw, 3T
ST & &, o st # oaw § W
AT AT & T faw & A
TOE-TAEAT A F gATH B HEd
W §, Tg gard Ae-weafre oEl &
gy faegama & Wi Sifes
FWE | AT F ST @ & Awi
H, @m <X fam, a7 fowm, wWe
st & @wy F oamhey g0 F faew
BEMQRELFITAH o9 A aw@R
o A fFarT W@ AT § o3 &
Gar feur sm@T € EEi o g9=E
dofar aa W g | mh e § 89
S ATEN U F g A A E, I F
AT 7 GRS AN FT 499 FAA AT
grfermr 9= @I & | W wiEE  &gr
W £ AT IR, AW A8 g A
=EE & W, I w= IO
AT B AT AT Ffere a7 A1 W
fomd f darer w1 Wi & &= Fars,
da1 @1, WEg w9 987 X 9Ty
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aafeEr 1 #1€ gear 72 & 1 qF A
FT AT &|T 9  AFT  ATHEATI,
e qfw, e A WEQR & AR
afwar-arerar 1 Efaw Y apEear
FIAT R & | T Ao ag % fF 9
T | BT &I AuEE ar @ Er &
Y &, 7@ X foaer W 4% 9w 2,
FARAEFIEAL G| I ¥ 37
acs o famge qfee T2 € @@ ¥
7% U W UM AT qF wmr 2,
10 9T A 9 W@ & A9TE 997 74T
& ST T80 § F20 A =TT |

ZAr ag ¥ mfFem &7 avn
AT ATHIA A@T &, Tl g1 @8,
FTE TTHA HaeqT 987 A41 8 | FUTEA
wEET, 1962 H oa 20 AFEAL T A
¥ wr a¢ 7rRAw far 4r S RYE
o7 T AT @A Heqy fwar aarar fF 3w
o Frgen F Ay agi o & e
a1 HIX § I9@ A4 IF 1 T
gfezsor w1 amy @ 7% fefagt <=
T w1 A gd ot gee 2w & e
g9 g =T aF 9 | "I A
g’ & A ¥ UF SN 977 97
grar o faak A s FA3 Tar
A GG A 27 "o far | faEm
¥ FaTetza § aE Temfaar s A
1 |7 & AT AT AT qIF a7 Gl
FF (A1 34 FUT TT AT TTHL
q dqm feam fom® & 16 wUT
wr o@¥ &1 9§ 1 A
HEEE ¥ AT FoAT 9347 2 fE e
FTFTT F AT T BIAT 3T 9% F:¢ faar
2 7\ ag AIF W gEA aT-EE 9%
AT G ag ez mmEH g TR
grife @1 wF AT g T g, 3Fm
qgﬂg_';a’:[ﬁqﬁiﬁﬁ'ﬂﬁﬁﬁfﬂ?l'*m
o wg A FT T2
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[= waw &= F17]

HE A {1 AT AT 4
gy A o g R 16w
T A &@d g qw & 9w H faw
2 /e wF & &, @ At g fagh ag
@Y E A o ad @
FEL A A R aT I T | FA
=14 F1 L ArfAatan F1 amaw &£ T,
ZF, A0, W@ AT Fr O AT aE
aETdl wfaFdr qE ¥ 491 AE
&5 g1 € 1 TA A ¥ wew Onr
F wi oY s AT Wfze a8 @ew gt
wE § S TAF] ¥WA e w0E AL 2
i guray ATt #1 @ g6 AT 2
w7 ff 758 #4E T &0 AEaE
TE

T § HIHT AT AW FI OEI &
I FT G G ARATE | WA
3599 41 37 99 9gF Wa  €EAFAT
Har |/ wfaet g1 F1 G4 A7 fa=
T UEM AN & a0 A1, A A
ATATET &1 HIAT T@T 41, 9T F1 TF
afa d=ft fr—areiR g 5w FATgATy
T, §TE F JTETH aF A 0 faa
fom fag g sz, faes fam gd w
2, oo fa g ga &1 2 foms fodr
gW, @iEW dM, IR9E HIAwE,
wm wqg faferw, woEEmeem @i,
faers, T, sTo-amE-ETE, T TR
ag F F5-3T Aaval A o s
F fonr ot v & wgosr 3 fw
¥2% | F7 fem zFzw @ W )
39T¥R8 WEE, UF Araion drer g
& (% g9 a1 9947 S@T 41 /¥ 397 &
TR e WA F AW F AE AT A A
uFaT At =ifgd 41, vm § S0 ewar
ZHr arfed oA, W 1 S =iy g
Sifgg di—atfew, amrfas # 7=-
HAfrr- it Fegafeen w1 oF woEw

FEBRUARY 15, 1968
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HAOIT FATY OTHA FE T ATfEd |r, "
wu% fada 3= 7 aga g1 72w AR
FEArR AT 2 | WA ¥ A g2 qey
3w wzA S & 937 1 waew
9TAE & | A 3@ F7 faer Alwar 2
for wiaer frg ifm sT wr @) ser am
o w8 & | Mz FfEF aar & Aoy, W@
THHAT & AW 97 /T =17 forg g1 &
A I A AT 51741 § TRATIEr & qrEn
ST, 1 qaT § AT 97, STEAET a1 F
FH 9T W F 041 f3g w0 97
I 2, WA F0 ZIA oW W R,
fem a1 wqz 2, femdr samazdr & 7
W 7 fras g w g ¢ fasd
20 9T § 109 & grq T fergeam a1
RFfeAe arET a2 § A7 ga9
G G AT FAT TR 9T F 1
ferzmam FooFar & A0T0 &1 wyrear, A0
FTHTIOT, FAT1 & wze G & *fq
w7 fuzd &7 auAr F@A 7 41976 F¢
FaTa 7 fzar 2 0 AfAEAT 1 e
F oA w1 faeaErn = R 40 A@fEe
st famr it o, AT i, faew
O ST AR T 47 S0 FAF g
G & qE T A AL, FAGT AT AT
HLAA S FF w0 S TR F 4ET
AT F FCHFAT ADAT TA1 FT AT
LA, g F TAT ! F AT qg
gyt 7 ag afegafa g1 T fTe=r
Zrer "X Tl & wEAl § ST
& HT g |

Fm-d qaEEE FTEATT AT
&ew g§ ITF FAT AT AT T @
€ & aTT Y I ZH OF AAA1 8 TGl
FTHF W7 T & G 7, A, I
W AETEE AT | AW gW 9|
e ¥ fad wa g §w Amad #TF
qiffeam & @gy & fag < &€ ¥
55 ¥ ST w1 AfFA AT ZHA WAL
 arr wa 1 SETETi A, SER AT
TE & FT gFAV | TR A AT i
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FI FqTAT AL TAC FFAT | FATY AT
1T T AT FAL H & | AGT FF HAT T
q4 & 9g |TAT 9C A8 FfeT o
gresdl T & 9 wAT wAN WAL
&1 faqtor g1 @ &, Wrar F A9 1
AFTEAT F A 9T AXZT F A7 9T
At CrwAfsa da1 g1 @ &, 38 341
gHar ? WA IIF T AIAF AT
Atsardl & # | 99 AT H A1 9g
fora #T F49 IFT THA W@ E
IR THEN OF AT FT T8I0 T30 TE
& 0wl qrgr g, F0 A0 [T A>T
awTa § 21 ® T4t w2 AFarg feag
73 fa@ s 39w o faea €
w1 HI( F W, qE FqqT A
FrsEmT & 1 39T 37 fandr &
qETAME § TTA F AT &1 I FI
oFAr ZIA1 F, F A Wil w Il
z AT go F1 wfaeq geEsTTa WA
FIAT 2 | TATTT TAFT TATT FIAAT 2
TAFT FAA FAT I KT IS F
o WL AR T AHEAT R EH FEAT2

fowe a6t & SATO0T F2 FTAT
war, FHAT w2 OAA a0, F0E w7
gt a1, fav %m0 §oaw & aw
fra ¥ W1 UF A& A7 Aferw &
il qAUA AT 41, UF W AT
qfora i #F1 AATHA AT A1, TH A7
Zw amg wAAE § £ ) afw W=
1942 it FFa # fat o 7= fir
qr, 393 faar o @z Adf g5, 0w
A Mar a7 fra 71 gar fegse
Z3 gravdt 7 fa=r 91, I9FT gHA F}AT
fRm? 0wl T IAF GITF T AAAT
T A FT A% F 1| ;A AR ATA g,
a1g FEMAT g1, ATE WEq NIW A 4
fazre g1, a8t wEE & WEFE g AT
waasl G W5 ¥ 1 I9fT gA T
faarfeaa

mamar T aT s e !
el & sdE 8 gW WEE AR

MAGHA 30, 1889 (SAKA)

Address (M)

AET & FET w7 T A1 qfeeE & W
a3, AfET a7 9 & g2 A 7w i g
AR AM F o 7THTC AR FT G
& T AT A FA I G | F aw
¥ w T A1Ean g 7 IEar g8 A
¥ w9 gf & fred 9 a6l ¥ 1 4@
T H AYF T I AT FI A FH F
fam | 3% 9T =g =1 27 9 Tt 5
faarz argdT Tufzg o, 3 = T #
SN FT AT FAT 00T 47 | AT
oY F2d 4 § fF T w1 qurrar A
2 1 Tezafy & F wfwwmor & oW
HATIATE FI 9971 3§ 2 | F q@AT A1gar
g fF 337 9TFTC FATER F1owEr
a0 & ? 97 9z FAwdT 2 fF awrm
Far & ! Fu1 wWmEg ZrEn, fagem
grafaar &1 4fadt or e 7w
gas1 fasifegt & =g a3 ? w2 sAw
wEAl 9¥ FATIAE @3r gow ¢ 7 fw
FTINF 6 AT MATH AT | A H
A1 FATRA F qTIA & WFET IAH FOT
AT & FOUFC FEMT 7 AT IF T
o7 qIIT T OHOfAET & qiEET g
HIT AT IW IT AT A3 F wEGET
@ E | AT FEF T 3T gl Afed
o1 Jgf TLET 9% @I 2 | WHT AT 6T
WHIT FIAT AT ST T 2 | T qE 8
wzr # fF ag <t waen g g anfed
a1 7 w1 &1 @ 2 | WEE At o
w2 Tszafs & mfawmo ¥ war
Tt 2 fF 1966 ¥ wEiME 16 wigwm a@r
o fawer @ § 5.7 sfawe &€ 20
oo WEME AT ATATALT qgaT AT Wl
&, MEAd ag A 91 g, wEE qar
TR

& o wmzar g fF e @
Y AW FT AT WA § oW W
BT BT 9T IN FY T9ET AES § A
WA FT FZAr fEAr 9y, ofm §
wmifes s @1 9@, adw #7

192¢n
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Address (M)

[ =@ 1 & w17]

‘R Ay fF I g Aaw
o St q@AL F FAT T@AT AT 72
? a7 FW g ARAT E | AW W @A §
fe zae ggr 1 o7 faa FeEa
TAH TFTA TZ W E | | A A 30
gare e &% & 1 TAE 2
FFAT FI AT ZATL 7T F4r Y AT £
oz @1 20 gz 97 o gfifrae & g
¥y & frortr & &0 & 219 9271 994 g,
awTaaTE & frator § g9 ger 899 9,
qg AW § AT FFT HFC qFA
FT AT AT F7 TIT AT AIF @ £
‘gAY &Y FL ASAT FT AT FL FATE
w2 7

omT FE T TR @R 2,
@ Sefifratar sEm @ § 1w/
T T F WY A9 FT THALRT G4 |
o1y ferge SHEET a1 @1 a9 9T,
i, 98 TB W aF @ ¢ | gAfay .
A% THTA Thl TOSEIT Tg1 q9TE ATl,
5 g% Al A IR FT AT AGT
faw wren, a9 9% Tg FFTA FT HWTETET
FEAT WA HT TR T TG F397 1
AT FE FATAT, T TS, T FATA,
ZHY ST AR FAEET TS FT FATC
AN | IS qeEl & qg4 & 19 H/1T
qifeemt feggeam &1 sawa #41 9
I H1 AW I OFHT 1 G418 F4 1,
TEmAr §1 a7 H, fgee & A
TRAT a1 X AT FA § A (e |

o9 fagzam ¥ oF a7 gm
1 @, 4 A aw foew % aul
¥ 8 w81 e ford mrew §e wfmn
¥ BR BIF 5% WA -E WeAT Ha
AT A, T ATE A 4, I g A T
T§ gudR A | W femm e
gAr AT 94 TR &E wWE g9 R
HME df, ST IAFT AT WA T
AT (HT T | W A W ARET

FEBRUARY 19, 1968

Re. Kutch Award 1932

¥ dra ¥ o fage fameara & @vaea
# @1 @8, I9h aveg § AT FY HIT
F1E 2W FEW AL IIET M T2
wifs g7 wwdEr & qEme
F1 ogw T & A W g
A A g, WA WS E | g AT
F s g sty gurd feema At
T T ¥ faars S99 77 A7
=g atfad FTF 41 | o "oy &
ufiar & Si2-8iE I gaTd 97w 2|
RE AT OF A AW @ g,
affr W # RBfs Afy 7 o
GediT T8 & fF 3a far a9 ) e
AE WAL | BW WG ZUF | WA
ZH BIE B2 qeAl T AEE ¥ HGAT
% §, IR WO g a4 g afE
T AT TEATE W AT | o T
Y 57 9 F Y A9 &0 g, S afea
difeq agar 1 e s & fed
TE9 g, 599 999 & {77 g7 7o FTAr
# | WA O A ot &A@, e
9 St G &1 @I &, IHF! IHY A
Frga #owam &1 A faw wim
ALFIL F1 39 FIH ISAT 0T |
AT ST HAT qgT ST T G
F=% & A H, 394 grew o fefy
7z & f§ fT@wee 12 1 dae 2
&1 7 Fg e g 5 oF 9 wfa
aiffmm #F1 ag faeer =ifgd =@
wh fay frgeam @@ &1 9
s (A9 g7 g & &igr a1 &¢ @i
¥ fAd g7 F1 aT A A
e =fed
16.52 hrs,

RE. AWARD OF KUTCH TRIBUNAL
—Contd.

st R qde : IR AT, §
RGA OF T GATAT AEATE | I
g oy ¥ w0 fFawi o
%% & AL § 7T, a9 A FEr a1 R
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WA FIF AT F 4aH T Twg
& WA AGT 8. 30 A9 IHH AT H
HEW R | WA WHr A
gL AFT @ fF ae 7 W g
AR A qg & fF 90 T wT &
™ 91T 10 9@ OfFEE F A
ST ¢ HIC A8 AT F7FH 21 T |

77 F1 A @A § a2 F W ATHA
W AT AR g | AL o oy Anfedt
4 f& &% & ag #ware sArs g,
qIfFET FAT W AR HAISAT &
“wATe (At axat guF av A vt
2 9% 30T IT A F AL | TE
IR 7@ wed 91 fawmw § S5 0@
g g @ S aifgd 1 zafey &
g & st & fawet & § fr 9
fedrm fafreex &, T €9 fafae< &
a1 uHFen weww fafes 8, a8
ZTfoi< <@ FT g F1 favaeeg g9 &,
e gw [ at § @ fEx
FT A% | mg feEr fmfrec S8
g afe g @ ag gew faw
‘whether Pakistanj forces are march-
ing towards that area to occupy it.

MRE. DEPUTY-SPEAKER: I
‘convey.

SHRI M. L. SONDHI: If the Prime
Minister is jn possession of the Award
‘her foremre: duty is to come here
.and inform wus,

MR. DEPUTY-SPEAKER: I shall
convey it to the Minister of Parlia-
mentary affairs and through him to
the Prime Minister,

SHRI M. L. SONDHI: If it is in her
pussession, what prevents her from
sharing it with the House at gnce?

MR. DEPUTY-SPEAKER: 1 entire-
ly agree with what you say; the House
is anxious to know about it. I fully
share your anxiety. Al the sections
of the House are very anxious. I
shall see that the Minister of Parlia-
mentary Affairs is approached and if
he agrees tp give some information
immediately, it will be good,

will

MAGHA 30, 1889 (SAKA)

Re. Kutch Award 1024

sit werq WA FTT U WA HY
AT ATY |
ot §3T JITA| : F oW AR
99 A U AT IATH G 1 T I
oz 7 32 4r f Weat § ag @It
IFT & A =W T A Sro TW g
ferg ot & F77 a1 fF 7 s fraaT F¢
T | 99 T a9 A § | AT qF B
AT LN HAT | WO W AFL A T
S T AT ¥ a9y @ A ot
WM J 99 9% Feal HT fAar q1 Tear
sfafrar et @ame &Ff, =
T F2IAT A A T AT ¢ | fwr
SEFT I 9T FEL T, THHF ATAA
i1 |TT ST TG & | THH T & T
warE g 9T ag Tt & e &1 497 F
an & @ E | T A g § e
gT99 #1341 A¢ Swrf-wed # ferar swar
& | 39 TIg WX AT grew &1 faar
ST AT IHEAAT G @ qHAN | AT
_greW HiE #T @ R, A FET CATE
W ¥ g &, ¥ & I A fge
affea Frza R fmrsrwrg, . .
MR. DEPUTY-SPEAKER: 1 do not
know whether the Prime Minister
has got the award or not. But Mr.
Pate] has given information after veri-
fying it; I take it that he is correct,
Now that the Minister of Parliamen-
tary Affairs has come, I shall explain
the position to him, It appears that
the radio had broadcast the news that
the award had been given. The House
is anxious to have g statement on the
award. The hon. Member there says
that Prime Minister has got a copy of
the award and she is discussing it
individually with the Ministers, I do
not know whether it is so. A state-
ment may be made on the floor of
the House immediately because all
sections of the House are eager to
know about the award.
SHRI MANUBHAI PATEL: Mr. un-
xiety is not that; it is already announ.

ced. But my anxiety is about the in-
formation spreag out that Pakistani
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[Shri Manubhai Patel]

army were marching towards the In-
dian border. We want to know whe-
ther these forces had already started
operation. That is my anxiety
(Interruptions.)

DR. RAM SUBHAG SINGH: 1 saw
that telex message myself which says
that ninety per cent of the area has
been awarded to India by a majority
judgement. . (Interruptions) 1 shall
discuss this matter with the Prime
Minister and in case she has got any
authentic information, I shal] request
her to make a statement before § P.
M. but in case she has not anything
authentic, it will be done later on,
perhaps tomorrow.

AN HON. MEMBER: Strategic area
had gone to Pakistan?.. (Interrup-
tions)

MR. DEPUTY-SPEAKER: There is
another suggestion.

Another is, they are apprehending
some danger. On these two points,
there is strong feeling. So, please con-
vey this to her; (Interruption)

17.00 hrs,

SHRI KANWAR LAL GUPTA: She
does not respond. What is the use of
just conveying this?

DR. RAM SUBHAG SINGH: This is
a matter to be dealt with very care-
fully, We should not be upset.

AN, HON. MEMBER: Very quickly
also; and effectively.

DR. RAM SUBHAG SINGH: There,
1 agree. Effectively and quickly.
(Interruption) 1 fully agree with
that. But this state of mood is
not going to take us forward
in any way, because this might
lead to much confusion. We can
take effective action only when weall
unite. Now, I will just go to the
Prime Minister and make a request
that in case she is in possession of
authentic information, she may make
a statement before six, and in case
that information is not available, if
it is only a telex information, then a
statement will be given tomorrow.

FEBRUARY 19, 1968

6
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| ITATA R : I FI fqwEmT
femnem =nfed 5 a8 92z 9 qifeem
I I TF FoAT TG FE AT AF gIA
FHF are # femwq 7 5T

MR. DEFUTY-SPEAKER; The fee-
ling of the House has been shown.
He will convey it to her. Let us face *
the situation unitedly and calmly.

DR. RAM SUBHAG SINGH: What.
else can we do?

At FAWE AR : fawme fmmd
& wifFemm 3m 9 w91 78 F 00

SHRI M. L. SONDHI: There has
been an inspired and systematic pro-
paganda for the last 10 days that In-
dia is getting most of it and only a
little is going to Pakistan. Who is
the judge of all this? This House must
judge it, and not the Minister of Par-
liamentary Affairs. We must know
why Mr, Swaran Singh and Gen.
Sheikh agreed that this was a dispu-
ted territory. We must know why full
preparation was not made, and why
so many hearings took place and why
we should accept this politica] verdict
which is not a judicial verdict.

SHRI VASUDEVAN NAIR (Peer-

made): Are we going into the merits
of the case?

MR. DEPUTY-SPEAKER: Order,
order. I have given an opportunity.
You have recorded your protest.

1 T Ty (Vgew) : ®
urin 3 fof g0 i 9T ag Fer TEl
Fomy K aEa § e
qaTT § AR W A FTgFEAT
For Ffan? Gm oA E R
FATEAT 79 OHE F AT S TEE 07
FoATFL A | AT T AT & Fre Afwr

ot AT FIF TR IIEAH R,
T et St ¥ o WX sfweEr
AT AE & A Fw A W qe # faEw
aifend fr 9% o [T OFET
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W W arfesr & A faar Ao
Ta AT df a8 Fg qAdl § | IIH F g
ag AT A et § 1 sl srfger
Fz I &1 gad oy daw w7 o €
3w & Arq ag TEre FCEIE

MR, DEPUTY-SPEAKER: I cannot
give a verdict on this. How can I say
anything about this? (Interruption)
What I would seay is, all this protest
has been recorded and the feelings
have been conveyed, and it would all
be conveyed to the Prime Minister.
After taking into consideration all the
facts, either this evening, as he said,

O =—

DR. RAM SUBHAG SINGH: Just
now we sent a note to the Lok
Sabha Secretariat that she is making

. a statement tomorrow, but anyway, I
am going to convey the feelings of the
House to her. (Interruption.)

MR. DEPUTY-SPEAKER: Order,
order. What I suggest is, let us pro-
veed with the debate on the Presi-
dent's Address. As has been sug-
geseted here, and as observed by the
Minister of Parliamentary Afairs, let

us all face the situation calmly and
unitedly.

17.04 hrs,

MOTION OF THANKS ON PRESI-
DENT'S ADDRESS—contd.

7G| AAH FTIWAT  (FEAA) ¢
STHTG 4T | 39 491§ F% a1 9T
1 # WEW T AT E 1 A EH
ifiwErgid A TITE fF o99-
151 1 Wi § I9F A9 qEgA 7
q= 1% FTAT AT FAATE
FEwAT A1 o & TH qEE T
@ @ frgart s ¥ wR g e
T AN EE ALEA T AT T 9T
@
SHRI S. KANDAPPAN (Mettur):
Let her speak in her mother-tongrie.

MR. DEPUTY-SPEAKER: Nobody
ran dictate like that.

MAGHA 30, 1889 (SAKA)

Address (M 1928

SHRI S. KANDAPPAN: Under
what rule can she read her speech?
She is reading from a prepared speech

LECAR CERIE AR e
NATFEHE I FORE
SHRI S. KANDAPPAN: Sir, cn a

point of order. She says it is her right
to read.

MR. DEPUTY-SPEAKER: She is
referring to her notes.

SHRI S. KANDAPPAN: She herseil
just said that she is reading.
SRR R IR o o - ) 2
wEEm, #gEa g fr s afafzs qoar
&, Iu%F fau s qFm ?

g T HWWT ARETH] F1 BA-
T F7F gAH g I TN GFUN WA
AT GHETH] F1 g FC F FAAET
F{ w4 qTETE 4T 41 "I W9 gEE
SN, AT IAT I T g7 AF HEA
oy @ yF A B gEw
FaeATHl #Y AT HHT FEAT AEAT
g

I FHE H WS W Y FEy a9
HYT A AT gHIL Ta § wiea
Fraqmwis 1 A 3w A fgav AR
s £t feafa &= #¢ & & 9T
E:[ -(%%| mwtfg}mth wa‘ﬂﬁﬁ
ST FY g & A M AT R
3 2w 7 odr sredenen afdefy Iorw
FTAT wTeH & F agi 9% e HT T
seewa g1 9T | F fe A osmen A
FFT O AT T WSFET A E
Sy A AT TR E 41 A &, WA
grar ag, WF A H AT AU
ara @i

& weaTe & frdew wo T g
f s ww ody afdeafy moad g
& ST 7w o A I E
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[t mamorFanT)

o # fean o amnfas S
% wifgad @) oET W o aE
T F AT 72 1§ WK 3w A F w7-
st Fit A qzan fear T @) A=
g meeam ¥ g wfer fe
MA@ @i AR e I
FmE

FNH AT FE FeATHl A7 TE-
fass § safmm g §
Zalg & g 3 § Faaa faddt @
o+ TwAfaw T & TEE & wfaw
w7 gfaad e §, 9wy 37 wfawd
H1T gfaamit 1 3T § swEE .
TAT R & fRe TR § 1 sl W
frdr ot @oemm o #% uF fAfEa
oA AT TEAT qE 1 IAE OF WA
W oo g fF oW %W owErA
FAgd H TA  OIM W TEA
gar femr @@ 0 o g ow@r
grfagas  dag o\ faum g #
qeaaT A1iEs, T8 & arard av St
A AHT TA-HA FT WIH FT ATEA
FAW@E

TA WM ZATLN  FAGA AT
HEITHT &1 AATE T4T AT FT GAA
1 etar i whafer eforasdt s =5
&1 w=ar % wiafafa a=AT & gt o
faota 1 wrE whaman, wreafaer, ar
F X FH TR G AR T @I EN
AT JTAT 4T AR 27 AR AT
# T smifas afafafuat & fafy
grTgE gt W TEN 2 8T E A91Y
FEIY GIATAT 97 AFIHATEN 347 F FA-
T @A TEE

ag fafem # g s g #
e qi aAFT-fainn 5 fEwfs
AT FT T 2 | e FEF W

MAGHA 30, 1889 (SAKA)
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#T FFT , FE AATAAAT FT AFC
T #e1 fAHl 770 99 1 THC TAC
faarfadi =X gawmi # W1 F4AT
FATE AT @Y 2, a8 941 30 & A
% wiea & fro gams fag grm,.
g F1S Aoz A5 2 |

asgaa ¥ fefrey sEawid aw
% qOeEAEl F1 g9 A X GAEA @
g1 e §3 30 qfr @ AEe
FHI O HFET & FOON TG | TG4
gdr &7 § wwar & W7 Swar mr
93T & FAATT E AE AWML qAT AAT
21 JFar F1 oA "Eay faw amr &
saaa 7 s &, @@ 9 9w
|47, Fraw g uww, sfawn # faa
3 aus FHI A AW AT |

wE F O avaed 2, # #99 w@a
qrif § wfer & v & fafma 781 g
W a1 W 9T WEAd & wfaem &
Fa § fafAa gmr 21 s &
wferer & fay garw § gzar W
g #omfwr, 73 O wfEd € 9%
T oy 1 o7 Frwa 37 9%, @A |
T FUAFAT F &Y H Gl FrEa
Y a24T, ag agd WA T34, qg AqAT--
T & FWR A T oA g

FuzzwaAdiE fF mw &, @
a7 WF AIAGF T4 FI AT FIfTT
w2 fami a0 & gaar & wgW f&
fely ot =afes waa wEfaE aw
1 wEY TG FT TGS F AW
T FTET T faa

FAT AT qANT T § AGF
feafa #11 gw oot gafy & @
& ST & M A wiigs Hwe agans
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draar &1 AT A, T ga ang e
q97-a9f g & W § g, man
T AGEI AT IR I FE gH qaT &
ff | w0 W@ E gETO
IfeF qoMT  FT-FET FT daw Jaq
ST FTHHR @ AE | I AT FgAT
IH MeT 9 SATEAT § WK men-faww
T arETeST # |

vy FEr o ¢ fr 2fwfae fai-
fam & FOw TRTR 9g @1 AR
FHA dgd 9 T FHN FROT gEA
sfwfae fEaifam #1 oot o= &%
faar afe =z fAoig 3= 4,
71 Mefar feaifan Fa= @7 9T
FwEl § A wET Gfgd gy wA
ez w7 8 quar & f5 Fem wa
azdl £ o W AT gurd sl &
FEME 9T FAAIT qZAT AT @I |

w aw  efefar fesifan &
UF-3H &% FLH gHA WIgF 7 fRaar
T FY, FUAUC F FIRT AT
fear, @i & F@z F94r dar A AT
A A% g9 FrwAl B ferar gy
A AE ) Fmar dFT awsd  fiz oA
wgw ata® 3@ | gE gar aaa
gid T as Fragr F IAT-EEE A
AA A 4T EET ETH AT
21 @, 7w aw Sfefae feaifan &
FLAAT T FA AT FrAaT 1 frgaor
Al @ AwAr | qav AEl, 4§ A
T AT F gATY GHH A HE—afg
SRy, AT )

3 T 5 oanfaw feafs g
femrams aaaid fe qaqa wodi £
ZTHA & ®H 740 991 | § Ao Sy
g f& qoa &1 7 qmaa frta fay i
# wgdT g A\ gafawa o gam w47
wqez Hifg T groarE€)
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Ty a2 § & w SIw AT adAnT
wmifas feafa # S dda w7 R
Z1 w7 ww gan g femrawgw e
A A AT TEH R G AT WK
A AT WMigF a9 § 9 #UF ¥I7
FFG FTATE Z1 T I AH
wiw # ot fas gfeafa t, 39 &
oI S H FAAT g a@dEs ¥t
o TSy FIC AN &1 A q37 HT FaATE,
gas1 sifas gfeafggaamr aran
FTAAEN

AT AT AF G F A F
T FT W@ F4% F1 o I T
gtfs fame whaad sawr qa
aeng A8t drEan « ®% A1 A faAgFT
srfas G % wrvw 93W &g
fawzr gan @ wrmat wfaw 3§ §
gigazw a1 arEaT fam faasT qa0
EafE maadiy W Ewwal g
fag wsy & WA faqa@1 §  I4941 48
mifas  gfeafa art 2w & fag aam
T gra 21 I 6% AT W G
# 7y g faadt § fo owia 93w
7 fastq feafy =7 sqmg & @)

wifgs wAaA| & i § A0
F1 &1 IoAG WAWE g1 WIEM
wog 1 wAEET g Fawa 33 &9
gAT 0\ W0 TA ATA F FEAEA
grrarfer s fas siva & sagsaa &
fvig ferm Tam 4, 9 wE 4F QU
gar 1 ZRTT UFAGE FEl A% €3 75
oz faeft wzr wamw A gardl feafy
¥El A% gadr §, ¥T T 9%
AUIHE-FTTR 4900 ®( T HIET
F4T | AT Ay Ana et wmaw %
graTdT &, g% aforeTes M A
g ary gify @ & T 8 F
qema mrar wifzy afe gl Aifaai
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[t wedis1e 73]
-F1 qFafas  geArEFT @9T g oFF 0

gL FFIT TN F TATSIA
FAF WA oF AfrEwrag g fe
fadert sgrmar®T faa s=rd g ar
TIIRY, sawTaTH qgAd fusn AT
CgaE fae ar wEaE W A @
z¥ feafa & faoza & fao g9 a7 samo
;A W@E? g MW AT I
q&A F A @I AWV | TF THT
Fag o=ar @ zar fs aw a2 gz
Mz A mg gfaarad @
femg g7 gfaur & ga =9 3510 FT
FONFENTTFTRE a0 g GIFT
Fremgrmar &7 zmr A AraaEg gafa
TR g dWr FEwRE ! W
- gwa wgAr fremgraar st fasargat
w1 @gm faar @1 A ¥ oEw
‘mgrmar @t At fesxm afes
By sagard |7 AT 1 FTITIFIX
& ww gaE § fF arw fodan & 5w
HTET AT EATL 1T KT GALFAT HT
CHYT AT & A KT 2 9TH |

SHR] VASUDEVAN NAIR (Peer-
-made): Mr. Deputy-Speaker, within
the short time that is available to me
I should like to deal with only two
points which are referred to in the
President's Address. The President's
Address makes it very clear that this
government is not capable of clear
thinking on any major issue that con=
fronts this country or confronts the
world today. For example, let us see
what the government is thinking
about the most burning international
problem i.e, the war that is going on
in Vietnam, I will not take much
time to deal with it but I will say that
it is very clear, as clear as daylight,
that in South Vietnam the so-called
governmgent at Saigon does not repre-
sent the people of that country. I am
sorry to see the so-called Foreign
‘Minister of ‘he se-called Saigon Gov-
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ernment stricting about in New Delhi,
even getting an audience with the
Prime Minister of this country and
trying to explain to her how the Viet
Congs are being beaten back. All
sort of cock and bull stories are
being told by that particular gentle-
man in the capital of India. It is a
shame for our country to treat such
a gentleman as the représhentative of
a heroic people who are giving a re-
buff, a fitting rebuff, to the greatest
military power in the world today, to
the supposed to be greatest military
power today. On that question, we
would suggest that at least, at this
stage, when things are very cleer and
the writing on the wall is so clear, as
clear as day light, let this Govern-
ment come to some firm decisions on
the matter. We would suggest that
they should recognise the real
authority, the real Government that
represents the people of South
Vietnam, that is, the National Libera-
tion Front. They cannot get away
from that reality however much they
should try to close their eyes to that
reality. The recognition of the Na-
tional Liberation Front by the Gov-
ernments of various countries will
help the solution of the tragic war
that is going on in that country, But,
unfortunately, our Government is
even now equivocating and they are
not able to take a clear position.
Although the Prime Minister, in reply
to a question, the other day, tried to
tell us that our position is very clear,
as far as we know, there is only one
position for this Government that the
bombing in North Vietnam should
stop. Our feeling is that the Govern-
ment has to come forward to take a
very clear position and ask the
aggressors to get out of that country
and avoid a world holo caust that may
follow in the wake of what is
happening in that unfortunate land.

17.20 hrs.

(SHRIMATI LAKSHMIKAN-
THANA in the Chair.)

Now, I should like to deal with
yet another problem, that is, perhaps,
the most important question that faces
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the people of our country in the
post-election period, that is, the ques-
tion of Centre-State relations in the
wake of the collapse of the Congress
in the majority of the States in India
in the last General Elections. For the
last 20 years, they had the privilege
of the monopoly of power all over
the country except, perhaps, in one
particular State, for 28 months in
1957, and we, very clearly, rememuer
what the ruling Party, at the Centre,
did in those days against the people
of Kerala who had the privilege to
throw out the Congress for the first
tirge in this country. We recall what
kind of crisis and what kind of pains
we went through at that time because
of the anti-democratie, anti-constitu-
tional, attitude taken by the Govern-

ment at that time. We recall the
axist of two famous ladies in this
country, that 1is, Indira Gandhi-

Sucheta Kripalani axis, who happened
to be the President of Indian National
Congress and the General Secrztary
of the Indian National Congress. Two
women were sufficient in those days
to topple a Government, to dismiss a
Government, and one of them now
happens to be the Prime Minister of
this country. During the last few
months, we were witnessing what
kind of efforts they were making, by
hook or crook; to restablish their
hegemony, their political hegemony,
their administrative hegemony, over
the whole of the country. I do ot
want to deal with what has happened
in the States of north India. What is
happening now in the strategic State
of West Bengal, we are all witnessing
the sight of a minority Government
continuing shamelessly in the face of
a very clear fact that they do not
have a majority.

17.23 hrs.
[Mg. SPEAKER in the Chair]

I would Ilike to take this oppor-
tunity to recount what experience we
are going through in Kerala, ©Of
course, the Congress Government
cannot hope to purchase the people,
to have defections and then topple
83175—18,
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that Government because the position
of the Congress is so weak in an
Assembly of 133 that they have only 8
Members. During the last session of
the Assembly, they could not even
manage to get the leave of the
House for a No-Confidence motion
because they could not muster the
necesseary strength of 20 in the
House of 133. So, their position ig
really very pitiable in that State froin
that point of view. Actually, the
Kerala people gave such a rebuff to
them, they came together in such a
magnificent way that by constitutional
means, even by the method of defec-
tions and all that, they could not
manage to come back to power. They
cannot even manage to topple the
Government and have President's
rule. So they were making use ot
various other methods, and the most
important of that was this. You
perhaps know—you had also occasion
to know it from us, from our com-
plaints here—how they are treating
us on the question of food. We have
to repeat it again and again, because
our State is so far away from the
centre that we in the south have to
shout at the top of our voices. Even
then people may not hear it in the
capital. Therefore, we have to repeat
it over and over again.

I want to recount also what
happened in 1984. We had then the
southern zone, You were perhaps the
Chief Minister of Andhra at that
time. Ome fine morning, this food
zone was scrapped without even a
reference to that State which has a
deficit of 50 per cent. It was entirely
depending upon outside sources of
supply. The zone was scrapped. The
Food Ministry at that time under the
ministership of Shri C. Subramaniam
felt helpless. Then their officers
rushed to our State to assure us: ‘Do
not worry. We are there to help you'
We were, as I said, depending for 50
per cent of our supplies from outside.
There was a fence put up not by us,
but by others, round our State.
Nothing was given to us. Then the
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Central Government promised after
taking into account the amnual sup-
plies of rice from outside for the last
15 vears that they would supply 9
lakh tonnes of rice to Kerala to fill up
the gap. The average of ten years
supplies from other States was 10 lakh
tonnes. The Centre said: ‘These are
difficult days. We cannot supply the
entire 10 lakh tonnes. But we will
supply you 9 lakh tonnes; please take
one lakh tonnes of wheat'. That was
the promise,

.How they are keeping up that
promise the entire world knows. From
September 1964 to March 1967, the
Central. Government more or less kept
up their promise, of sending 75,000
tonnes of rice to Kerala every month.
But from March 1967 began another
story, What is the significance of
that? What happened in Febhruary-
March 19677 From 1967, we see that
they do not even send 50 per cent of
their promised quota. Is it accidental
or is there any particular reason?
Our people read a reason behind it.
Because in February, there took place
an election, and in March a new Gov-
ernment came into power in Kerala.
From March onwards up till now, this
is the position, even when Shri
Jagjivan Ram and all these Min-
isters at the Centre have been talking
of a bumper crop of 95 million
tonnes. Never in the history of this
country they had such a erop, but
even when they have a bumper crop,
in Kerala we do not even have 50
per cent of what was promised. Three
ounces of ration are being distributed
to our people. That is one side of the
story.

There is another aspect to it. The
Central Government were subsidising
supplies of rice and wheat. They have
removed that subsidy now. What is
tt'ze result? Whereas we were getting
Tice at Hs. 69 per quintal 10 months
4go when the present UF Ciovern-
ment came to power, today the posi-
tion is that we have to pay Rs. 06
per quintal. You will be surprised to
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see that in Andhra and Madras the
peasants are being cheated by this
Government. They are engaging in
shameless profiteering as far as we
are concerned, because what do they
pay the Andhra peasant and the
Madras peasant? They pay much less
than they take from us, The rice that
is supplied to us from Madras or from
Andhra by the Central Government is
given to us at Rs. 96 per quintal. In
Madras they pay Rs, 72.50 total,
including transport charges, and in
Andhra they pay Rs. 77, total, all-
inclusive, while they take Rs. 96
from us. So, per quintal of Andhra
rice they take a profit of Rs, 19, and
from Madras they take s profit of
Rs. 23.50.

Then they say they have to zut
down the subsidy, because the Central
Government is running bankrupt—of
course, they are running bankrupt on
many accounts, we know the tragic
story of what is happening in the
economic field—ang the people who
are to take this coarse rice, this is as
far as coarse rice is concerned, who
were paying Rs. 69 have now to pay
Rs. 96. We know this is the game, but
the Kerala Government had to decide,
had to take a painful decision as to
what they should do. Either they -
have to impose this burden on the
people, or they have to continue the
subsjdy in spite of the Central Gov-
ernment's betrayal, but then they
will have to go without much of
planning. This was the choice before
them, and for the time being they
have taken a decision to continue the
subsidy on their own. It comes to
Rs. 19 crores per year, and on the
basis of that subsidy the State Budget
presented to the legislature has
shown a deficit of Rs. 1B crores, The
people of my State would like to
have the support of all the hon. mem-
bers of this House and the peaple of
this country to compel the Central
Government to continue the subsidy
that they were giving for the supply
of rice.

Our State is proud to claim that we
produce cash crops that bring the
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foreign exchange, Out of nearly
Rs. 700 crores, the total foreign ex-
change earnings for the whole of
India, this small State is contributing
nearly Rs. 200 crores of foreign ex-
change. Our people are working
hard, they are producing all sorts of
cash crops. It is not their fault that
they do not produce all the rice that
they need. 1 do not think any man
in his senses will say that the people
of Kerala should cut down their
rubber, tea and cardamom and have
rice in their place. That will he E
national loss. Se, that is a gquestion
that should engage the attention of
this hon. House and the entire people
of this country.

Apart from the stopping of the
subgidy and the failure on the part of
the Government to supply the pro-
mised quantity of rice, on many other
counts we can place almost a charge-
sheet against the Central Government
as far as their failures are concerned,
but I do not have the time to go into
it. This being the most important
question, 1 should like the House to
consider this matter.

But the Government is formulating
this policy, is resorting to this kind of
policy with a purpese. They think
that a Government which cannot be
toppled by defections or by other
methods can be strangled by econo-
mic sanctions, by putting them in a
corner as far as their finances are
concerned, and then they think that
the Government can be brought
down. Perhaps some provisions of
the Constitution can be made uss af
for dismissing the Government. I re-
member the day, 31st July, 1953, when
the Government was dismissed even
when they had a majority in the
legislature. If the Central leaders,
Shrimati Indira Gandhi, Shri Chavan
and others perhaps imagine that they
can resort to the same method of dis-
missal, even when the Government
has got a majority in the legislature,
as far az Kerala is concerned I can
tell them even now that our people
are not going to take that lying down,

and the entire responsibility for sub- |
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verting democracy and subverting the
very Constitution and which they
say is very sacred, will be on the
shoulders of the Central Government.

In the light of the developments that
have taken place after the elections,
all of us will have to put our heads
together and find out ways and means
straightening out the relations bet-
ween the Centre and the States. A
striet adherence to the federal prin-
ciple is needed and some amendments
to our Constitution are called for.
Without these, no sermons by the
Central leaders or the President will
help resolve the deadlock in the coun-
try. I wanted to illustrate the point
and showed how the Central leader-
sinip was adopting & vindictive at-
titude towards the non-Congress Gov-
ernments in the States and though
they have tall claims of treating all
State Governments at par, they are
all hollow and without substance, Un-
less this practice stops, the ‘toppling’
that takes place in the States will
ultimately take place in the Centre.

SHRI KRISHNA KUMAR
CHATTERJI (Howrah): [ rise to
support the motion of thanks moved
by ome who is very often described
as the young Turk in the Congress
side. He is a Member of this House
noted for his bold and imaginative
ideas. It is gratifying to note that our
President has highlighted certain as-
pects of our national life and pin-
pointed certain complications in the
social, political and economic spheres
of our national existence. We are
passing through times in which the
President's Address may not prove to
be a very inspiring document either
for this House or for the public. Even
then he has tried to cheer us up by
pointing out that we have turned the
corner this year and there has been
a good harvest in the country. Twenty
million tonnes more of foodgrains
will be produced this year. But much
will depend upon our procurement
and distribution machinery if the
benefit of this bumper harvest is to
go to the poor people. Otherwise,
in spite of this bumper crop millions
of people will be starving. When 1



1941 President’s

[Shri Krishna Kumar Chatterji]

left my State on the 8th of this month,
rice was selling at Rs, 2.60 a kilo.
Procurement was so poor that people
have a feeling that it would not be
possible for our people to be fed on
rice any more. It is a pity that the
Central Government has not taken
any decision to remove the instability
prevailing in the political field. 1
do not know why there is so much
hesitation and indecision on the part
of the Centre about it. West Bengal
had been facing a critical time when
lawlessnegs prevailed there on a large
-scale and procurement was negligitle.
It has also to be noted that our agri-
culture had been neglected from the
beginning of our planning in my state
- and elsewhere. We have had to pay
a heavy price for this neglect. Even
now, if we want to turn the corner
actually, we have to see that we do
not repeat our past mistake but de-
vote more time and thought to agri-
" culture. What is happening now?
Procurement in various surplus States
ig not on a large encugh scale. Prc-
per and rational attempts should be
made to procure the grains in various
deficit Stateg where sov far proecnre-
ment has not been a success. We
have failed to do so in my State.
From the Centre also we cannot gZet
sufficient rice to feed our rural people.
There has been complete starvation
in certain parts of West Bengal and
unlesg we do something, West Bengal
will be on fire,

Some of us have been talking of
bank nationalisation and the nationa-
lisation of general insurance and
have been pleading for the export-
import trade being taken over by the
State in entirety. 1 would request
our Deputy Prime Minister to excuse
us, and not to think that we are fad-
dists and are asking for the moon. We
feel that unless banks nationalisation
is brough into being and unless the
general insurance companies are na-
tionalised promptly and unless the
export-import trade is also brought
completely under State control, we
cannot harness our internal resources
to any appreciable extent. We cannot
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any longer depend on foreign finan-
cial aids—foreign financial aids like
those which we are having today—
giving opportunity to foreign powers
to dabble in our internal policies,
which is derogatory to our national
honour and self-respect,

We have seen that in the past, all
our attempts to pinpoint this issue
have failed and the question of social
control has been raised by our Prime
Minister to counteract our demands.
Will anybody believe in this country
that with industrial magnates like
Sir Biren Mukerjee—I am mentioning
only one name—and certain commer-
cial magnates in the National Credit
Council, it is possible to bring about
that social control which will bring
justice to our rural population or the
rural peasantry? QOur purpose is to
suggest that there should be a reori-
entation of our credit structure in the
country, so that we can harness all
our internal resources and see that
money flows to the rural areas through
an energetic banking system run on
commercial lines. This will also help
in bringing about a condition of im-
provement in rural areas and proba-
bly we shall be gble to turn the cor-
nerin the matter of employment.
Therefore, 1 would humbly suggest
that although we are committed to
give social control a chance in this
country vet, we should not give much
time to this kind of experimentativm,
when we know that to harness the re-
sources of our country it is not possi-
ble to carry on like this for any length
of time. Time is the essence of the
matter. Unless we take prompt deci-
sions, it may happen that we shail
very soon come to a position when all
our internal resources will be ex-
hausted and we shall have to go with
a beggar's bowl again to foreign
countries, which is very detrimental
to our national safety.

1 have to point out one other mat-
ter, and that is the question of our
profession and practice as rulers.
After all these 20 years of preaching
socialism to enliven our masses to
fieht against the exploitation of capi-
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talist economy, we have seen that the
disparity in wealth has grown to such
an extent that the rich has become
so rich that they are power-med and
are politically ambitious now. We
have also seen that not only puverty
as also disparity in this country con-
tinue but the same has been increas-
ing. Poverty has grown to such an
extent that millions of people aire
living in misery and on empty stom-
achs. Abject misery will create a sit-
uation which may become explosive
at any moment in this country.

We have to point out also to the
President that although he has been
able to focus before this country cer-
tain important aspects, he has perhaps
disintegration have started because
of certain faulty steps taken by us in
the past. We are to be blamed for
what has taken place in this country.
Who started these disruptive and dis-
integrating forces in the country? We
have, On the language issue we, bung-
led, and we have not been able to
solve the link language question for
the last 20 years. And those who
come forward and say and persist in
saying that a link language should
soon be introduced in this country,
we call them Hindi chauvinists, and
the we accuse those who, for histori-
cal reasons, cannot give up English,
as disruptivnists. Let us pause and
think for a while. Unless we bring
about some kind of consensus at a
national level on this language issue,
we ghall be creating a condition which
will lead tu the liquidation of India.
I rcad that at Madurai in a conference
the students passed a resolution saying
that they are thinking of getting out
of the Indian Union and that they
will no longer celebrate the Indepen-
dence Day or unfurl the National
Flag in thiv area. If that is the con-
dition in the country, it is high time
we take soume positive steps so thai
the language issue may be solved
very quickiy and to the satifaction of
all sections of our people.

Coming to the problem of unem-
ployment, it is standing shame on us
that after so many years of develop-
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ment, 19,000 of our technical hands,
including qualified engineers, roam
about begging for services, Still we
claim that we have followed a course
of planned technological and scienti-
fic development in this country! Long
before, we should have thought about
providing employment and guarantee-
ing jobs to the technical hands and
engineering talents who are there to
serve the country, but alas we can-
not provide them with that opport-
unity,

In the present circumstances of
high prices and rising cost of living,
we have to consider whether the Gov-
ernment employees are paid the need-
based wages which are necessary for
their living. I suggest that even for
the higher cadre services, the emolu-
ments and pay-scales are not com-
mensurate with the need of the hour.
To get efficient, honest and energetic
services from the Governmnt em-
ployees to implement all our pro-
grammes, the scales of pay should be
comensurate with the cost of living.

It has to be remembered that we
have to create such conditions in the
country that the factories may not
close down at the sweet-will of the
management. In my Siale, about 1.50
lakh workers remain out of employ-
ment, in spite of the promise given by
the present Chief Minister that the
factories will be opened soon and they
will be given work. Only a few
factories have opened so far out of
300 and the plight of most of the
workers is such that most of them
are starving and are almost on the
point of explosion in West Bengal.
Therefore, I would remind the Gov-
ernment that they must come forward
with suitable steps in no time, The
Labour Minister is not here. Other-
wise, I would have told him that in
one factory, N.I.S. Co., alone, where
6,000 wo.xers are employed, they have
not been paid their wages for two
months and no action could be taken
under the existing law to bring the
management to book due to some
loopholes. It is high time the Labour
Ministry thought of enacting certain
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laws so thut such high-handedness on
the part of the management may not
be there in the Industrial field.

With these words 1 support the
motion of thanks to the President for
his Address.

A fret (dfww) : womw wgem,
o fow avren &1 fdw & T @ §
qUY Ww & wE § ag WA & U
FANUTE W7, UF ®ESGEEr 1 0
oY TNAH § ATATITT FT A GEOE F
FewTg & | 5F AT # gW AR A T
T et  fau urdea oF fem ar
I I AEER R oagT ¥ WY
qIEETg TSA-FEE F 9™ 4 1 9w
T # IR Fg fF W oF JuEw
? e ag ;@ B AR W
900 WTH ¥ TF T § | W ENT T
7 gt ¥ g 9T TR W 4 fF wg
e B e A wRY T fF e
T oA 731 2 fF oo e oA
M e Aardac a8 ¢ 1| =
w23 9 fF TS 1 Nwr 0w 12w a
fawmr & s o StEd F ag dare @
P mgFCEE O IW ANO | WA
WY &l FW qaEe HTOATAT @ |
AfFT 99 2 9@ H 1 F W €
TR W g AT w ww T R
AT & aga ¥ fawrr ww wow & 9
A § | TV ¥ AT ¥ Wt W e
ovY oaT T AT g TR owve #r
7 wfgwe fewmr orfesam &t faarmar
g oivsw wgw W 99 fawg o o w=f
1 T @ 9 39 @99 agi /v duf
qv, & T #Y g 9 v A ar
g WA % T av S faemer 3 &
fatr fe 3% F 97¢ 3991 g0 | |
& aFem £ 51 I A% fem oo
% g o7 § 7 U sen
ol T% Wi @A g & ane Wy,
20 UTR SWAFAT F G qH & Az A,

-FEBRUARY 19, 1968

Address (MY 1944
TH AW A o oark § 1 Fareer T

T g ¥ wwfen @ Ay gw A Al
& E

¥z & ugw 9T agA 39 AW
T AW AHE & R ¥ e
HT qroe famg ¥ o aga ¥ § W
ark # W &er T & | AT T ow f
I FT I TG FEN AGATE | q
TR ST R 96 A E 9 5B
iz faedr df ST wdET Bt g
FF A F A gE A @ F |
26 o 91 Foofers @ &1 wwmag
3 # WU ¥ 29T 91 | 9w amw aw
F S B W oFo #He WMo ¥ IEA
i fam St @ 9% deE w3 @
wgT fFar | TEw o o g Efe
ﬁﬂ'ﬁﬁﬂ'ﬂ!ﬁoﬁnﬁ(!{o%ﬂ'nﬁ
Ao £ 7 Ty ¥ @ ewfad
T fem mri wAe  Hie #re
o ve #Hie #o T ufefdw @
T@ T @A AT ag F Y qEw wey
& IiA T frar & fF 9w aw
FAIT WrE, Fg =wo e § qaw
7AW TS qF IW ST § Tlo o &Hlo
1T To #Hto wWlo ¥ Ofefrdw

SHRI KANDAPPAN (Mettur): H
was not a statement, it was an un-
animous resolution passed by the
House,

ot fost 7@ @ agw T
AT &I o

o e A IargIw war § e oagard
F T4el ¥ oY o § 9 UF gfaw
fer & st SRR G fiw
ferar & fF @ wedn T srdegz @
FH T W F1 ST U A g
IHHT WY qE A I w2 U AE §
- o foers ar 1 T # g



1947 Pregident’s

qgd 4% fres w1 & dm e
¥ mwm ¥ A wrn fFowgod & 7
foas #3 £ N wov o@T I AGT T
T e s & fasir &, e
T FT TACT /G FT W FEAT G
79 TGl 7 HAT AT WNE F,
orfet feat T @ SR 7
TAAT €1 AEY, FuvE wrEd W foed
AR A fRr o €, F W
gy & fF gwr fomw dEgH
T | 9 gt 9rga fw feedr #, S gwrdy
=z wmaT 2, Fomar d@fqam & 7w g,
forerat Y Eerg & Yefreae AT
39 uEer # gafz I aomd &)
wrdt &, aF 9Ew A & fardy S A
g, afwa gt dsh awd & 1 & s
FgA g § e foed s § g
W AT § A O Hed
A &, d wEre e @, IEE
HERY AT TET SATGT 41, WA e
41, 39% Warfedi 1 wET Smar W,
M THE 41, IHE AE FY @ oaar
a1, Srra WEE R, TEE e A
TRT AT A1, FfFT o dar T L

= AN AW qUAIE) ("WTE) -
o A G S

oft ot 78 Omr A &, "w A
frem &< @¥ § | o7 TR & Aam
ar weit @ 77 §, AfFT AR A ¥ Ay
T &, orfa FEnTT T AR E | WA
g F Uode ¥ I & qw wwl F
AT Tgy I, A 3 fEw W i Ard
| AT THEAT A TG AT

MAGHA 30, 1889 (SAKA)

Address (M) 1948

g dF a1 qfeem o w1 gE
ATHFAF W ATLT G WTEAO F,
& F4T AT qERA &1 R wiasTd
HreT &, AR qWeA F1 oanwe H
arév i—mg #% B mwAT & 7

Jgi aF wWegw WERW, WW &
¥ & & Tmwa § 5 e 3w
ATHTT &0 THET FT WG TL AN |
i om A awmar § fFogmma F
T 399 F FW WA AT 2,
NN ¥ ATE W™ T AT g
T & |19 WTg A £ F A awsar
gfs a® foft g #1 o= o0,
#if6 & W AT £ 1 S AT ST
qEET ¢, A, 9H ¥ qE i ¥ F%
F0 &t e v qv g A 7 I
TAET 9T F | gy 9Tow 7 4
forr g & awen w1 fRw far
T F1E AT A9 TG §, IEH e §
T T gH WIS WA #T OHTewar
&R #Y dardr w7 & | FifE WA
ATt 7% gee a1 @ ¥ fw arfeea w1
F9% & UqTE ¥ W 1 0 Sfewa g T faer
T 3,3 I BW ¥ AmEE &6
gafa %1 ATAW = FTEAT q€A
grm

M AEIEE, WA §¥ AW §
wer foar, @% oy & woer wiwn
oFTE |

18 brs.

The Lok Sabha then adjourned till
Eleven of the Clock on Tuesday, Feb-

ruary 20, 1968/Phalguna 1, 1889 (Saka).



